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LOK SABHA DEBATES

LOK SABHA

Thursday, April 9, 1970/Chaitra 19,
1892 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair].
ORAL ANSWERS TO QUESTIONS

India’s Participation in Fifth Interna-
tional Film Festival of Asian Films in
Frankfurt
+

*903. SHRI N. R. LASKAR:
SHRI MAYAVAN:

SHRI SAMINATHAN :
SHRI DHANDAPANI :
SHRI CHENGARAYA
NAIDU :

Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state :
(a) whether India is also participat-
ing in the Fifth International Festival
of Asian Films to be held in Frank-
furt, West Germany in May, 1970;
(b) if so, the films that have been
selected for the purpose; and
(c¢) whether in the past the Indian
films have not been appreciated by the
audiences?
THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF COMMU-
NICATIONS (SHRI I. K. GUJRAL) :
(a) Yes, Sir.
(b) The following films have been
selected :
1. The House that Ananda Built
2. T Am Twenty.

Explorer.

Amrita Sher Gil.

Then The Rains.

. Glimpses of India (W.R.).

Cross Currents.

Chaos.

BNAU AW

9. Rains.
10. Yatrik.
11. Apanjan.

(c) The Indian films were generally
appreciated. The films “YADEIN" was
awarded “Grand Prix” in 1967. In the
II Festival in 1963 some of the non-
official entries did not prove very popu-
lar due to some technical flaws.

SHRI N. R. LASKAR : It is good
that we exhibit some of our films abroad
to project our image. In this context.
may I know what is the expert machi-
nery you have to select the best pictures
for exhibition in foreign countries ?

SHRI [. K. GUJRAL: At the
moment we have an ad hoc Advisory
Committee of six film critics who
advise on the advisability of the films
which should be sent to international
film festivals. Some suggestions, in this
context, have also been made by the
Khosla Committee that the Censor
Board of their concept should be in
charge of this also. At the same time
we are also thinking in terms of bring-
ing the Film Council into being. Since
both these are likely to take time,
instructions have been issued that we
may revise the structure and set-up of
regional panels as well as the Central
panel so that there may be more care-
ful selection. Secondly, we are also
thinking, rather than putting the bur-
den on the producers to send films for
international film festivals, the Govern-
ment should take up this responsibility.

SHRI N. R. LASKAR : The inter-
national film festival of Asian films is
held at Frankfurt. I do not know why
it is held there. Has any attempt been
made to see that Indian films are
exhibited in European countries also ?

SHRI I. K. GUJRAL : We are one
of the leading participants in the inter-
nationa] film festival. For instance in
1969 there were 58 international film
festivals in the world and we participat-
ed in 51. Generally speaking, our films
are well received. Last year quite a
few of our documentary films and
feature films received high acclaim in
international film festivals.
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SHRI G. VISWANATHAN: In
selecting films to be sent to inter-
national film festivals, there seems to
be complete discrimination especially
against films from the south. Does the
Minister know that the South Indian
Film Chamber and Film Federation
have protested strongly and even
producers feel that films other from
the South do not get attention they
deserve ? What steps is the Minister
contemplating to remove this feeling ?

SHRI 1. K. GUJRAL : I should first
dispel the impression that there is any
discrimination againsgt any area or
region. We try to put our best foot
forward. Films produced in the South
are d and hence we are keen that
South Indian Films should receive
their due place in India as well as the
world over. That is why under the new
scheme I have suggested there will be
three regional committees and one such
committee would be located in Madras
also so that al] the three regions which
are the main film producing areas
would receive proper attention.

st AW SETH @O ;AW qERA,
# gTHT § AT 98T § R A1 wrdt
foreH agr woft Fr@l 9% wATT ¥ fao
AT F & #r g fafem g @
A T AT FW A FT AT IT AT
¥ @i fr o7 feed 9ud Wi W ag
qToty gegfa A aimfas ftaw &t
sfafifae s arlt gF il a=Tadr
srar Iad T A7

SHRI I. K. GUJRAL: You will
agree, Sir, that while the sentiments of
my hon. friend are very good in terms
of films, naturally we send films which
represent India. Indian films by and
large do represent life in India. While
chosing films care is taken that they
are of high artistic merit so that they
are able to find their place in the inter-
national film festival.

SHRI LILADHAR KOTOKI: To
part (a) of the question the hon. Mini-
ster said ‘ves’. It is not clear to me
what the intention is. If the intention
is to hold an Asian film festival, how
is it that it is held in West Germany
and not in any of the Asian capitals.
If it is the intention to hold a festival
of films from all over the world, it
becomes international film festival. Will
the hon. Minister kindly explain this ?

APRIL 9, 1970

Oral Answers 4

SHRI I. K. GUJRAL : Since 1960,
a festival is being held in Frankfurt for
Asian films, and countries from Asia do
participate in it. I do not see anything
wrong in European countries holding
an Asian film festival, because that
does give a better market for Asian
films. So far as the Asian festivals are
concerned, some Asian countries also
hold them.

SHRI P. VENKATASUBBAIAH :

While the hon. Minister was replying
to a supplementary, he said that care
has been taken to see that all regions

are being represented, the selection, of
course, being made on merits. In this
particular festival, may I know from
the hon. Minister what are the films
that have been selected and what is the
proportion or ratip that has been adher-
ed to with regard to the selection of the
films based on certain regional basis,
which the Minister was just now
explaining ?

MR. SPEAKER : He has already
mentioned the names,

SHRI 1. K. GUJRAL : I have already
given the names. My hon. friend is a
very learned person. That is my
presumption. [ hope that he will try
to keep it in mind that in terms of
aesthetic expression and in terms of
intellectual activity, it will be much
better if we treat India as a whole.

SHRI P. VENKATASUBBAIAH :
Why should he presume that 1 am a
learned person ?

MR. SPEAKER : Do not enter into

an argument. You are a learned
person.
SHRI P. VENKATASUBBAIAH :

My question was about the films that
have been selected. Can he give me
the break-up of the films, region-wise,
that have been sclected ? That is my
question.

MR. SPEAKER : I think you asked
him about the films and he mentioned
them. If he is in a position to give
this break-up, he may.

SHRI I. K. GUJRAL : I do not have
the break-up with me. But let him not
be misled that if there is a Hindi film,
it is North Indian, because more Hindi
golmtfh are now being produced in the

uth.
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SHRI P. VENKATASUBBAIAH :
Why should he presume that I am
misled ?

MR. SPEAKER : Order, order. Next
question.

Shortage of Telephone Equipment
+

*904. SHRI JAI SINGH :
SHRI HARDAYAL DEV-
GUN :
SHRI YAINA DATT
SHARMA :

Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state :

(a) whether it is a fact that the sup-
ply of telephones is more than five
years behind the demand for the
country as a whole ;

(b) whether it is also a fact that the
gap between the demand and the sup-
ply of the telephones is progressively
increasing ;

(¢) whether it is also a fact that the
telcohone communication constitutes a
vital part of the country's infra-struc-
ture ; and

(d) whether it is also a fact that the
Indian Telephone Industries, Bangalore
is exporting the telephones equipment
in large quantities ; and if so, the reason
therefor while the country is facing
acute shortage of these itcms ?

AT TETCA WATHG IR HETC
fram & woa @A (st sk Fag): (%)
TAT TR FAAOT G F * fow
A W F gdrem A dww wafa 4.6
g g | T gFHTT A AR A A qfa
FA & AT WA 5 AT F ARG FT FwAL
g1

(=) o g 1 1964 ¥ 7u Zeftwm
FAATAL FT TG TT TOET 2.6
a1g T 4 1 30 fea=e, 1969 A
ag TE9T qGEHC T 4.4 FTE I AL

21
(w) it &
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(w) oft &, 93g ¥gT SART HIAT
¥ a8 1 aro fto ATfo & FA ITA
#1 ¥aw 3. 84 wfowe & Aewar fader
a1 afom F & fog arge fafa fan
R

SHRI JAI SINGH: May 1 know
what is the target in this regard in the
fourth Five Year Plan, and if the

Government are reasonably certain of
achieving the target ?

SHRI SHER SINGH : The target for
the fourth Five Year Plan is six lakhs
for the telephones and it will come to
7.6 lakh telephone sets in the country.

SHRI JAI SINGH: Are you
reasonably certain of achieving the tar-
get ?

SHRI SHER SINGH : Yes, Sir. We

are reasonably cértain.

MR. SPEAKER : Are you reasona-
bly assured? Shri Devgun—absent.
Shri Yajna Datt Sharma.

st qw <@ wai : WA WERT &7 4y
FrET # ERT 3 AEe @ W F
FTTOUGT SAIRH & FTHH 14 9194 I9-
FO FY FHT F FIOT 3AF FHTL FT
Fferrear & 1 sfegrar §& T §F e
I ¥ A F AT FT HT g & AR
F1 famarT gatr @, wrer WY At 9% w==le
foew a8t 2, srenafes oW faeew
TR & A I K00 FIH H & A1
qUW {1 |ATEF FT wfdw, 99 7 fraer
@ gifa &1 & & =9 F1 0F Hyer s
#9 KT FET A

= & sfafem & v @@y *fend
#Y s sqrA Wi Twgar g fF atefar
faeew g ot o 3= fede @71 02
w1 & I & Frov Preg fe frat wfs-
Argar dw ey & wifE arfay 9w S
F FW F AT F FTOT 98 FH F

FEPR WERY : AT AT wETT FL
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St o T wwi : aEgw weIRd, TR
g WEHO F BT HGd ATTEwAT
? AR & arq # Favare fearar SRl
g & & ga7 o7 avg =d # T F @
g1 & a9 Y srer aaar g oo
F art & mwa fremgd @t & AR
I F1 aTE 78 Fg1 wran g fF Aw AT
fardare & 1 ag w0 #1 frwa 7@ afew
afire ag & fF F19 &1 qa1d TaAT SATRT
g, wradr wfed 7 dramd &, s@ A &
# ag Fgat wrgan g fF ag v 01 @
2 I F G FE & g o1 @ TEE F
T 9T yrEfes owew faww @
Y AT @ ¥ afafam aiEi & awr =@
97 HT BlZ B1F TEEHAd AT #
AFAFFATC § I F FIL AT 34T &
2RE? o9 F AT AN ¥ g, A
Tz B, A% qfuavar §, afeman &,
W & 9T T aremfewy  gwEw
frenferfto= d s 8 = @
&7 T www FraF wafy aawred |

st ST fag : a7 & & fr wfeareai
§ R 99 F I EeE wAewT 3
F RN ot § oy I FheAre w0
A & fag gw amgx & foaa sowor
AT wHY § 96 w1 g o w §
AT 79 qm A A oy a0 w92 @ 7w
A TN I RIS T QR
g1

v Ffears gz oft § v forear Sefrom
g9 g 9T A § 39 ¥ fAv gF an
¥ oY ITFCT HAH 92X & 3R @ & faqv
20 sfawma ¥ www g w1 faReft wqa
#1 sravgwar gt ¥ 1| 3IW & faw gw
wifew F & v aw 1 farwit quy fardy
FTH AT A9S1 GTET a4 F IA @I |

srevfew v & A ¥ am ¥ w
@ 2w FEmfex vamET suver ¥ sarr
w1 o et o, gt S
A gem suTar aedt T+ W @ 4 1000
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¥ AT 9 ag g A & oY gq el
fer oSy gwc owmy & Afew
BR B2 F]ET a1 FHEI ¥ oa g9 e
T € ar agi SAX & ag 8 vawaw
TS § aTE ¥ a@ 1000 F ATENA
gt smar g @ gw a8 MAX s@wfes
vEwES WU g W T fegwra & oawmrd
MBI dF L oameEE F
a ¥ g fowrad @A &1 @few
FFAO IZ G g fF I Fam FH
STRT &, &% are 39 # wA swgifafy
W g & 1 T @l W SuIar g
3T =% F) FEE A 39 F1 g9 WA
& AT ' A g F #r fifww
FEOE N

st gw qw At : Afgaen F oo
7 ¥ oF afega amw fem a1 1 qfa-
AT AW FT TGT ITA A F 0F JgT
Fer Efege § g s@ & fov Aad
ST s A fmmo

ot ¢ fag : qfaar § gw awr s
#fed vemaw @A aA § | 99 & fav
g W 9§ @ &1 waw w1 fmier
0§ IF AT I W7 A
N wfew =@ E

st an x= i : fwad qww aF ag
s w@m ?

it six Fag : srafa aemr T qfeww
¢ aifs o ame wem@m @1 oaena
H ¥ 6 WEA AT W IAH AT FI
ol

w5t Mo Te fAN : W wer #EgET

gz a@wA Y FA w7 R oAew wRW
# gqg e FAewA A1 FRar Oo-
Fre qfen § fawiw F AETES F sw
feadt oitdwe Sfewm § 7

wegw WEvew ¢ A PN awemEr
2
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=t 5t fag : st HemmdW H awAT
FfeE smE araA & adfia A
FagvAl & fau sm@zagal @ g
gFaedT TV & WG WIAHIG 69 99-
feam 7dt @ @ d@r IR OwdEw
gfenr & a ag ¥ & § @ fav dfen
g1 @17 Ty § & o oF wEwgT H ¢ 1
T-EE AAEa § T WA (s
forararcar swet) : seaw wERE, ag @A
q & AT qToqH @A g | F A FE A=
¥ T Tg TAEA FAAWA T & AU
femar zam a1 1 s # 0F FEA TA
& sizr % s = § 9@ 71 fF
# @A AT g, a9 9¢ AW FATA
e & fqu & a9 qF wagd w5 o
W g feg 7 AR smaEred faan
AT adwE wA S w0 T e ®
ATFETAET WA T A faw ww g
1 4 s F€ {5 ag @ far fasw
F oA orgnr ar ot ot 3@ F g H
4, WX 9 & gRa aaa ¢

st sk fg: St swama Al
azer Fgd § e fan mar & 9@ s
# qu fem s )

TET AF WANT wEEi w7 THrEE
WwawyIwE o W Howy d
T F1 A T TEEA GHFRA  (long
distance connections) & gy ¥ g9 &I
wfearé & | gafau &t 9 fraw @ @
Arg @Il A SR [ & faw
FETH Y A 3@ H oF o @ § fo
wgl ZHRIT GASH § W B HaAw §
fe aem ofar & @ T §, I F AT
IO X F & @ ¥ @A =@ FH &
IE F FL FE fawr E ¥ 1 @ A
qqa # 9T a gW X ¥ FeeE @ ¥
aFd & 1

st dEr AW d ;& AR sgeT
T ENT TAEAIT § WIAYHORA  FIT
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TWATHAMT F AT foag g7 / @<
feamar amgar § sgi T ¥ fw faw
qg @e & arv #r Srfear @ § 1 o
agT IaT w1 FTwigm fmm omar & @w
HET AR T a<F § w419 2 fgar qraw
¢ o oagi wgaww fear ar w@r @
qfea &1 aa% fegr ar @1 @ AfeT o=
1 gr9q adr & s WA ¥ drg T
@id F arr 1 it @ arar w7 £
@ A9 & g ¥gw Agw § 3 ag
IAEA F FagwA @t 9 F agt § fa
S E A IW AT W oarq: qF 4 WA AT
g gafaFar @ ar @, wiaT #1 ag
Faav @ fad s § @ # qeAr
Jigal g fF ama zwoat #H 9 @R
mET # W R e &
T T WEd A A & N9
q@ET W ? B B FEdl
A T BT S AT AR 4

34
*31s

=it 5ie fag : WGl A a6 § 7F AU
gt qE @1 wf & 1 92¥ agt & I
7 wiw 7EY St ) AT SEr & F awemar
aq WAl HT B B FE AN HT WA
o faag ¥ goro e o @ § AR
g7 afaw ¥ afaw ) gl 9, afay
aife & INAA 3| AN wfew F@ §

W AF aig F AR A T 7 A
oz ad ¢ & ww A =ifar 99 W
9T quEda g AT @ | W @A
¥ gH ¥ wodar adf g o T FLEY
w1 N waa fo & afss a1 W @
sifeai & adiard §1 @ F favsmgm
g #ifuwr A @ E T ¥ AR I
FmT NI ACE A W HegHfAEw
Fod ¥ RYw w1 d 1 gw I @I F
ard @ segfrw A Faew @ &
arfe gz Afat a & s smw AF F
e @)
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SHRI S. KUNDU : A large quantity
of the components of the telegraph and
telephone equipments are being import-
ed from abroad. Since the imported
items do not arrive at the right time
the fixation of telephones and the instal-
lation of exchanges are delayed. Has
the Ministry got any definite programme
to achieve self-sufficiency in all the
components of the telegraph and tele-
phone equipments ?

SHRI SHER SINGH : Our difficulty
is that we have to import certain raw
materials which are not available in
our country. We do not import many
components. It is only those compo-
nents which if we manufacture here,
would be more costly, it is only those
components which we import. Other-
wise, we generally import raw materials,
copper wire, nickel etc. 'We have now
got World Bank and Canadian loans for
manufacturing more exchange equip-
ment etc. for starting new exchanges.
All those items which we can produce
here, we are already producing. Our
difficulty is about raw matenial, not
about components.

st We Te WA : F wA wEET
§ ATAAT ATRAT § AR F1 A9 F14 gfean
& fag 97 & Thefme fewaméx o ot
R M afefr S & <@ & so0
FET9T =< AT ¥ AT § T q@T -
I Frgfaar 8 & ) ATy
grat g fF 99 w1 agi 9¢ GeEw
%t gfaw ggar §F gafdt swr 27

st 5ix fag : w7 a%F @ fawmr =1
wrE 3 g a1 2 W Awre & afew W
g e ¥ @ E W@ ¥ W
gfaur #1 ag=m & ford o1 sfafem g=i
a2 afz 3 & fag go waew Y WA A
W W A gaw W@ o

st Fao qifem : g7 & v AT &7

st o fag : aiw frefaeT a5 &
e deEw wofar @ g Im A
AR G FT Y mT

ot dvier i : aft W A X R
fr doz aeedt wY St SfEgodr
femamr A gfr ot § s &

APRIL 9,
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qafas afs aads a5 Fhew FETw
T g A e e md @ AfEw w
wAY wEYem #Y wrerw @ F X s AT
&3 #, 9 g7 mfew @ agt ov FAEE
Frew @ ¥ fad fdew fror gt
ATt anfem & ow, 3y gty aw TAEH
www s g, e ofr et 7 ey
T AT THAT F T AET AT
SURCUEAE e 0 Ol T S

A wgren : gfefasem @ &
art & fom wfad, gare & q9a & )

ot dvier s - wgt % fagre w5 A
2 7 four a9 6 o 7w @ A R
HelT wEtew I g ¥ o &) A1 wfEw
VT ATETT 9T WY SR #7 HEdT §
WA aT N aga fisn . =
W & fag #r¢ faww wifew &1 saen
aifs sfew wredts = av faEr
9§ W’

AT aqr s R w@=qw o WA
(= 't Arevw fag) : fagre & fam
'H a1 9T agt afF ge frer o
& foa sifmmr Y @Y & 1 0 7 Fwmn
& w1 arowa grar g 5 s &z
adt famr 1 s gw ¥ fad g feda At
# A9 w0

o §w = *WY : ATeT TET o
w21 fF 4.4 aTwr S oY fee & G
&1 2ol Y fasr 1 & AT A
g f5 T & fry wir dgr & a7 f
T HE7 T wT FHEA AT A AT
IAFT A TR § IO F AT F T g
fir STHTT ¥ T ST FI &, Wi
gL ATt F1 agAa gar § gafeg i
aral # e qgt fae qrat

Zwd ama ag & fF Fn g & fa=r-

Tt N g = ¢ 5 mE & Sl
ANAFsoFFR AT ETH
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foa &0 & w7 o Freifmee & a=x
g wg fro dfto aito 7 arfe mal &
R IH FT TLT HALT IS @H 7 AT TH
F1E = @ ot 39 Y aHET |1 E? IR
@Y & ot FT FET W 97 faAr w4n?

oft ix ferg @ 4. 4 wTE A A dfe
foee o 2z & =i &Y geaT W g,
wTaE T areedt £ gh o fe sarera
wEa ¥ @t mw 1 2w F FEAT A
aTE ¥ ot wir &YX et & YT F o O
g9 A Edwm T % fear & 1 ag diw
2 f agra § aga #9 2 9TF | gW wfWW
FLR e fe gra ¥ Al sarar eW 2
W | AT WG AT TGN G T HT wfaw
F4t | FgF aF AT F AL F AT
fe aiw feetfres & st gz s o
#o sifo W AT | ¥ Ky ;A JTHAT
3q 9z fa=re fEar smoor

SHRI M. N. NAGHNOOR : It is a
matter of pride that technically we are
self-sufficient and we do not want any-
thing to go ahead with jgreater produc-
tion to meet the country's demand. On
the other hand, there is almost a famine
for the installation of telephone equip-
ment. So, government must take some
positive steps. The Bangalore industry
has been able to give a very good ac-
count of itself in the matter of tele-
phone production. Why should the
government not take steps to produce
more equipments, if necessary even with
the co-operation of the private indus-

tries, to meet the demands of the
country 7
SHRI SHER SINGH : The only

limiting factor for producing more
equipments is the paucity of foreign
exchange. We have to import raw
materials. Out of the total value of the
output of the telephone industries
about 20 per cent is in the form of
foreign exchange. That difficulty will
remain even if we hand it over to the
rivate sector. It is not because of
esser capacities in our factories that
we are not producing more equipments.
Our difficulty is the want of resources
to get the raw materials from abroad.

SHRI G. S. REDDY : In view of the
shortage of telephone equipments, are

CHATTRA 19, 1892 (SAKA)
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there any plans to set up further
industries besides the one in Bangalore ?

SHRI SHER SINGH : Yes, Sir. We
are building up one factory at Maini,
for which administrative approval and
financial sanction has been givef. We
are p! ing to set up another instru-
ments factory also. So, we propose to
set up two more factories.

SHRI HEM BARUA : Since the
telephone has become a prestige symbol
with some and with some it is a matter
of necessity, may I know if the Gov-
emnment are aware of the fact that
there is a lot of financial corruption in
the matter of allotment of telephones
to persons and, if so, what steps the
Government have taken to do away
with this corruption in the matter of
allotment of telephones ?

SHRI SHER SINGH : The telephone
is becoming a necessity now ; it is not
a symbol of prestige. .,

SHRI HEM BARUA : With some, it
is a prestige symbol and, with some,
it is a matter of necessity. That is
what 1 have said.

SHRI SHER SINGH: Now, it has
ceased to be a symbol of prestige. It
has become a necessity. If the hon.
Member has some instances in which
the corruption has taken place, he may
pass on the information and will,
certainly, look into it.

SHRI SATYA NARAYAN SINHA :
The hon. Member must know that the
allotment of telephones is made by the
Telephone Advisory Committee. In
small districts also, practically we have
got Telephone Advisory Committees. It
is for them to decide the allocation of

telephones.

SHRI HEM BARUA : 1t is not that.
The bureaucrat sitting in the office
decides the allotment of telephones.

st voire fag c gATa AT 3w
T S % T AT G T 5 § w®
ZFt fram €, fee off ag @ = a
wiEt § ¥ ZW gATT ATATEY AT AET F
FER A NI RE | BIEFK
S 5 AT ATATEY 9T TF o vo aive
@19 @ a9 |7 ag SmE & AT
# 3o feswm s60 &711 ®| & @
TS a1 wiEl 1 fro #yo #te ;W
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HifF g 93 ywEe o @ &, 78 feara
@A £, e Qo dtc o qra aw @A
& a1 {57 3P 37 ¥ ai= g # v
favge &t < fean @ & % 72 avw o
& AT T THFESN FT F ZT 5,000 Y
HTATEY TT 7 Yo #to HTo Z4ft | F wrawT
AEAT E 5 97 9z I F 1@ oA @
F1E T1T HraTdy 97 A Ty @ aw fww
WA 7 M I8 q<E FT AL qAAT 27

it xordire g : aEt H Sfrem @
i 7 W & 1 Jfe wre fefr e aie
H SIE 9 IW FTH1H F 21 ZAFEA FATAT
ATTA IR AT | W H ZH A
Ffeaiasdt | smaw wAE R QT
FIA FT F1E qOFT JTHT 7L AT A9 a7
&9 IO FIH T 19 A 4 ¥ 9% 1| AfFA
T AT HHAT FL AL ZA4T T 2
gW WIET 3BT & @RI F1 FErHA § al
A I9 I FL AT | AL FEA FT AT H
Gy A s & FF A Ga A o
FHAT 8 |

st Toree Tae : fafaez aa 5,000
#1 fafre 1 fdww 50 & fg §x
& ar T
Madras, mmm

*905. SHRI P. GOPALAN :
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SHRI NAMBIAR :
SHRI A. K. GOPALAN :
SHRIMATI SUSEELA
GOPALAN :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state:

(a) the number and names of the
fishing harbours in India ;
(b) whether the Government had

drawn up any detailed plans for large
fishing harbours at Bombay, Cochin,
Madras, Vishakhapatnam and Tuti-
corin ;

(e} if so. the details thereof ; and
(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
to (d). A statement is laid on the Table
of the Sabha.

STATEMENT

(a) The number of harbours at
which basic facilities for fishing vessels
have been provided is 30 as detailed in
the attached list.

(b) to (d). Detailed plans and esti-
mates have been prepared and financial
sanction issued for fishing harbours at
Bombay, Madras and Tuticorin. Plans
and estimates for Cochin have been
received from the Port Trust and are
under consideration. Plans and esti-
mates for Visakhapatnam are under

SHRI VISWANATHA  preparation. Details of harbours sanc-
MENON : tioned are given below :—
Bombay Madras Tuticorin
1. Harbour construction cost Rs. 453 lakhs Rs. 389 lakhs Rs. 210 lakhs
2. Length of quay 800 metres. 575 metres 824 metres

3. No. of vessels to be accom-
modated.

250 wvessels less

500 vessels less 250 vessels less

than 14m over- than 14m OAL than 15m OAL
all length and & 50 vessels and 65 vessels
65 wvessels bet- between 15-37  between 15-37m
‘(;til. 15-37m  mO.AL. OAL

4. Estimated  addl.
of fish landings.

quantity 40,000 tonnes 40,000 tonnss

22,500 tonnes
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Names of harbours ar which basic faci-
lities for fishing vessels have been
provided :—

Tamil Nadu :

Cuddalore.
Nagapattinam.
Rameshwaram.
Madapam.

arashtra :

Borli Manole.
Mandgaon.
Murad.
Amala.
Adeuttamhan.
Sassoon Dock.

Ma

SMBWRN=T BLN~

Veraval.
Navabundazi.
Jaffrabad.
Umbergaon.
Porbunder.
Kandla,

ra Pradesh :

inada.
Visakhapatnam.

Mysore :

Karwar.

Coondapur.

Honnavar.

Bhatkal.

Kogal Hini.

Tadri.

f

N
2
P=g sumawp=

NAanA W=

Mangalore.

Kerala :

1. Baliapatnam.

2. Cannanore.

3. Beypore.

4. Ponnani.

5. Vizhingon.

SHRI P. GOPALAN : As usual, in
the matter of development of fishing
harbours also, Kerala is neglected. The
Minister, in his statement, has stated
that detailed plans and estimates have
been prepared and financial sanction
issued for fishing harbours at Bombay,
Madras and Tuticorin ; with regard to
Visakhapatnam, plans and estimates are
under preﬁamﬁou and with regard to
Cochin fishing harbour, the plans and
estimates have been received from the
Port Trust and are under consideration.

I do not know what is the reason that
the financial sanction in respect of
Cochin fishing harbour has not been
issued and why there is delay. More-
over, I would like to know from the
Minister whether it is a fact that the
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Kerala Government has prepared a
master plan for the development of
fisheries which covers a period of 20
years in a phased manner with a total
investment of more than Rs. 300 crores.
May I know whether the Government
has considered this scheme and whether
they have agreed to this scheme ?

SHRI ANNASAHIB SHINDE: It
would not be right to say that
Kerala has been neglected in the matter
of development of fisheries and fishing
harbours. In fact, it we go into the
statistics of the amounts given to diffe-
reny areas, Kerala has received the
lion's share in this, I am glad that
Kerala is taking keen interest in the
development of fisheries and even in
exports, they are having a major share.
As far as Cochin harbour is concerned,
the Port Trust authorities who are sup-
posed to prepare the plans and estima-
tes have submitted the plans and esti-
mates only in February 1970 and in
consultation with the Ministry of
Transport they are being processed.

As far as the master plan for deve-

lopment of Kerala’s fisheries is con-
cerned, I have myself written to the
Fisheries Minjster of Kerala that the

resources will have to be found out and
identified and what will be the invest-
ment from the institutional sector, what
will be the investment from the State
sector and whay will be the investment
from the pnvate sector—all this will
have to be tied up. But, broadly, we
will try to encourage development of
fisheries in Kerala.

SHRI P. GOPALAN : Kerala has
only 10% of the coastal line of the
country but covers more than 40% of
the marjne fish catches. Bup it is a
fact that the Kerala State accounts for
80% of the total exports of fisheries
products. So, in view of the flourishing
character of this fishing industry in
Kerala, I would like to know from the
hon. Minister whether the Kerala
Government has submitted any scheme
to the Government for development of
some minor harbours as well as for
providing berths and landing facilities
s0 that these may be included in the
Fourth Five Year Plan itself and the
industry is allowed to develop in
Kerala. Will these things be included
in the Fourth Five Year Plan ?

SHRI ANNASAHIB SHINDE : As
far as the development of minor har-
bours is concerned, there are
submitted by the Kerala Government
for development of minor harbours
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and some of them are being imple-
mented. The total provision in the
Fourth Plan is Rs. 7.5 crores for the
country but as far as the schemes are
there, Kerala Government is doing
everything for the development of minor
ports.

SHRI K. SURYANARAYANA:
May I know whether the Andhra
Pradesh Government have submitted
any detailed scheme to be implemented
for the development of fisheries industry
besides Kakinada and Visakhapatnam ?
Has any scheme been prep: for the
purchase of fishing vessels and nets and
for providing financial assistance to
purchase them and, if so, how many
vessels have been purchased ?

SHRI ANNASAHIB SHINDE : This
does not come under this question. The
‘State Government is at liberty to take
up these things. If any support from
the Centre is required, we are prepared
to give the support.

SHRI KAMALANATHAN : May I
know from the hon. Minister as to
when the two fishing harbours of
Madras and Tuticorin will be com-
pleted ?

SHRI ANNASAHIB SHINDE :
“Tuticorin construction is actually on,
and last year alone Rs, 40 lakhs have
been sanctioned, and there is again an
additional amount provided for the
current year.

As far as Madras is concerned, it
has been sanctioned in November 1968.
The Port Trust authorities are taking
steps to prepare the construction plan
and other details.

SHRI G. VISWANATHAN : From
the statement I find there are four
centres where the basic facilities namely
fishing vessels have been provided.
I want to know from the hon. Mini-
ster whether in view of the fact that
more than 500 miles of coastal area is
in Tamil Nadu, they will take more
centres apart from these four harbours.
Again I want to now whether Cudda-
lore and Nagapattinam will be taken
up for deep sea harbour fishing.

SHRI ANNASAHIB SHINDE :
Cuddalore and Nagapattinam, Ramesh-
waram and Mandapam are the four
ports—they are minor harbours—which
have been included as part of the deve-
lopment of minor harbours. Tuticorin
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and Madras are, of course, major har-
bours where even facilities for landing
of trawlers are awvailable.

SHRI G. VISWANATHAN : Will
Cugdalou and Nagapattinam be taken
up ?

SHRI ANNASAHIB SHINDE: I
have already mentjoned it.

SHRI BEDABRATA BARUA : Con-
sidering the huge resources in fish that
have to be exploited, very meagre

resources of funds are allotted. Anda-
mans is not even mentioned, even
though there possibly India’s biggest

gi:lemial of fish is there. Are trawlers
ing acquired or have been acquired
for deep sea fishing ?

SHRI ANNASAHIB SHINDE :
Port Blair is not being neglected.
Andamans is very much before our
view in the development of fisheries.
On present indications, there appears to
be considerable potential for develop-
ment of the Port Blair fishing harbour
and it is being taken up. There has
been considerable advance as far as
construction activity is concerned.

=t WTREYE g T, FEA, 92,
faomamaw, gdifa snfs sl &
9T I+T TAEL B W O FT AT FH
frar s <@t & = T fawr § oS o
st g€ &, 9w fawg  weze fgg aeameii
% fag wemwW o1 aFTaw G AT ar
T T qfwz & e & w fadw
9" STHET F1 OWAT T § HT AT I H
ag g1 T fF 59 a@ § Ao e
1 fawrg A fear smo?

MR. SPEAKER : No.

SHRI S. KUNDU : In the list given,
the Minister listed 30 fishing harbours
in as many as 6 States. But there is
not a single fishing harbour in the 300-
mile long Orissa coast. Orissa exports
about Rs. 10 crores worth of fish to
neighbouring States and also outside.
Could he enlighten us why there is not
a single fishing harbour there and
whether any stegs are being taken to
build such a shi]l;ng harbour there
during the Fourth Plan period ?
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SHRI ANNASAHIB SHINDE :
Paradeep is one of the important places
in Olriss; wh.ich[ can be developed gor
fish landing. t is at present under
Guvcrumenst's consideration. The Chief
Minjster of Orissa has also written to
us about it.

Pac Programme for Small Land
Holdk:ﬁmdmwmulﬂ
der Fourth Plan

*907. SHRI RABI RAY : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the
Planning Commission has proposed to
introduce a package scheme during the
Fourth Plan period to overcome the
difficulties of small land holders and
the agricultural labour ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Yes, Sir.

(b) Details are being formulated.

=it ¢fr Tw : o fFaml S adE
gl ¥ fag s @ =@ &
T & 4T TEF 58 AT A WAl WgIET §9
IR g T a1 er fram fa &
qTH & TH &, ITH aTL H UIg qLHT

F ot i gare FE afe feg 2, s
WTEAT T WA @A §Q IAR AT FA

& fag Fa7 #F77 7 TA= faar & ot ame
forar & av a1 & g7

SHRI ANNASAHIB_ SHINDE :
Two very important schemes are under
the active consideration of Govern-
ment. For the development of small
farming, initially we thought 20 dis-
tricts should be taken up. But it was
considered that it is a very important
aspect as far as the subject of develop-
ment of rural areas was concerned, as
far as a large number of small farmers
in the rural areas are concerned. It
was decided to take up "40 districts in
the country and a provision has been
made in the Plan to spend about
Rs, 67.5 crores for the development of
small farmers and about 50,000 far-
mers were to be covered under the
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small farmers scheme in each district
but thereafter it was considered that
even this would not be adequate and
marginal farmers, that is farmers who
are holding less than 2.5 acres and
landless labour would not be covered
under this. So, the Governmeng of
India and the Plannjnpg Commission
gave considerable thought 1o this addi-
tional scheme for marginal farmers and
landless labourers and a new scheme to
cover forty districts more has been
prepared.  Districts in which there are
large numbers of landless labour and
marginal farmers, will be selected. This
new scheme is being worked out and
the two schemes together are expected
to cover very Jlarge areas of our
country, about 80 districts in the
country, and for the development of
marginal farmers and landless labour
about Rs. 45.5 crores has been provid-
ed. This is only for providing some
assistance, risk fund and infra-struc-
ture. The rest of the funds from insti-
tutional resources are also expected to

be put in, and I expect that about
three to four times more than this
would be harnessed from institutional

sources for development of smal] far-
mers and marginal farmers.

st ofr wa : A wgRT ¥ qamar &
& *0a wrfta st & o feami &
for g5 sriww a1 @ § o W
¥ foet & adtee maga & fg aar
R &1 fa fasi & a8 d% o ava
& I1@ T 9 WY ¢, 3w fag w@v
AT9EE & AT &7 v e fowere
Ia®T wrade g ar fom fora foret & -
&1 S #T wwr sifew @ o g frara
#t ufuw ¢, ag wrwEw 27 wwi foe
ST § TTH TATT FT ATILE T @ T
# o o oy <romit 7 & et qedr 8 7

SHRI ANNASAHIB  SHINDE :

Naturally the districts would be selected
in consultation with the State Govern-

ments. Of course, broad idelines
have been suggested to e State
Governments, but there would be
further consultation with the State
Governments. far as the small
farmers are concerned, the original
scheme to which 1 made reference

earlier, refers to potentially viable far-
mers having a holding of about 2.5
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acres. As far as smal, marginal far-
mers are concerned, those having less
than 2.5 acres, concentration of land-
less labour in particular areas should be
taken into account. Unless marketing
and other facilities are there,
scheme would not work well, and so,
the proximity to the marketing centre
wil] be taken into consideration, but
this is at a very preliminary stage.
Detailed consultations with the State
Governments would be made and on
the basis of the broad guidelines and in
consultation with the State Govern-
ments, and Planning Commission details
will be worked out.

st T F AT FAREENA
& T ? &4 aF O A § fam
srmar ?

SHRI ANNASAHIB SHINDE :
This scheme is supposed to be put into
effect during this year, implementation
will start this year, and therefore, the
consultation will take place within a
month or two.

it Wo o @i : fat =W ¥ §8 ZaA
¥ §%w =W ¥ aga 7o faai # w1 frar
TAT AT | T KW FFAIZ 1 47 | FASH
arz fwmr g faal w1 9T oA av
IO gaw & 2 fat arwm aR der §
fau 439 =m F qga FaTa qEfEE
g1 g T e e & faar = o™
A wt agr Aoy A8 fear @ awn ) 3w
A% ¥ wTIE ATHT A7 7E AT AT gafaw
Fa®! 319 w7 famr mav . & s e
g f& fom faal & 439 =0w & svoma
a1t gafoe 2t 9% & o o F are ¥
wz naAne gy £t femrae FT oA @
IR Gk =re & faw £ T SO,
w1 I ol ®1 37 Faar s ?

SHRI ANNASAHIB SHINDE :
The main reason why this new scheme
is being taken up is this. There was a
view in the country that the develop-
mental plans benefited mainly bigger
farmers, and so it was suggested that
scheme should be evolved which would
go to the benefit of the small farmers
and landless labour, and therefore, the

idea is that if in a particular State, even
if the package district is there, and if
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there is large number of small farmsars
and landless labourers, the District
may be selected. But it would depend
upon the State Governments to make
recommendations, but the general sug-
gestion to the State Governments would
be that as far as possible those districts
which have already received benefit
should not be included. Actually, that
would be our broad guideline to the
State Governments.

st qo o @t : A fordr T wr
I3 9T § IAN FrE AwA A R 1 AfEA
fom fefewa & fau 44 =m dare
#1 wf o AT et aog & 399 %
fear mar, = I SEA & STOd, g
g9 s A 2

SHRI ANNASAHIB SHINDE :
As 1 have already submitted, the State
Governments should be consulted. We
have no bias against this or that dis-
trict as such.

SHRI S. M. BANERIEE : 1 have all
admiration for the scheme. 1 should
like to know whether any positive steps
have been taken to disfribute land to
the landless labour during the Fourth
Plan because in West Bengal under the
guidance and patronage of the then
UF Government, real peasants have
occupied lands; in Kerala the same
thing has been done; in Andhra and
U.P. also we see that land is already
occupied by landless labour. Men who
really plough the land should be given
the land ; that is our slogan.

One who works with hal should get
land. Have any steps been taken 1o
give land to the landless labour during
the Fourth Plan and, if so, what are
the salient features of the scheme ?

SHRI ANNASAHIB  SHINDE :
The hon. Member has raised a very
important question, I have all my
sympathies for this. But this would
not come under this particular question.

SHRI S. M. BANERJEE: In the
package scheme will this be included ?
He should answer it... (Interruptions.)
It was legally occupied, and morally
also.

MR. SPEAKER : Legally or other-
wise occupied; this point would become
clear thus.
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SHRI ANNASAHIB SHINDE:
That would be outside the scheme. But
we have advised the State Governments
that wherever lands are available they
should be given to the landless labour
or small farmers and that by effectively
implementing land reforms lands should
be made available to the landless
labour; that is our broad approach.

sft o x@ wat : 71 AT S fri
w1 wramqifea dfgw w dw afz
74 qraw qr w0 # gfee & w7 ara-
fagar qo &40 amma w2 fF
a2 dzardw av gefafeww 9k fefie-

3 - -
i oA & aTa-a= g2 FT & {3
arfzﬁ#ﬁmg‘rmgl qei‘ifwf%r
F Fq1 a1 B fFaml ar iﬁﬁﬁﬁm
#1 g¢ 7 & fa@ FaFA T gt
grafasard aa s, arfs 3 «@m 39
a8 WEEt FT AT I3 AR

SHRI ANNASAHIB SH!NDE. H
Normally small farmers would not be in
a position to purchase tractors on their
own. We have advised the State
Governments to have agro-industries
corporation which have been asked to
organise custom service centres where
tractors owned by the corporation
would be made available on hire and
service would be provided to small
farmers, 1 have advised the State
Government representatives that if they
wanted tractors for organising custoins
service to the small farmers or large
community of farmers, we shall be
prepared to give preference for that in
allotment.

Mt oA afew AR e
aw= grior ofard # 32 sfawa gfam
Bz framl & £ ot 24 sfawmm ofEx
sfa-mogdi & &7 & ag wvAwT WEan §
o o S A g v @ o T AW
FT T F & Awwia Ay F o e
d9adty g FAT oEn )

MR. SPEAKER : You are stretching
the question too much.

SHRI MANUBHAI PATEL : In this
package scheme, during the fourth Plan,
special emphasis is bemg laid on dry
farming, coupled with animal hus-
bandry, in selected districts. May 1
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know whether you have selected certain
aréas where the Bhoomidars have
ifted away some lands to Shri Vinoba
have, where this scheme can be very
easily implemented ?

SHRI ANNASAHIB SHINDE :
The programme for developmeny of dry
farming is outside this. hat is again
a separate scheme. But as far as the
suggestion of the hon. Member is con-
cerned, the State Government can con-
sider it and submit proposals to us for
particular areas which can be possibly
taken up under this scheme,

SHRI TRIDIB KUMAR CHAU-
DHURI : May 1 know whether, in the
conference of Land Revenue Ministers
and Agriculture Ministers that was held
under the auspices of the Union Minis-
iry of Food and Agriculture sometime
back, any specific package plans which
would benefit the small farmers were
drawn up, apart from certain things
formulated by the Ministry? In that
conference this problem was discussed
particularly with reference to the fact
that up till now, the benefits in the
package districts have gone mostly to
the larger farmers. So far as the small
farmers, having uneconomic holdings,
are concerned, is there any specific
package scheme by way of fertilisers,
loans and other things? * Has any such
scheme been formulated?

SHRI ANNASAHIB SHINDE : This
is exactly the scheme which takes into
consideration some of the points raised
by the hon. Member The comprehen-
sive development of small farmers, mar-
ginal farmers and landless labour is ex-
pected to be taken up under this scheme.
The necessary infra-structure, provision

for marketing, raising funds for credit
are not in a posi-

for the farmers who
tion to pay, and as far as the marginal
farmers are concerned, help in the case
of infructuous expenditure incurred on
sinking small wells, and subsidy
for the small farmers for construction
etc.,—all these aspects, including animal
husbandry, will be covered by the sch-
eme. The very purpose of the scheme
is this. Apart from the State plans, the
non-availability of resources at the State
level would not present any difficulty
since the provision for the scheme
would be outside state plans. The sch-
eme is intended to cover the points
i by the hon. Member,

SHRI R. D. BHANDARE : The
value of the scheme which has been
mentioned and described by the hon.
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Minister is quite welcome and it is a
good suggestion. But may 1 know whe-
ther he will be kind enough to tell the
House what will be the percentage of
agricultural landless labourers and margi-
nal farmers to be covered under the
package deal scheme?

SHRI ANNASAHIB SHINDE :
Under the small farmers development
scheme, about 50,000 farmers in each
district would be covered. As far as
the other scheme for marginal farmers
and landless labour is c0qqequ, it is
expected that 20,000 families in each
district would be covered.

d}m\qﬁu:ﬁﬂ"ﬁ!ﬁ'ﬂ'ﬁﬁﬂ'
3w T &, 39 Frafee § Tad gu T AT
ﬁwmifﬂirﬂmmwrﬁaﬁtw
At et G9-adig dTeE g H
qEefY g awed & FTOr 4t 3 § wd
fiwE & ag e wg g e
FqT GEETC MY gHadia oA HO0F
wifrr w7 ¥ wfegardd 1 AW F,
arfe &w & qfde # ofw fe A

MR. SPEAKER : The same question
was put by Shri Banerjee. You are
repeating it. Shri Gopalan. Please be
very concise; the time is short.

SHRI P. GOPALAN : The Minister
is talking loud about the package deal
for landless labour. What is actually
happening in the country is that—esp-
ecially in my State—landless labour who
are in occupation of the forest land as
well as other wasteland are being evict-
ed from their lands, Only yesterday, a
tribal woman who was fasting in Bom-
bay protesting against the eviction from
forest land died. Will the Government
see to it that clear instructions are issued
to the State Governments that no tribal
people will be evicted from forest lands
and other lands which they have been
occupying for a long time?

MR. SPEAKER : This is not relevant,

Establishment of New Ground Stations
to be used as Links with Communmica-
tion Satellites

*909, SHRI S, K. TAPURIAH : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :
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(a) whether Government have plans

to set DEW stations to be
Il.lsaed_ as links with communication satel-
ies;

(b) if so, how such stations will be
erected and at what cost; and

(c) whether some rent will be paid
to the country putting up such satellites?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH) : (a) to
(c). A statement giving the informa-
tion required is laid on the Table of
the Sabha.

STATEMENT

(a) Yes; apart from the Satellite
Communications Ground Station which
is being set up at Arvi near Poona,
there is a p! I to set up another
Ground Station in the Northern region
during the Fourth Five Year Plan
period.

(b) The Department of Atomic En-
ergy have been entrusted with the con-
struction of the Ground Station at Arvi
which on completion will be operated
by the Overseas Communications Ser-
vice. Its total cost is estimated to be
Rs. 786 lakhs. No decision has yet
been taken about the exact location,
cost and the method of execution of the
proposed second Ground Station.

(¢) Communication  Satellites are
owned by the International Telecom-
munications Satellite Consortium of 75
member countries, including India and
no rent is payable to any country. How-
ever, member countries contribute to-
wards the expenditure of the Consortium
in proportion to their shares.

SHRI S. K. TAPURIAH : Will the
Government tel] us what are the advan-
tages that will accrue to us by setting
up the Arvi satellite in terms of exten-
sion of television services, providin
more long-distance telephone calls an
quicker telegraph despatches ?

SHRI SHER SINGH: The Arvi
ground station will be connected with
the Videsh Sanchar Bhavan, which will
be connected with the internal system
and also with other countries which
will cover more than one-third of the
world. The satellite which has been
set up on the Indian Ocean will be
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cent of the

visible to about 35 per
for

world, The satellite will be used
telephone, telex and television.

SHORT NOTICE QUESTION

Sale of Forged Postal Stationery from
G.P.O., Delhi

+

S.N.Q. 16. SHRIMATI ILA PAL-
CHOUDHURI :

SHRI MEETHA LAL
MEENA :

SHRI OM PRAKASH

TYAGI :
SHRI BENI SHAN-
KER SHARMA :
SHRI YASHWANT
SINGH KUSH-
WAH :
Will the Minister of INFORMA-

TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state :

(a) whether Government's attention
has been drawn to the reported sale of
forged Postal Stationery from the
Kashmere Gate G.P.O., Delhi;

(b) whether it is a fact that the
Delhi Postal authorities are reportedly
getting printed some postal stationery
ge lg_ private Offset Prining Press in

1,

(¢) wheher it is also a fact that the
Delhi Police have discovered an inter-
State racket in printing of fake postal
stationery ;

(d) if so, what action Government
propose to take to stop the sale of for-
ged postal stationery, printing of ﬁlal
stationery at a private firm in Thi
and action against the inactive Postal
authorities in Delhi ; and

{e) the estimated loss which the
Postal Department have suffered as a
result of the sale of forged postal
stationery 7

THE MINISTER OF INFORMA-
110N AND BROADCASTING AND
COMMUNICATIONS (SHRI SATYA
NARAYAN SINHA) : (a) Yes, Sir.
Fake postcards have come to notice in
circulation but these do not appear ito
have been sold from Kashmere Gate
General Post Office, Delhi, or from any
other post office.
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(b) To meet the shortage, blank
inland letter cards (without stamp im-
print) are being got printed occasionally

by the Department at some presses in
the country including one at Delhi.
(c) The Delhi Police registered a

case on a complaint made by the extra-
Departmental stamp vendor of Amroha
post office in Uttar Pradesh and are
carrying out investizations on the infor-
mation furnished by the postal official.

(d) The Director of Postal Services,
Delhi has issued instructions to all Post
Offices to carefully check their stock
of postage stationery and guard against
any forged items. Similar instructions
have been issued to all Circles. The
question will be considered in all its
aspects on receipt of the report from
the Delhi Police. It may however be
added that according to the existing
instructions jn the Post Office Guide,
blank inland letter card forms and
blank postcards can be printed even by
a private individual for being sent by
post after affixing the necessary postage
stamps. There was, therefore, nothing
wrong in the Department getting blank
inland letter forms printed at private
presses in order to meet the shortage
of inland letter cards, According to
information available so far, forged
postcards have not been sold through
post offices.

(e) The loss to the Department is
estimated at about Rs. 18,350/- on the
basis of the facts so far available.

SHRIMATI ILA PALCHOU-
DHURI: 1Is it a fact that actually
about 8000 postcards have been dis-
covered by the police through various

raids ? Secondly, is it a fact that the
vigilance section of the P&T Depart-
ment knew about these forged post-

cards, but for nine months, nothing was
done about it. The flow of postcards
and inland letters has been blocked in
various post offices and there are not
enough of them to be had. What is
being done about it? The Nasik Press
can produce more of the postal
stationery, because the crime branch
have said that once you give it to the
Frivate presses to print these postcards
and inland letters, it is only another
step for them to forge the stamp. As
you will see, the postcards that have
been forged are a very pood piece of
handiwork. Evidently, when their handi-
work is very good, they can print
stamps in no time. What is Govern-
ment going to do to take care of this ?
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SHRI SATYANARAYAN SINHA :
Not only 7,000 but when the raid was
carried out 11,500 fake postcards were
recovered the police. When the
stamp vendor got the information,
immediately be informed the Depart-
mental authorities and in a few weeks,
he informed the police and the poljce
started the investigation. It is not a
question of nine months.

About the fake postcards—I can
place them before the House—it is
very difficult to find out which is fake
and which is genuine. Some hon.
friend suggested to me as a joke that
they should be recommended for the
award of Padma Shri or Padma
Bhushan for fine printing. There is no
doubt about it. When we sent this
postcard to the Nasik press, it was
difficult for them also in the first
instance to distinguish. When we sent
a large number of post cards to them,
then only they could distinguish bet-
ween the two.

So far as the inland letters are con-
cemed, any private individual can get
blank inland letters printed but they
must affix a stamp before posting. 90
per cent of the gentlemen in the country
use not the embossed envelope but their
own envelopes and Inland cards and
just affix the stamp. As to printing
inland letiers without the stamp, we
sometimes allow it because the stock
runs short.

SHRIMATI ILA PALCHOU-
DHURI : The hon. Mlmsler has said
that it is quite usual to give it to a
private offset printing press to be print-
ed, but these postcards that have been
forged have been forged with stamps
and not without stamps.

SHRI SATYA NARAYAN SINHA :
Therefore it is a crime and is being
investigated. [Eight or nine people have
already been arrested in this connection.

Y wyst A " fra sl owE
wh, W1 I # fe-Arfer § sdard o
wifww § ? g&r g § avar § 6 amw
rez-arTiGEi T< BT AgT AT, fash wrAe
BREM™ TT STYT qTIT § | T A 9L
FTRFRT 9 WY STYT AT, A 777 o 7 I
Frerdt, ifr drez afeat & =Tl o
¥ uifae § | Fag fr T AR g
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ST H FT EAT, WL H AT 3T v
FT A% &, Afe wiE § s Wi
HTEHT E, T AT GA-HTH T A faF A
ITHR AT F 1L H A1 7Y 7 FF647 |
T fag wiat & art § w1 v Aar
TA @ E Arfe agi T A A e A ?

it weq Areraw fag : A1 A e
FCE, I H uF o A drez-anfew F1
T AT N I F G A TFREE
SET AF AET BT T &, g F aET giea
arfredi? ®wr fomr @ fF 3 sy A
%ma‘\‘tﬂﬁsfﬁﬂr?ﬁ' Zifrare
@ WaE FOEwE Armd I A
STz fFar &€

st S WeT @ Hee wEEd,
#Hro dte ATEe # fam gff Ay 7 27
SR 1 9FET 2, T4 %1 (@R & F ‘gfozgq
a1 T%1 2, TfF aw o ag ¥ a1y
AT q2ar ¢ & 741 "9gey 7 g9 foE
F1 At T T 72T ¢ 1 AT Fga & O faw
600 AT GRFTE 9 7, 7= fF dtodto
ario frie ® St At 0% 14§, IER
FamT 2 fF 7 2979 75 T AT T2
F1¥ B9 FLIT 9% 778 “sfren oqenw’
%1 faté & | § @g ot strAT T1EAT E R
&1 dto Ao TS0 ¥ faE HFag W &
TG TR 28 HIH, FT G ATATC # TH
TG ST /T HIT AT Tee-FT18 96F A1
31 fawmr & wfawifol & a8 w=w
frarg fFaa® a3 1 §9v 989
¥ ar whr o, feT IR @ o o
3TEe A BIYT HIT FT T AW T %2,
et g ST &t g gfem w7 &

ZAU NF-HTTY FgT ¢ 6 gt dwee
arfem & w7¢ 787 4w w3, AfFT & Fgr
w1gaT § fF A Y o & ot
qarz &, For #1 a1y 37 i e 31
g AR G FTE I FFU AT AT
AN A a1 oF a7 78 o o
aferm  afarfai M agada g &
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I aTAET o, I3ER = ot frar
afer s www g gfew § foe
adt 0, 39 ez nfew & sfawifai
w1 #7 a1 fewfam ar wede #3571 7

YT 7T N 47 2 & e A s
TR Y ot #erfz = # fag
& ¢ faad g gy qsu 49T & AR
forad aCRIT FT ATET FT AT FAT &, T
I JUTHT FT FATH FH 9€ A9 fa=1¥
F4T |

wit e Arerqw g : CA OIS H
HATS FTA & A& 7T A1 F oy #1€ 07
8 w2 awar | AfeT Fa fF A7 qam
fr gfew sRfeava & ag qar T@r fs
OF ST@ 95 FATT ATHT GEFHTE S AT
F0F FU 11,500 TREHIE AGT a9 A7
% 9 afer soiles gfam £ #1§ o
o 78t & fF 9w gamt srfnfaes
FT Fega" @rar | e ot fod § ag
qar gt fF 9T wega AT @ A
ITH FAT AT FHEIET 1 ATHT | =]
s gfem 7 Foad & a:f 1 ==
T ATE R

ot sw e TR A g
A FAF TSI ATRATFERE ¢

st wer arerer oy ¢ wlaE o
oY a2 HCE A Al Afwwe & I
TA & faare vk f w1 Sawn fean
o7 /HAT & | A AT FHE U BT
NeFTE §9Y &, I AT F 7 97 AL
Wi Ay I we< g2r fam S
gfam ot gt I AT R
Foe agwmE A @ T @Y ?

st wer srerer feg : 9w gferw # o
Fed¥é AT JraedY I9F 1T gW _T 5 Far
AR e dwaE &
geere fegT @ o
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it qvt siwe sf : F a= wEEw B
arAAr g § e oS wrelr orewrd
TFE MY § AT U@ T FAG FG
99,9 A= da1 Y & dar fF g
T FETFTIZATE 7 & R o Fosi
9T At G ®1F TG T § F4T w
AT A9 {8 FT § aardr
& a1 et oY qrage Bt & § o A
T &R 3AE ? A a1a A qg A
g g fF 7T drewE & s wee
F2X 7 AT T g A TEET ow
g ?

=t weq Ao fag : AT AT AY
I g F grar & F & o feerer grar &
T AT AqAT WY " fewET ear gva
& T It ¥ &0w wwa £ AfE gan
€9 A g 2 1L (SrEe) L
TEAT TEEFTE F a7 3, AT qTAA T
& drewTE § o g7 g1 awewret ¥
FOMSA G ¢ | AT AT AT AT HOT
T A qar @ "o afEw aw Wi
TTHA HTET a7 qaT = ATGAT | TAF TF
FTFT AT § ACGACKTIAATRN ..
(=rE) . ...

S WENEY ( ATT T S A AT T
qrzeTE AT ¥ v e mfe S
EC B

ot qae oy gaTg : w7 Mg AN
wEr & 05 g@ aTelt qgATEEr & §19 F
X & Fwc aw & 7% afgwifay 1 e
Far gt a1 A fge At 7 g wer
qEY ¥ g a8 HTHAT THFIH H q1q7 7 A
FAT FY WET TH AT F1 Hto dto srfo
¥ gg w4t arfs s w1 @ a= 7%
o Fr 73 T & g A AT ae
arar frar a1 @1 & ? AT AT AT O
o) FATH BT FI FLA F AR W AR
AT A T, E A T T
wRE?
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. .grifE Tw A &y Fifww g g
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ft TrY BAE q1TT : TEAA AR, HIT
SYAEAT FT T § AAT HEIRA F IO &
famfaer 1wt AEIRT 9L 7@ WIAFT
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=it ofr T : Fer TEEa, A=t gERY
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st we Arerae fRg : T ATORT 9 @
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¢ o guwr a= fear omq 1§ a1 e
ST EIAT ) ... (swAET) .. ..

REUW WA : AT W1 AT 41T A
witfirse fr w1 T e fafreec wmew

ATE HTF F€ W E | FTL I8 Fa fF gowr
& fora = #5237 @1 A9 @ WA AR

FAFOWIFE , ATTHT A G T FATE 1. .
(wmaemw) .. A & ST aw ofq ar=
F1, #ro @0 Hrfo Y qxr wfwmarT fean
TR g AR S| WY IR wgr S
fr o1 o @m gwE wfwe @, W
TaAEe F  arfefraew g1, @9 F1qar
At afer 1 @ gfe @ g e
a1 s a1 e fasrs o w5
qTE AT TEET FTHY w7 = FEAT )
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152 dreew T E A s FaF ar
@ £, 3% feafady # amow fom =i #7
fregame far @ S9oe st F19 F19 4r
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=5t w ARme fag o onfr ot ar
fires e gu &, 9 oferw o Fodi g
T AT FATIT ATAT | 367 9 FATEHT
gt frewareged, Y awaT § g, fw o=
gfem 1 fafimm s @i

ot Wo ®WYo FAN : AT WERY, AW
qgS @1 F HedY HRTRT R a°TE AT ATEAT
g e o= wolt ara & @ fr Ty a2
T A a0 .. (wwEw) L

oft steTTETe e S @ T g,
O aaTE 2 R E |

=t ®o WYo @AWt : WU FAIH 4 &
sTeaz fafar 90 ¥ o 4 % Tgf 9% &0r
e W A @ agam axgfe
7 aF s i faees oAy W
A ofeqs FREmEas @ aOF &
ST WTEEE T § gHT g1 FO0 ar
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Farg ? ... (mEaw) .
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Sir, my question was this : There js a
mixed economy in our country where
both private sector and public sector
exist.  Since these post-cards were
found at a private press, they were
actually printing them anfl they were
found responsible for that, why has this
been given to a private press?  Why
should it not be done only by the
Government  press? The contract
g"{lee% to a private press should be can-
<e .

SHRI SATYA NARAYAN SINHA :

Private sector people have not been
asked to make forged postcards. Only
blank postcards they can print. The

confusion is perhaps because we have
given this order to a private firm,

st wgr T ferg WAt : Frsmr w7
2 9 71 92 Frme AT A s
a1t @ wwfed 7 gur 92 § Tar @
A A AT AEAT a7 A I A
& ¥ A0 T 9 F 9 w1 71 8
T A G F A1 % qw fovam 2 7w
ATATT F 9T 8, 7T AF1T I7 A T9F
wfaa FT & A ¥ Ty w07
I FY FIE ATE GTFT F7 [ 97 97
ATHET A F47 sqear & ¢

fawrr & Trow WAt (ot Six feg): wE A
BITE 9T §)T SAET TE |@F g afew
@ ¥ fefaad o ox o1 &« wmar @
I AHTH F AMHRT F T Fg1 o amz ga
g | 9T wrE araey it Tear @ oA
Faat Fefaadt afiwg &1 &=i a1 v AR
TEAT & 1 4H FTE AT FEE ATH NI
waTaT A& & fom § e qgAr & | s
% WrEFwT F09 dH 07 vt & o
arer awt fefoadt &1 7m #¢ o7 wq12
9T AT AT AEFH F AT @ATE 1 A
AHT TH F ArTAA F AT G GAw 2

At 5w w2 awi a9y 3w 2 e fae
W ¥ 1y |y ot & 37 faslit ¥ 2w
AT TATH F § AR 9@ AR F 9 oag
SARTMFAMAA IFFIEATE ...
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Ferw wEg ;419 At we qfed,
wTEF AT

o g% a7yt : fore ¥w ¥ g SwAd
ot & 3 91 ¥ arfas # frogare e
T, AT FAET FE A7 feearT fregar
frar mar & 7 sTe owEr waT, WEAL
oFEr WY AT qT Y avd A9, G A
fearsa aR gu 9 ag owe T & a1 A@ 7
A o feamew o 14 a7 feamem awrw
FTAT A &, FT A9 57 414 fedem ¥ w0
£ 6 A 7 smre A, A & qaTaT

Mirfm:gafemimg ms
wifas o%8 @ &, feamen snfe Wi a1
T | ST ATS ATSHT THS WG S F
T AFLE -

1. Shri Babu Lal Gupta.

2. Shri Parshotam Lal, Proprietor,
Everest Press.

3. Shri Mohd. Yusuf, Proprietor,
Sardar Printing Press.

4. Shri Zahir, Pressman, Nainj
Press.

5. Shri Abdul Azim, Design Artist.

6. Shri Sharafat Ali Quereshi of
Amroha.

7. Shri Mangat Ram of Globe
Press.

8. Shri Triloki Nath alias Bawe.

s NETITEIT ES W OWAT WAy F
s =mgen g R oanft 3 faw owmw
foedlt & gwifim g et 3fw @
“fezmm’ W AT d@w & §® ATl
3w feael & fam wwifom gu 4, o
3w afa® smare # ag far ar fF oy
AT =i o oY @@t wwd £ ag fawer
¥ warz o # fawd guoowe @ &
at oz 12 F Ty & o9 7 Far faar
fr wtzr st qaer ¥J|@ FT HIAT /AL
fergr st i o T 2 AT AT AT
Ffe ere-fose & g | 19 AT AW
£T AYATAT ATTAT, T Well 7 q@T1d |
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=\ Tt fag : for =1 ot w1 forw
AT qew  frar 7 2w fewe ww
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97 ¥ I e ofsr afe & faw
FTHT ANTHET & ATH § O X a97
2V FY Al 7 W &1 eqrare e e
EATL W H Wt 35 78 feve a% 8 1 |
fr aggaR A A A oA & 1 9g A1
TTET BN & At aTET & saran fawd g

WRITTEN ANSWERS TO
QUESTIONS

Sale of Paddy by Manipur Administra-

tion to Food Corporation of India
*901., SHRI M. MEGHA-
CHANDRA : Will the Minister of

FOOD AND AGRICULTURE be
pleased to state :

(a) whether the Manipur Adminis-
tration is making arrangement with
Food Corporation of India this year;

(b) if so. the amount of paddy to be
sold and the rate at which the Food
Corporation is purchasing ;

(c) whether the Manipur Adminis-
tration is making arrangement with the
Food Corporation of India for the
latter’s purchase of paddy from the
peasants and landowners who want to
sell paddy at a fair price; and

(d) if so, the nature of the arrange-
ment ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE) : (a)
and (b). The Manipur Administration
had offered 10 the Food Corporation of
India a quantity of 7,000 tonnes of
paddy procured locally by the Admini-
stration. However the Administration
has since dropped its earlier idea of
exporting paddy, as a matter of policy.

{c) and (d). The Manipur Adminis-
tration has approached the Food Cor-
poration of India to undertake procurc-
ment of paddy from the next crop. The
matter is under the consideration of the
Food Corporation of India.
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WM RIW § o HYAT TEIEA
@Mam & JEw TG wAeHAT &
foarosita s

*903. =it fio wo dtfere : waT
a9t SWew A w@wr wdr g7 9@ A7
W‘ﬁfl’fﬂ:_

(%) 758 @ & ‘gg1 TEA
Jreit’ gt & aerd fae sEEA-
a0 faerodts &

(@) 7 sdzaaw feadt sfe &
fammdtr & ; e

() FEEFT wY A FAwT T
a% fas s ST @ w1 F1fr| T
% fau st Frdady & 91 @ & ?

FAA AGT FWRH T HAC A (>
@ e Fag): (%) 31914, 1970
FT AT

Eis

E

(=) 7@ grEr faadT SmEe-
9F 16 FFIL, 1968 FT1F |

() A=t g & FTAwW § AR
qTETE AT & JOEeE A gF & FIIO,
foat a=TE F9  Wr €, & FAFwAI
FT sawedr AL X AT HFT | THY HWTEAT
& f st B WA F AT 5T AR
X smaEn FT & AT

WAy wEedl ¥ qATAR

*906. =t TM wew faonet : v
w® war graia St ag T € Fr
[ -

(*%) 1 98, 1969 ¥ 28 T4,
1970 % HAg #Te ¥ fFaq o ar
gu & ITH TWT g TS W § ;

(@) 3% ¥ feemr el &1 afew
SRR gl C i
v a9 &
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() v et &1 1€ Fu< T feg WA
& FT F1Y07 § T T IAE HAT™G FT
I #4Y § quT HAT F FRWl FT 99T
¢

(w) Far #ug wewEl & q@l F7 IO
T | srawgs faeres far s & anfs
T A g ¥ qT9-HTa I @l A
I T AT FT Aged qATA 3T AT ;

(%) afz 72, a1 afem &7 & 9o
& # fpew far ot ; o

(%) #7a1 7 w9 & f& 9% o ¥
e T ¥ Swi FT I Ag faa
mar qr i afz &, &7 saE || FTO
g7

WW aqt gAare wA (s Sto &ei-
) : (%) & (9). g=on oFfaa
T AT G 1 IT AT 7= 9 7 fan
SATAAT |

Employment Schemes in Three Plans

*908. SHRI SHASHI BHUSHAN :
Will the Minister of LABOUR AND

REHABILITATION be pleased to
slate :
(a) the general nature of schemes

included in the Three Plans in the Cen-
tral Sector to provide employment apart
from Trading and Employment Ex-
changes and the expenditure incurred in
this respect so far; and

(b) the precise manner in which
such schemes have really proved useful
in the formulation of labour policy ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA) : (a) Employment
opportunities were created through all
the programmes of development includ-
ed in the Central sector. The bulk of
expenditure in this sector during the
first three Plans was on industry and
mining, transport and communication
and social services. The details of the
outlays have been given in the respec-
tive Plan documents.

(b) The rising tempo of industriali-
sation through these schemes and the

CHAITRA 19, 1892 (SAKA)

Written Ansuers 42

doubt influenced evolution of labour

licy but it is not feasible to estimate
in a precise manner the influence of
each scheme on the formulation of such
policy which has generally been direct-
ed towards welfare of workers, fair
wages, promotion of industrial harmony
and expansion of employment oppor-
tunities aiming at a rapid economic
progress and rising standard of living
for al] sections subject to attainment of
the concept of a socialist society.

Report of Second Wage Board for
Sugar Industry

“910. SHRI RAM KISHAN
GUPTA :
SHRI MOHAMMAD Is-
MAIL :

SHRI UMANATH :

SHRI P. RAMAMURTI :

SHRI SATYA  NARAIN
SINGH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

{a) whether Government have exa-
mined the Second Wage Board Report
for sugar industry ; and

(b) if so, the steps taken or proposed
to be taken to implement them ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA) : (a) The report is
still under examination.

(b) Does not arise.

Fall in Consumplion ef Fertiliser

“911. SHRI VALMIKI CHOU-
DHARY :
SHRI DEVINDAR SINGH
GARCHA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the con-
sumption of fertilisers in the country
has declined ;

(b) whether it is also a fact that
imports of fertiliser for the year ending
March, 1970 were lesser than planned ;

(c) whether it is alsp a fact that
agriculturists are not being provided
adequate loans for the ase of

expansion of the Public sector have no these fertilisers; and
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(d) if so, the steps Government
propose to take in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
The latest estimates of consumption of
fertiliser made by the States for the
year 1969-70 indicate that an increase
of about 14% in fertiliser consumption
is expected during 1969-70 over that of
the Erzvious year. This rate of increase
in the consumption of fertilisers is,
however, lower than planned.

(b) Yes.

(c) In certain States lack of credit
has been reported as a constraint on
greater fertiliser use.

(d) Remedial measures have been
initiated. Some States like Haryana
have revived the system of giving
taccavi loans. The nationalised banks
are encouraged to provide greater credit
facilities to agriculture including the
marketing and distribution of fertili-
sers. A scheme for guaranteeing risks
in the financing of fertiliser marketing
is also under consideration. To boost
up sale of fertilisers through a large
number of outlets, the system of licens-
ing of dealers has been replaced by
the system of registration so as to
enable manufacturers to have more sale
points. Establishment of a Fertiliser
Promotion Council is under active con-
sideration of Government ; it will be
a joint venture between the manufac-
turers and the Government and its
function will be to intensify demon-
stration programmes and soil testing
services and spread use of fertilisers
through publicity and  audiovisual
means elc.

It may, however, be pointed out that
the initial failure of monsoon in some
of the heavy fertiliser—consuming
States like Tamil Nadu and Mysore,
floods in Andhra Pradesh, late snow in
Jammu and Kashmir, belated rains in
West Bengal etc, also contributed to
the smaller increase in the estimated
rate of consumption of fertilisers.

Reponotm:n:::lrneu(.‘om

*912. SHRI P. C. ADICHAN :

SHRI YASHWANT SINGH
KUSHWAH :
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SHRI D. AMAT :

SHRI BEDABRATA BA-
RUA : )

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Agricultural Prices
Commission has submitted its report ;

(b) if so, the main recommendations
thereof ; and

(¢) Government's reactions thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(YSHRSI ANNASAHIB SHINDE) : (a)

es, Sir.

(b) and (c). Statement are laid on
the Table of the Sabha.

STATEMENT 1

Main recommendations of the Agricul-
tural Prices Commission are .—

1. The target of procurement for
Rabi 1970-71 marketing season
be fixed at a minimum of 3.7
million tonnes;

2. The procurement prices for
wheat for 1970-71 be fixed
uniformly for all the States at
Rs. 66/- per quintal for the
indigenous red and at Rs. 72/-
per quintal for the indigenous
common white and the different
mexican wvarieties ;

3. For meeting the requirements of
the States for superior farm
wheat the Food Corporation of
India may purchase the required
quantities in the open market.

4. The scope of operations of the
Food Corporation of India be
extended so as to include pro-
curement in such States as have
been undertaking it themselves
and subsequently handing over
the procured grain to the Corpo-
ration.

5. A reasonable differential  be
provided between the white and
red varieties of wheat.

STATEMENT 1l

1. Al] possible efforts will be made to
achieve the procurement target of 3.7
million tonnes of wheat recommended
by the Agricultural Prices Commission
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2. The procurement prices of wheat
fixed for 1969-70 season will be main-
tained in 1970-71 also.

3. The issue price of red (indigneous
and mexican) and importéd varieties of
wheap will be maintained at the exist-
ing levels of Rs. 78/- per quintal, The
issue price of amber-coloured indige-
nous varieties will be Rs. 84/- per

uintal. The issue prices of wheat to
ﬁoller Flour Mills will be maintained
at Rs. 78/- per quintal for all varieties.

4. The entire country excepting the
statutoritly rationed areas of West Ben-
gal and Maharashtra will be made one
zone for wheat.

5. The Food Corporation of India
is being allowed to purchase superior
varieties of wheat in the open market
as part of their commercial operations.

6. The State/Union territories have
again been urged to allow Food Corpo-
ration of India to make direct procure-
ment from the producers.

Extension of Delhi T. V. Range
*913. SHRI D. N. PATODIA :
SHRI HIMATSINGEKA :

SHRI YAMUNA PRASAD
MANDAL :
DR. SUSHILA NAYAR :

Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMIINICATIONS be pleased to
state ;

(a) whether it is a fact that the
Delhi TV Centre will be expanded to
mect the needs up to 48 miles ; and

(b) if so, when the scheme will be
implemented ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF COMMU-
NICATIONS (SHRI 1. K. GUJRAL) :
(a) Yes, Sir. The range of the Delh;
Television Centre will be increased from
40 kms, to 60 kms.

(b) The scheme is likely to be com-
pleted by December, 1970.
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Do-ndforﬁpluaﬂnn of Bonms Act
to Industrial Undertakings mmder Cen-

tral Government

*914. SHRI S. M. BANERIJEE:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether it is a fact that the
Industrial Undertaking under Central
Government have demanded the appli-
cation of Bonus Act; and

(b) if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA) : (a) Demands have
been made from time to time for appli-
cation of the Bonus Act to Departmen-
tal establishments also.

(b) It is not proposed to appl
Bonus Act to the excluded eﬂﬂibﬂ!-
ments.

Increase in Labour Unrest

“915. SHRI R. K. BIRLA : Will the
Minister of LABOUR AND' REHA-
BILITATION be pleased to state :

(a) whether it is a fact that these
days labour unrest is on the increase ;

(b) whether it has come to the
notice of Government that in certain
States, the unrest is encouraged by the
State Governments ;

(c) whether Government have recei-
ved any representations from different
quarters regarding the growing labour
unrest in the country ; and

(d) if so, what steps are being taken
by Government to check this unrest ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA) : (a) The Ilabour
situation, taken as a whole, has not
shown signs of increasing unrest.

(b) Government are not
this.

(c) and (d). Representations from
those desiring particular results in
labour matters are received by Govern-
ment from time to time aru'.l, where
called for, appropriate action is faken
under the procedures concerning media-
tion, conciliation, arbitration and ad-
judication.

aware of
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Obscenity in Advertisements

*916. SHRI S. M. KRISHNA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether there is any proposal
under consideration of government to
appoint a Committee 1o go into the
aspect of the advertisement and to
exclude Industrial and other organisa-
tions getting financial assistance or
protection from Government ;

(b) whether this Committee will
also go into the obscenity in advertise-
ment ;

(c) if so, the terms of reference of
the Committee ; and

(d) the names and number of mem-
bers of the Committee ; and the time by
which the Committee will submit its
report to Government ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL) : (a) The Rajya Sabha Resolu-
tion of March 13, 1970, stipulates that
only wholly Indian owned and control-
led advertising agencies should be em-
ployed for Government advertising, in-
cluding advertising of rajlways, statu-
tory corporations and public under-
takings., The Resolution does not cover
all industrial or other organisations get-
ting financial assistance or protection
from the Government.

The Resolution also envisages the ap-
pointment of a Committee of Experts
to go into the working of advertising
agencies in India.

(b) to (d). The composition and the
terms of reference of the Committee
and the time bv which it should be
requested to submit its report are under
Government's consideration.

Winding wp of Rehabilitation Depart-
ment in Ponjab and Haryana States

*917. SHRI SHRI CHAND GO-
YAL: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether Government have decid-
ed to wind up the Rehabilitation De-
rartment in the States of Punjab and
Haryana;
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(b) whether there are still pending
cases which require disposal; if go, the
number of cases requiring disposal; and

(c) to whom the cases will be en-
trusted?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA
AZAD): (a) Yes, Sir; it has been de-
cided to wind up in stages the Settle-
ment Organisation in Punjab and Har-
yana.

(b) Yes, Sir; 1721 cases remained to
be disposed of as on the 1st April, 1970,

(c) One Assistant Settlement Com-
missioner, one Managing Officer, one
Assistant Settlement Officer and one
Accounts-Officer with necessary support-
ing staff will continue to deal with the
residuary work at Jullundur for the time
being.

Colourisation of Vanaspati Ghee

“918. SHRI G. Y. KRISHNAN: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government have made

efforts in colouring Vanaspati Ghee;
and
(b) if so, the nature of swccess

achieved in colouring Vanaspati Ghee?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRT ANNASAHIB SHINDE): (a)
and (h). The Committece of Experis
appointed to intensify and coordinate
the researches for finding a colour for
vanaspatj reported that, although a Im:se
number of colours including ratanjot
and turmeric were examined, nonz of
them who found suitable for the pur-
pose. In view of this, and having re-
gard to the consensus of scien_hﬁc opin-
ion on the subject, the Committee came
to the conclusion that colouring of
vanaspati was neither practicable nor
desirable and that alternative m_elhcds of
preventing or at least minimising adul-
teration of chee with vanaspatj should
be explored.

Government have accepted the con-
clusions and recommendations of the
Committee subject to the need for con-
tinuing efforts for finding =& suitable
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colouring agent for vanaspati vide
Ministry of Food, Agricultu:e,sp Commu-
nity Development and Cooperation (De-
part ment of Food) Resolution No.
1-67/65-Sugar dated the 12th May,
1969, a copy of which was laid on the
;F;:;e of the Sabha on the 24th July,

Pursuant to this decision, the labora-
tories engaped in these researches as
well as other laboratories have been re-
quested to continue their efforts for find-
ing a colour for vanaspati.
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Rehabilitation of Fishermen Families of
East Pakistan Camping at Delhi Station

*920. SHRI YASHPAL SINGH:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether more than 100 families
of fishermen of East Pakistan are camp-
ing at Delhi Station for resettlement
near the river or the sea; and

(b) if so, what action is proposed to
be taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT  JHA
AZAD): (a) No, Sir. There are only
twenty-nine families.

(b) As there was no fishery scheme
on which these families could be reset-
tled and as they had themselves opted
for agricultural resettlement, about one
and a half years back, they have been
advised to go back to the Dandakaranya
Project where they had been sent for
resettlement, The families bave also
been assured that all possible help
would be provided to enable them to
rehabilitate themselves fully.
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Censorship Policy for Indian
Foreign Pictures and

*922. SHRI HEM BARUA: Wi
Minister  of INFORMATISNWIRT:IIE
BROADCASTING AND COMMUNI-
CATIONS be pleased to sate:

_{a) whether it is a fact tha i
pictures displayed in this coutnt{:w;srg
not subjected to censorship or there are
two different standards of censorship
for Indian and foreign pictures; and

(b) if so, a brief outline of c .
ship policy in this country? e

THE MINISTER OF STATE
THE MINISTRY QF INFORMAT[(;:
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI I. K. GUIRAL). (a)
and (b). No, Sir, Foreign films for pub-
lic thlbll'll:ll'l in India are, like Indian
films, subjected to censorship in accor-
dance with the provisions of the Cine-
matograph Act, 1952 and the Rules
made thereunder.

P. L. B. Offices in Backward Areas

*923. SHRI N. SHIVAPPA: Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether Government proposz to
open new offices of the Press Informa-
tion Bureau in the backward areas dur-
ing the Fourth Five Year Plan;

(b) if so, the
State-wise; and

names and places,

(c) the number of such Press Infor-
mation Bureau Offices which are work-
ing already?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMU-
NICATIONS (SHRI I, K. GUJRAL):
(a) and (b). Yes, Sir. It is proposed
to open new Press Information Burgau
offices at (1) Agartala (Tripura), (2)
Imphal (Manipur), (3) Panaji (Goa),
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(4) Raipur (Madhya Pradesh), (5)
Rajkot (Gujarat), (6) Vijayawada
(Andhra Pradesh), (7) Kanpur (U.P.)
and (B) Shillong (Assam) during the
4th Plan period.

(c) (1) New Delhi, (2) Lucknow,
(3) Varanasi, (4) Patna, (5) Jaipur,
(6) Bhopal, (7) Jullundur, (8) Cal-
cutta, (9) Bombay, (10) Madras, (11)
Srinagar, (12) Jammu (13) Poona,
(14) Nagpur, (15) Ahmedabad, (16)
Hyderabad, (17) Bangalore, (18) Tri-
vandrum, (19) Cochin, (20) Gauhati
and (21) Cuttack.

Export of Skins and Leather

2924, 'SHRI VIRENDRAKUMAR
SHAH: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether his attention has been
drawn to a recent FAO study of the
World’s leather industry; extracts from
which were published in the “Times of
India” on the 28th January, 1970;

(b) whether it is a fact that carcass
exploitation in India is only 10 per cent
as against 30 per cent in Argentina;

(c) whether it is also a fact that cur-
rent exports of skins and leather from
India amount to about Rs. 75 crores
per annum and that they could be doubl-
ed if the carcass exploitation is corres-
pondingly increased; and

(d) if so, whether the problem calls
for detailed investigation and Govern-
ment would take it up, if necessary with
the help of Departments of Rural Socio-
logy in the various Agricultural Uni-
versities?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE; COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
to (d). Information is being collected
and will be placed on the Table of the
Lok Sabha.

Economic Crisis in Film Industry

*925. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INFOR-
MATION AND BROADCASTING
AND COMMUNICATIONS be pleased
to state:

(a) whether Government have receiv-
ed any suggestions from the Indian Film
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Industry to remove the economic crisis
in the film industry; and

(b) if so, the details thereof and the
reaction of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI I. K. GUJRAL):
(a) Yes, Sir.

(b) One memorandum was submitted
to the Prime Minister by the represen-
tatives of the Indian Motion Picture In-
dustry in December, 1969 and another
by the Indian Motion Picture Producers’
Association was submitted to the Minis-
ter of State in the Ministry of Finance
in February, 1970 containing demands
like treating the film industry as a prio-
rity industry, making available bank
credits, arranging adequate imports of
essential raw materials, releasing freely
colour raw film imported from the gene-
ral currency area, manufacturing colour
raw film in India, taking positive steps
to help growth of theatres, liberalisa-
tion of various taxes, abolition of excise
duty, re-orientation of export policy, etc.

The demands enumerated in the Me-
moranda concern various Ministries De-
partments of the Government, whp are
all seized of the issues raised by the
film industry,

Alleged Indiscriminate Approval of
Films by Central Board of Film Censors
*926. SHRI K. N. PANDEY: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether Government's attention
has been drawn to the resentment in
public and criticism in the Press that
corruption is rampant in the Central
Board of Film Censors due to which
obscene films are being approved indis-
criminately;

(b) if so, whether Government
would appoint any Commission to look
into the allegations made by the public
against the Board of Film Censors:

(¢) whether Government propose fo
reconstitute the Central Board of Film
Censors and revise its rules and if so,
the nature of the proposals; and

(d) the criteria of selecting members
to the Film Censors Board and the
names of the members of the present
Board?
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THE MINISTER OF STAT
THE MINISTRY OF INFORMA'IEIJE
AND BROADCASTING. AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI I. K, GUJRAL): (a)
1o (c). Complaints against certain films
certified by the Central Board of Film
Censors have been received and are up-
g;; ext.'gml.n_ang:r. BNo complaint about

ruption in the Boa i
o rd has been receiv-

An Enquiry Committee on Film -
sorship set up under the Chaiﬂnm(i;?p
of Shri G. D. Khosla, enquired intp the
working of the existing procedures for
c‘emﬁ_catmn‘ of films for public exhibi-
tion in India and submitted a Report

which is under consideratio
Government. n of the

(d) A statement is laj
of S, B slate is laid on the Table
STATEMENT
The criteria of selection of members

of the Board of Film C
follows:— ° SIS .

Eminent persons in public life
country who have disrt’inguished ct'{lel::?
selves in different fields such ag journa-
lism, education, art and culture, women
uplift, social work and film industry,
:);51 of ? E;r:be three are represen-
atives of Film Industry one each f;
Bombay, Calcutta and Madras, om

. The present composition of the Board
is as under:—

Shri M. V. Desai—Chairman.
Members
1. Shri Ved Ratten Mohan

2. Shri Balmukand R. Agarwal,
3. Shri Prabodh Raval

4. Kumari A. M. Nadkarni

5. Smt. Veena Duggal

6. Smt. M. Nasrullah

7. Shri B. R. Chopra

8. Shri B. N. Sircar

9. Shri A. L. Srinivasan
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Shifting of Central Board of Film Cen-
sors, Bombay

*927. SHRI R. BARUA: Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether it is proposed to shift
the Central Board of Film Censors to
Bangalore or Nagpur as recommended
by the Khosla Committee;

(b) whether the Indian Motion Pic-
ture Producers’ Association has opposed
the shifting of the Board; and

(c) if so, whether any final decision
bas since been taken, and if so, the de-
tails thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (I. K. GUIRAL): (a) and
(c). The matter is still under considera-
tion of the Government,

(b) Yes, Sir.

Alleged Mis-management in New Delhi
Cooperative Bank, Delhi

*928. SHR1 ACHAL SINGH: Will

the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the New
Delhi Cooperative Bank has introduced
Family Deposit Scheme for public;

(b) if so, whether the scheme is un-
der the statutory control of Reserve
Bank of India or is permissible under
the by-laws registered with the registrar,
co-operative Department, Delhi;

(c) whether it is also a fact that lakhs
of Rupees of poor depositors have been
raisa priated, embezzled and mis-
uudpg;othe management of the bank
and the repayment of the money is not
being made to the depositors on de-
mand and even on the expiry of fixed
deposit;

(d) whether the Registrar has receiv-
ed any notice to this effect from the de-
positors;

(e) if so, the action taken by the
Registrar in this matter against the de-
faulters; and

(f) whether the record of the oﬂicia;s
in respect of their service etc., of this
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bank is maintained properly and what
are their service conditions?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
D. ERING): (a) Yes, Sir. However,
the Bank is reported to have suspeaded
lllzjg? OScheme with effect from March

(b) The permission of the Reserve
Bank of India was not necessary for in-
troduction of the Scheme. As the de-
posits covered by the $cheme form part
of the deposits of the Bank, they would
be overned by the provisions of the
Banking Regulation Act, 1949 and the
Reserve Bank of India’s control under
There is no provision for this
Scheme under the bye-laws of this Bank,

(c) An inquiry ordered into the con-
stitution, working and financial condi-
tion of the bank by the Registrar, Co-
operative  Societies, Delhi revealed,
among other irregularities, misappropria-
tion and embezzlement of a sum of
Rs. 1.45 lakhs. The Ilatest position
would be known after the completion
of the audit that has already been order-
ed by the Registrar of Co-operalive
Societies.

(d) Representations have been receiv-
ed by the Registrar of Cooperative
Societies.

(e) As a result of complaints receiv-
ed by the Registrar, Cooperative Socie-
ties, Delhi, a statutory enquiry into the
constitution, working and financial condi-
tion of the Bank was instituted. There-
after, the Registrar, Cooperative Socie-
ties issued orders for the liquidation of
the Bank. On a writ petitionc{i]ed against
these orders, the Delhi High Court set
aside the orders of the Registrar, Co-
operative Societies. The Registrar, Co-
operative Societies has now ordered the
audit of accounts of this Bank,

(f) Information is not available.
Estimated Production of Wheat, Mus-
tard Seeds and Rabi Crops

*929. SHRI BENI SHANKER
SHARMA :

SHRI ATAM DAS:

SHRI SITARAM KESRI:

SHRI RAM GOPAL SHAL-
WALE :
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Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the estimated production of
wheat, mustard seeds, and other main
rabi crops in the current seasun;

(b) whether it is a fact that the
estimated target may not be reached due
to the damage caused to the standing
crops on account of the rains and hail-
storm, that lashed the country during
the first fortnight of March, 197C;

(c) if so, what is the estimated re-
duction in production; and

(d) whether the same is going to
effect the price of these foodgrains to
the consumers?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
to (c). Firm estimates of production of
wheat, mustard seeds and other main
rabi crops of 1969-70 would become
available after the close of the current
agricultural vear, i.e., sometime in July-
August, 1970, Although crops in some
areas were affected by rains and hail-
storm, it is expected that the production
of rabi crops this year would be gene-
rally higher than last year,

(d) In view of the position explained
above, the question does not arise at this
stage.

Under-Groond Water Resoarces in
Rajasthan Deserts

*930. SHRI N, K, P, SALVE: Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether any efforts have been
made by the Government to tap the
under-ground water resources estimated
to exist in great quantities in Rajasthan
d .

(b) whether any feasibili
been undertaken by the
and

survey hag
ernment;

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir. Exploratory Tubewells Orga-
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nisation under the Union Department
of Agriculture has drilled 354 explora-
tory-cum-production holes in Western
arid districts of Rajasthan. About 189
holes out of these proved successful for
irrigation and/or drinking water. The
State Ground Water Board has in hand
a programme of constructing drinking
water tubewells in the region.

(b) Yes, Sir. A special project for
assessing the scope and feasibility of
groundwater development in selected re-
presentative regions in the desert area
of Rajasthan is under implementation
by the E.T.O, with the techmical and
financial assistance of United Nations.

(c) Does not arise.

Clashes Among Workers due to Trade
Union Rivalry

5686. SHRI BABURAO PATEL:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the number of clashes amongst
workers leading to murders owing to
trade union rivalry between (rade
unions controlled by C. P. M,, C, P. 1.,
S. S. P, Forward Block, P. S, P., Con-
gress (R), State-wise, in 1968 and 1969;

(b) the total number of workers
killed, injured and incapacitated;

(c) the total number of man-days
lost during this period as a result of the
clashes; and

(d) whether one-man deputations
would be sent to other States having
labour trouble due to inter-union rivakry,
if not, the reasons therefor?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA): (a) to (c). Informa-
tion is being collected,

(d) There is no need or proposal for
such deputations,

Export of Raw Sogar

5687. SHRI BABURAO PATEL:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government are consi-
dering the export of raw sugar;

(b) if so, when and to which coun-
tries, the quantity and value of sugar
proposed to be exported and at what
price; and
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(c) whether the export would lead to
an artificial shortage of sugar in India
and a consequent rise in prices?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). Yes, Sir. Arrangements have so
far been made for exporting about 1.45
lakh tonnes of raw sugar in 1970. The
quantity and the estimated per tonne and
total f.0.b.s, realisations country-wise are
as under :—

Quan- Esti- Esti-

tity mated mated

Country (Tonnes) f.o.bs. total
reali- fo.bas.

sation  reali-
(Rs./ sations

Tonne) (Rs./
Crores)
U.S.A. . bBg,6oo 1,150 8.00
U.K.(N.P.Q.) 25400 Bs5 2.17
Canada 50,300 572 2.88
TotaL 145,300 13.05

(c) No, Sir.

Laek of Proper Techniqne of Tele-
casting

5688. DR. KARNI SINGH: Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that televi-
sion news on Sunday, the 15th March,
1970 showed scenes of Military Deek-
shant Ceremony at Madras and that a
tele-lens was cutting into the frame of
the picture showing lack of proper tech-
nique; and

(b) if so, the steps taken by Govern-
ment with a view to improve the tech-
_ mique ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI L. K. GUJRAL): (a)
Yes, Sir.
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(b) The defect has already been
pointed out to the Cameraman concern-
ed and he has been cautioned top be
more careful in future.

Availability of Telegraph Form in Post
Offices in Languages other than Hindi

5689, SHRI MURASOLI MARAN:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether in most of the Post Offi-
ces, Telegraph forms are available only
in Hindi;

(b) if so, whether Government are
aware that this is causing difficulties to
innumerable persons;

(¢) if so, whether there is any pro-
posal to have further forms in other
languages; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI.
CATIONS (SHRI SHER SINGH): (a)
No, Telegram forms both in Hindj and
English are available, These are sup-
plied according to demand.

(b) In view of (a) this does
arise.

(¢} and (d). As at present telegrams
are accepted for transmission in Roman
& Devnagri Scripts only, Forms printed
separately in Hindi and in English are
now issued.

not

However, it is under examination whe-
ther the Forms should be issued in re-
gional languages also.

Alleged Malpractices by Regional Com-
missioner, Employees’ Provident Fond
Organisation,

5690. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether it is a fact that Regional
Commissioner of the Employees’ Provi-
dent Fund Organisation at Patna whose
services had been taken on loan from
some State Government, has completed
three years of service in that capacity
there, if so, whether it is also a fact



61 Written Answers

that Governmeént have received com-
plaints against the said Commissioner to
the effect that he indulges in corrupt
practices and helps the capitalists;

(b) if so, the details thereof; and
(c) the action proposed to be taken
by Government in this regard?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA): (a) to (c). The ad-
ministration of the Employees' Provi-
dent Fund is the concern of the Central
Board of Trustees, The Regional Pro-
vident Fund Commissioner, Bihar at
Patna whose services were obtained
from the Bihar Government has com-
pleted a period of three years' deputa-
tion. The Provident Fund authorities
have reported that certain allegations
against the officer in the matter of en-
forcement of the Employees’ Provident
Funds Act, 1952 and the Scheme and
allied matters have been received and
are being looked into,
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Location of Factory in Manufacture of
Yenmar Marine Engines in Tamil Nadu

5692, SHRI MURASOLI MARAN:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the proposal to locate a
factory in Tamil Nadu for the manu-
facture of Yenmar Marine engines has
been finalised; and

(b) if not, the reasons for the delay
in taking a decision?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No, Sir.

(b) The terms and conditions of
collaboration offered by the Yanmar
Diesel Engine Co. of Japan for the
manufacture of Yanmar marine diesel
engines in India were considered by a
public sector wundertaking but were
found to be unacceptable. The matter
is accordingly under review.

Nomber of Tube-Wells Energised in
Rajasthan

5693. SHRI R. K, BIRLA: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the number of tubewells which
have been energised in Rajasthan during
the last two years, year-wise;

(b) the present number of tube-wells
in the States, State-wise; and

(c) the number of tubewells to be
energised during the next year and dur-
ing the Fourth Plan, year-wise, in each
State?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
About 5050 tubewells/ pumpsets
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were energised in Rajasthan during
1968-69 and 5874 tubewells/pumpsets
during 1969-70 (up to February, 1970),

(b) There were about 11.83 lakh
tubewells/pumpsets (energised) in the
States at the end of September 1969.
Statewise position is given in the State-
ment I laid on the Tuble of the House.
H;}Iaced in Library. See No. LT-3138/
70.]

(c) About 7.42 lakh tubewells/pump-
sets are expected to be energised during
the Fourth Plan from public sector
funds. Their Statewise break-up is
given in Statement Il laid on the
Table of the House, [Placed in Library.
See No. LT-3138/70.] In addition 5
lakh tubewells /pumpsets and expected
to be energised with institutional out-
lay. Statewise break-up of the figure is
not available. About 2.4 lakh tube-
wells /pumpsets are expected to be ener-
gised during 1970-71, Their Statewise
break-up is not available.

Complaints from Farmers of
Against Adulterated Bajra Seeds

5694. SHRI BABURAO PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the Na-
tional Seeds Corporation received com-
plaints from Haryana farmers regarding
hybrid bajra seeds; if so, the nature and
particulars of the complaints;

(b) whether it is also a fact that the
seed stocks were supplied by the Na-
tional Seeds Corporation to the Haryana
State Cooperative Supply and Market-
ing Federation in 1967 at a cost of
Rs, 10 lakhs and some 150 quintals of
seeds were declared by the Agricullure
Department as unfit for germination and
heavily adulterated;

(c) if so, the results of the inquiry
promised by the Corporation; and

(d) the reasons whg np inquiry com-
mittee was appointed by Government to
go into this scandal?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes,
Sir. In September, 1967, a complaint
was received from the Haryana Govern-
ment about the quality of Bajra seeds
supplied by the National Seeds Corpora-
tion for commercial sowing during the
Kharif season. It was mentioned that
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the growth of the plant was not uniform,
seeds setting in many plants was poor
and the seed was not pure,

(b) Seed stocks of hybrid Bajra ‘A’
grade and ‘B’ grade werc supplied to
the Haryana State Co-operative Supply
and Marketing Federation. The total
value of the transaction was Rs, 10
lakhs (approx.), The grading was made,
as some of the hybrid Bajra seeds did
not come up to certification standards
in so far as pollen shedder plants were
concerned, The sale price of ‘B’ grade
seeds was lower,

It is a fact that about 150 quinials
of seeds were declared by the Agricul-
ture Depariment of Haryana Govern-
ment as unfit for germination and adul-
terated. The State Government (o
whom supplies were made, had been
informed by the Corporation about the
quality of the seeds and the State Gov-
ernment accepted the responsibility of

taking ‘A’ grade as well as ‘B’ grade
supplies.
(c) An expent of the Corporation

along with the Deputy Director (Agri-
culture) of the State Government made
a survey of the standing Bajra crop and
the remaining seed at some places. It
was found that the performance of the
standing crop was satisfactory.

(d) In view of the joint survey con-
ducted by the National Seeds Corpor.-
tion and the State Government and its
findings, the appointment of a formal
enquiry committee by the Government
was not considered necessary.

Lion as Protected Animal

5695. SHRI N. R, DEOGHARE:
Will the Minister of FOOD & AGRI-
CULTURE be pleased to state:

_(a) whether it is a fact that the Wild
Life Board has recommended that the
Lion be declared a protected animal;

(b) if so, the steps being taken in this
regard; and

(c) the estimated lion population in
. India?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.
The Indian Board for Wild Life at its
very first meeting in 1952 recommended
tl:a_t ﬂ;c lion be declared as a protected
animal.
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- (b) The following steps have been
taken by the Gujarat Govt, to conserve
the population of lions, which are found
only in the State Gir forests,

(1) An area of 1265.01 . k.
(488.42 square miles) S?Jf GE;I:
Forests has been constituted into
?9?’;]!1 Life Sanctuary since 18-9-

(2) The shooting of all the ies
of animals is prohibited isrfecd:e
5anr.‘tu_ary areas so as to prevent
lar::_r disturbance to the lion popu-
ation.

(3) In order to dissuade the cattle
owners from poisoning the lions
out of vengeance, when the lions
kill their cattle, the State Govern-
ment have mode a provision of
?l:&rard of cash compensation to

em;

(4) All possible steps are taken b
the State Government for dc\'e-y
lopment of Gir Sanctuary which
includes the provision for welfare
of the fauna including the lion.

(5) Recently Government of India
have set up an Expert Committee,
which among other things would
suggest means to improve the ad-
ministration of the existing sanc-
tuaries including Gir Sanctuary as
well as to study the possibility of
introducing lions in other paris
of India to perpetuate this species
in this country.

(c) The population of lions which
are confined to Gir sanctuary in Guja-
rat is 177 as per census taken in the
year 1968.

Allotment of Units of Swedish Drilling
Equipment to Andhra Pradesh

5696. SHRI M. S. MURTI : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the
Andhra Pradesh Government has re-
quested Central Government to allot
five tll.mlm of Swedish Drilling Equip-
ment;

(b) if so, whether his Mini has
the clearance from the Finance Minis-
try; and

(c) if not, when it is likely to
thtcleal_'ﬁncbee and tl;e time by which the

nits wi supplied to the Andhra
Pradesh Government?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Yes, Sir.

(b) Not yet.

(c¢) It is not possible at present to
give any firm dates,

Sale of Products of D.M.S.
Sale Counter in Parlinment
5698. SHRI CHANDRA SHEKHAR

SINGH: Will the Minister of FOOD

AND AGRICULTURE be pleased to

state:

(a) the average daily quantity and
the value thereof each of the ditferent
items of milk and its various other pro-
ducts e.g. curd, butter, ghee and ice-
creams that are brought and sold (sepa-
rately) at the Milk Booth/Bar of the
D, M. S, situated inside the Parliament
House Building;

(b) the quantity and value of each
item of the milk and its various pro-
ducts that are daily returned back to
the D, M. S, at the end of each day;

{c) whether a statement of the past
14 months j.e. January, 1969 to Febru-
arv, 1970 (month-wise) would be laid
on the Table showing items that were
brought, sold, and returned (item-wise)
by the above Milk Booth/Bar in the
Parliament House;

(d) whether any periodic assessment
of the actual needs of these Milk Booth/
Bar are made from time to time to see
whether any items are in excess/short
supply; and

(e) if so, when and how these were
implemented in actual practice?

THE MINISTER OF STATE |IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COQPERATION (SHRI
ANNASAHIB SHINDE): (a) Average
daily quantity of milk and milk ucts
issued to the Milk Stall and Milk Bar
located at the Parliament House, quan-
tity sold and value thereof is indicated
for the period March 1969 to February
1970 in the statement T laid on the
Table of the House, [Placed in Library
See No. LT-3139/70.]

(b) Proper storage facilities for the
storage of the unsold products have
been made both at the Milk Stall/Milk
Bar. Unsold products are thus stored
properly at the Milk Stall/Milk Bar and

at their
House
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sold out on the next day. Only such
quantities of products that may be unfit
for sale are returned tp the Central
Dairy as damaged stocks. Total quan-
tity of milk products returned to the
Central Dairy during the period March
69 to February 1970 and value there-
of, are indicated in the above mention-
ed statement I. Average quantity of
milk products returned per day is negli-
gible.

(c) Statements indicating the quan-
tities of various types of milky/milk-
products issued from the Central Dairy
to Milk Stall/Milk Bar, quantities sold
and quantity returned during the period
from January 1969 to February, 1970
(month-wise), separately for Milk Stall
and Milk-Bar are given in statements
IT & III, laid on the Table of the House,

[?}(’]J?ced in Library. See No. LT-3139/

(d) and (e) The actual requirements
of the various types of milk and milk
products are assessed by the Manager
of the Milk Stall/Milk Bar from day
to day and are issued accordingly except
in rare cases where stocks may not for
some reason be temporarily available.

Working of D. M. S. Booth in Parlia-
ment House

5699. SHRT CHANDRA SHEKHAR
SINGH : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether the timings for the open-
ing and closing of the D. M. S.’s Milk
Booth/Bar inside Parliament House are
in synchronisation with the timings of
the sitting of the two Houses of Parlia-
ment during the session periods;

(b) if not, the reasons therefor;

(c) whether the D. M. S, has receiv-
ed numerous complaints in the recent
past that most of the different warieties
of milk and milk items like curd, ghee.
butter etc. are “sold-out” and declared
“out-of-stock™, by the Staff working at
the above Booths even during the earlier
parts of the day during the recent ses-
sion periods;

(d) if so. whether any high-level sur-
prise checks have been carried out at
the above Booths to see whether the
milk-stuff does not find its way outside
the Parliament House with the conni-
vance of the milk booth staff, or is con-
sealed to oblige a selected few persons
or VIPs; and
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(e) if so, when (with dates) and the
action taken thereon and with tangible
results?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) The nor-
mal working hours of (i) Milk Stall
and (ii) Milk Bar located in the Parlia-
ment House are from 9.30 A.M. to 6.00
P.M. However, in accordance with the
existing arrangements the milk stall is
kept open on holidays if the Parliament
is in session or for the sittings of the
Parliamentary Committees on such days.
The Milk Stall is also kept open 1o
synchronise with the timings of the two
Houses of Parliament, if and when re-
quired,

(b) Does not arise.

(¢) During the year 1969-70, Delhi
Milk Scheme received from the Mem-
bers of Parliament only two  writien
complaints about the non-availability of
hot milk and curd/lass;i and one written
complaint about non-supply of ghee
packed in one-kg. tins. During the
period 1-3-70 to 12-3-70, some verbal
complaints were also received in regard
to non-availability of table butter,

(d) The Milk Stall and Milk Bar are
being regularly inspected and no such
mal-practices have been detected. It
may, however, be stated that only small
guantities of curd are being manufac-
tured by D. M_S. in its Quality Control
Laboratory for supply only to the Par-
liament House. The Scheme has been
out of stock for 1-kg, tins for about
two months. Supply of butter during
the period 1-3-70 to 12-3-70 was stop-
ped because of levy of excise duty in
connection with the finalisation of the
related formalities.

(e) Does not arise.
Co-operative Sugar Factories in Nasik
Maharashtra

§700. SHRI Z. M. KAHANDOLE :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that applica-
tion has been made to Government for
a few new cooperative sugar factories in
Nasik district of Maharashtra;

(b) if so, where is the application
from and for how many factories; and

(c¢) what is Government going to do
about it?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) w
(¢c). Two applcations have been
received in August/September, 1969 for
the grant of licences for the establish-
ment of two new cooperative sugar fac-
tories at Khedgaon and Palse in Nasik
District of Maharashtra.

Both the applications are under con-
sideration,

Fixation of Price of Gur

5701. SHRI Z, M, KAHANDOLE:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the cul-
tivators of Maharashtra have suffered a
great loss due to enormous fall in the
prices of Gur this year;

(b) whether it is not possible for
Government to protect the prices of
Gur;

(c) whether it is not the policy of
Government to protect the Agricultu-
ral produce prices; and

(d) if so, the reasons for not pro-
tecting the price of Gur?

THE MINISTER OF STA1E IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI
ANNASAHIB P. SHINDE): (a).
Yes, Sir, there has been a substantial
fall in prices of gur in Maharashira
this year as compared with the prices
during 1968-69.

(b)Y to (d). With a view to protect-
ing the price of gur, the Government of
India, in addition to withdrawing the
ban on forward trading in gur, have
also acquired powers to permit the use
of gur for the following purposes:—

(i) use in tobacco industry
(ii) use in leathlr tanning industry
(iii) use in chemical industry
(iv) any other industrial use.

As a result of these steps, the prices
of gur have registered an improvement
in some States. In order to maximise
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crushing of sugarcane by sugar factories
the Government of India lfave decided
to give an excise duty rebate of Rs. 8
per quintal of sugar produced during
1969-70 season in excess of 105% of
its production during 1968-69 season.
Besides, the State Government have
given necessary facilities to sugar fac-
tories to extend crushing season and
have also appointed a committee under
the chairmanship of Minister of Agri-
culture for studying the problem of
remunerative prices for agricultural
produce,

Repairs of Telephone Lines of Nasik
Distt. in Maharashtra

5702, SHRI Z, M. KAHANDOLE:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state.

(a) whether it is a fact that the tele-
phone lines of the Surgana, Dindori,
Satana, Deola and Kalvan areas of
district of Maharashtra are usually out
of order;

(b) whether it is alsp a fact that the
general public of this area has been de-
manding for some time repairs and/or
replacement of these lines and/or equip-
ment; and

(c) the steps Government have taken
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
& BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH): (a)
Not usually, Sir. During the months of
February and March, 70, however, due
to the reconstruction of the alignment
for é:roviding independent lines for each
P. C. O. instead of working them on a
common pair of wires, there was dis-
turbance to these circuits, But this did
not seriously affect the performance of
the Circuits.

(b) Yes, Sir. The work is in pro-
gress as stated above in (a),

(c) (i) Steps have been taken to
separate P, C. Os. working in tandem
with only a common pair, as stated at
(a) above.

(ii) Estimates for the installation of
telephone exchanges at Dindori (25 lines
automatic) and at Deola and Kalvan
(50 lines automatic each) and additional
trunk lines between Satana and Male-
gaon are under preparation.
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Victimisation of Emmyeu who Parti-
cipated in September, 1968 strike
5704. SHRI S. M. BANERJEE: Will

the Minister of INFORMATION AND

BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that even
after the announcement on the 2nd
March, 1970 regarding condonation of
break in service of those Central Gov-
ernment employees who participated in
19th September, 1968 strike, some junior
employees were promoted in preference
to senior employees who participated in
the strike; and

(b) if so, the steps taken to undo this
injustice?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
and (b) Yes Sir, some employees who
were approved for promotion prior to
3-3-70 in preference to senior officials
who participated in the strike, have been
promoted. The officials, who had partici-
pated in the strike, will be considered
for selection in the future by the D:-
partmental Promotion Committee.

T. V. For Ahmedabad

5705. SHRI S. M. SOLANKI: Wil
the Minister of INFORMATION AND
BROANCASTING AND COMMUNI-
CATIONS be pleased to state:
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(a) whether it is a fact that Govern-
ment have decided to set up television
Stations in all the State Capitals;

(b) whether Government are aware
of the facts that in the Fourth Five
Year Plan a television station will be
given to Ahmedabad prior to Hyderabad
and Bangalore vide his Ministry's letter
dated the 10th July, 1969; and

(c) i[_so, the time it will take to im-
rle;nenl it and the reasons for the de-
ay?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
gf\TéQNS (SHRI I. K. GUJRAL): (a)

o, Sir.

(b) A television station at Ahmeda-
bad is nor included in the Fourth Plan
schemes of Ministry of Information and
Broadcasting.

(c) Does not arise.

Alleged Issue of Illegal Retrenchment
Notices in Palana Colliery

5706. SHRI P. L. BARUPAL: Will
the Minister of LABOUR AND REHA-
BILITATION be pelased to state:

(a) whether it is a fact that with o
view to conceal the illegal aspect of the
retrenchment notices served on the wor-
kers of the Palana Collicry, a corrigen-
dum was pasted on the office Nolice
Board on the 24th December, 1969 and
its copies were not circulated among the
affected workers;

(b) whether it is a fact that even
after the retrenchment of workers from
the Palana Colliery, they were shown on
the rolls on the 24th November, 1969:

(c) whether it is also a fact that the
above corrigendum was not duly signed
by a competent authority and this caused
dv.:lp disappoiniment among the workers;
an

(d) in view of the widespread famine
and consequent unemplovment in this
region of the State how Government
reconciles with the policy of retrench-
ment being pursued by the Palana
Colliery management?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA}: (a) A corrigendum
was put up on the Office Notice Board
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on 22-12-1969 to indicate the correct
date of retrenchment, which was
25-12-69 and not 25-11-1969, This was
not circulated among the workers con-
ce

(b) Since the retrenchment took
effect only from 25-12-69, the workers
were shown on the rolls on 24-11-1969.

(¢) The corrigendum was signed by
the Mine Manager under the authority
of Director of Mines and Geology, Gov-
ernment of Rajasthan, Udaipur, who is
the Agent of the Colliery.

(d) The workers were retrenched as
the Colliery had to be closed down due
to underground fire, They were advis-
ed to mrimemployment in famine relief
works set up by the Gnvemment of
Rajasthan. 3
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Reinstatement of P T Employees
After Recent llehulion Announced by
Government in Cochin Area

5709. SHRIMATI SUSEELA GO-
PALAN:

SHRI VISWANATHA ME-
NON:

SHRI C, K. CHAKRAPANI:
SHRI P. P. ESTHOSE:

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to staie:

(a) the number of discharged em-
ployees reinstated and the number of
suspensions revoked in P & T Dept. in
Cochin area, in pursuance of the recent
relaxations announced by the Govern-
ment in respect of Central Government
employees victimised consequent on a
day’'s token strike on the 19th Septem-
ber, 1968;

(b) whether any more employees
against whom no criminal cases are
pending or any allegation of intimida-
tion or violence is under investigation,
are still kent under suspension in Co-
chin area, and if so, the reason there-
for; and

(c) the number of such employees
still remaining under suspension in P&T
department in Cochin area?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
All the 15 temporary employees whose
services were terminated and all the 14
permanent /quasi-permanent officials
who were placed under suspension in
connection with the strike from the Co-
chin Corporation area have been taken
back in service gursuam to the relaxa-
tion announced by Government recent-
ly.

(b) There is no such case.

(c) Does not arise.
Cases against Foodgrain Dealers .im
Delhi

5710. SHRI BHOGENDRA JHA:
Wil! the  Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that in 1964-
65 cases were launched against some big
food-grzin dealers of Delhi for keeping
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unlicensed godowns, not displaying price
lists and for not entering stocks in the
register: if so, the details thereof; and

(b) whether all the above cases were
withdrawn in 1967; and if so, the rea-
sons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
A statement is attached.

(b) 47 out of 50 cases registered
with police in 1964 were withdrawn by
the Delhi Adefinistration during 1965-66
as the irregulirities committed by the
foodgrain dealers were considered to bz
minor and of technical nature. Out of
the remaining three cases in which pro-
ceedings were launched in courts of
law, two resulted in conviction.

STATEMENT

Statement showing nature of offences
and number of cases detected against
Foodgrain Dealers in Delhi durning
1964,

Number
Nature of offence of
caser
Charge-
sheeted
_1_. U.lt of unlpp;ow.‘d godowns 28
2. Cashmemos not usufdpm-
perly . . 26
3. Stock/Sale  register  not
maintained properly . 38
4. Accounts not maintained
properly N 9
5. Stock board not dlsplaynd
properly . 8
6. Other miscellaneous offences 17
126*

*This figure represents total number of

charge-sheets, Number of parties involved

is 6g.

Note—Out of 69 cases detected during
1954, 19 were dropped after depart-
mental enguity and the remaining
50 cases were registered with the
police No.case was detected during

1965.
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Peniom Scheme for Induosirial Workers

5712. SHRI S. M. BANERJEE : Will
the Minister of Labour and Rehabilita-
tion be pleased to state:

(a) whether pension scheme for the
farm];:r members of industrial workers
has since been formulated;

(b) if so, what are the salient fea-
tures of the scheme; and

~(c) the total number of families
likely to be covered by this scheme?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA): (a) to (c). It is pro-
posed to introduce a Scheme of Family
Pension-cum-Life Assurance for Indus-
trial Workers who are covered under the
Employees” Provident Funds Act, 1952
and who pay provident fund contribu-
tion at the rate of 8% of wages. An
outline of the Scheme is contained in the
brochure entitled, “Towards Growth
with Social Justice™ placed befora Par-
liament as part of the Budget papers.

Appointment of Sales Assistant in the
Ministry of Food and Agriculture Com-
munity Development and Cooperation

5713. SHRI P. GOPALAN:
SHRI A. K. GOPALAN.

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether applications were invit-
ed for appointment of Sales Assistants
(Reserved for Scheduled Tribes) in May,
1969 under the Ministry of Food and
Agriculture; *

(b) if so, the total number of Sche-
duled Caste or Tribe candidates inter-
viewed for the posts;

(c) whether appointments have been
made in these posts;

(d) if so, the number of Scheduled
C‘aanc or Tribe candidates appointed;
an

(e) whether anv vacancies are filled
by non-Scheduled Caste or Tribes men,
and if so, the reasons thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
to (e). The reauired information is being
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collected and will be laid on the Table
of the Sabha as early as possible.

Production and Price of Vanaspati Ghee

5714. SHRI MADHU LIMAYE:
will the Minister of FOOD AND

AGRICULTURE be pleased to state:

(a) the actual expected fall in pro-
duction due to closure/suspension of

production of vanaspati units;

(b) whether the manufactu_rers are
pressing for a fortnightly review an
increase in prices; and

(¢) if so, the action taken A
ernment against these manufacturers:

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) There
was almost no fall in production in the
South and East zones, 'l:he short-fail
in the North zone was limited to about
15% and in the West Zone 10 about
15% of the normal production. The
overall short-fall in the country 2s a
whole was about 15%.

(b) No, Sir.
(c) Does mot arise.

iet Research Ship in Bay of Bengal
somfor Dﬂebpmeigt of Fl?;hﬂiﬂ

715. SHRI GADILINGANA
Ggwb: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether Government are awarc
of the Soviet research ship engaged re-
cently in intensive investigation to help
develop fisheries in the Bay of Bengal
and that they are carrying out the in-
vestigations with the assistance of Pakis-
tani scientists; and

(b) if so, the details thereof and the
reaction of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) Govemn-
ment are aware of a press report based
on Pakistan Radip news indicating that
a Soviet research ship is engaged in in-
tensive investigation in the Bay of Ben-
gal to help develop fisheries and that

by Gov-
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g:fi:t research workers, assisted by
] tani scientists, are carrying out th
investigations, . ¢

. (_b) Foreign ships are free to move
in international waters. Fisheries sur-
veys and fishing operations in interna-
tional waters jn the Indian are under-
taken by vessels of several nations.
India has taken measures to develop its
own Survey fleet and to provide the
infra-structure for a substantial deep sea
fishing efforts.
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Settiement of De-Reserved Fishery Land
in Manipor

5718. SHRI M. MEGHACHAN-
DRA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that there has
been delay in granting settlement of
cas; areas of de-reserved fishery land in
Manipur;

(b) if so, the total acreage covered
by the de-reserved fisheries and the list
of the fisheries so de-reserved for pur-
poses of granting land to the landless
people and not yet given seitlement;
and

(c) the steps taken by the Maniour
Government for early grant of scttle-
ment to the bona fide landless and poor
peasants?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) to (c).
The nosition is being ascertained from
the Manipur Administration and a note
on the subject will be placed on the
Table of the Sabha.

Memorandum from P l:ﬂ THELHW
of for Grant r
M:d other allowance -

5719. SHRI M. MEGHACHAN-
DRA: Will the Minister of INFORMA-
TION AND BRODACASTING AND
COMMUNICATIONS be pleased to
state:

(a) whether the postal employees
posted at Imphal and other places of
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Manipur have submitted, through their
Unions, memorandum to the Postmaster
General and the Director of Assam
Postal Services, Assam Circle when they
last visited Imphal and later on sent
memorandum to the latter for t of
a number of allowance including hill
and winter allowances, ad-hoc allowance
as are admissible to the Manipur Gov-
ernment employees;

(b) if so, the steps taken by the pos-
tal authorities of Assam Circle; and

(d) whether his Ministry is consult-
ed on the grievances of the postal em-
plyees of Manipur for necessary sanc-
tion of the allowances aforesaid?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF COMMU-
:\T{C‘-‘?'I'IONS (SHR1 SHER SINGH):
a) Yes.

(b) and (c). The demands made by
the Unions were received by this Minis-
try and considered in consultation with
the Ministry of Finance, Finance Minis-
try did not agree to sanction the hill,
winier and house rent allowances now
paid on a prescribed scale for Cen-
tral Govt. servants on the same basis
as admissible to Manipur Government
employees.

Posting of Employees of Field Publicity
Section

5720. SHRT M, MEGHACHAN-
DRA: Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state:

(a) whether any rule has been fram-
ed and is enforced that employes in the
Field Publicity Section are to be posted
to places other than their usual place of
residerice and they are not to be trans-
ferred to their usual place of residence;

(b) if so, the reasons therefor; and

{c) if the reply to part (a) above be
in pegative the rule relating to transfer
for ,cmp!oyees in Field Publicity Sec-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING., AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI 1. K. GUJRAL):
(a) and (b). There is no rule on the
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subject. As a matter of policy, Field
Publicity Officers and Field blicity

Assistants are usually not posted to thqr
places of permanent residence. This
policy has been evolved so as to main-
tain objectivity of the officers concern-
ed in the discharge of their duties,

(c) Does not arise.

Allotment of Land to Ehngkhlnmhi
Farming Society of Manipur
5721. SHRI M. MEGHACHAN-
DRA: Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether 1620 acres of land were
being allotted to Elangkhangpokpi Farm-
ing Society of Manipur by the Manipur
Administration;

(b) whether the members of the So-
ciety are landless or poor peasants;

(c) if so, the reasons for the Mani-
pur Administration imposing premium
for the land sp allotted; and

(d) whether the Manipur Adminis-
tration is considering to allot the land
without asking for premium?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir.

(b) to (d). The members of the
Society are landless persons. The com-
petent officer, under the provision of
Manipur Land Revenue and Land Re-
forms Act, 960, has imposed a pre-
mium for the land. The Manipur Ad-
ministration has not intimated any pro-
posal to allot the land without a pre-
mum,

wew waw wt wfy steifme form € e
* fad wain =grom
5722, =t e Wo dfem: T WM
aq gy 52 gz @ A w4 e
(%) mrag a9 2 f& o1 wAw
# vy wfy sknfos frm eqfia fear
g ER
(=) afz af, @t v a9 ¥ A7
FER A T owgEar o & ?



k) Writlen Ansours

uw, wfs, wwwfoe faww At
AEETT HMEY W OYRT WM (s ww-
wifgm k) : (F) ak (@), @
MmN e qew WRW IR
wfg-zavr fawrm fom A e &%
FTWRE | g2 fA9 250. 00 9T WT
AN afara A 7 21-3-1969
wrfaa feqr mar 91 | oW AR AR
FHT qIFT 50:50 F ANA ¥ #qFA
smard § | Fma # e A s
93 60.00 7i@ WA F

A TER § qIrFY wE WAW 6

araifas ofassi w fA

5723. 5t Wo o Afmr : v gam
qy TERW AR #AR G4 g FaE @D
Fqr W fa o

(%) weg w2qw F1 fead ;eafes
ofaFc =07 Aww § 9NFR §
(@) 3ndsm ofzwei A e fRad
g

() =1 FFIT 7 vdw ararfes
afarrat & fafl amedl amst ) #99
FE A Fr ¥, A

(v) afe, a8t a1 =% aar Fror
AR ITHY AEATT FAR F1 A FE
fam s & # 3% fag fradr ufar
T F@owd § 7

94T a9 WAV WAAT AR HAR
fawma & wsg w4 (s go Fo AT, :
(%) v & I8

(') wra@ & garane odt & aer
#Y T4 1068 ¥ AFLAVT F N F gAM
TR ¥ ¥3w 78 @rafew & A mA
g8 ¢ taw e faavor & fagr garr
& 9 @91 9T 9T W M@ g 1 [vwrew
WArarman el wEm LT-3140/70]

(w) smarmal § agove d8m &
M ¥ Ji9 i@ F Farareal F faet
ZAM( UF WHASH FEAF § AR RN

APRIL, 9, 1973

Written Answers B4

A 2 1 g RW 7 ywifEa W o
13 MaTz®i & FiEt #1966 ¥ am
4 mrATlewi ¥ Al £ 1968 W A
# af 4r

(2) A ww & swifm @R amx
16 arafgsi ¥ smad s & fam
gigaTax faw @ | wad A A T 9E-
T1Y) FOTF ) [AT AT FIRH X @
m fraess ® A gl z1 [vawm
% vt fann owno dfew wwm
LT-3140/70] 1969-70 % f&o airar-
faa sma?) a@d #7 IR F HFAR
Teg 1190/~ w7 ufg Mz 27 91

weq sin ® wofadi grr sdwd) wiasa
fafe & simm

5724. *f Tio Ho Ffe@ : TT WA
aat gaafa ST ag AT AT FAT F
fF :

(%) @ea 93w # 39 FHfEi & 09
T ey =t aar ¥ fae s mfas
aqr Faarfai #1 afae fdfy § st
swoAE fmr 7o

(&) T8 & waO® FPAT IO OIH
Ay # oy W fEaAr ofo w1 swee
frar AT Ay 2; e

() sar swTT 7 3 F fag Iaw
fasg afz £ sy & T &, @

F71?

MW At grai w0 (s Aowsimar)
(%) & (7) : saard wfesn ffy &
swTaT #1 "ag wHArer wfaey fady
sfafaaw, 1952 % st F=Em qTdy A
¢ N oF @I 9 Y A AT AL
¥ zawT @tar g4y a9 & | uF faEom
fami wirey fafu sifesfall & s
FEAT F AT AEA N2 & I Ge-A-q0eT
gfrewi & A, 59 9T 31-1-1970 F¥
uF wre &9 ¥ wfaw 77 ufir awwr



83 Written Answers

aan Fwryn i 7 3% a9 F0 N FE-
m‘@ﬁrﬂmwrg.mmwm
w1 [derem ® can ow o 2fed
wel LT-3141/70]

Target and Self-Sufficiency in Food-
Grains

5726. SHRI N. R, LASKAR:
SHRI RABI RAY:
SHRI MAYAVAN:
SHRI SAMINATHAN:
SHRI DHANDAPANI:
SHRI CHENGALRAYA
NAIDU:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that India’s
total output this year will not be more
than 98 million tonnes according to the
cxperts;

(b) if so, what are the main reasons
for not achieving the target of 100 mil-
lion tonnes; and

(c) whether these experts have also

stated that immediate objective of
achieving food self-sufficiency in the
next year is dim?

THE MINISTER OF STATE IN

THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
to (c). No such analysis by experts has
been brought to Government’s notice.
But some press reports had appeared
some time back to the effect that food-
grains production in the country during
1969-70 might be lower than expected.
These press reports are, however, not
based on official assessment, Firm esti-
mates of production of foodgrains crops
during 1969-70 would become available
after the close of the agricultural year,
ie., sometime in July-August, 1970. On
the basis of qualitative reports about
weather and crop conditions, it is ex-
pected that total foodgrains production
during 1969-70 would be around 100
million tohnes. It is too early to indi-
cate the level of output which will be
aclua]lﬁ achieved during 1970-71, as be-
sides the impact made by various deve-
lopment measures adopted under the
New Strategy of Agricultural Develop-
ment, the actual production will also
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be influenced by weather and rainfall
conditions, during the year, The objec-
tive of the Government is to stop con-
cessional imports of foodgrains after
1970-71.

Review of Rehabilitation
Pakistan Refugees in West Benpl
5727. SHRI N. R, LASKAR:
SHRI MAYAVAN:
SHRI SAMINATHAN:
SHRI DHANDAPANI:
SHRI CHENGALRAYA
NAIDU :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that Centre
has rejected the West Bengal Govern-
ment’s demand for consideration of the
entire question of rehabilitation of about
five million refugees migrated to the
State from East Pakistan; and

(b) if so, what are the reasons for
rejection of this demand?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA
AZAD): (a) and (b). At a meeting
held in New Delhi in December, 1969,
the then West Bengal Minister for Re-
fugee, Relief and Rehabilitation had
mentioned that, out of about five mil-
lion displaced persons, both old and
new, who came over to the State from
East Pakistan, about 25 lakhs compris-
ing about 5 lakh families had yet to
receive rehabilitation benefits.

It was explained that the rehabilita-
tion of old migrants in West Bengal
had, by and large, been completed ex-
cepting some residuary problems which
were assessed in 1960-6]1 in consultation
with the Government of West Bengal.
The evaluation of the working and the
results of rehabilitation measures under-
taken in West Bengal after the Residu-
ary Assessment and the question of im-
provement and re-orientation of the
existing schemes are being looked into
by the Committee of Review under the
Chairmanship of Shri N. C. Chatterjee.
M. P. The Commiitee of Review are
also required to assess the nature and
the maghitade of the problem created
by the new migrants who have remain-
ed in West Bengal and to recommend,
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to the extent necessary, financial assis-
tance for their technical training, em-
ployment, educational and medical faci-
lities, In this backgtoungl, the West
Bengal Government was informed that
it was difficult at this late stage to re-
open the entire question of rehabilita-
tion of the displaced persons in West
Bengal except in cases which had ai-
ready been covered by the Residuary
Assessment or might be recommended
by the Committee of Review and accept-
ed by the Government.

Agreement with France for the Deve-
lopmenzofSemi-AridZﬂmolAnm

5728. SHRI N, R. LASKAR:
SHRI MAYAVAN:
SHRI SITARAM KESRIL:
SHRI SAMINATHAN:
SHRI DHANDAPANI:

SHRI CHENGALRAYA
NAIDU:

Will the Minister of FOOD AND
AGRICULTURE be pleased to stated:

(a) whether it is a fact that an agree-
ment on the agriculwral.pls_xsnmg anc;
development of the semi-and Zzones O
Andhra Pradesh was signed between.
Government of India and the Govern-
ment of France;

(b) if so, the main features of this

agreement;
(c) the main purpose of the project;

(d) the conditions on which C?overg-
ment of France has agreed to give aid
under the agreement?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
A small Indo-French project for agri-
cultural developmlD_m ‘ﬂtw O;el;-n-::;g

Anantapur Distnc
ﬁa a?l{ the zongs of Andhra Pradesh,

has been signed.

to (d). The Project envisages in-
tm(gzwﬁon of a Pilot Project in the
Anantpur district for conducting experi-
ments and demonstrating improved tech-
nigques of Farming; introduction and
trial of improved implements; better
use of the existing irrigation works by
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reconditioning small dams, building dis-
tnbuto;_'y channels and water Courses,
§upemn5 well etc,, training of farmers;
introduction of Arles Merino sheep and
a hydrogeological survey for locating
availability of ground water. The Pro-
ject will also aim at organizing supplics,
credit facilities and the marketing sys-
tem.

According to the agreement the
French Government will provide experts
in dry land farming, equipment specially
meant for dry farming techniques and
hydro-geological survey supply, some
mering sheep and will also arrange for
the training of Indian personnel engaged
on the project.  All this aid is estimated
to cost approximately Rs, 37 lakhs for
the period of the project viz., 3 years.

The agreement stipulates that the
Andhra Pradesh Government would pro-
vide at its cost, counterpart personnel,
office and housing accommodation for
the French experts and their travelling
expenses within India, and the opera-
tional and maintenance cost of the equip-
ment, vehicles, etc. apart from other
sundry expenses, Apart from these sti-
pulations, no other conditions have been
imposed.

A. L. R. Siliguri Coverage to Coumter
Communal Tension

5729. SHRI JYOTIRMOY BASU:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether All India Radio at Sil-
guri did any coverage to prevent spread-
ing of rumours to create communal ten-
sion in recent past at Hariharpur in
Murshidabad District;

(b) if so, the details of such broad-
cast; and

(c) if not, the reason therefor?

THE MINISTER OF STATE |IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI 1. K. GUJRAL): (a)
No, Sir.

(b) Does not arise,

(c) The communal clash was confin-
ed to Hariharpur in the district of
Murshidabad in connection with Bakr-
1d. In the rest of the State the situation
was peaceful and as such it was not
considered necessary to take special
notice of the happenings at Hariharpur.
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Sub-Letting of Portions of Buildings by
Super Bazars, Delhi

5730. SHRI JAI SINGH:

SHRI HARDAYAL DEV-
GUN:

SHRI YAINA DATT SHAR-
MA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the Su-
per Bazars in Delhi have let out por-
tions of their buildings to private partics
for carrying on business;

(b) if so, whether the motive behind
this is to offset the colossal losses sus-
tained by the Super Bazars because of
their inefficient functioning; and

(c) if so, whether Government pro-
pose to wind up the Super Bazars and
thus stop them from becoming a per-

manent liability?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
D. ERING): (a) Some of the sections
and services in Super Bazar are being
run under special arrangements made
with suppliers and other parties on an
agency or commission basis, subject to
the control of the Super Bazar on qua-
lity, prices, sale, and service charges.

(b) These arangements have been
made in respect of sections, which were
found to be uneconomical under direct
departmental management, or which re-
quire commercial experience and ex-
pertise that is not available to the Su-
per Bazar, or in respect of specialised
and technical services,

(c) No, Sir, efforts are, however,
being made to improve their working
and economic viabulity.

Vulgar Expression uwsed in A. L R.
Commercial Advertisement

5731. SHRI JAI SINGH :

SHRI YAINA DATT SHAR-
MA :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
VMIUNICATIONS be pleased to state:

(a) whether it is a fact that in one
>f the advertisements over the All India
Radio the word “susri” is used (adver-
tisement of I. N. T. starters);
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(b) whether the use of this vulgar ex-
pression in a mass media like the All

India Radio does not offend the modesty
of women;

(c) if so, whether this vulgar expres-

sion will be dropped from the adver-
tisement; and

(d) if not, the reasons therefor and
the action taken against the person res-
ponsible for introducing this wulgarity
in the All India Radio advertisement?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF COMMUNI-
gﬁﬁgNS (SHRI I. K. GUIRAL): (a)

es, Sir.

(b) No, Sir.

(c) The advertisement in question has
already been discontinued with effect
from 1-4-1970.

(d) Does not arise.

wwiw Al § A o fagow w
wIMAR
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& AT 9T IAT T2W A9 § 1969-70
76 & A ww avg v faw 8 ferad
st g€ & 1
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Reversions and Retrenchments in
Dandakaranya Project
5733. SHRI SHRI GOPAL SABOO:
SHRI ONKAR LAL BERWA:
SHRI HUKAM CHAND
KACHWAL :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state;

{(a) how many reversions and re-
trenchments were made in thg Danda-
karanya Project, category-wise, from
1967-68 to 1969-70, and whether option
were obtained from persons concerncd
for reversions and retrenched personnel
absorbed in alternative jobs, if not,
why;

(b) whether the Dandakaranya De-
velopment Authority has deci to re-
trench more persons from Danda-
karanya in view of winding up of the
Project on the basis of categorisation
made, if so, how many from work-
charged and regular establishment and
when;

(c) whether the monthly rated maz-
doors of the three dams of DNK Pro-
ject have been brought back to their
pre-retrenchment status, if not why and
whether any other arrangements are
made for their permanent absorption;
and

(d) whether all those workers of the
DNK Project retrenched during the
period from 1967-68 to 1969-70 have
been paid retrenchment compensation.
If so, with name, designation, amount
paid and date of payment and if not,
why?
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THE MINISTER STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
BHAGWAT JHA
AZAD): (a) to (d). The information
is being collected and will be laid on
the Table of the Sabha,

Shnrugeof‘l‘nwlersud'l‘hekl\hnu-
facture

5734. SHRI B. K, MODAK:
SHRI GANESH GHOSH:
SHRI K. RAMANI;
SHRI P. RAMAMURTI:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the total number of fishing traw-
lers operating in India for deep-sea fish-
ing;

(b) the number of additional traw-
lers required for development of deep
sea fishing;

(c) whether it is also a fact that the
Government are going to give a 25 per
cent subsidy for the manufacture  of
trawlers?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRT ANNASAHIB SHINDE): (a)
There are 30 fishing vessels operating
in India at present for deep sea fish-
ing.

(b) The resources which have been
surveyed in the 10 to 40 fathom belt
indicate the need for 600 to 700 traw-
lers, but this number is likely to be
much larger when a more complete
picture of the resources in this belt and
beyond is available. Taking into account
the investment climate in the field of
bours, trained man-power and vessels,
the invesiment climate in the field of
fisheries and other relevant factors, the
Fourth Plan formulation envisages in-
troduction of 300 deep sea fishing
vessels,

(c) Government have sanctioned a
scheme for providing subsidy for indi-
genous vessels up to a ceiling of 274%
of the c.i.f, value of equivalent vessels
manufactured abroad.
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Effect of Double Crepping on land in

Punjab

5736. SHRI RABI RAY: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that double
cropping has reached the optimum irri-
gation level in Punjab;

(b) if so, whether it is leading to
impoverishing the land of its essential
nutrients; and

(¢) the steps Government have taken
to remedy the situation and the detail
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No, Sir.
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(b) Nutritional deficiency symptoms
have, however, appeared at some places
in the State due to lack of proper farm
management practices,

(c) Soil testing laboratories are being
set up and the farmers advised to
use balanced doses of fertilisers based
on soil test results,

Bringing of Rice Growing Areas under
High-Yielding Varleties

5737. SHRI RABI RAY: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that all spurt
in food production has been confined to
wheat and hybrid coarse grain; and

(b) if so, what steps Government
have taken to convert the rice-growing
areas to respond significantly to the
high-yielding varieties and the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE). (a)
No, Sir. While wheat and some hybrid
coarse grains have shown very good
results, paddy has also been included
under High-Yielding Varieties Pro-
gramme, and sustained research is going
on to improve the performance of paddy.

(b) Apart from intensification of re-
search to evolve high-yielding varieties
of paddy, which are disease and pest
resistant and acceptable to consumers,
the other steps taken include (i) ade-
quate and timely supply of inputs and
better water management; (ii) emphasis
on use of recommended doses of fertili-
sers; (iii) effective plant protection
measures; (iv) organisation of effective
and purposeful demonstrations on far-
mers fields; and (v) farmer's training
along with National Demonstration Pro-
gramme, etc,

Expansion of Im:::tdal Training Insti-
es

5738. SHRI SHASHI BHUSHAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased Lo state:

(a) whether expansion of the Indus-
trial Training Institutes in the past three
Planes has been rather over-ambitious
without taking due note of demand for
such personnel;
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(b) if so, the extent of current un-
employment prevailing in the 1. T. L's
trained boys in different States indicating
the basic trend prevailing in this field
during the last three years; and

(c) in case the answer to (a) above
be in affirmative, whether Government
have taken precautions not to spend
additional funds on this programme in
the Fourth Plan and instead concentrate
on consolidation of work already in
hand?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA): (a) No. The seating
capacity of the Industrial Training Insti-
tutes in the past three Plans was fixed
by the Planning Commission on the basis
of the recommendations of the Work-
ing Groups on Employment and Train-
ing, set up by them.

(b) Before the recession in the engi-
neering industry, most of the Industrial
Training Institute trained persons were
gainfully employed. Only after the
recession, there was a surplus of tech-
nical people including craftsmen, A
survey was recently undertaken to as-
certain the employment status of L.T.I
Certificate holders which indicated that
nearly 61% were in employment at the
time of the survey.

(c) The question of further expan-
sion of the IT.Is in the Fourth Plan
has been carefully considered and it has
been decided that in the Fourth Plan
there will be only marginal expansion to
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cover new trades and consolidation and
diversification of existing training facili-
ties according to need. This decision
has been conveyed to the State Govern-
ments.

Availing of Training Opportunities by
8.C., S.T. & Backward Classes

5739. SHRI SHASHI BHUSHAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) the extent to which training op-
rtunities are being actually availed of
$ the Scheduled Castes, Scheduled
ribes and Backward Classes, on a
State-wise basis and their subsequent
absorption in gainful economic activity;
and

(b) to what extent reservation of
seats is working effectively?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA) : (a) Of the 1,03,897
trainees on roll on 31-1-1970, 13,641
were Scheduled Castes and 2,402 Sche-
duled Tribes as showin in the attached
statement. No information is however,
available in respect of backward classes.
As regards subsequent absorption of
Scheduled Castes and Scheduled Tribes
trainees in gainful economic activity, in-
formation is not available,

(b) The percentage of Scheduled
Castes and Scheduled Tribes trainees to
the total number of trainees on roll as
on 3-1-970 comes to 15.44.

STATEMENT

State-wise mimber of trainees on roll and number of Scheduled Castes and Scheduled Tribes
trainee among them under Craftsmen Training Scheme

Position as on 31-1-1970

Total MNumber of Number of
State/Union Territory Number of 5/Cinclud- S/T includ-
traineeson  edin Col. 2 ed in Col. 2
roll
1 2 3 4
1. Andhra Pradesh . 7,452 1,019 55
2. Assam 1,797 119 125
9. Bihar 0,197 470 505
4. Gujarat . 3,946 270 181
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1 2 3 4
5. Haryana . 3,901 698 10
6. Jammu & Kashmir 702 43 2
7. Kerala 5,170 559 2
8. Madhya Pradesh . 55001 705 Bob
9. Maharashtra . 13,283 1,137 218
10. Mysore . 4,200 566 3t
11. Orissa 1,687 267 189
12. Punjab 7,518 1,542 31
13. Rajasthan 1,838 409 31
14. Tamil Nadu 11,238 2,933 It
15. Uttar Pradesh . 14,984 1,887 36
16. West Bengal 6,021 592 49
17. Chandigarh 527 40 16
18. Delhi 3,583 260
19. Goa . . N 88 1 -
20. Himachal Pradesh . M 1,063 196 53
21, Manipur . . B 264 I 51
22, Pondicherry N N N N 119 16 ‘e
23, Tripura . 18 1 .
Avr Inpia ToTaL 1,03,897 13,641 2.402

Commemorative Stamps issued during
the last three years

5740. SHRI R. R. SINGH DEO:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) the number of stamps issued by
the Post and Telegraphs Department
during the last three years in honour of
leaders, Gurus and on other occasions;
and

(b) what are the names of those lea-
ders Gurus and the dates on which
issued?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
Stamps issued during

1967 . " 17
1968 . . . 23
1969 B . B 24

64

(b) The details of stamps issued dur-
ing the years 1967, 1968 and 1969 ia
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honour of Leaders, Gurus and on other
occasions are shown in the statement
laid on the Table of the House. [Placed
in Library. See No. LT-3142/70.]

Objection by Ra) Government to
bilh-ﬂnn of Prices of Wheat
5741. SHRI GADILINGANA

GOWD: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether Government have asked
the Rajasthan Government to introduce
State Trading in foodgrains and if so,
the details thereof; an

(b) whether Rajasthan Government
have asked the Centre mot to fix high
prices of wheat, which might make the
procurement difficult and if so, the reac-
tion of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY, OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The Food Corporation of India is al-
ready procuring and distributing food-
grains on behalf of the State Govern-
ment.

(b) In the interest of maintaining
procurement, the Rajasthan Govern-
ment wanted that the procurement price
of wheat for 1970-71 season should be
the same as was fixed during the last
season. Prices of wheat fixed for 1969-
70 marketing season have been continu-
ed during 1970-71 season.

A. L R. Employees’ Memorandum

5742, SHR1 GADILINGANA
GOWD : Will the Minister of INFOR-
MATION AND BROADCASTING
AND COMMUNICATIONS be pleased
tu state :

(a) whether it is a fact that over 250
agitating employees of All India Radio
signed with their blood a memorandum
demanding better service conditions and
the memorandum was given to Minister
of State in the Ministry of Information
and Broadcasting ; and

(b) if so, the details thereof and the
reaction of the Governmeny thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
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THE DEPARTMENT OF COMMU-
NICATIONS (SHRI I. K. GUJRAL) :
(a) A communication with red stains
on it from the Federation of A.LR.
Employees was received recently, It
contained a few demands and simulta-
neous threats of fasts and strike.

(b) The Association has demanded
for AIR employees free licence to own
broadcast receiver, copies of AIR
programme journals free of cost, grant
of bonus, removal of certain regular
programme cadres of AIR, allotment of
houses close to their place of duty,
facility to own a house on hire/pur-
chase basis, reduction of duty hours for
certain categories, wage relief, promo-
tional channels basides conversion of
AIR and T.V. into public corporations.
Some of these demands are unaccepta-
ble while others are not peculiar to AIR
employees alone. Reasonable demands
made by employees are always consi-
dered sympathetically but Government
dls;;avours threats in the communi-
cation.

Report of Land Acquisition Committee

5743. SHRI HEM RAJ : Wil] the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Land Acquisition
Committee has submitted its reports ;

(b) its main recommendations and
which of them have been accepted ; and

(c) whether a copy of the report
will be laid on the Table of the House
and an opportunity afforded to the
House to discuss it ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
grSHRsI_ ANNASAHIB SHINDE) : (a)

es, air.

(b) A statement giving the main
recommendations is laid on the Table
of the House. ([Placed in Library. See
No. LT—3143/70.]

(¢) Necessary copies of the Report
of the Land Acquisition Review Com-
mittee have already been laid on the
':';I;g: of the House on 18th March,
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Supply of Tube-wells, Fertilisers and
Tractors to Step up Food Production in
Punjab

5744. SHRI VALMIKI CHOU-

DHARY :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether any scheme has been
formulated to step up food production
in Punjab by providing tube-wells, fer-
tilizers and tractors to farmers during
1970-71;

(b) if so, the details thereof; and

(c) the amount likely to be spent
thereon?
THE MINISTER OF STATE IN

THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No special scheme has been formulated.
The existing scheme of supply of inputs
would be continued during 1970-71.

(b) and (c). Arrangements have been
made for granting Loans to f{armers
through Land Mortgage Banks, Coopera-
tive Institutions, and Commercial Banks,
Loans amounting to Rs. 18.00 crores
which include a sum of Rs. 16.00 crores
from Agricultural Refinance Corpora-
tion will be given for minor irrigation
schemes, In addition, short term cre-
dit will be provided to farmers for the
purchase of fertilizers worth Rs. 36.00
crores,

Expenditure involved im T. V. Centre
for Srinagar

5745. SHRI VALMIKI CHOU-
DHARY :

SHRI DEVINDER SINGH
GARCHA:

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state the
amount likely to be spent on the pro-
posed T. V. Centre at Srinagar?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI I.
Rs, 300 lakhs approximately,
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Expenditure on mmm Sta-

5746. SHRI VALMIKI CHOU-
DHARY :
SHRI DEVINDER SINGH
GARCHA:

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) the names of places where new
broadcasting stations will be opened dur-
ing 1970-71 and the amount likely to
be spent thereon;

(b) whether any State has requested
Government to open such stations at
particular places ;

(c) if so, the details thereof ; and

(d) the details of the scheme fram-
ed for expanding the exlsting units of
broadcasting ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF COM-

MUNICATIONS (SHRI 1. K. GUIJ-
RAL) : (a) Alleppey/Trichur ;
Rs. 60.00 lakhs.
(b) Yes, Sir.
(e} (1) And.h%'a Pra- Srikakulam,
esh. Ka.nmnaga.r,
Tirupathi
(2) Haryana . A suitable place
in the State
(3) Maharashtra Aurangabad
(4) Mysore Mangalore
(5) Punjab . Amritsar
(6) Uttar Pra- Jhansi, Dehra
desh. Dun/Naini Tal

(d) A statement of schemes included
in Draft 4th Five Year Plan'is laid on
the Table of the House. [Placed in
Library. See No. LT—3144/70.]

Additional Profits due to Automation in
Industries

5747. SHRI P. C. ADICHAN : Will
the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether it is a fact that auto-
mation in different industries has mnot
resulted in any additional profits while it
does result in increasing unemployment,
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if so the facts and figures in this regard
in respect of different industries which
adopted automation as far as such
data is available with Government; and

(b) whether Government would in
the light of past experience, discourage
automation as a policy both in the pub-
lic sector and in the private sector; if
not the reasons therefor ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA) : (a) No
are compiled. However a screening
procedure exists under which the im-
port of computers in particular fs
allowed only where their installation
would not adversely affect the employ-
ment of existing personnel.

(b) There is no decision to rule out
automation altogether. The policy has
been for introduction of automation on
a selective basis, consistently with the
requirements both of technological
advance and the social good, as envisa-
ged under the Model Agreement on
Rationalization adopted at the 15th
session of the Indian Labour Confe-
rence (1957). Meanwhile, Govern-
ment have appointed a Committee to
go into the question, inter-alia, of how
far introduction of measures of automa-
tion may be either restricted or permit-
ted, having regard to fhe various rele-
vant considerations.

Introduction of Crop Insurance
5748. SHRI P. C. ADICHAN :

SHRI MAHARAJ SINGH
BHARATI :

SHRI RAMESH CHANDRA
VYAS :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) what steps have been taken in
different States to popularise crop insu-
rance for giving security to the farmers
against frequent natural calamities of
drought, famine, floods and the like;
and how far the idea has gained ground
amongst the peasants; and

(b) what directions have been given
by Central Government to States in
this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b). The scheme of ‘Crop Insu-
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rance’ is still under the consideration of
Government.

Opening of an open Air Restaurant by
Super Bazar, i

5749. SHRI BAL RAJ MADHOK :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that Super
Bazar of New Delhi is going to open
an open air restaurant on the roof of
the building rented to it by N.D.

“a

(b) whether it is also a fact that this
Super Bazar has already been under-
going heavy losses ; and

(c) if so, what is the justification
for this new venture which is likely to
end up with increased losses ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI D. ERING) : (a) No Sir; there
is no such proposal at present.

(b) Yes, Sir; it incurred losses in
the first three years of its working.

(c) Does not arise.

_ A. L R. Station for Leh

5751. SHRI BAL RAJ MADHOK :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact thar All
India Radio has decided to set up a
new broadcasting station at Leh; and

(b) if so, the steps being taken to
see that Bodhi language of Ladakhi
artistes is given due place in the
programme and broadcasts from this
new station of All India Radio?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI I. K. GUIJ-
RAL) : (a) Yes, Sir.

(b) The programmes of the Leh
Station, when commissioned, will in-
clude adequate use of the Bodhi dialect
spoken in the Leh region of Ladakh.
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Alteration of Food Zones

5752. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the recent Chief Mini-
sters’ Conference considered the ques-
tion of alteration of food zones in the
country ;

(b) if so, the suggestions made in
this regard ; and

(¢) Government’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE) : (a)
Yes, Sir.

(b) and (c). The consensus of opi-
nion expressed was in favour of doing
away with the zonal restrictions on the
movement of wheat. In line with this
recommendation Government have res-
cinded the Inter-Zonal Wheat and
Whea; Products (Movement Control)
Order, 1969 with effect from 4th April,
1970. Now the entire country will be
treated as a single zone for movement
of wheat except the statutorily rationed
areas of West Bengal and Maharashtra.

Permanency of Staff Artistes of AIR
Against Temporary Strength
5753. SHRI S. M. BANERIJEE:
Wil] the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that some
stafl artistes working in All India Radio
are still temporary ;

(b) if so, whether
has since been taken to declare
permanent ; and

a final decision
them

(c) if not, the reasons for this ab-
normal delay ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI I. K. GUIJ-
RAL): (a) to (c). Staff Artistes in All
India Radio are engaged on contract
for specified periods and therefore the
question of making them permanent
does not arise.
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Development of Sheep Breeding in Nefa
and Hilly Areas of Assam, Manipur
and Tripura

5754. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether Government have chalk-
ed out any plan to develop sheep breed-
ing and other livestock work in NEFA
and hilly areas of Assam, Manipur and
Tripura ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Yes, Sir.

(b) A statement showing the pro-
grammes chalked out for mplementa-
tion during the 4th Plan for the deve-
lopment of livestock is laid on the
Table of the House, [Placed in Library.
See No. LT—3145/70.]

(c) Does not arise.
A% WIM § TElENy SW 7 mwrHa™i

® A8 ®=F §1 geqm
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Financial Assistance to Rajasthan for
Mior Toogo o DUnE

5759. SHRI R. K. BIRLA: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the total financial assistance ask-
ed by the Government of Rajasthan for
minor irrigation schemes for 1969-70;

(b) the financial assistance given by
the Union Government during. the
above period; and

(c) the total amount earmarked um-
der the Fourth Plan for that State, par-
ticularly for the drought-affected dis-
tricts?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE: (a)
to (c). According to the pattern in vo-
gue, Central assistance is not related to
any individual programme/scheme, but
it is to be provided by the Centre on
block loan and grant basis in respect
of the Annual Plan as a whole.
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The Rajasthan Governmen: had
earlier proposed an outlay of Rs. 204.50
lakhs for minor irrigation schemes dur-
ing 1969-70 but finally budgetted an
amount Rs. 158.50 lakhs for the year
1969-70. Government of India allocat-
._ed an additional outlay of Rs. 50 lakhs
in December, 1969 for minor irrigation
scheme as a relief in the payment of
Central Loan during the year 1969-70.

. The total outlay earmarked for minor
irrigation programme in the Fourth Five
Year Plan is Rs. 13.00 crores. ‘The dis-
cretion for regional allocation of funds
including funds for drought affected dis-
tricts rests with the State Government.

Schemé for Development of Desert
Area of Rajasthan

5760. SHRI R. K. BIRLA: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether any comprehensive
scheme has been formulated by the
Union Government in consultation with
the State Government of Rajasthan for
the development of desert area and;

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (h). The question of developing arid
and semi-arid areas in Rajasthan, Guja-
rat and Harvana has been receiving the
attention of the Government of India
for some time past, The Central Arid
Zone Research Institute, Jodhpur, has
been conducting fundamental and appli-
ed research for the development of arid
and semi-arid areas since 1959. In de-
sertic and arid areas inherent natural
hazards like scarcity of water, sandy
soil with low moisture holding capacity,
saline soil condition, saline underground
water, severe wind erosion, presence of
hard kankar pan at shallow depth, ete.
limit the productivity of the land. As a
first step in improving the agricultural
productivity of the land an integrated
survey is essential for assessment of the
potentialities of the various natural re-
sources like soil, landscape, water and
vegetation and to find out how best
these resources could be utilised for im-
proved cropping, pasture and forestry.
On the basis of this, lands are classifi-
ed according to their capability of grow-
crops, grasses and trees. Such integrat-
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ed surveys are being carried out by the
Institute, Field experiments under diffe-
rent soil and climatic conditions are also
being carried out and recommendations
based on results obtained from such re-
sources are passed on to farmers and
also to developmental agencies.

2. A Committee consisting of repre-
tatives of the Ministry of Irrigation &
Power, Food and Agriculture and Cen-
tral Water & Power Commission which
considered the development of desert
areas, recommended in 1964 that in the
beginning pilot projects for the develop-
ment of selected desert areas with a view
to application under field conditions of
the results of research carried out at
the Central Arid Zone Research Insti-
tute, Jodhpur and under the State Gov-
ermnment’s auspices, should be prepared.
The Committee was of the view that
unless some pilot projects are executed
in the first instance, it would be risky
to embark on an ambitious programme
of desert development particularly in
view of the limited resources and the
desirability to deploy them on lands
which would give return much sooner
than other desert areas. The Committee
also recommended the establishment of
a Desert Development Board for the
purpose, A Desert Development Board
has accordingly been set up to keep un-
der review the preparation of schemes,
their execution through the agencies of
the State Governments to remove ad-
ministrative bottlenecks hindering the
progress of the scheme, etc. The Board
held two meetings and recommended a
programme costing Rs. 10.00 crores for
pasture development soil conservation,
afforestation, agriculture development,
etc. in the desert areas of Rajasthan,
Gujarat and Haryana for inclusion in
the Fourth Five Year Plan, Due to
constraint of resources, only Rs, 2.00
crores could be provided for this pro-
gramme in the Fourth Five Year Plan.
The approach in the Plan period is to
take up specified items of work, depend-
ing on the suitability of the area select-
ed, in compact and well defined areas.

3. A project for Groundwater Sur-
veys in Rajasthan covering an area of
about 60,000 sq. kms. in the districts
of Jalore, Jodhpur, Jaisalmer and Bar-
mer has been undertaken from Decem-
ber 1965 with the financial and techni-
cal assistance of the United Nations for
ground water assessment studies in
Western Rajasthan. The Project is
scheduled to be completed by the end of
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December 1970. For systematic ground-
water investigations the project in Wes-
tern Rajasthan has been divided into
three regions namely Jalore, Barunda
and Lathi basin characterising distinctly
the hydrology and hydrogeology of the
alluvial, limestone and sandstone reser-
voirs respectively, [Field investigations
and studies in Jalore area have been
completed and the technical report of
the areas has been prepared. Field in-
vestigations in Barunda area and Lathi
Basin are in progress and are scheduled
to be completed by June, 1970.

4, The recurrence of drought in
various parts of the country and incur-
ring large expenditure on relief measures
have created necessity of taking up per-
manent relief works in chronically
famine /drought affected areas sp that
the relief expenditure in such areas is
gradually reduced and remunerative em-
ployment to rural labour is provided.
A scheme for undertaking works
amounting to Rs. 25 crores per annum
(Rs. 100.00 crores for the remaining
four years of the Fourth Five Ycar Plan
as non-plan expenditure) in certain
selected Districts in various States (in-
cluding Rajasthan) is under considera-
tion and details are still being worked
out.

Industrial Committee Meeting on Coal
Mining

5761. SHRI S. M. KRISHNA:

SHRI YAMUNA PRASAD
MANDAL:
DR, SUSHILA NAYAR :

Will the Minister of LABOUR AND
REHABILITATION be pleased to statc
the action taken by Government on the
conclusions arrived at the 11th Session
of the Industrial Committee on Coal
Mining held on the 6th November, 1969
which were laid on the Table of the
Lok Sabha on the 4th December, 19697

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA): Action taken on the
Conclusions of the 11th Session of the
Industrial Committee on Coal Mining is
shown in the Statement laid on the
Table of the House. [Placed in Library.
See No, LT-3146/70.]
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New Building for RMS at Patna

5765. SHRI RAMAVATAR
SHASTRI: Will the Minister of
INFORMATION AND BROAD-
CASTING AND COMMUNICA-

TIONS be pleased to state :

(a) whether a new building is being
constructed by Railway at Patna Junc-
tion for Patna R.M.S. and if so, the
proposed space available fer Patna
R.M.5. in that new building;

(b) whether any provision for tiffin
room, canteen and rest room for Patna
R.M.S. has been provided in the said
new building ;

(c) whether there is a proposal to
accommodate office of the Superinten-
dent of R.M.S. also in the said new
building ; and

(d) whether there is a proposal to

accomodate cycle shed and H'R.C. and
S.R.C. Offices in the said proposed
building ?

THE MINISTER OF STATE IN
THE MINISTRY OF [INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI SHER
SINGH) : (a) Yes. Over 11,000 Sq. ft.

(b) Provision for Tiffin room and
Canteen exist in the proposed building.
Rest Room is not admissible, hence no
provision has been made for it.

(c) Yes.

(d) Provision for accommodating
the Head Record Office exist in the
proposed building and the Sub Record
Office will be merged in the H.R.O.
office. No provision for Cycle shed
has been made since a public cycle
stand exists near the proposed R.M.S.
building.
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Need for Periodical Training of Offi-
cials of Community Development

5767. SHRI K. M. MADHUKAR :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government's attention:
has been drawn to the article published
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in the publication “Community Deve-
lopment and Panchayati Raj Digest,
Vol.-I, No. 3, January, 1970” under
the heading ‘Leadership For Develop-
ment' which emphasises the need for
periodical training of officials and non-
officials ;

(b) if so, whether Government agree
to this contention ;

(c) if so, the nature of the scheme
formulated for keeping the Mukhijas
and Community Development Officials
informed frem time to time about the
latest achievements in agricultural and
developmental knowledge and techni-
ques ; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
D. ERING): (a) to (d). The Govern-
ment is already aware of the need, em-
phasised in the article in question, for
orientation of the functionaries, both
officials and non-officials, connected
with Community Development and
Panchayati Raj institutions.  Facilities
for training are available in the States
through a range of _institutions like
Composite Training Centres, Pancha-
yati Raj Training Centres, Gram Sevak/
Sevika Training Centres, etc. The
National Institute of Community Deve-
lopment regularly conducts orientation
courses for Panchayati Raj and Com-
munity Development functionaries, both
officials and non-officials, working at
the policy making levels.  Besides,
there are Central_sector schemes like
the Training of Youth Workers and
Leaders in rural areas as also the
scheme of Sammelans which are res-
pectively concerned principally with
leadership development and meetings at
various levels of officials and non-offi-
c(;n!s for exchanging experiences and
ideas.

wfw ¥ 20 ww gwy ¥ wfowan d@ar

froffia w7 & e § dm g
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Punjab Government request for Remu-
nerative Prices alplfoﬁ#lhs and Price
reeze

5769. SHRI V. NARASIMHA
RAO : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether the Punjab Govern-
ment has urged the Centre to fix realis-
tic and remunerative prices of food-
grains and declare general price freeze
for a period of three to five years; and

(b) if so, the reaction of Govern-
ment in regard thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
In the Conference of Chief Ministers’
held on 22-3-1970 the Chief Minister
of Punjab pleaded for increasing the
procurement price of wheat for 1970-
71 marketing season as comparsad to
the previous season, He had also sug-
gested that the prices should be fixed
for five years and not changed every
year.

(b) After considering the views of
the Chief Ministers, Government have
fixed the prices of wheat for 1970-71
season at the same level as that for
1969-70 season.

Fified w fawiw

5770. it AT GEQ ;W gen
T WA ST qAT AT oy @ A
gar war

(%) a9 1969 ¥ o= 7% I H 3
fraa Eeifwei w1 fwior fear mr o
o g & frast 3= feg 13 4 g \TET
% wroo feay 2efiex far fad o3
g ;

(@) afz @i, @1 a8 w1 =WIEY
g7’

FEA [A SR WA AR AR
fewmt 4 Tooww (st 7T FeR) ¢
(%) stfgm g=1 A= & a1 v
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31-12-1969 (71 & | @Tdr &
T fezwa 31—12-1966i-ﬁrm fawd
Effa=d - ferdaria w O
ST I FTA AT KF FEAT ATHT A
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LK I

Faz 3T EECe

20,099 19,172 A F
FTT FrE
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(&) wva =t 3@ar

Daties, Functions and Tours Etc. of
Dandakaranya

Project Officers
5771. SHRI HUKA CHAND
KACHWALI :

SHRI JAGANNATH RAO
JOSHI :

SHRI RAM GOPAL SHAL-
WALE :

Will the Minister of LABOUR AND
REHABILITATION  be pleased to
state :

(a) the duties and functions of the
Deputy Chief Administrator, Zonal
Administrators, executive Officers and
other Head of Offices of the Danda-
karanya Project ;

. (b) who has the authority for order-
Rrs :tnt&:r-zonc transfers of Class III and
staff ;

(c) the number of days the above
officers remained outside” headquarters,
the total distance in Kilometres toured
by each officer in Project vehicle, the
Travelling allowances paid to each in-
cluding journey on private cars, the
gales of their meetings in various places
in and outside the project, year-wise
from 1967 onwards ;

(d) whether while driving the Pro-
ject vehicle any Officer met with acci-
dent during the period from 1967 1o
1969 and whether the officers and
drivers are authorised to carry any one
in the Project vehicle ; and

(e) whether there is no cootdination
between the Head of Offices, Zonal Ad-
ministrators and the Chief Admini-
strator 7
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI BHAGWAT JHA
AZAD) : (a), (b) and (d). The infor-
mation is being collected and will be
laid on the Table of the Sabha.

(c) The time and labour involved in
collecting this information is not likely
to be commensurate with the results
to be achieved.

(e) The Chief Administrator, as the
Chief Executive Officer of the Danda-
karanaya Development Authority, co-
crdinates the activities of the Heads
of Offices and the Zonal Administrators.

Abolition of Panchayat Samities in
Punjab

5722. SHRI SHRI CHAND
GOYAL : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether Punjab State is contem-
platnig to abolish the Panchayat
Samitis ; if so, whether it has sought the
advice of Government in this behalf ;

(b) whether Government have got
some assessment made regarding the
functioning of the three-tier system in
rural development ; (c) if so, the deci-
sion of Government ; and

(d) whether Government favours
the retention of the three tier system ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
D. ERING) : (a) No such communi-
cation has been received from the
Government of Punjab.

(b) to (d). The working of Pancha-
yati Raj bodies has been gone into
from time to time. The Chief Minis-
ters and State Ministers for Commu-
nity Development and Panchayati Raj
when they last met an a Conference
held at Madras in 1968, recommended,
inter-alia, that the Panchyati Raj as
the instrument of democratic decentra-
lisation should continue, the question
of three-tier or two-tier structure being
left to the option of the States.
Recently the Government has also deci-
ded to set up a High Power Commis-
sion to go into the various aspects of
the working of Community Develop-
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ment Programme and Panchayati Raj
Institutions.

Al pending for Telephone
m in Punjab and Haryana
5773. SHRI SHRI CHAND

GOYAL : Will the Minister of INFOR-
MATION AND BROADCASTING
AND COMMUNICATIONS be pleas-
ed to state :

{a) the number of applications pend-
ing for telephone connections in the
States of Punjab and Haryana; and

meet the

(b) the steps taken to
telephone

demands of the people for
connection 7

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF COM-

MUNICATIONS (SHRI SHER
SINGH) : (a) Number of pending
applications on 20-2-T0 was;

Punjab 13439

Haryana 4279

(b) Steps are being taken to meet

the telephone demands depending upon
availability of resources, It may be
mentioned that there is general shor-
tage of exchange equipment and under-
ground cables.

FEAT AAT T HATNG JTU WX LR
& qaf w1 gwm @ fomr e
5774, ®Y oW AreEw  fag @ AT

O a9 WETW At EWe w4 a8

FaT &1 g7 w1 fF
(%) 1 smady, 1969 ¥ 28 AL,

1970 @& &®< gewil & feqd o&@ ST

BT AT I ¥ AW Fo@ W
(@) s & feey qai &1 sifew

w7 & goe foar mar @ W AT GO

¥ ot ww =
(w) 9w q&@i F Fr§ g A FA

AT F AT FTOV & AT T IR AAT-

T FY IH qTL H U qA) F RN FT

v g
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(7) =1 qHT ST & qEl FT IAC
¥ & yemavaw faana e amaT & @
T & A g % aTe-ATg IR B
T gl T Aged @uTd gl 9

(¥) afz 7, at af=w &7 & IO
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(7) 77 99% 9==1 & 4@ F IO
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amy, i, ararias fawm sl agwe
waTerT § e W (it sz fad) -
(%) & (%), W (), (@), (3) ok
(7) & weafrag seerdr THedt &1 o
@Y & A1 99T WrH aW-ET 9% @ o
AT |

darea o faa ¥ wur weft F smawt
¥ o § 1 9O A F savaE €9 ¥
wr§ 20 A Y s | Feg we ¥
st §o var 97 fafww framr sremi
T FE-FE ST TG F g
¥ fea =7 7 orw w0 gEd @
¥ qUEwl § gwg A gHAT & |

Classification of Films in October-
November, 1969 Film Festival

5776. SHRI G. Y. KRISHNAN :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state
how many films were classified as
‘Universal’ and how many as ‘Adults’
in the October, November, 1960 Film
Festival ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS (SHRI SATYA
NARAIN SINHA) : No Film Festival
was held under the auspices of the
Ministry of Information and Broad-
casting in October-November, 1969,
However IV International Film Festival
was held from the 5th to 18th Decem-
ber, 1969. Out of 51 feature films
screened in this Festival, 27 was classi-

fied as ‘Universal’ and 34 as ‘Adult’.

fars mm SweA g Aew SAW & FEwg
aqr gty fast w1 awml & o

§777. =t maxm  afgeare WY
wTw way §fw w6 7 q@ FTFI FG
fF -

(%) w1 og &= & & fawq &
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FTHaR fRaT g ; e
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(7) 1970-71 ¥ fawom wfemr &
fodt g & sfawifar qedt & ooft @
el a2 fa=re 4 & A2 7 g e
af & w9 fraife e m@ &
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Increase in Prulwu of Vegetable
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5781. SHRI YASHPAL SINGH :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether he had discussed with
the representatives of the vegetable oil
industry the question of increasing the
production ;

(b) What specific proposals were dis-
cussed; and

(c) what was the result thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
to (c). Yes, Sir. The question of in-
creasing production and  stabilising
prices of vanaspati was discussed. It
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wag agreed that price changes may be
effected at intervals of two mqnths, un-
less a substantial rise in the prices of
raw oils occurs in any fortnight,
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gai & faq ag drar 750 A1 500 T
fraffea &, s o @@ am«l § w@r-
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(I)WM:

31 #T, 1970 #1 qar§ "ragE fad
¥ 331 STHU 4 | TH GHT qATE ATEIYT
fax ¥ oF IrFUX AEAT 10 FAHIA
ga #3200 A Fger ¥ fox F9
FT @I §, qafs qIea T H 0F
TreEaT 21 T dresa & 3194 F
ST T g AW ¥ 11.24 T
T AT 4185 7 FTgEAT ¥ A w1y
FLERTE | wiaer & o forer § @ o
T ITHFAA KT HEAT FT 9wt yfw w
o frvag gt fear mar &

Feitdhr ghaag :

war§ #ragR fad & 11 w9
ZTER TS S A 19 T 9 FH=&T
Tt & wrd wfaw ZfHm 9T F9 T Q@
£ | FOAR ¥ ardwfas 2em 9 g
¥F wEaTa ¥7 W 3 & € § 1 &y
JUEE I T HAT e FT LY AT |
B: I ™A 9T qraAGTAF IR W
g & yerE A A A g S
T gerawy &, gafaa gafaa iz &
foarr s o oY wd gfaw s & o
£ 1 T & el & eftwre w7 fem o
9 ¢ Tl T grwfaEs Ereme
graa & fag sroave f aref | W
gfeard  srar s 7 gfer ¥ war ArEy-
gz fax & a1q $1§ sawra 2 fear ar
w®|E

() 9T W (&) F SO #
AN T gU AW @ A Fwar

e ® faen SEte  qemRsarEl
etfefforat

5787. St WS AIX HEAT 2 TqT g
M qETCN X HWR HAY ag T AT
Far &4 fF

(%) %1 dg o< & r 3w & 5= i
¥ & @Y oo e qorederd
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gfafadi & ag 3 wfafet ToenT
LELiE N
(@) afz g, av % e wfeeg ¥
oy afafaat enfoa s34 #1 F¢ g=™
g
() afr 7@, o 5% FTFTCR ;

(w) afz g, ot o afafeat & &2
aF warfae fFg o #r @ewrEAr @7

gET a;m gwiew Hawg T §_e
fawm & g St (s Ge Fog) ¢ (F)
o 78, forerr =T ¢ FfEE FETEETT
afafadt 3 a8 & o ) o=
g9 ™El 9T A gfafadi # sraEs
qOAT AT, TG TART TIUAT FT AT
& | e # ST #1T ArEgT AR
sy & o 2efree aemgeTe afafaat
g wE &

(=) & (%) wor & =& 37 |

wroregrr § et gaadfa dr § et
wt gareni w1 fasfe

5788. W /&1 AW HFAT : FT FEAT
QT TETCN AT FAN wAT qg a@r o
o w1 fF o

(%) Troeam # Iy qaadfa g
# g A feadft ot & fwior
F FT I F fa=AT g ; AR

(&) Toeam & mare ATeR SR
aaqe foel & fer sl oX 9w AT
&1 frfor firar smam s o & weiw
9 T @ @ w1 A g 7

U1 AWM FAT WWMQ HT qwre
famn & TwsE (st oG feg) ¢
(F) = dwradfa aomT & SO TW-
™| 7 48 @l F i &1 s\
g ¥ 7 o ey A
& o 11 gt w1 frsforard e &)
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(a) T & Fard ATegT
waq faen # frafafes sl o faw-
Mg gt & fasfor s &1 5@ €0
weaw frofowrd 1 s afera
g% Arat ¥ st faan mav g

spartra
afcarg
(FrEEe
1. farert aamé meivge #)
(%) @mar =rEgT guA 2.83
ETHET
(@) wrgz ETET . 1.80
2. faaT g
(F) ST @ . . 5.40
(@) smawi A (WAgR) . 5.40
(w) =it 0.80
(w) it 0.804
(z) SmaTw TE 0.80
(%) wreete . 0.80
(®) s | . 1.80

Allotment of Newsprint

5789. SHRI HEM BARUA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether Governmemt propose to
effect certain changes in its policy of
allotment of newsprint tp newspapers
after March, 1970 ; and

(b) if so, the nature of this change,
and the reasoms ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING, AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI I K. GUIJ-
RAL) : (a) The following main change
have been made in Newsprint
Allocation Policy for the licensing year
:;Eﬁl' 1970-March, 1971, a copy of

ich was laid on the Table of the
House on April 7, 1970 :
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(i)

(ii)

(iii)

(iv)

)

(vi)

(vii)
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The basic quota of newsprint ot
a newspaper in 1970-71 would
be either its entitlement in 1969-
70, including the increases, or its
actual performance during the
vear, whichever is less,

Daily newspapers have been per-
mited increases in circulation as
under :—
(a) circulation
15,000 copies
(b} circulation
15,000 and
30,000 copic:
(¢! circulation above
30,000 and up to
50,000 copies .
(d) circulation above
50,000 and up to
1,00,000 copies
(e) circulation
1,00,000 copies

up to
20%

above

up to
17 1/2%

15%

10%,
above
5%
In 1969-70, daily newspapers
were only granted a two-page in-
crease up to a maximum of 12
pages.

Weekly newspapers have been
granted an increase of 2 pages
up to a maximum of 16 pages
in standard size, They l;irerlegggt
given any page increase in -
70, but were only allowed cir-
culation increase,

New weekly newspapers would
be allowed newsprint even for
the first three months of publica-
tion. In 1969-70, they were eli-
gible for newsprint quota after
a period of 3 months.

Newspapers with an annual en-
titlement up to 300 tonnes will
not be allocated printing and
writing paper. In  1969-70,
printing and writing paper was
given to daily newspapers with
entitlement exceeding 100 ton-
nes.

Newspapers are being allowed an
additional 5% on their entitle-
ment of Nepa and printing and
writing paper to cover higher

Periodicalks which were not bﬁ;
ing granted glazed newsprint fi

1965-70 would be granted roto-
gravure newsprint for four pages.
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(b) The changes have been made
having regard to the anticipated availa-
bility of supplies during 1970-71 and
the need for providing for the growth
of newspapers in different categories.

Help for Food Production in
Dependent upon Rain
5790.SHRI BEDABRATA
BARUA : Will the Minister of FOOD

AND AGRICULTURE be pleased to
state :

Areas

(a) whether any steps have been
taken to help food production in areas
dependent upon rains for cultivation by
extdensive research into their problems :
an

(b) what are the Central bodies that
have been instituted by the Govern-
ment for the purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Yes. Steps have been taken to help
food production under rainfed condi-
tions by undertaking research on the
problem.

(b) Appreciating the importance of
the problem, the Planning Commission
set up a Panel on Dry Farming to re-
cqrnmend measures after detailed exa-
mination of the dryland porblems. In
line with its recommendation, the Indian
Council of Agricultural Research which
is the premier Research Oraginsation
on Agriculture in the country, has for-
mulated an All India Coordinated
Research Project on Dryland Farming
to intensify research during the Fourth
Plan period for which Canadian assis-
tance might be forthcoming. Besides,
agricultural research programmes that
are being undertaken at the different
centres of the Indian Counci] of Agri-
cultural Research, specially the Central
Arid Zone Research Institute, Jodhpur
and the Soil Conservation Research
Centres under the Council, include
problems of dry farming.

Loss of Foreign Exchange due to sale
of Sugar under International agreement
arrived at Geneva
5791. SHRI N. SHIVAPPA : Will

the Minister of FOOD AND AGRI-
CULTURE be pleased to state :
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(a) whether it is a fact that there
being sufficient quantity of Sugar, Gov-
ernment are not allowing it for sale
under the International Agreement arm-
ved at in Geneva last year and thus
foregoing foreign exchange in the
process ; and

(b) if so, the reasons thereof and
the amount of foreign exchange lost in
this process ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The sugar production in the current
season 1969-70 (October-September
basis) is estimated to be over 40 lakh
tonnes. Under the provisions of the
Internatiqnal Sugar Agreement. India
can export during 1970 about 3.20 lakh
tonnes of sugar. Arrangements have
already been made for exporting about
1.45 lakh tonnes. The question of fur-
ther expdrts is under consideration.

(b) Does not arise.

Fishing  Harbour at Balasore, Orissa

5792. SHRI S. KUNDU : Wil] the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether there is any proposal lo
put up a fishing harbour at Balasore in
Orissa and in the mouth of river Subr-
narekha ; and

(b) if so, when it will be put up?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Fishing harbours at Chandipur, Adhuan,
Chandipal and Kirtania in Suberna-
rekha River mouth have been proposed
by the Government of Orissa. Under
a scheme of the Ministry of Transport
for intensive development of one inte-
grated minor harbour in each State
covering commercial as well as fisheries
requirements, Chandbali is one of the
ports under consideration.

(b) A fishing harbour at Chandipur
has already been sanctioned and is
under construction. The question of
selecting a minor port in the State for
integrated development is under consi-
deration of a Committee. The propo-
sals jn regard to other harbours have
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been referred to the UNDP Fishing
Harbours Pre-investment Survey Project
and will be considered for sanction
after completion of studies by
project.

5793. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state

(a) whether his attention has been
drawn to the comments made wunder
the caption, “A good example” in the
Indian Express on the 9th March, 1970
regarding the need to publicise record
production of sugarcane ;

(b) whether it is a fact that the
Maharashtrian farmer has been able to
raise the sugarcane yield in his land
from 288.71 tonnes per hectare in 1968
to 366.11 tonnes per hectare in 1969 ;

(c) whether it is also fact that the
area to which the Maharashtrian far-
mer belongs is in no way exceptionally
well served by irrigation and other faci-
lities ; and

(d) if so, the steps proposed to be
taken to popularise the methods adopt-
ed by the Maharashtrian farmer so that
more farmers can reap the benefits of
improved methods of cultivation ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Yes.

(b) Yes, Sir. Yield of 288.71 ton-
nes per hectare in 1966-67 and a yield
of 366.11 tonnes per hectare in 1967-
68 Eksali crop were obtained in Maha-
rashtra, by two different farmers, in
the districts of Kolhapur and Ahmed-
nagar, in the respective years.

(c) The above mentioned areas are
covered by Lift Irrigation Schemes of
Kolhapur region and Deccan Canal
Areas respectively. For the Crop Com-
petition crops, irrigation facilites and
other inputs are generally not lacking.

(d) Apart from organising crop
competitions and giving due publicity
to the cultivation methods adopted for
raising the prize winning crop, the
. Directorate of Sugarcane Development
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organises trainjing courses and arranges
inter-State visits of the Cane growers
to make an on the spot observations of
improved cultural practices.

Increase in Fund Allocation for Infor-
mation and Broadcasting Ministry

5794. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INFOR-
MATION AND BROADCASTING
AND COMMUNICATIONS be pleased
to state :

(a) whether his attention has been
drawn to the views expressed
Prof, Subramaniaswamy, visiting Profes-
sor at the Indian Institute of
Technology, New Delhi on the need to
increase outlay on information and
broadcasting in India (published in the
“Financial Express” of 10th March,
1970 under the caption, *More Funds
for Information Ministry Vital") ;

(b) whether he agrees that if an
expenditure of Rs. 1 crore on dissemi-
nation of information brings in a rise
of Rs. 48 crores in the national income
as calculated by the professor there is
a strong case to increase the Fourth
Plan allocation for the Information
Ministry ;

(c) whether his Ministry had studi-
ed the issue from the angle stated above
before working out its demands for
grants ; and

(d) if the reply to (c) above be in
the negative, whether he would get the
matter examined and take suitable steps
for enhanced grants for his Ministry ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING, AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI [ K. GUIJ-
RAL) : (&) Yes Sir. Prof Subra-
mania Swamy has prepared a paper on
“relationship between information dis-
semination and economic growth” on
the request of Ministry of Information
& Broadcasting.

(b) He has drawn this
from this study. This paper was dis-
cussed at seminar organised by the
Ministry of Information & Broad-
casting. No final conclusion has emer-
ged as yet, Further examination of the
subject is necessary.

(c) and (d). This stage has not been
reached as yet.

conclusion
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Shop Rents in Mohan Singh Place
Market, New Delhi

5795. SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that about
114 refugee traders have been allotted
shops in Mohan Singh Place, New
Deihi in June, 1969 ;

(b) whether it is a fact that the rent
charged from them is in the region of
Rs. 250 per month ;

(c) whether it is a fact that the rents
charged from refugee traders for a
shop better situated and of bigger size
in other markets is no where higher
than Rs. 44 per month ; and

(d) Whether he would fix the rent
at Mohan Singh Place on the basis of
no Joss and no profit to reduce the
present rent to a level prevalent in
other markets ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA
AZAD) : (a) to (d). The information
is being collected and will be laid on
the Table of the Sabha.

5796. SHRI DEVEN SEN: Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether it is a fact that a large
number of medical representatives em-
ployed by pharmaceutical manufactur-
ing and distributing companies in India
are not considered as workmen under
Industrial Disputes Act; and

(b) if so, whether the Government
would bring about an amendment to
the Industrial Disputes Act to cover
these representatives ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA) : (a) Yes, in terms of
the Supreme Court decision in the
case of M/s May and Baker (India)
Ltd. (Labour Law Journal, 1961—
Volume II—page 94).

(b) The much wider question
whether the definition of ‘workman’,
as contained in the Industrial Disputes
Act, calls for any amendment is to be
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considered by Governmetit on its own
merits in the light, inter alla, of the
recommendations of the Nationa] Com-
mission on Labour.

Development of Indian Corps

5797. SHRI SHIVA CHANDRA
JHA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it is a fact that Govern-
ment are doing anything to develop
Indian crops; and

(b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-

CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION

(SHRI ANNASAHEB SHINDE) : (a)
Yes, Sir.

(b) The details are given in the
statement laid on the able of the
House. [Placed in Library. See No.
LT-3148/70.]

(¢) Does not arise.

Working of Belhawar Post Office Dar-
bhanga (Bilar)

5798. SHRI SHIVA CHANDRA
JHA : Will the Minister of INFOR-
MATION AND BROADCASTING
AND COMMUNICATIONS be pleased
te state :

{a) whether it is a fact that Belha-
war post office is again and again asked
to deposit N.R.C. deposit; and

(b) if so, the reasons therefor in
view of the past expenditure and in-
come from that post office during the
last year ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI1 SHER
SINGH) : (a) and (b). Belhawar
village is at a distance of only one and
a half miles from the nearest ﬂﬁt
office at Shibipatti. A rural post e
can be opened within the permissible
limits of loss only if there is np other
post office within a distance of three
miles. The opeming of a post office at
Belhawar was, ore, t on
the interested parties meeting the anti-
cipated loss.
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The post office at Belhawar was ori-
ginally opened on 15-2-68 after the
due ‘non-returnable contribution was
paid. For the subsequent retention of
the post office from year to year, fur-
ther, non-returnable contribution has
to be paid each year till the traffic
develops and there is no loss.

Inadequate Cove by AIR of De-
bate on Generil'ﬁdgtt in Lok Sabha

5799, SHRI SHIVA CHANDRA
JHA : Will the Minister of INFOR-
MATION AND BROADCASTING
AND COMMUNICATIONS be pleased
to state :

(a) whether the debate on the Gene-
ral Budget in Lok Sabha was not
properly covered in “Today in Parlia-
ment” and “Sansad Samiksha™ on the
17th March, 1970 and in news bulle-
tins at 8.45 p.m. and 9 pm. on the
17th March, and at 8 am. and
8.15 a.m. on the 18th March, 1970 ;

(b) whether the names of the Mem-
bers participating were not mentioned
on those days in view of the fact that
the names of the participants in the
previous tweo-three days’ debates were
mentioned in those respective news
bulletins of those days ;

(c) whether in the news bulletine ot
845 pm. and 9 pm. on the 17th
March, 1970 and of 8 am. and
8.15 a.m. of the 18th March, 1970 the
party name of Jan Sangh was mention-
ed while on these days even no men-
tion of the party names (let alone the
na:ues of the Members) was made;
an

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING, AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI I K. GUIJ-
RAL) ; (a) The item was adequately
covered.

(b) The names of members partici-
pating in the debate were not men-
tioned in the news bulletins etc. in
question on the two days under refe-
rence. Mention of names in news
bulletins and Parliamentary commen-
taries depend upon the news value of
the topic under consideration as well
as availability of time.

(c) and (d). Yes, Sir. This was
becdﬂ.use of the nature of the statement
made,
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Ratlo of Radio sets between
Urban and Areas

5800. SHRI RAM AVTAR

SHARMA : Will the Minister of

INFORMATION AND BROAD-

CASTING AND COMMUNICA-

TIONS be pleased to state :

(a) the ratio between the number of
radio receiving sets operating in the
rura] areas and those in the urban
areas ; and

(b) whether Government propose to
take steps to increase the number of
radio receiving sets in the rural areas?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING, AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI I K. GUJ-
RAL) : (a) Statistics about the num-
ber of radio receiving sets operating
in rural areas and in urban areas is
not separately maintained.

(b) Steps have been taken to in-
crease the production of radio sets,
particularly low cost radio and transis-
tor sets. With the increased availabi-
lity of low cost sets, it is expected that
the number of radio sets in the rural
areas would also increase.

High Yielding Varieties of Wheat,

Gram and Ofl Seeds for Sowing

Rainfed Areas of Narmada Vailey
Madhya Pradesh

aF

3801. SHRI NITIRAJ SINGH

CHAUDHARY : Will the Minister of
FOOD AND AGRICULTURE be
pleased to state the new high-yielding
varieties of wheat, gram and oil-seeds
found suitable for sowing in rainfed
areas of Narmada valley of Madhya
Pradesh ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE COMMUNITY DEVE-
LOPMENT AND COOPERATION
gSHRI ANNASAHIB SHINDE) : The
information has been called for from
the State Government and will he plac-
ed on the Table of the Sabha as soon
as it is received.



147 Written Answers

Financial Asgistance to Agriculurists
by Cooperative Banks
5802. SHRI  NITIRAJ SINGH
CHAUDHARY : Will the Minister ot
FOOD AND AGRICULTURE bhe
pleased to state :

(a) the fate the Cooperative Banks
will meet as a consequence of Nationa-
lised Commercial Banks advancing
money to Agriculturists at cheaper rates
of interest; and

(b) whether Government consider
making Cooperative Banks at District
Headquarters as lead Banks for advan-
cing money of Commercial Banks?

THE DEPUTY MINISTER IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI D. ERING) : (a) The Multi-
agency approach involving commercial
banks as one of the agencies for provid-
ing agricultural credit has been accept-
ed as a national policy as the coopera-
tive credit agencies alone will not be
able to meet the large demand for
agricultural credit. Commercial banks
will function as complement to the
Cooperative Banks. The difference in
the rates of interest are considered only
marginal : commercial banks generally
charge rates varying from & to 9%,
while cooperative banks charge rates
varying from 74% to 10%. The
Reserve Bank is keeping a close watch

over the operations of the different
agencies in order to ensure that the
entry of commercial banks does not

viclate the discipline of the cooperative
credit structure or harm it.

(b) There is no proposal to appoint
district cooperative Central banks as
lead banks in advancing money of com-
mercial

Minor Irrigation Projects in Madhya
Pradesh

5803. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
FOOD AND AGRICULTURE be
pleased to state :

(a) the minor irrigation projects san-
ctioned during the last three years for
Madhya Pradesh with names of the
prc:ljects and the District where located;
an
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(b) the minor irrigation projects for
Madhya Pradesh pending with his
Ministry with names of projects and the
Districts where they are to be located ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHEB SHINDE) : (a)
Minor Irrigation Programme in Madhya
Pradesh comprises construction of dug-
wells, boring of dugwells, deepening of
wells, installation of shallow tubewells,
pumpsets, Persian wheels and State
Tubewells and construction of storage
and diversion works. The responsibility
for sanction of these works rests with
the State Government. These works
are being executed in almost all the
Districts according to regional techno-
economic feasibilities.

The information regarding names of
these projects and their district-wise
location is not readily available and its
collection will involve enormous time
and labour not commensurate with the
results likely to be achieved.

(b) No minor Irrigation Project is
pending with the Ministry.

Post Offices in Narsinghpur and Ho-
shangabad Districts of Madhya Pradesh

5804. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
INFORMATION AND BROADCAST-
ING AND COMMUNICATIONS be
pleased to state :

(a) the new post offices, all catago-
ries, opened from 1st April, 1967 to
date in Narsinghpur and Hoshangabad
Districts of Madhya Pradesh ; and

(b) whether it is a fact that all
Police Stations in Narsinghpur and
Hoshangabad Districts of Madhya

Pradesh would be connected by Tele-
phones and, if so when ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
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IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI SHER
SINGH) : (a) Narsinghpur District :

Category of  Number Names of
post office opened places where
opened

Departmental Sub- 1 Narsinghpur
Post Office. R.S.

Extra Depart- 11 Devnagar
mental Branch Purana
Post Offices Jhamnir

‘Athaiyra
Deonagar
Bughwar
Garha
Sehawan

i
Deguwan
Bhaishapala
Harrai

Hoshangabad District

Departmental Sub- 1 Poly. Tech.
Post Office. Harda.

Extra  Depart- 8 Bisionikalan
mental Branch Newyard
Post Office colony-Itars

Bawadiabhu
Rajgaon
Pamli
Depgaon
Mohari
Padariya

(b) Out of 10 Police Stations in
Narsinghpur District and 16 in Hoshan-
gabad District, Telephone facility is
available at 5 Police Stations in Nar-
singhpur District and 9 Police Stations
in Hoshangabad District. On receipt of
demand, the proposals to provide tele-
phone facility at the remaining Police
Stations in the two Districts will be
examined on the merits of each case
in accordance with the existing policy.

Increase in Price of Fertiliser, Seeds and
Wages of Agricoltural Labour

5805. SHRI DEORAO PATIL : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state whether
it is a fact that the prices of fertiliser,
seeds and wages of agriculture labour
have increased in this year?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : A
statement is annexed.

STATEMENT

Prices of fertilisers, seeds and wages of
agricultural labour

The prices of fertilisers have not
been increased during the year 1970.
On the other hand, the price of ammo-
nium sulphate (coloured or powdery
variety) has been reduced by Rs. 50
per M.T. with effect from 16-3-70.

The prices of seeds have, in almost
all the cases, (excepting groundnut and
paddy) been lowered to some extent
or kept at what they were. At the
time of fixation of prices, certain fac-
tors such as production cost, marketa-
bility of particular product and compe-
tition in the market are taken into ac-
count and prices have to be revised at
a certain discount or premium.

For wegetable seeds, particularly
where the seed requirements per acre
is very less and production cost of
seed is very high, as in the case of
cay]lﬂower. cabbage, tomato, etc., the
prices have been raised marginally this
year, because of packing cost and also
organising production one year in ad-
vance in order to meet the demand of
seeds in time.

For other vegetable crops such as
cowpaes, french beans etc., no increase
in price over the previous year in
standard sized packets has been made.
However, in smaller packets, the price
has been raised in order to cover pack-
ing expenditure, In Bhindi, the price
has been revised from 1-4-70 since the
procurement price of crops has been
increased.

In regard to agricultural labour, the
statistics available in this Ministry for
1969-70 show that there is a general
increase in the wages of agricultural
labour in almost all the States except
in the case of Tripura where the ave-
rage rates remain the same as in the
previous year.
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Promotion to Programme Staff Cadre
(Regular)

5806. SHRI E. K. NAYANAR :
SHRI NAMBIAR :
SHRI BHAGABAN DAS :
SHRI C. K. CHAKRAPANI :

Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state :

(a) the number of members of
Programme Staff Cadre (Regular) who
have been promted from one grade to
the higher grade during the period
trom October, 1966 to December, 1969;
and

(b) the number of members of the
Programme Producers’ Cadre who have
received promotions during the same
period ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI I. K. GUIJ-
RAL) : (a) 155.

(b) 33.

Avenues of Promotion of Draftsmen.
Grade II and III as Section Officers in
Civil Wing of P & T Directorate

5807. SHRI E. K. NAYANAR :

SHRI VISWANATHA
MENON

SHRI GANESH GHOSH :
SHRI C. K. CHAKRAPANI :

Will the Minister of INFORMA-
TION AND BROADCASTING
AND COMMUNICATIONS be pleased
to state :

{a) whether it is a fact that a Chief
Senior Draftsman and a Senior Drafts-
man of the Post and Telegraphs Direc-
torate have been selected for the post of
Assistant Engineers (Civil) and posted
in the P&T Civil Wing who bhave not
passed even the Preliminary Accounts
Examination ;

(b) 1( s0, whether Government are
ering to open the promotional
avenues for the draftsmen grade II and
III of the P&T Civil Wing through a
qualifying test for the post of section
officers in the P&T Civil Wing ;
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(c) if so, the steps taken in this
regard ; and

(d) if not, the reasons therefore
keeping in view the selection of drafts-
men of P&T Direcotrate mentioned at
(a) who have been selected for class II
gazetted post ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI SHER
SINGH) : (a) Yes. The recruitment
Rules for Assistant Engineer (Civil) in
P&T do not prescribe that draftmen etc.
should qualify in the Accounts test
before they became eligible for promo-
tion as Assistant Engineers.  Orders,
however, exist that before they draw
their first increment in the scale of
Assistant Engineer they should qualify
in the Accounts Test.

(b) Yes, but not through a qualify-
ing test. In the Recruitment Rules
recently finalised by the Department,
there js no qualifying test provided for
promotion of Draftsman to the grade
of Section Officer. A Selection Com-
mittee will select suitable officials as
stated in answer (o (c) & (d) below.

(c) and (d). According to the propo-
sed Recruitment Rules for the cadre
of Section Officer in the Civil Wing,
up to 50% of the vacancies are availa-
ble to departmental candidates. Against
this percentage, Draftsmen Grade III
and 1l, who possess the required mini-
mum qualifications are also eligible for
consideration as departmental candi-
dates. In addition, raftsmen Grade
II bave also their normal channel of
promotion to Grade I, which carries
the same scale of pay as that of Sec-
tion Officer.

Non-payment of increments to the non-
gazetted staff of Civil Wings of Post
and Telegraphs Department

5808. SHRI K. M. ABRAHAM :
SHRI K. RAMANI :
SHRI UMANATH :

SHRI B. K. MODAK :

Will the Minister of INFORMA-
TION AND BROADCASTING AND
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COMMUNICATIONS be
state :

(a) whether it is a fact that the in-
crements of the non-gazetted staff atta-
ched to the Architectural Offices of
Civil Winﬁ:f ‘the Post and Telegraphs
have not n drawn and paid for the
last several years;

(b) if so, the reasons therefor and
the actual number of years for which
the arrears of increments have accumu-
lated ;

(c) whether Government intend to
draw the amount now ; and

(d) when it is likely to be paid ?

THE MINISTER OF STATE IN
‘THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI SHER
SINGH) : (a) The work is mn arrears
since Sept. 1968.

pleased to

(b) Due to administrative changes
caused on account of transfer of work
from one office to another in Sept. '68
and difficulties due to the strike of
Sept. "68.

(c) Yes.
(d) It is not possible to fix specific

time limit in view of procedures in-
volved in settling old cases. However,
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every endeavour will be made to settle
the mding issues as expeditiously as
possible.

Industrial Disputes in the Country
during 1969

5809. SHRIMATI
GOPALAN :

SHRI K. RAMANI :

SHRI MOHAMMAD
ISMAIL :

SHRI P. P. ESTHOSE :

Will the Mmister of LABOUR AND
REHABILITATION be pleased to
state :

(a) the total number of industrial
disputes in India during 1969 and their
State-wise break-up ;

(b) the number of workers who par-
ticipated in these disputes ;

SUSEELA

(c) the number of man-days lost in
these disputes ; and

(d) the number of lockouts during
1969 ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANKIVAYYA) : (a) to (c). A state-
ment is attached.

(d) 254 (provisional).

STATEMENT

Number of Disputes, Workers Involved and Mandays lost during 15969 (P)
(By State)

State/Union Territory No. of No. of No. of man
disputes workers days lost
involved
1 2 3 4

Andhra Pradesh 97 37,339 396,217
Assam 21 14,055 63,118
Bihar 155 45,752 576,409
Gujarat 62 17,218 129,984
Haryana 37 13,847 177,872
Jammu & Kashmir . . . N.A. N.A. N.A.
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I 2 3 4
Kerala . 195 155,902 1,458,605
Madhya Pradesh 97 136,588 466,588
Maharashtra 647 206,619 1,272,070
Mysore . 169 54,293 615,493
Orissa N.A. NA. N.A.
Punjab 23 5,360 102,978
Rajasthan 62 12,014 67,253
Tamil Nadu 148 54,506 602,242
Uttar Pradesh 148 26,219 252,042
West Bengal . 392 781,295 10,273,204
Andaman and Nicobar Islands 1 308 348
Chandigarh
Delhi . 7 464 21,697
Goa, Daman & Diu 3 719 13,356
Himachal Pradesh 1 16,000 256,000
Manipur
Pondicherry
Tripura . . 5 1,468 23,048
ToTAL 2,270 1,580,056 16,678,714
(P)=—Provisional
N.A.—Not Available.
Objectionable scenes in “Prem Pujari” (b) whether  Government have

by Board of Film Censors

passed by
5810. SHRI ARJUN SINGH
BHADORIA :

SHRI N. R. DEOGHARE :

Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state :

(a)whether Government are aware
that naked cabaret dances or naked
girls have been freq‘umtly shown in the
Film “Prem Pujari’ produced by Shri
Devanand ; and

received some complaints in regard to
this film and if so, the circumstances
in which the film was passed by the
Board of Film Censors and the action
Government propose to take in the
matter ? .

THE MINISTER OF STA1E IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI I. K. GUIJ-
RAL) : (a) No naked Cabaret dances
or naked girls have been shown in the
film “Prem Pujari".
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(b) No complaint has been received
by Government. The question of
taking any action does not arise.

Sources of Income of Film Finance
Corporation

5811. SHRI ARJUN SINGH
BHADORIA : Will the Minister of
INFORMATION AND BROADCAST-
ING AND COMMUNICATIONS be
pleased to state :

(a) the amount of money which has
been given to the Film Finance Corpo-

ration of India during 1968-69 and
1969-70 ;
(b) whether the Corporation has

received any foreign aid ; and

(¢) the other sources of income of
the Corporation ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF- COM-
MUNICATIONS (SHRI L. K. GUIJ-
RAL) : (a) Government did not give

any money to the Film Finance Corpo-
ration during the years 1968-69 and
1969-70.

(b) No, Sir.

(c) The sources of income of the
Corporation are : Interest on loans to
producers, interest on deposits with the
Banks, loan application fees, service
charges, sale of application forms and
commission on distribution of films.

Issue of Pass Book of General Provi-

dent Fund to Class I'V s*aff of Architec-

tural Offices of Civil Wing of P & T
Department

5812. SHRI
MENON :

SHRI NAMBIAR :

SHRI K. ANIRUDHAN :
SHRI BHAGABAN DAS :

Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state :

VISWANATHA

(a) whether it is a fact that the
Class IV Staff attached to the Archi-
tectural Offices, Civil Wing of the Post
end Telegraphs has not been supplied
with their G.P.F. Pass Books with up-
to-date entries since 1966 ;

(b) if so, the reasons therefor;
6—6 LS/70
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(c) what action is being taken now
to issue these pass books with up-to-
date entries ; and

(d) when these are likely to be issu-
ed after up-to-date entries?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI SHER
SINGH) : (a) The work is in arrears
in respect of staff recruited after March,
1966 in whose case deductions are, as
per rules, started after the completion
of one year's service,

(b) Due to administrative changes
cauted on account of the transfer of
work from one Office to another in
September, 68.

(c) The work of bringing the ac-
counts up-to-date is already in hand.
Adminjstrative arrangements have been
ordered to prepare Pass Books with
up-to-date entries.

(d) It is not possible to fix a speci-
fic time limit. However, every possible
endeavour will be made to issue the
Pass Books as expeditiously as possible.
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Expenditure on Development of Agri-
culture in Kerala

5818. SHRI MANGALATHUMA-
DAM : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :
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(a) the amount of money being
spent for the development of agricultu-
ral programme in Kerala by the Cen-
tral Government in the annual plan;

(b) the amount of money which is
actually being spent by the State Gov-
emment ;

(c) whether the State Government
have asked for more funds to be ear-
marked for future development of agri-
culture in Kerala ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b). The total a?pmved Plan out-
lay under all Heads of Development for
Kerala during 1969-70 was Rs. 34.20
crores. Out of this, the outlay on agri-
cultural programmes amounted to
Rs. 7.40 crores. The procedure for

release of Central assistance to the
State Governments has been revised
from 1969-70. Under the revised

procedure, Central assistance will not
be related to any individuat programme
or Head of Development but will be
given by way of block loans and grants.
A block assistance of Rs. 31.10 crores
agaio5t the Annval Plan outlay of
Rs. 34.20 crores was allotted to the
State Government ; the balance to be
met by the State from their own
resources. On the basis of the actual
expenditure for the first nine months
and anticipated expenditure for the
remaining three months, the State
Government was entitled to an  assis-
tance of Rs. 30.81 crores only which
was released to them.

(¢) No
received.

such request has  been

(d) Does not arise.

Public Call Office at Singia, Darbhanga
(Bihar)

5820. SHRI BHOGENDRA JHA :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that resi-
dents of Singia (Police station), District
Darbhanga, Bihar, have been requesting
for the installation of public call office
(telephone) at Singia ;
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(b) if so,
thereto ; and

Government’s reaction

(c) if the matter has not yet been
examined whether Government propose
to instal a public call office at Singia ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI SHER
SINGH) : (a) and (b). No, Sir. No
request has so far been received for
opening a public Call Office at Singia,
District Darbhanga, Bihar.

(c) The proposal to open a Public
Call Office at Singia is under examina-
tion.

Demand of Wheat Producing States to
Increase Procurement Prices of Wheat

5821. SHRI P. C. ADICHAN :
SHRI RABI RAY :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Punjab, Haryana
and other wheat producing State Gov-
ernments have urged upon Government
to increase the procurement prices of
wheat recommended by the Agricultu-
ral Prices Commission in proportion to
the increase in cost of cultivation ;

(b) if so, the precise demands made
in this regard and Government's re-
action thereto ; and

(c) whether the Punjab Kisan
Panchayat and other representative
bodies of farmers have also made such
representations ; if so, the precise sum
and substance of these representations
and Government’s reaction thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b). The views expressed by the
Chief Ministers of the wheat producing
States in the Chief Minijsters’ Confe-
rence range from suggestions that the
procurement prices of wheat should be
increased by Rs. 2 to Rs. 4 per quintal
to suggestions that the procurement
prices should not be reduced from the
level of last year. The general con-
census was, however, that the procure-
ment prices should be maintained at the
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level of the last year, and this has been
accepted by Government.

(c) No such representation has been
received by the Central Government.

Fresh Selection of Engineering Super-
visors for Promotion to Telegraph
Assistant Engineers

5822. SHRI RAM
SHARMA : Will the Minister of
INFORMATION AND BRAOD-
CASTING AND COMMUNICATIONS
be pleased to state :

AVTAR

(a) whether it is a fact that
Confidential Reports of some of the
Engineering Supervisors were incom-
plete, when selections were made for
the posts of Assistant Engineers by the
D.P.C. in the year 1968 ;

(b) whether it is also a
these Confidential Reports are now
being completed for consideration of
the subsequent D.P.C.; and

the

fact that

(c) if so, whether Government pro-
pose to declare the previous panel set
up in 1968 as irregular and invalid
and hold fresh selection for all the posts
filled from the panel of 1968 ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI SHER
SINGH) : (a) No. The reports were
available as per requirements. How-
ever reports for short periods generally
less than 3 to 4 months were not
available in a few cases.

(b) Yes, this is being done for the
sake of bringing records up-to-date.

(c) No, since the reports
available as per requirements,

were

Broadcast of Cricket Match between
South Africa and Australia

5823. SHRI JYOTIRMOY BASU:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that All
India Radio is broadcasting the details
of the cricket match between South
Africa and Australia ;

. (b) whether he took into considera-
tion the fact that we have no diploma-
tic relation with South Africa; and
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(c) if so, the grounds on which the
All India Radio has given coverage to
a cricket match where South Africans
are involved ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI 1. K. GUIJ-
RAL) : (a) Yes, Sir. All India Radio
has been giving day-to-day scores in the
Test Matches played so far between
Australia and South Africa.

(b) and (c). All India Radio has been
covering outstanding sports events, ir-
respective of political considerations.

Faridabad Shoe Factories Workers
Meeting with Prime Minister

5824. SHRI VALMIKI CHOU-
DHARY :

SHRI MANIBHAI L.
PATEL :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether workers of Faridabad
shoe factories met the Prime Minister
recently in connection with the closure
of their factories at Faridabad in Fe-
bruary, 1970 ;

(b) if so, whether any steps have
been taken to see that their legitimate
demands are met with and the factories
re-opened ; and

(e) if so, the details thereof ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA) : (a) A large number
of workers from the Bata Shoe Co.,
Faridabad came to the Prime Minister's
House on 21-3-1970 and some of them
met her and presented a memorandum
regarding their grievances, which did
not include closure,

(b) and (c). The matter falls in the
State sphere and it has been referred to
the State Government of Haryana.

New Delhi Co-operative Bank Ltd.,
Delhi

5825. SHRI ACHAL SINGH : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the New
Delhi Co-operative Bank Ltd.,, was
registered by the Co-operative Depart-
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ment, Delh; under Bombay Co-operative
Registration Act, 1925 ;

(b) whether it is a registered society
or a Bank; if so, how many branches
are functioning in Delhi and New
Delhi area at present ;

(c) whether all the branches have
been allowed to function by the Regis-
trar, Co-operative Department, Delhi or
Reserve Bank of India under the rules ;
if not, how they are functioning :

(d) whether the account of this bank
have been audited and inspected by
the Co-operative Department since 1966
to up-date ; if not, the reasons thereof;
and

(e) who is the chairman and the
Secretary of the bank and what is the
composition of Bank's Directors; and
whether the share money stands in the
bank accounts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
D. ERING) : (a) The New Delhi Co-
operative Bank Ltd. was registered as a
society by the Cooperative Department

of Delhi under the Bombay -opera-
tive Societies Act, 1925.
(b) It is an Urban Primary Co-

operative Bank and it has five branches
and one head office.

(c) Prior permission of the Reserve
Bank of India is necessary for branches
opened after 1-3-1966. According to
the information available with the
Reserve Bank of India, only one branch
was opened after 1-3-1966 and its open-
ing was objected to by the RBI. But,
further action could not be initiated by
the RBI under the Banking Regulations
Act because of the proceedings for the
liquidation of the bank by the Regis-
trar of Co-operative societies, Delhi and
the recent decision of the Delhi High
Court setting aside the orders of the
Registrar of Co-operative Societies.

(d) No, Sir. The liquidation of the
New Delhi Co-operative Bank had been
ordered by the Registrar of Co-opera-
tive Societies, Delhi on 22-1-1968, and
on a writ petition against those orders,
the High Court of Delhi has set aside
the orders of the Registrar of Coopera-
tive Societies in November, 1969. The
Registrar, Cooperative Societies, Delhi,
has now ordered the audit of the ac-
cauTs of the New Delhi Cooperative
Bank.
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(e) The composition of the Board of
Directors of the Bank is as follows :

1. Shri Balgovind Varma President
2 Shri Rambaboo Mahe- Vice-
shwari, President
3. Shri R. C. Chaudhary . Secretary
4. Shri Ravi Datt Member
5. Shri Jayanarayan Khan-
dwal. »

€. Shri G. P. Kaushal % "
7. Shri Sadi Lal Kapoor . ”
8. Shri Madan Lal Khandwal

9 Shri P.L. Sethi »
10 Shri Prakash Narayan 5
11. Shri Virendra Singh »
12, Shri H. L. Sethi . "
13. Shri V. P. Bajaj . »
14. Shri 5. P. Arora . .
15. Shri B. P. Jain »
16. Shri Ramansaramani -
The latest information about the

share-money position of the Bank is not
avajlable. According to the report of
the last statutory cnquirir( ordered on
19-10-1965, a sum of Rs. 598,612.50
was realised from the members as share
money but only a sum of Rs. 5,55,006.30
\gaskdeposited in the accounts of the
ank.

Payment of Entertainment

Cinemas in Delhi
5826. SHRI JUGUL MONDAL :

Tax by

SHRI ARJUN SINGH
BHADORIA :
Will the Minister of INFORMA-

TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state ;

(a) the amount of Entertainment
Tax paid by each cinema house in
Delhi during the last three years till
March, 1970 together with the names
of the cinema houses ;

(b) the names of the film companies
which are controlling these cinemas ;
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(c) whether it is a fact that some
cinema houses have been evading the
payment of Entertainment Tax in lea-
gue with the Entertainment Tax Officers
and, if so, the names of Officers against
whom complaints have been received
and action taken in the matter ; and

(d) the names of those cinema
houses against which action has been
taken for tax evasion?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING AND
IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI 1. K. GUIJ-
RAL) : (a) and (b). A statement is
laid on the Table of the House, [Placed
in Library. See No, LT-3149/70].

(¢) No complaint of this kind has
been received during the past three
years. As such question of taking action
against officers does not arise.

(d) Action has been taken against
the following cinema houses, which had
defaulted in the payment of entertain-
ment tax :—

1. Alpana Cinema.
2. Sudershan cinema.

3. Defences Services cinema, Delhi
cantt.

4. Shiela cinema.
aifonw ® 3w oA | gF T fare

W warE wed & fag e

5827. =t vrramre wat : awr gwar
4T FERO HX FAR A 77 AT A5
FIT FiG fF

(%) #ar oz 79 ¢ f& wrag & arfe
wH aF I 941 F ggEA H qwww fiT
WA @ W £

(&) #a1 F=%77 &1 qar g f& arfe-
W W @A AT WA-HAE A AT
¥ afawie wary § oo fawe ¥ s
7 ql@sTa gorT &1 T § o1 T F1oow
s @ afgwm gaEr = ofr #7 8F
& foma afomamres Zwr w1 Gt Az
# gl gdr ¥ ; s

() afx &, a1 @ ark & a7 FE-
FET AT AT R ?
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AT AUT TETCN WATHQ AT WA
fawrr & T W (st A fe): (F)
WA 7 wifoorm #1 se-99 AT & Ao
FTT ATAT T HI ATHAT G Trared &1
9T 9FAT H 30 ¥ 80 frA aw &w I
g1

() gm2 o T ara A w7 g
Tér & F mifm & @y Ty WA
qaT AR ¥ NF o F WA F
FO AT ofFwr0 &A1 a== F7 famr
g

(m) feef # fow s-o9 AT ®
T WAL A TH F AT H FATATT AN
g T ¥ 1 T 9 F W gart i
Ffaar @ dramn F st ofow =
a7 F (A0 weET wmaman ¥ g6 w8
saFaT A4 AT | W & wge oAr
A & W WIE & qfeadt ag #T qat
az § M % oF 48 F47 9 FA
FT 9:q07 #T F 1 AT F @A AN
% a1 7 (qaw g o @1 @ o017
TF AOT A A9iES 9 are H, gl
ag FTATE gaAT AT, v Grora feram s
Coahdential  Instructioss to Labour
Comizissioners regarding cases of Rail-

way Employees under Industrial Dis-
putes Act.

5828. SHRI R. R. SINGH DEO:
Will the Minister of LABOUR AND

REHABILITATION be nleased io
statc :
ta) whether it is a fact that his

Minisiry has issued confidential instruc-
tions to the Labour Commissioners not
to entertain or refer the cases of Rail-
wav employees under Industrial Dispu-
tes Act, 1947 to Labour Courts ;

(b if so, the recasons thereof

(¢) whether the Railway employees
can refer the disputes to Labour Courts
directlv or through Labour Commis-
sioners and section 10 of the Industrial
Disputes Act, 1947 ; and

(dy if not, the reasons thereof ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI D.
SANJIVAYYA) : (a) No Sir.
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(b) Does not arise.
(e) No.

(d) Under the law, only the appro-
riate Government can refer disputes
'or adjudication.

12.25 hrs.
CALLING ATTENTION OF
URGENT PUBLIC IMPORTANCE

REPORTED NAXALITE ACTIVITIES IN
ASSAM

SHRI HEM BARUA (Mangaldai) :
I call the attention. . ..

SHRI S. M. BANERJEE (Kanpur) :
On a point of order. I have no desire
to scuttle any discussion on this. But
if you kindly read it, you find it stated :

“Call the attention of the Minister of
Home Affairs to the reported Naxa-
lite activities in Assam as disclosed
by the Revenue Minister of the State
on the floor of the Assembly"”.
Some Minister of a particular State
disclosed something on the floor of that
Assembly. How can that become the
subject matter of discussion here ?

MR. SPEAKER: 1 have pgone
through it.
SHRI S. M. BANERJEE : I want

vour guidarce for the future.

MR. SPEAKER : There is nothing 'o
be done against the Minister or any-
body else. Something has been disclos-
ed by the Government of Assam.

SHRI S. M. BANERIJEE : On
floor of the Assembly.

MR. SPEAKER : I do not agree.

SHRI HEM BARUA : You have
allowed it. This becomes a matter for
the nation (Imterruptions). WNaxalite
activities in Assam are a matter of
grave concern 10 Us.

SHRI S. M. BANERIJEE : I am not
a MNaxalite as such.

SHRI HEM BARUA: I call the
attention of the Minister to the follow-
ing matter of urgent public importance
and request that he may make a state-
ment thereon :

“The reported Naxalite activities in
Assam as disclosed by the Revenuz
Minister of the State on the floor of
the Assembly”.

the
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THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) : Mr.
Speaker Sir, I am informed that, while
making a statement in the State Legis-
lative Assembly on the activities of
extremists in Assam, the Revenue Mini-

ster assured the House that the State
Government are maintaining a close
watch over such activities. One Shri

Syed Husain, who had been absconding
for some time, was arrested on 17th
March, 1970. Further investigation is
in progress. On an earlier occasion

had stated in this House that the Cen-
tral Government have information that
a small number of Chinese arms and
ammunition had been received by the
extremists in Assam from the Naga
under-ground. The Central Govern-
ment are keeping a close watch over
the activities of extremists in  Assam
and whatever assistance is required
will be given to the State Government.

SHRI HEM BARUA: Of Iate,
Assam has become a honeycomb of
Naxalite activities and Naxalite sabo-
teurs are operating in the border areas
of NEFA, Nagaland. Bhutan, North
Kamrup, North Goalpara and Cachar
and Mizo Hills districts also.  These
Nexalite elements are getting arms and
ammunition smuggled from China via
Nepal and Wesy Bengal. The Naxalite
elements who have been functioning in
the State of Assam for the last twp or
three years are responsible for the
tragedy that occurred on 26 January
1958. These elements are raising not
only Mao's slogans bu; have linked
them up with certain parochijal slogans.
For that the Central Government are
responsible, they have to attend tg the
socio-economic problem of the area, or
else the Naxalite elements will grow.
The jungles and hills of Assam provide
an ideal ground for these people to hide.

This man, Syed Husain, whe has
been absconding for more than a couple
of years, has been arrested. He was
the brain-trust or the main force be-
hind the Naxalite activities in Assam.
Mao literature is also smuggled from
Peking and freely distributed in Assam.
Postures are displayed in Gauhati and
Lumding. In Lumding which is a
small town, T saw with my own eyes
Mao Tse-tung postures being displayed.
These Naxalites have also killeg two
persons in Goalpara.

AN HON. MEMBER : How many
Naxalites have been killed ?
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SHRI HEM BARUA : Anybody who
tzkes to violence in this country must be
dealt with firmly. Anyone who is in
favour of violence is against our Consti-
tution and the parliamentary system of
democracy in this country. Anybody
who goes against these particular insti-
tutions in this country and who believes
in violence must be crushed openly. 1

am not holding any brief for these
violent people. ([nterruptions) If the
Congressmen are responsible for  vio-

lence, they mus: be crushed. If the
CPM is responsible for violence, they
must also be crushed. | suppose the
Naxalites now do not belong 1o the
CPM, they have kicked them out. What-
ever that might be, may 1 know
whether this Sved Husain, who was
responsible for encouraging violence and
instituting a region of terror in Assam,
particularly on the 26th January, 1968,
has been interrogated, and whether his
interrogation revealed or disclosed any
connection with China or any other
country ?

1 hear that the Naxalites have shifted
their venue of operations from West
Bengal to Assam now and are very
active there, particularly in the border
areas. As 1 said, they raise all sorts
of parochial slogans, and for this I
would say that the Governmeny is
responsible.  So, | would like to know
whether firm steps have been taken 1o
nip this violent movement in the bud,
so that this movement may not spread
violence in the area.

SHRI P. GOPALAN (Tellicherry) :
On a point of order. It appears that
the Home Minister has stated that the
Naxalites in Assam are getting Chinese
arms. On a previous occasion the
Home Minister has stated that the
Naxalites were getting Chinese arms,
and those arms were finding their way
to Wesi Bengal, bur the then Home
Minister Mr. Jyotj Basu .

MR. SPEAKER : There is no point
of order. I do not allow it. If there is
contradiction between two statements,
thfre is a certain procedure under the
rules.

SHRI P. GOPALAN : The Home
Minister is deliberately misleading the
House, because the Home Minjster of
West Bengal, Mr. Jyoti Basu, had
clearly stated that no such case had
been brought to the notice of the State
Government.
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MR. SPEAKER : This is noi a point
of order.

SHRI Y. B. CHAVAN : Shri Hem
Barua has made a reference to certain
detailed information. It is a fact that
according to the stalement made by the
Revenue Minister, some of the printed
material in Beneali which appears to
have been printed in Peking, has come
to Assam through Nepal. Thay is being
distributed.

SHRI HEM BARUA : Some of
leaflets are printed in Calcutta also.

SHRI Y. B. CHAVAN : I am only
mentioning the facts as disclosed by the
Revenue Minister.

the

It is true that their activities have
been taken to some of the border areas
of Nagaland and Mizo District also.
‘The hon. Member suggested thap the
Naxalites in Bengal had shifted their
activities to Assam. [ would not put it
that way. I would say that they have
extended their activities to Assam.

st Wiy woR  (FiET) s
gar 39T wf@ fF og 9t & ammw
W § &7 I arfs w1 2 Fw Ay wfe
sraEaT 3 21 A% . (s

Heq| WERW : HATET, ATET |

SHRI Y. B. CHAVAN : The Assam
Government is aware of the position.
That is why they pursued the activities
of this group, and ultimately succeeded
in locating this man Syed Husain, and
he has been arrested. In this matter,
investigations are going on. I do not
know the resuly of the interrogations,
and I do not think, even if 1 know, |
would disclose it here.

ot ofx ta (98) : 97 oF 7w ww-
quf "aTE § | F It qgar § oA
AETT FAT AT WIHTT F A9 T W
Caafadr W avasitg &7 @ £ walF ag #g
@ & fF e 7@ F wftg wma & 7

SHRI HEM BARUA : | wanted to
know whether the interrogation of Syed

Husain had disclosed any connection
with China or any other country.

MR. SPEAKER : He has already
replied ; no second question.
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T8 TR 2 | € 1A qqr § orea W@y
W™, WA I owr o

“On an earlier occasion I had stated

in this House that the Central

Government had information that a

small number of Chinese arms and

ammunitions had been received by

the extremists in Assam from Na
s a
underground.” .
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fegeam= &Y swaT 3R FEAT § a1 -
Hz ftft gfaar 1 g1 fGmet &1 915
O ATE 37T A9 8§ THA S7a71 & a1 T9gT
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& |1 F g W4T AERE ¥ WA aFar
g i o ot & 527 5@, o9 o
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s E Faw g ?

SHRI Y. B. CHAVAN : The hon.
Member has asked my opinion. Certain-
lv 1 have given my opinion many times
in the House. 1 have always szid that
some of the extremist philosophy and
programmes arise out of certain econo-
mic and social situation in the country.
Administrative steps will be necessary
but apeet from that certain social and
economic  programmes will also  be
necessarv. | have said so before.

SHRI R. BARUA (Jorhat) : At the
very oulset, 1 would like to make an
amendment to what Shri Hem Barua
said : he said it should be nipped in
the bud. It is no longer a bud: it is
a malignany growth which has already
sprecad over Assam and all the strategic
areas right from Tripura, and across the
areas, to NEFA. Therefore, 1 hope
the Home Minister will consider it as
a very serious, malignant growth.
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Secondly, we are very much Femlr-
bed today, when the Governor of West
Benga] says that one should not call the
Naxalites as just riff-raffil  but many
highly educated persons are among
them. Therefore, let us not dismiss it
as just some violent activity.

Thirdly, Assam is suffering for the
past few months because of political
instability which started in West Bengal
owing to the quitting of office of Shri
Ajoy Mukerjee and his friends. 1 want
to know from the hon. Home Minister
whether he is cognisant of the fact that
political instability in that area is
going to make a serious impact on these
activities ?

My second question is this. A train-
ing academy is being established in
Easy Pakistan by China and they are
having a direct contact with the Naxa-
lites in the Assam borders. So, |
want to have an answer from the hon.
Home Minister so far as these reports

are concerned, because, the Home
Minister does not seem to be very
serious ; if you read the statement

given, you wil] see that he is just
quoting what the Revenue Minister of
Assam has said. No new information
is disclosed here. So, I want a positive
answer from the Home Minister.

SHRI Y. B. CHAVAN : I referred
to the statement of the Revenue Minis-

ter because the Calling Attention ex-
pected me to do that. It is not that I
have volunteered this information. The

Revenue Minister has made a statement
in the Assam Assembly, and it has
appeared in the press. 1 thought it
was that which prompted Mr. Hem
Barua and his friends to put a question
inviting the attention of the House to
this matter. Therefore, 1 have made
mention of this thing.

) to say that I have
taken it very casually. We have many
times discussed this question in this
House, and whatever information |
could give. I have offered to this hon.
House,

It is true that this thing is spreading
into important sections o? the State,
and I am very glad that Assam Govern-
ment itself is verv much aware of it.
because they are pursuing some of the
offences and they have started investi-
gation very energetically, and thev
have arrested some people in some
parts also.

It is not true

CHAITRA 19, 1892 (§4K4)

Naxalite 178
activities in Assam(C.A.)

As far as the instability in West
Bengal is concerned, it is a well-known
fact. What more information can I
give in this matter? It will be our
effort to see that there is stability there,
and under President’s rule, it is our
effort to bring about some sort of
stability in the political life of West
Bengal.

SHRI R. BARUA : Could you assure
us that the instability wil] not spread
to Assam ?

SHRI Y. B. CHAVAN : How can [
say 7 My efforts wilt be there.

=i W e @t (AUREE)
e & W@ fafree 7 st a@ q@d
¢ 39 &1 9T & q¥NETT g 4 f69g &r
¥ & fF a8 F9eT FES o9@W, ATEe
AR g g Ao A A, @ o
aTay & g & for @y 7 am
drwmyfmmmasdifamt 5
TAAATIE HaHE HT A & a1 7 T72A7
feqt #1 22wz o7 (F 97 7 =4 T
77 7 31 v 77 o fw G sefaee
TIAHE F 78 d19T X IA FT A TIATT
e wanm fafrag ¢ (& ag o
TRIATEE GAHZ FT ATIAT FT {1 aAF
F ST WTEE & T a@ TH AT &
fmafa da1 #mr =gy € 6w & IO<
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@I g W a9 & fasg
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SHRI Y. B. CHAVAN : About
latter part of the question which is
really speaking the most important
question, whether the Government will
be willing to give asistance in the form
of police assistance etc. to some of
these areas which appear to be the
sectors which are likely 1o be affected
and which are important and strategic
areas, I would like to assure the House,
as I have already stated in my state-
ment, that Government is always will-
ing to give whatever assistance they

the
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would need in the form of police assis-

tance, etc. About openin these
areas by building roads an other com-
munications, for the last two years,

this question has been emphasized in
action and in Mizo and Manipur areas
certain communications have been built.

About banning any party, I have

expressed the difficulties.

An HON. MEMBER : Naxalite is no
party.

SHRI Y. B. CHAVAN : No party
can be banned. What can be done is,
we can make use of the legal provisions
in hand and try to proceed against
certain acts which are illegal and vio-
lent. That is being done.

MR. SPEAKER : Papers to be laid.

SHRI S. M. BANERIEE (Kanpur) :
We want a statement on the accident
in which six people have died.

(Interruption

12.48. hrs.

PAPERS LAID ON THE TABLE
APPRENTICESHIP (AMENDMENT) RULES,
1970

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C. JAMIR) :

I beg to lay on the Table a copy of
the Apprenticeshi {Amendment)
Rules, 1970 (Hindi and English ver-
sions) publmhed in Notification No.
G.S.R. 469 in Gazette of India dated
the 21st March, 1970, under sub-
section (3) of section 37 of the
Apprentices Act, 1961. [Placed in
Library. See No. LT 3136/70.

PAPERS RE. PROTECTION OF CONDITIONS
OF SREVICE OF INDIAN CIVIL SERVICES
OFFICERS

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) :
beg to lay on the Table, in pursuance
of an assurance given on “the 3rd April,
1970 in answer to a supplementary on
Short Notice Question No. 12 a state-
ment regarding the protection of ton-
ditions of service of the Indian Civil
Service Officers and the agreements
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executed with them along with the fol-
lowing papers :—

(i) Comparalive statement regard-

ing main service conditions

enjoyed by Officers of Indian

Civil Service vis-a-vis 'oﬁicgrs

of the Indian Administrative
service.

Comparative statement regard-
ing pay scales of Indian Civil
Service and Indian Adminis-
strative Service Officers.

(ii)

Comparative statement regard-
ing main service conditions
enjoyed by Officers of Indian
Police vis-a-vis Officers of the
Indian Police Service.

(iii)

Comparative statement regard-

ing pay scales of Indian Police
and Indian Police Service.

(iv)

(v) Copy of the Viceroy's announ-
cement dated the 30th April,

1947.

(vi) Copy of Home Depariment
letter No. 160/47-R.R. dated
the 18th June, 1947 addressed
sed to all Officers of the Secre-
tary of State's Services.

(vii) Copy of Home rtment
letter No. 160/47-R.R. dated
the 18th June 1947 addressed
to the Chief Secretarles to all
Provincia] Governments,

[Placed in Library.
No. LT-3137/70.)

See

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :—

“In accordance with the provisions
of rule 111 of the Rules of lure
and Conduct of Business in the
Rajya Sabha, I am directed to enclose
a copy of the West Bengal State
Legislature (Delegation of Powers)
Bill, 1970, which has been passed by
the Rajya Sabha at its sitting held on
the 4th April, 1970."
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WEST BENGAL STATE LEGISLA-
TURE {DELEGAB'II'II-ON OF POWERS)
L

AS PASSED BY RAJYA SABHA

SECRETARY : Sir,
Table of the House the West Bengal
State  Legislature  (Delegation  of
Powers) Bill, 1970, as passed by Rajya
Sabha.

st WiNg SO (TEAT) o HE
Wgred, HI #T3eH I1T 97 OF qaeq7
AW &

e WEAT ¢ AT AT ATE | AR
argew WAt wE )

&t dieg wow ;g @ T 9w
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ATT SqaeaT FT A% 7 at Afwq 1w
¥ T w g

oUW WENA : AY 43 AH |

I lay on the

ot WEE WO : § 43 AT | AT
FTATH | H ATIH ATAT FT O6A F
£ | ITY AT STIEAT FT I & A
MR. SPEAKER : I have
the House that.... (Inferruptions)

Please sit down. Don't disturb the

House. 1 have passed on to the next
1em.

st SAg ST : ATT FATIT e
F O T A F

to inform

MR. SPEAKER : Order

please, 1
am on my legs.

12.51 hrs.

RESIGNATION OF MEMBER

MR. SPEAKER : I have to inform
the House that Shri Shripati Misra, an
elected Member of the Lok Sabha
from Sultanpur constituency of Uttar
Pradesh has resigned his seat in Lok
Sabha with effect from 7th April 1970.
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MR. SPEAKER : Now, what is his
point of order. g ¥ @eT pnﬂ ar

dT T I FLI TE AT ATE |
HqHY agF I5T0 AT AT )

ot ey wqrz (FITEEA) X F A
I WE |

6 g1 & 9T 929 9C AT FIOIIA
T3 A E W T ANANG TEEAA § a9
A1 A/ T @A A §, T A AR FO
e FgAT & | JfFT W F Mo 9=
g A g F I awE
faara & g9 W F1 IO AE g
g aras afqaem #1 faaq o ft 3
ST G B | R T Medg g
§ 7z v w| #E v Ag 30 afe
T MAAT A& & A gw S s F
fo=r =rfed |

qoaw wEgwa ¢ qE @ oF frEe
2 g AR Ard 7w
TAT § AMGHT T TF CITIT HTE ATEL AL
g AT Wi X G 7 afen fawar
go ft adt @7 7 ¥ )

st W ¥aw grea  (FrCEET) o
#7 o fagarfasr # sagaen §1 v
faar & | A% ATAAIA g WAY AT F FqTH
w1 ¥ #T ¢ forg 7 I T 91—

@euw wEEa : 9 Gt ofr o ae-
Zq ®1 GACS T3 FT 7waAT g fm oW
#F T AT & gg Yy ww GrAr 2
T qar At 7€ 41 | F7 7 @ wwar a7 ?

ol wAea s (FA9R) : gEg faan
A7 T ARX | ATOH TAERT T4 AT T
21 A1 g9 3T FE | A19FT AfFarEg O
F AT gw osr w1

WA RERA : AH THEI @ A1 A
ar |
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= UM AAE gqrE® AR VAT AT
™

AW WA : T AET AL | A
g A Afwg ) aeE ¥ gEF AL F T
FEAT |

¥aw uaw oy e
T AT AgT 9 F& %
AAFTH A 2 Ay gwefrdrs H
aET A AR & 1 e Afwee s
Tt #ga fF garzr g% avg wré fown
T 2 a3 o1 1% 1A 41 | FfEE SRR
Fgr2 5 F Fr § @ § A A
A 7@ g B A At el arer &
€ foar & | gET #g T IR WK
Fagge G271 7 fAT ] | FTEAGTH w1
fm @ & o At arwrh = g F
ITHT A% A1g w8 foe @ (ferem)
TZ AnAm FTeR W o1 ¥ A a7 AW
TR gF FTHE F OwE L

Foqw A& W ;AT AT TERT W
T 2w xm A ffwa | fear e
T a@ e ! A

12.54 hrs.

PUBLIC ACCOUNTS COMMITTEE

NIMNETY-NINTH REFORT

SHRIMATI SUSHILA ROHATGI
(Bilhaur) : 1 beg to present the Ninety-
ninth Report ot the Public Accounts
Committee on action taken by Govern-
ment on the recommendations contain-
ed in their sixty-ninth Report on Ap-
propnauon Accounts (Defence Ser-
vices), 1966-67 and Audit Report (De-
fence Services), 1968.
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MITTEE ON PUBLIC UNDER-
com TAKINGS

SIXTIETH REPORT

SHRI M. B. RANA (Broach) : 1 beg
to present the Sixticth Report of the
Committee on Public Undertakings on
action taken by Government on the re-
commendations contained in  their
Eighth Report on Hindustan Acronau-
tics Limited.

12.55 hrs.
ELECTION TO COMMITTEE

COMMITTEE ON WELFARE OF SCHEDU-
LED CASTES AND SCHEDULED TRIBES

SHRI BASUMATARI (Kokrajhar) :
I beg to move :

“That the members of this House
do proceed to elect in the manner
required by sub-rule (3) of Rule 254
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, one
member from among themselves 1o
serve as a member of the Committee
on the Welfare of Scheduled Castes
and Scheduled Tribes for the un-
expired portion of the term of the
Committee vice Shri Jaipal Singh
died”.

MR. SPEAKER : The question is:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (3) of Rule 254
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, one
member from among themselves to
serve as a member of the Committee
on the Welfare of Scheduled Castes
and Scheduled Tribes for the un-
expired portion of the term of.lhr.-
Committee vice Shri Jaipal Singh
died".

The Motion was adopied.

SHRI
rove :

“That this House do recommend to
Rajya Sabha that Rajva Subia do
elect two members of Rajva Sabha
in accordance with the svstem of
proportional representation by means
of the single transferrable vote to
the Committee on the Welfare of
Scheduled Castes and  Scheduled
Tribes in the vacancies caused by the

BASUMATARI: 1 beg to
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retirement of  Sarvashri Dayaldas
Kurre and E. M. Sangma from Rajya
Sabha and do communicate to this
House the names of the members so
elected by Rajya Sabha to the
Committee”.

MR. SPEAKER : The question is :

“That this House do recommend
to Rajya Sabha that Rajya Sabha do
elecy two members of Rajya Sabha
in accordance with the system of
proportional representation by means
of the single transferable vote to the
Committee on Welfare of
Scheduled Castes and Scheduled
Tribes in the vacancies caused by the
retiremeny of Sarvashri Dayaldas
Kurre and E. M. Sangma from Rajya
Sabha and do communicate to this
House the names of the members so
elected by
Committee.”

Rajya ‘Sabha to the

The Motion was adopted.

RE. PAPERS LAID ON THE
TABLE—conud.

_SHRI S. M. BANERIJEE (Kanpur) :
Sir, what statement did the Home
Minister make ?

MR. SPEAKER : That was about the
ICS. It is a very long statement.

SHRI SHRI CHAND GOYAL
(Chandigarh) : Am 1 to understand
that the Government has decided to do
away with their privileges ?

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : Sir, I would like to
make a submission.

MR. SPEAKER : I have just now
received it. Please do not do it
abruptly. It is not on the agenda.

SHRI B. K. DASCHOWDHURY :
Sha='1 ' see you in your Chamber and
discuss it with you ?

MR. SPEAKER : I have received it
while sitting here. It is a wrong
practice that you have started.
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12.58 hrs.

"DEMANDS FOR GRANTS,
1970-71—contd.

MINISTRY OF IRRIGATION AND POWER—
Conid.

MR. SPEAKER : The House will
now take up further discussion and
voting on the Demands for Grants

relating to the Ministry of Irrigation
and Power. Shri Sezhiyan.

SHRI SEZHIYAN (Kumbakonam) :
Mr. Speaker, Sir, the Ministry of Irri-
gation and Power is fortunately headed
by an eminent engineer of international
repute, Dr. K. L. Rao. If there be
any shortcomings in the working of the
Ministry, the blame should be laid
squarely at the door of the Planning
Commission and the Government for
not taking an overall perspeclive view
in allotting enough funds for the various
schemes that are being enunciated by
the hon. Minister. Therefore any
criticism that we make should go to
the whole working of Government and
nog only to this particular ministry.

Coming to the various problems that
affect the country, we expect very im-
mediate and earnest solution of those
problems. This is one of the important
ministries in our endeavour to attain
self-sufficiency in food. Self-sufficiency

in food cannot be obtained unless
enough irrigation facilities are given
throughout the country. It is not

sufficient to concentrate on big dams

but medium and minor irrigation
projects also should be taken proper
care of.

Power also comes in in a big way. If
you want to go in for a crash
programme of Grow More Food cam-
paigns, electrification, apart from irri-
gation is very vital. Therefore, to
make India selt-sufficient in food. the
Ministry of Irrigation and Power has
got a very big role to play.

13 hrs.

Coming to the problem of my State,
specially, of the area from where I
come, that is, the Tanjore delta, which
is a granary of not only of my State
but of the south, certain developments

“Moved with the recommendation of
the President.
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are there that threaten to nullify the
thousand years of irrigation work done

in that arca. Regarding fhe Cauve
water dispute that has attracted mue

attention both inside and outside the
House, 1 agree with Mr. S. M.
Krishna—he 1s not here today—when

he said, the other day, that the smooth
and cool waters of Cauvery should not
be polluted. 1 accept that view. Any
dispute that could be settled across the
table among Ministers should be set-
tled there. It should not be allowed to
spill over even to legislature or to the
streets.  Once the problem goes out of
hand, it will be verv difficult to solve
and the passions will rule, the waters
will get muddy and hot and even an
able man like Dr. K. L. Rao may not
be able to use his wise and useful coun-
sel there.

The other day, so many questions

were put here on a Call Attention
notice. But we restrained ourselves
because we did not want to make

things complicated. . . .

MR. SPEAKER : The hon. Member
may continue after lunch. We now ad-
journ for lunch.

13.02 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha reassembled
Lunch ar seven minutes
Fourteen of the Clock.

after
past

[MR, DEPUTY-SPEAKER in the Chair.].

DEMANDS FOR GRANTS, 1970-
Tl—contd.

MINISTRY OF IRRIGATION AND
POWER—contd.

MR. DEPUTY-SPEAKER : Shri
Sezhiyan to continue his speech.
st W RAw qa (aTCEET)

YT WEIRT, gATL wiUgT & & A
T 9T HeAT AT F FraTw w4 0 wAr
2 T|IE | AT, IUTEN WEYEH, wfF 3w
o & WA E, 5% fod 7t Y o Wi
¥ aftww § &5 fem am & wfrge o
frarr @ W 2y 0 ¢ o fRw oA
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¥ agi ¥ T W 9T F I G @@
T @ 1w, d, & @ w1 e
o @t freT 3 Trsdl R o, Y, AL A FT
FwrT AT & AT A WraT & wan @-a A
e andt I <@ &, TUTE qAT o & 9T
T 9 TaF FuT UF qAqd fauraw @t 2
@i magn § fe Wl mw W
wgeag  faug 9 W @A #w
I g WA A AT T AA A A
TATT AT IT FT TG I qqTH A F
o #& |

SHRI SEZHIYAN : Regarding the

utilisation of Cauvery waters by both
the States, Mysore and Tamilnadu, the
existing arrangement for utilisation of
Cauvery waters comes under the agree-
ment made in the years, 1892 and 1924.
The 1892 agreement came into EXis-
tence to preserve the prescriptive rights
of Tamilnadu (Then known as State of
Madras) in the context of conceivable
obstraction of water that would be effec-
ted in Mysore, The 1924 agreement
arose out of an application by Mysore
under Clause IIT of the 1892 agreement
to build Krishnarajasagar reservoir and
thus, the 1924 agreement is only supple-
mental to the 1892 agreement.
1924 agreement specifically states that
the consent of Madras, now known as
Tamilnadu is given to Krishnarajasagar
under provisions of the 1892 agreement;
therefore, when the Krishnarajasagar
was built specific consent was taken
from the State of Madras for the con-
struction of it. Sir, the uirements
of the existing interest of Tamilnadu
has been specifically and clearly enun-
ciated in the 1924 agreement. Subject
strictly to the above interest being
secured, it permits of wutilisation of sur-
plus if any on certain provisions con-
tained therein. I can say protection of
existing riparian rights and interests of
Tamilnadu and utilisation of surplus, if
any, are distinct, independent and
severable.

Sir, it has been alleged the other day
during a Calling Attention Notce that
Tamilnadu has not taken the consent of
the Mysore Government for construc-
tion of the Lower Bhavani Project and
some other small projects.

Now, Sir, my mind to the old
story of a little poor imb that was
7—6 LS[70.
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going down the streatm and which was
accused of disturbing the waters on the
upper stream? We should make a
distinction between the lower riparian
interest and the upper riparian interest.

Abstraction by the lower riparian
interest cannot in any way affect upper
riparian interest—that is the case here—
whereas any abstraction, however small,
by an upper riparian js sure to diminish
the flows due to the ayacut below.

Whatever has been done in Lower
Bhavani does not affect the upper
Cauvery in Mysore. It is very signi-

ficant to note that under the proviso,
Tamil Nadu cannot demand any extra
flow from Mysore towards satisfying
their limit flows on account of the inter-
ruption of Bhavanj flows, and Tamil
Nadu have demanded none. That is
why, the agreement makes it obliga-
tory on the upper riparian, namely,
Mysore to protect the lower riparian
interest. It should be remembered
very well, for example, if the Cauvery
river, instead of flowing from Mysore
to Tamil Nadu, flowed from east to
west, then Mysore could complain and
Tamil Nadu should have been asked to
see that the needs are met. The other
day so many things were said about
the scheduled or non-scheduled and
about the written a ent and the
other agreements. Here I do not want
to go into the details. Whether
scheduled or non-scheduled, the rights
that have already been existing, that is,
the lower riparian interests, are not in
any way to be affected by any scheme.
It is tantamount to the agreemeént not
being observed under the well-known
International Law. The general law of
waters lays down clearly that the exist-
ing irrigation interests of a lower
riparian area should be secured against
the abstractions prejudicial to these
interests by an upper riparian in any
part of the systems. Therefore, what
cannot be done directly cannot be done
indirectlty. Whether it is scheduled or
non-scheduled, we cannot do it in-
directly.

Even in 1953 when Lakshmana
Thirtha Project in the then State of
Coorg was taken up tp irrigate about
7,000 acres, the then Mysore Govern-
ment admitted that the project would
adversely affect Tamil Nadu and
Mysore. They wanted to bring forward
some scheme to look after the reservoir.
At that time, that project was to cover
only about 7,000 acres. Now, as ii Is,
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if we take the project of Harangi, it is
intended -to irrigate about TS,OOgl acres,
about ten times bigger than what was
envisaged for Lakshmana Thirtha.
Mysore’s objection is more valid, ten
times vigotously valid now. My speci-
fic request to those from Mysore is not
to disturb the smooth flow of the cool
waters of the Cauvery.

SHRI G. VISWANATHAN (Wandi-
wash) : Let the request be made speci-
fically to Dr. V. K. R. V. Rag not
Dr. K. L. Rao.

SHRI SEZHIYAN : I come from the
Thanjavur delta which is a very ancient
one and which has a vast network of
irrigation. The present criterion in new
irrigation schemes is to allow water for
three years in four years, for four
years in six years. This may be a
modern criterion. At the ancient Than-
javur delta, water is required every

year. Thanjavur is known as the
granary of South and it will be con-
verted into a drought area if the

schemes of Mysore do not protect the
riparian interest allowed to Thanjavur
delta. It will be a colossal waste not
only to Tamil Nadu but to the entire
nation and Cauvery Basin will become
another Polar Basin with sandy stretches
of dried up canals. So, whatever be
the existing arrangements we should
respect them. And 1 hope the people
coming from Mysore always respect an
award or an agreement. For example
they want the Mahajan award to be im-
plemented fully. We hope that in the
same spirit the other agreements will
also be respected and implemented
fully by them.

In passing 1 would appeal to
Dr. K. L. Rao that there are two
schemes—one costing about Rs. 10
lakhs (Chennar Project) and the other
in Hosur district both awaiting clearance
1 hope that the clearance will be given
soon by Government.

Coming to the power projects, I
would mention that Tamil Nadu is
getting power thirsty. The fast increas-
ing use of electricity for agricultural
purposes has been phenomenal and
D.M.K. Government has undertaken to
electrify every village by 1971-72.

Now Tamil Nadu has exhausted all
the hydel potential .sources. We have
to purchase power from Mysore and
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Kerala will soon be exhausted and they
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Kerala to about omesthird of our
requirements. It is likely that the sur-
ysore and

may not be able to supply much to us.
Then the problem wil] get aggravated.
We have got crash programmes in Tamil
Nadu for energisation of pump sets,
electrification of villages ; there is also
sure to be higher demand from industry
which is already in deficit in respect of
power. So it is time that not only the
Ennore thermal station and the propos-
ed new hydel station projects should be
expeditiously completed, but steps
should also be taken to complete as per
schedule the first unit of the Kalpakam
atomic power station. Though it has
been accepted by the Planning Commis-
sion, tim¢ is being taken on even
smaller things and people from Madras
have to come here and run from pillar
to post and still nothing comes out of
it. Red tape should be cut. I am not
charging this particular Ministry, but
the collective responsibility of Govern-
ment is there.

I suggest
ahead. Even with these
deficit is going to increase.
plan ahead and take steps even now,
we may be overtaken by events. The
second unit at Kalkappam should be
finalised even now by the Planning
Commission. The second mine cut at
Naivelli should also be taken up. All
the grids in the southern States are
interlinked. This will enable us to en-
sure generation and distribution of
power on an economic scale. If serious
thought is not given to these problems,
1 can tell the Minister there is going to
be a power famine by 1974 or 1975 in
the South.

even now we should plan
things, the
Unless you

Concluding, 1 would say only one
thing. Dr. Rao has enunciated one
good theory of linking the rivers from
Ganga to Cauvery. 1 think it will bring
about very good integration if waters
from one State are connected with the
waters of another. But before taking
up this ambitious scheme, which should
be implemented, I would suggest that
we should, to begin with, connect the
adjoining rivers, the Krishna and Goda-
vari, Krishna Pennar and Cauvery and
so on. At a later stage, all these things
can be combined and then there will
be a grand canal connecting Cauvery
with Ganga, . ing Shri Vaf’pay:e
with those who are in my area. I hope

. Dr. Rao will pursue this and utilise all

the hydel sources available in the
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country. Today more than 98 per cent
of Cauvery water is being utilised, but
there are many other rivers which are
running waste. If we can link up all
these, we will conserve the hydel
resources of the country which will go
a long way to irrigate vast arid lands
thus making India self-sufficient, digni-
fied and respected in the world.

SHRI N. R. LASKAR (Karimganj) :
We are today discussing the Demands
for Grants of the Irrigation and Power
Ministry. Considering the magnitude
of the task of this Ministry, the allot-
ment to this Ministry should have been
much more. Our demand is that the
Planning Commission and Government
should allot more funds tc this Ministry
so that it can discharge its responsi-
bilities adequately.

This Ministry is responsible for deve-
lopment of power and also irrigation
facilities. There is also the responsi-
bility of checking floods which do consi-
derable damage in many parts of the
country. Of course during the last three
Plan periods, many projects, major and
medium, have been coostructed through-
out the country. Some of them have
been completed ; some are yet to be
completed. But considering the gigan-
tic problems facing us, much more has
to be done. Steps should also be taken
to meet the hopes, aspiration and
demands of those States, where nothing
was done till now during the 4th Plan

period.

The Expert Committee on floods have
suggested an outlay of Rs. 1000 crores
so that we can have a national plan for
flood control in our country. I do not
know what has been done about it.
Funds must be found out for the plan
to minimise the huge MNational loss.
The amount of Rs. 107 crores suggested
for the Fourth Plan is also not adequate,
and I do not know how, with this
amount, they will be able to face the
entire problem of the country.

The flood problem of Assam is
known to this House very much. The
Brahmaputra is one of the mightiest
rivers and equally mighty tributaries are
flowing into it. [Every year we are
having floods. The Centre has been
just watching this problem from a

ce, and has not done anything
satisfactory so far to face the problem
©n permanent basis. I would just quote
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a from ‘the Economic Survey
of -Assam, 1968 to acquaint the House
with the dimensions of the problem. It
says :

“The extent of the damage due to
floods and river erosion since 1950-
51 has been quite heavy. During
the last fourteen years the average
annual damage by flood has been
estimated to be Rs. 7.7 crores. The
heaviest floods of all occurred during
the year 1966, when the value of
crops and property damaged was
placed at Rs. 247 millions. To
relieve the victims of the ravages of
flood every year, the Government has
to spend considerable sums of money
as grants and loans, Moreover, the
heavy national loss consequent upon
the disclocation of normal adminis-
tration, trade and business activities,
transport and communications etc.,
can well be imagined. Thus, the
recurring visits of floods in this State
cost the public exchequer very
heavily and introduce an element of
instability in the State budget.”

Not only that, many of the beautiful
towns and prosperous villages are being
eaten away by the Brahmaputra. What-
ever little protection has been given to
the towns and embankments of the
river Brahmaputra is not sufficient,
because the problem of Brahmaputra
is a gigantic one and you cannot simply
put up some embankments here and
there and hope to solve the problem.
You have to find a permanent solution.

Recently the Prime Minister announ-
ced a package deal for Assam, which
15 welcome. She also annowmced the
formation of a Flood Control Commis-
sion for the Brahmaputra. 1 have gone
through the Report of the Ministry,
but I do mot find any details in it, how
they are going to finance it, and up till
now it has not been announced as to
who will head this Commission. No
authenticated indications of these details
are available. 1 would like the Minis-
ter, while replying, to refer to this
point specifically, so that we may know
his thinking on the subject and what
he is going to do immediately.

_As I was saying Sir; not a single
river valley project has been taken up
in Assam. Only Project ready for
execution in Assam is Barak Project in
Cachar. Since 1962 I have been raising
in this House the question of taking up
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the Barak project, which is only a
medium project, and on various occa-
sions the hon. Minister has assured
the House that once the investigation is
completed, he would see that the
project, is taken up. The investigation
was completed about two years ago, but
it has not been proceeded with. We
are now told that because the Manipur
Government is objecting to this, he
cannot proceed with it. But I do not
understand this point,

Even at the stage of investigation
it was known to the Manipur Gov-
ernment as well as to the Central
Government that some areas in Mani-
pur will be submerged. Knowing
that they have completed investigation
and the project is now ready for execu-
tion. The Lnu Minister says that it is
one of the best projects and if it is
delayed it will cost more. This project
is so vital to the people of the district
that they are even prepared to give
some areas of the district for the set-
tlement of the people affected by this
project. Even after this fact had been
made known to the Central Govern-
ment and the State Government, there
is no progress. I am sorry to say that
there is lack of initiative on the part of
the State and the Central Governments.
I suggest that the hon. Minister shm_lld

take initiative. In our last meeting
with him we suggested that he
should call a joint meeting bet-

ween the State Governments of Mani-
pur and Assam along with the
Members representing that area where
we can discuss threadbare the diffi-
culties. But unfortunately he has not
called that meeting and we do not know
how he is going to solve that problem.
In our private talks with the hon. Minis-
ters he says that it is the responsibility
of the State Ministers to convince the
Manipur Government so that they can
come to a mutual agreement. How can
we expect that they will do this? He
should take the initiative so that the
differences could be settled.

Another small multi-purpose profect,
Kapilli river valley project is under
consideration.  Previously there was
difficuly about the site. Now another
site has been selected and I suggest that
this should first be taken up as a flood
control measures because we are affect-
ed by floods very much. Once the
floods are controlled, the irrigation
problem also can be solved and then
power development can be there.

APRIL, 9, 1970
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There are certain areas in the country
where there is vast potential for hydel
power generation but it has not been
tapped. Only vyesterday the hon.
Minister answered a question that if we
could develop the hydel power poten-
tial in Kashmir the whole of Northern
India would be benefited. Similarly in
Assam we have one-fourth of the total
hydel power potential in the country
and only about 0.5 per cent of that
power has been utilised. They must
try to develop the npatural resources
available plenty in Assam. We are
going to have regional grid systems and
then a national grid, we develop
power at the sources, itself and then con-
nect jt with the grid system, the country
will be benefited by crores of rupees.
Then these are wide disparities amongst
States in Rural Electrification pro-
gramme. We find that in certain areas
there is no progress in rural electrifica-
tion at all. As against 13 per cent of
national average, West Bengal has
electrified only 7 per cent of its villages
and Orissa, only 1.5 per cent. In
Assam also the number of villages
electrified is megligible. Steps should be
taken so that these States may be
brought up to the national average,

Lastly, 1 request the hon. Minister to
take steps to control floods because the
floods are challenging the mankind. It
should be controlled to the benefit of
mankind.

it wo fo waww : (Fafar) : -
e wgrea, faard st Gaoreft warem
# w aT St T A frare @ @
@ ¥ 7f a1 7 § fF ol et s
foer et & @ & 1 A% F1 T
w0 T & AT AT awe i# Ty oA
Y 7w Y Y  FF free T &1 e
| F 77 F19 g7 # syawy #7F o7 |
X ag sgaear #¥ T § 1 T=E wiow
¥ 37 @M A agd 9 W ¥ aEETe
w7 AT fea 1 SfF ag T ER AT T
forr gw it # o wf s onfr o f
Farorett otz o= Famm & amer, it fs
2w ¥ fog aga smavaw €, g 4§ A9
gy fer it faemd s faoreft srameny
X #7t § R A W@ Fawa w7 fead
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] 39 ¥ 7 e wwadt A g€ gwia
#Y ara 7g & fr o= e fafre 2
Wt oo fam & qmed & o gEd fafa-
T A fagm €, foe off 57 & 7 &
g wheaT wfaefaa & g6t 0 e &
TFEIE W & araeE it 9= I AT
st Y P aadft & A v 2
WY wETd fremma § 97 & afy fradt
T wSrf e Trfed o 3w 7 -
CIERE A

aTer gred ag g fF da ga-adig
WFATT quTa 2 F Tz o o fare
aTE & 95 F A QR 39 F Y &4 A
wfr & 58 & oivg fee & @ fawrd @
e amagadr Az e w A
i 2 wfawe gqfe & of fa=rd =5 &
ari g g A amard A Tar 2 fE
FR@EE F TE ¥ 2 gfgwa ¥ afgw
& = 7Y sqaear 78 ¥ w5 & Ak
feafa a8 &1 1 & Q¥ T2=aEw & =R
¥ WU quve g aqr § | e q
Wt ot 5 Maelt T &, G &
HIEATE | THATANAT TR Y @12 FF
aaTa &W F WY o e @, i et
2 9% 5 9™ 55 gATX Tz wfaw o
g ¥R d7 dw-adfy dard waTE #
F T AT IF FA 1 ATE 93 FATC FAT
Ffas Wz qt F1 TR g @
Trr Eifrstom gt mdw F
35 &1 F7 36 Wiawa £ 12mm= 8 rAv
2 o= & sl Tow § ot 17 wfawa
Sag &1 gewre gar ar | faaer
I ATE T AW A § IW &1 FyaaT T
AT ET Tifg@ A A A T @I
% 77 & FF 2w & fafom wni § g o
fodt 7 Frdt T § atvrll, aw sk
Th T @ G

ot &% fagre & s Fordy & A
T F=r AT W o, IfFT A FAw
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¥ afggt # it 7 fed & w100 A
T T T@TT G @ | AT 9 &
1 ¢ fr ol A wferd @ @ @
qar, arg AT TR #r gfw A
T G R | AW EY HOR GO ATEE AW Y
g | T FeT AT & R A9 g
FEN 7, 47 @ & Ao TR w3,
affT @ & arawg W g9 & a9 T
T A & g F15 qoTeTT a0RIT F 19
T & aform ag &Y wr g fe ot fre
argar & fr faems &1 = g1, semr
og foa w7 &7 sgEedr g1, awTd
1 w1 (e, ag & &1 9ET @ g Ak
TrET 6 AR F AT g R ®
q ¥ qrad @w 8 W E |

wiaR daaeam g T am &
AT I T AT A T AT FE T |
UF § ATEH-ANTET AT FEU § N
Af= wa=i &1 94M1 | ITH FT G
ug & fF w= = dar femr g 1 @R
Ut s 421 &1 917 fAw ¥ 9 Fa9 3w
F1 FravEEar g g afew 99 FT 0FE-
a2 ot fear 9w w% arfy gw w9 dar
fo &% 1 T a=fic e faepe
W #Y I &1 oy Afeg o o ady a9
ATl § I ¥ ¥ gre g 1 5w frd
H 3 Fare ¥ qaArgr aar § & 545 a9
gt ® ¥ FA 300 AETH G EY
& | AMEAET ANETE L W
8.3 "ra U fa=r # =aewm @
awdt & AfeT aweTT wr RO & sEre
Faq 2,33 Fr@ gwRa qfw & fa=rg
£ | & | 74T 7Y qg TET & aF [
FAIAT | §F AT FANET FroT B AT
goagr drar faard wemar @ 2w
At ag 5 919 12 FIX gHeA} A o
¥ arex 2 Afer alt aw FAw 4 amE
s R wfn Fr frar frawdr &
% 1 wew Ao 2, 9 3w A Ay A
AT 1 T A 14,33 IE FRAL
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[#fre Fo fae waFT]
wftr & faard @ wsfr ¥ afew
Tgr 9T oWt 7% TP F FAq 4 qW

owe ¥ Faard @1 W &, a4 aurw Tl
" ow1f F7 780 2 @ L)

fage & frafy oz & 5 agr s
FAAT &, T AT, TTIT AT E,
FERAT AT E, I FrEA qAT
TG FATH AHATE | = A faard
¥ grer fage Faw avw fag & 4@ afes
aREImF g w2 apar g wa &
age ww & Gafs & o & awan g
afe gfF mues diear 1 wata g7 78
faar st @1 & v faw o = Al @
qUTEr 2 | Fra A=A A qiw Er A%
fr wozw giAT F1 FET AEaT 9
mmwmﬂo*o@nﬂa%
a7 ¥ Far &1 o off Aot 3| 6 a9
AT Fgd 4 fF o7 T fow @I, 99
at sfyady TR At 3w A Ao gu9E
qfr €, 9 § w0 T A9 faw wr g ?
T & ¥ty drer A AT o @I 8
graifF ag 3w 9 79 ¥ & qET g
TUEF AIAAT FT AT FAg GroAT AR
aT T & TOAT Y ALY, I A & w7
S =gy fear mar @, Sw W ¥ 37 A
AT TR AET &1 @ & AT IW A
Stz qT @Wr & | 97 A g @
A gart «fr =zvax fag fafrex o
aa IFA GrafaFaT F ATE 9T FIH
FA FY g 7 e 4, S a feafa
7z ¢ fr §ofrad & ama & ot qar
ot & ff s srafasar &1 sra 7@
AT AT AAAT LAY @R o
aga o0dr oft 7 w9 @r & Ak fgr
1 forereft oy @t wifgd @ g A
oo

T e faer § ques dET & A
mﬁﬁm%‘;aﬁﬂﬁgl gAY
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w7 gl adY g€ 8, Ffaw afawas sl
Fwre qd 31 Toe T qoewT faret
F T Y uEE DT 1 FTH et afey
Fuw @y woare o § O Al
ardt wE 2 fF aTX are wEw awT @
RIF I9H 2 Fq&F AT T T A AT
¢, v fr &at # ot 39 & foro 1 WEE
qit ¥ ST aTer ATferar et wTiEd )
T ¥ @i § gt 37 & fad 1 wqEE
AT ¥y Arfear ar afgg | GumEEt
F o AT @rew T4 g fF oag aifeat
TOAT AF | AT A AT aAAATEAT AT
AT 9T gF | ®rE wmgr fF A @d &
ST #1€ Fgr FF 9 @ & Ag S
w foa wewm & fF omr ww 2 wWEE
O F AT F AT AT A FA
g @@ 1 Taw ar ¥ ST & ars o
AET-FIGH FATT | et FFaml 1 waar
goawar &

aEt 7E1 1 s Feafa ag ot & & mew
T AT AT F a9 @, 39 & AT awer
F AN F O T AT & | a@i aet-
AR & | 59 &7 wawa ag & fs agr o
frame & awar @ 9w &1 WY g TR
g &Y w@r & 1 T ag & ofewd Sy
AL T HATH § | FATAL 6§ TH ATHA
T Fo@ AW F qT A AT F AT T
awEYaT T8 81 91 @I g, T AT ¥ 4y
F T &1 97 W@r & a7 T8 % gaafem
fredzs o9 & (o8 aww #1 q@
AT ifga | arg € R g F T
ot AgT awrd wf & 9w # fafeEw gl o
w8 fom & aely #r agra wF wWr
St ot gt &l & I ¥ qUr & Aoy
WIR | 0 A7 HT WY AT BT ST AT
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¥ fax w1e #1E zrew Fafre o, ow
¥ w=e I ww QU fEar amd o

gz Ffaag d fafr g g aw

arz urdr g1 Wra A o e & @ 5w
H aaerar war ¢ oamw fagre, e
TIAEIH, A6 A ¥ H gL WA AG
o & | TR AT FLA W oAWAr de-
T A TR F FI0 ATF AqTET §
Yy F TAH W AIE JeET AR
T FT TUW AdT A Frvaraq faa an,
affm A fFrargra ) @
faw arg & gx 7 & faq ap @2
7T FT A9 FT 29 F1 OF fqorer dremT
FATAGE T AT T TG FA
F1 qa fFar omd 1 @ F af@ &
T g an faa F sfed w o s
afzdi #1 SET J1@ AR FTEg I B
TEH F FWT EgET A17 |

ST gt ATg ATH AT g AGE 9 AG
gaar &% vafae &g 9 fow & an
A F qgeTgA |G T IT AT AT
fae w117 A1 3@ ¥ wf@ S &1 g
fae &%

- o A faweft & wag ¥ §9 wgAr Tgan
g1 AWM gA 5 A 67 gL At H
¥ ¥aw 13 wfawa Tt B & oy aw
faorelt Ioered &1 91 T § | IAF HG
gty #r gfamr § s 132 et
fawet &1 Forrmw afa =afe sfad
g agi e F1 63T &1 ITw A4 g
1 sy wfa =fe affad 2@ @
AT yTYdAfEd | AT o A fag
# ag ¥aw 13 fRdtae § | A1 fge
wafedaga &t WErgT IR
agt fawelt soeew w1 & fag g
#1 faig o 3514 & 1 F srdAT F@|T
g 1 fagre & sawmmarsi a1 qur
A & o i W 2w -
I T |
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faorelt fawmr & srepmeay Wt agd
SATET & | gl AYHCmE FT FreETEr €
faart #t7 & fg o faoelt & Foawm
F fau srdar qa faar Jmar & &1 @
& T &1 w'aF =TS v g H A
fefed . ¥ qeard a=dt 2 | TR
fFaT aaTg T F@E g AT @R E |
T A fta § AT S it s e
a1 F1fEd AT LA g ATTHT FAAT
arfga 1

19 FTHRT gt Stawe 1T G
g arer aArE & | AgT T srewaedT
et gE 3 | F AT AT AR FAT
o st &y g T A § ST IR
T4 & IOy g fau sty a7 s
THERT &t FoWT T I FT q9E
¥ TRETd Gt gt @ A #1 oagt
FEATAT 8, T/ FTOUA AR FE FT A
7T &, TSI woar g, fagrd s am-
fagi &1 J=my 9T §, F@w @ @dw
H 9T gt § I 37 a9 SO & =g
qoTET ¥ sgwar 49T g1 af ¥ s ofs-
Har F7 agi a7 from 7 8 T At
& 7 war § fr It 9w w0 g
Al T STl T o srwme andt
@ AT I & & ar =rfem

JGT TF FEEHT AT FT T §, qgF
ot ATt 1 AmaEr @ oI Sfs
g GrEae SdAr A 3 fem e &,
IH ATE TH O FT FIH AT ¥ gy
I @I F a1EaT g R wae it gm-
FTTL & QAT AT TIT A A Gy
& % T&1 AT |

% argar g & arg Froew, faordt
s fawté anfx dromra ¥ fre -
Fq dw1 a9T a9 H & s orfw Frgd-
faframw 1 e ot & =9 awe T
TR I aE & @ warwd W
Wl CF AT & awe aAvw arfgd )
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[ Fo fire wuwz] st ®o WMo wrR (@) : WA
-~ i W fet g T @ Y e sTaEqT YETEET FY 9% sraThE

fm & am  aelt mgma ek
IR wH o fafre e fal
fea w0t wifegd o 37 oot # faemd,
arg frgaor ot faerelt &1 fawra @)
% 9 F o sy TSl F aCET A
E | F0T EH HT W I A qr
art =wifgd s et srafawar 2 &%
qer wear wrfed o

T TR T FAF g AT,
ATRFGT AT zeswr arfz & onfy og-
I F fAw faurg g #7 syaem F7 A
wifgd 1| Fraffa s & sqam es
YT A G Ry oA Tnfgd | o aw
gfrnft Frft gL FTEIE §, ATH AHIT
¥ wear qwmaT fear s sifgg ey
A T g A g g A uF freewew
T gt WSl ATRF FEATET FO4 H ag
HTOFY AT FT wF I afewdt FEA
L FT FTH AT N AF |

7 7 W Trgan § G @t Tt # faerg
wfadi F1 37 oF wHET TA R ST
F qaT w3 T #Y faad, faoret,
a1z Fraaw Y w7 ATAavEwAE § A
ITERN A T FFTT AT HFATE | U,
fE, S RW AT FB Uw g faa &
9T wew 78l & f® I 7€ Argavei
® AT A | QHY FAAATHT FT T
& T srrg I Weg F1 A1 99 & g
TG TE | BTN FY A6 W SATTH
ferfiq e 37 YT 1 A ¥ I AIAATHI
#r wrowr AT Tfgd, ey smafawar
g aifgm 1 faard R faordt ax &t
T 3w & sfr Fe so & s S
srey sfyera FFam |l ¥ @ §, %
WraT &< 1 FAT ISMAT AT AHAT &,
‘g% T g9 g Irawa §, I e
ferar w1 wFaT & 0

2 @ 3w # faurd W sqw ww T
g anfgd | 2w A aae g€ o Fw
N G T TOT S sTAvEEATa
¥ gf 37 #f v qu s owe
Iuar FE & fau arfY # fafema qoand
afs sarawg® & 1w § awt Fraf
@ AT & 1w & fafww Wi # A9
areft aut & wiar # w19 smre 1 wan
qft o smafu oY gfe & 7 Faw 5=
ST H s ¢ afew oF W & 0% W
R IEF I AW A ot s 2 Tafan
afs gw 2w #t srfaw sraear F1 guron
JTET & AT TEET I HTAIT 9% Srga
FET TR § a1 g gffeaa fawrd &
araat F famfor #1 wdfsw arafwar
E i O

2 % 2 fF waw g ¥ aiw
¥ gut AW %7 S A Ff gvw g v
qg 3870 #1@ UFe A7 fom ¥ ¥ Faw
560 ¥r@ use wfy ¥ fa=rd F mmmw
I g | AT A F QT AT A
F 1= AR A DI F W a9 F A1E
&9 9T TF 994 AW F Faw qi9q fgER
¥ oo faet @1am Sowew w 5F £ 0
# a¥ ft 7= WY F FgA1 T1EA1 § 6
JAt FroE FEifas w7 gari faard
wara 7 9 IeIfqumt st At § §
FTH IWEAAE § 9T A gATX W
X ATAEETE § IR @ 9O At F
aaear g f& wrm aewe e fend
HATE WA T AR S s
fear€ et £ R ofer oFf a7 aw
a%F a8 4w § 1 i 97 auf 7 =
W@l 9T swre # feafa dar e @l @
a1 WYT 9 A T9T gAY qHY A g
@AY §, 9T @a FnarETa #1 g4 qa-
formar 3 wifed Y | s oY s daT
&t o T &Y & wawa g fe oY S
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FageT § a8 "Trae S W agar w=n
ST AT @ gwar § 6 oA
feafr  dar & @

#F qoeE ¥ AT | O &
soraT fordr & OF Wi ¥ & smran § oraf
9T T T a4 F A% FHL A4 H oA
¥ #1 ofcfeafa T21 &9 @t &
# gawar g fF gard 3w F g7 ot W -
foa arer & 39T s gW AW & qEtaw
far % o 78 4 A wgfaa wramr
¥ T TN A IBT A1 g fafeww @
2 f& ot &rwr 3w %) faer waT § @€ @
faa @@ | F faard d@&t #1 om favig
dT 9T B TSl FY TH Al 1
AT ATHT FTA TEgan g o #1 9ma-
AFaTHT A7 qfT T A ATAvEE 8,
w7 weat & fawm & Ao gt o A
& 979 qfF &7 e sravAE § 1 o
& a1 qmIFtr gar Foem F e &
T &d OF § S TE AT ATS AT
§ wFre § difen § 1 s g7 gATTS
gftz & oY 3§ &1 qar w°m f5 & v
03 A7g wfawa wwr fam & wfa o
& a8 TweqT § § Ffew S auf 3@
g1t & ag Tw A $ a9f F7 1.35 wfa-
oA W &Y § 1 e @t 6 qfe s
gl 9T ATw A Y A g FR
gu fasre & Jmgd & ot s gwe Sl
¥ qrt gueew @, I9FT I9AIT g AF-
faa gfe & 7 afes 2w & wataw fa
&Y 7fez ¥ w7 grr ) gw B § e -
AT AL AT & A W wF a9l & Fw-
a &% 9F & s fam O )@
g 1 ofF= 3% fao faay araai #7 sme-
wwar ¢ 4 fedt o ¥ Iyeen Ad
&g sma% &0

et § S qwa w1t et
Tt o7 T & 1 TroregTy FY St faww
AT § A% 33 AfFwa wnr Iw AAr
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&S ITar & 1w o A qeEr
2 IEET off T&T STe @ IEET W 0w
09 35 gfawa W 7 AT OT @y
BRI | TEAT B 9T oft 9 wqw w0 77
qft &1 srearew faar mar @ arr 1972-
73, g Wt G0 g1 w9, 92 A& @ v
|RAT & 1 st g T @ R g @y
dig aifverm & @1q g€ @ sEw w.
AT gH 99T aWTH qIT #T I9Enr 1
T 1970 & gF ¥ AAv Wfed av |
afed ot ag 4 f TromaTT Tg7 w1 frafo,
Iawr S @ 1w ¥ fear omar fe
gast gfa ot o &9 & |rg 1Y 9
afer g &1 faeg & fr St srafasar
™ w1 A fawdr aifed O @ w5 @
T W H 36 TTE wwe wfw ¥ Fiw @
& § 1 3fFT e 9y gard At oy
ITE FL /S Al IHY TH AW H w4
fta a1 7 9 921 FT F g ARy
ZaERdE | 150 0% W & A &
AT T # 37 & gt A | s
g% TH YT F AIATe a1 Srafasar
T AT, at oW F A F smew-faniT 0
FT FATT ET 1A QT &1 TG ¢ -
ME FET #1076, 64 T
AT g2 F A T FEG a7 AT
TEAT & | A1 T FHT, g&@ AT T qrA-
arl Y qfr F srafawan 7 37 ¥ oo
a & fafs aga fammors @ o
4

¥a & faard wefr #1 ew AT AT
FT AT FrHlaq FIA ATEAT E | aR g
#%a & f& ag @ fesgaer &1 T
FT faar mar § 1 W F @ qma F
w1 frasa F<ar wgar § 6 e
T F fom 250 #19 F A ¥ 3w 99w
#E a@d 7@ ¢, @ T 7 gfa ¥
gt T AT T} A, AW FT IATEA T
HTTTH AT FAE A0 FT JIA F1 rear
3T & T | FEA AT FT g AT
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[+t To A0 WHIA]

AT A areRT & fa¥y ¥ ard, @
arfeem & da & fasar §, & 9@
ot gt I F afg & awdr 30

safaw & feard @t & wrdan w0
wgar g & ag woea & 57 drere
F1 qafeq yafasar € | a8 T 7 T8
f& 7 2z @m §F =g & 1 aweEE
R A1 FY ot T Aol w1 Oq
FIA F gAG E &1 A%t § | T AT
FI g TG T 9T JACFT | A OF
fasra srfawm war mar 8, 99 & @ aW-
arsit & gfF &1 w3

**SHRI P. ESTHOSE (Muvattu-
puzha) : Mr. Deputy Speaker, Sir, in
the report of the Irrigation and Power
Ministry for the year 1969-70 it is
stated that only 325 projects out of a
total of 545 major and medium projects
starred in 1951 have been completed.
In the same period, ie. during the
19 years from 1951-70, according to
this report, a sum of Rs. 1928 crores
has been spent on major and medium
irrigation schemes. During the same
Eeriod of 19 years this Government

ave spent more than Rs. 3000 crores
for importing foodgrains from other
countries. is means when you are
spending such a big amount on the
import of foodﬁ;aim. if during the past
19 years you had spent this sum with
care and attention in completing the
irrigation projects which were started,
lakhs of acres of land would have been
brought under cultivation increasing our
food production to a large extent. In
this report it is said that in our country
which consists of five and half lakhs of
villages only 13% of the land has been
brought under irrigation. If this is
the position ou- peasants will have to
wait for many years to get water like
the proprerbial Chathaka bird.

Why is it so? This is not the case
with the Ministry of Irrigation and
Power alone. This Ministry is headed
by an able Minister. He is an expert
in engineering. That alonme cannot
solve this problem. The wrong econo-
mic policies followed by the Govern-

APRIL 9, 1970

Irrigation & Power) 208

ment of India during the last 19 years
have been responsible for these diffi-
culties. That basic reasons' has not
been changed by the Congress dividing
into two sections, and it is not going to
change even if they devide into four
sections. Without the Congress going
out of power this basic reason cannot
be changed. Even if one Minister or
one Ministry claims that he or they
have done many good things this
problem will not find any solution. Our
country has been suffering from acute
food shortage during the last two or
three years. I belong to a State—
Kerala—which has been the worst suf-
ferer. For the last more than 15 years
there is a scheme to erect a bund known
as Thanneermukkam bund fo prevent
sea water entering into the Kuttanad
area so that thousands of acres of land
could be converted into double crop.
When the name Thanneermukkam bund
is mentioned to the Minister at the
Centre he immediately says that it falls
within the jurisdiction of the State
Government. Even though the State is
implementing that project the truth is
that the State is not receiving financial
and technical aid from the Centre.

There is another similar scheme
known as the Periar valley. This is a
scheme which has been continuing for
the last 15 years. This scheme also
which will benefit Lakhs of acres of
land is lying incomplete.

15 hrs.

Then I come to the Cauvery river
water dispute between Mysore and
Madras. Two or three tributaries of
this river flow through Kerala. When
Malabar was a part of Madras, an
agreement was reached between the
then Madras Government and Mysore
Government about the utilisation of
water from Cauvery river. Many of
those points have now been raised and
are under dispute. As far as Kerala
concerned our contention is that we
should get the benefit of the water from
the two or three tributaries flowing
through our State for irrigation purposes.
In this connection I would like to
quote a paragraph from this report on
page 40 of this report it is said :—

“An inter-State meeting at official
level was held at New Delhi on the
27th and 28th Janwary, 1970, under

**The original speech was delivered in Malayalam.
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the Chairmanship of Secretary,
Ministry of Irrigation and Power, to
consider the points raised by Mysore,
Tamil Nadu and Kerala with regard
to projects in the Cauvery basin, The
Secretaries, Chief Engineers and Te-
chnical Advisers of these States parti-
cipated in the discussions. Discus-
sions on the subject were resumed on
the 9th February, 1970, between the
Union Minister of Irrigation and
Power, and the Ministers of Tamil
Nadu and Mysore. Officials of the
Government of Kerala also partici-
pated in the discussions. In the light
of these discussions, certain proposals
on the further action to be taken in
regard to new projects in the basin
have been forwarded to the State
Governments for their consideration.”

This is what is mentioned in the report
as a directive given at the Conference.
What I have to say is that the Central
Government should jmmediately give
financial aid for completion of irriga-
tion project such as Kabini and
Bhawani which will irrigate more than
37,000 acres of land in the Malabar
area which was previously parnt of
Madras.

My next point js about sea erosion.
Kerala has a coast line of more than
350 miles. Every year due to sea
erosion a large area of land is lost
under water. During the last three
Five Year Plans in a coast line of 350
miles a bund of only 40 miles has been
constructed. During the last two years
four miles of bund has been added
making it a total of 44 miles of bund
to protect the land from sea erosion. At
this rate even in 50 years we will not
be able to put up a bund of 100 miles
to protect Kerala. In places like Erna-
kulam, Quilon, Cannanore eic. miles of
land goes under sea water every year,
with the result lakhs of people are made
lo go away leaving their homes,

It is a fact that the Kerala Govern-
ment does not have enough  funds to
take necessary steps for prevention of
sea erosion. Without the Central Gov-
ernment giving liberal financia] aid to
Kerala it will not be possible to save
the people there.

Speaking about electricity T must sa
that in Kerala or rather in South India,
one of the most important projects is
the iddikki :!Jraject. This year's allot-
ment for or 6 important bydel
projects like Kuttiadi, Iddikki etc. is
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very small. Not only that, there is a
lot of delay in the completion of those
projects. A project which it was promi-
sed would be completed in 1972 is now
said to be not possible and the reason
given is that there is labour trouble.

Actually the policy followed by this
Government is responsible for the
labour trouble. The report of a Select
Committee on a Bill named Contract,
Labour Bill is before this House. This
Bill deals with the question of Bonus,
leave and other terms applicable to
Contract Labour. The labour trouble
occurring in such a big project as
Iddikki project is due to the fact that
this House has not yet passed that Bill.
During the last three years the Press in
India has been spreading the news that
the delay in the completion of the
Iddikki project is due to labour trouble
and the labourers themselves are res-
ponsible for it. In the matter of safe-
guarding the interests of labour this
Ministry and this Government have not
been paying enough attention.

For rural electrification a Corpora-
tion has been set up. I am glad and I
congratulate the Ministry for that. The
amount that is given is actually eaten
away by the existing Electricify Board
in our State. I have only to request the
Minister to take necessary steps to see
that the money that is given by the Cor-
poration to the Electricity Board is not
misused.

SHRI NITIRAJ SINGH CHAU-
DHARY (Hoshangabad) : Sir, I rise to
support the demands of the Ministry
of Irrigation and Power with a note of
caution.

During my experience in the last three
years and over, 1 have begun to feel
that this Ministry has divided India, our
country, into three parts—States where
rivers originate, states where they later
flow and other states. At the moment
the Ministry deals with States in the
second part, namely, States from which
the rivers flow later and which contri=
bute very little water. Our feelings i.e.,
the feelings of the people coming from
M.P., Mnfnashtm. Mysore are that the
Ministry is not looking to the States
where the rivers originate but is car-
ing for the states thro which the
rivers flow later on. at means they
are caring more for the upper riparian
rights and not-for the upper riparian
rights. In support of this, I would be
citing certain specific instances.
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[Shri Nitiraj Singh Chaudhary]

Sir, Madhya Pradesh, my State, has
.one-fifth of country’s water and over
50% of national coal wealth. Anyway
there is nothing like any major project—
irrigation project—in my State. I may
be permitted by you to refer to a por-
tion of a book-let written by Dr. K. L.
Rao titled ‘Rapid Filling of Food
Basket—Measures for'. He states on
page 14 of this book-let as follows :

“Some of the important projects in
the State are the Chambal Right Bank
Canal System in the districts of Shiv-
puri, Gwalior, Morena and Bhind.
The Bhander Canal System taking
off from the Matatila Project in U.P.
serves the districts of Bhind and
Gwalior. In Betwa WValley, projects
like Halali (Bah, Sagar, Barna and
Kolar and the Tawa Project (Phase I)
in Hoshangabad district, Bargi (Phase
I) should be expedited, There are a
number of medium projects which
have not been completed for want of
funds in the State. The Harsi System
in the Gwalior district, the Akhajheri
Project in the Shivpuri District, the
Chillar in Shahjapur disttict and
other projects in the remaining dis-
tricts should be accelerated.”

“Further on he says :—

“Madhya Pradesh is one of the
most fertile tracts of the country with
good rainfall but the yields are very
poor because of lack of irrigation.
Development of irrigation in Madhya
Pradesh can go a long way not
only to make the State surplus in
food but also help the countr{ to a
large extent. It is suggested that an
irrigation plan be immediately drawn
in the first instance by the Central
Water and Power Commission which
can later be examined by a Com-
mittee consisting of officers of the
Ministry of Irrigation and Power,
Food and Agriculture, Finance and
Planning Commission together with
the officers of the State Government.
After the irrigation programme is
finalised, priorities and problems of
financing have to considered.
Pending this inquiry, projects sanc-
tioned must be proceeded with ex-
peditiously as also steps taken simul-
taneously to bring under the cultiva-
tion the available fallow lands in the
State. Tube-wells in Narmada Valley
will assist in immediate results, and
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later when major irrigation systems
are developed, will useful for
growing multiple crops in the area.”

May 1, therefore, through you, ask
the hon. Minister as to what parts of
his above observations have been com-
plied with so far as my State is con-
cerned? Projects from Maharashtra,
Mysore, Madhya Pradesh and other
States where from the rivers flow to
Andhra Pradesh are not sanctioned and
we are told that the dispute is pending
hefore the Tribunal. Projects in other
States which are also involved in these
troubles are being implemented in
spite of the matters pending before
Tribunals. The different criteria that are
applied by the Ministry are well-
known—and for obvious reasons. The
rivers originating in Madbhya Pradesh
are irrigating 11.11 lakhs acres of land
of Andhra Pradesh, 8.58 lakhs acres of
land of Bihar, 2.2 lakhs acres of land
of Gujarat 62 lakhs acres of land of
Maharashtra, 12.85 lakhs acres of land
of Orissa, 2.46 lakhs acres of land of
Rajasthan and 10.15 lakhs acres of land
of U.P., ie. 47.79 lakh acres of land
in other States. If we see the irrigation
in Madhya Pradesh, it is only 22,12,000
acres whereas the total cultivable area
15 as much as 4,52,90,000 acres. Con-
sider the figures for other States. The
cultivable area in Maharashtra is
4,68,63,000 acres out of which
28,39,700 acres are under irrigation ; in
Andhra Pradesh, the cultivable area is
3,12,00,900 acres and the irrigated area
is over 70 lakh acres. Andhra Pradesh
has 50 medium projects and Madhya
has only 4.

It has been our experience that even
where other States did not think of
claiming any water from MP, our
Ministry here has suggested, and when
necessary, even instigated, other States
to claim more water from MP.

As rtegards the Narmada project, ori-
ginally when the scheme was concejv-
ed, 9 million acre feet of water was
claimed. The Khosla Commission
recommended 9.9 million acre feet. The
Minister of irrigation and Power sub-
sequently suggested 8 million acre feet.
Then the claim rose to 16 million acre
feet and now jt stands at 22 million
acre feet of water.

1 quite realise that national wealth
in a particular State is not the property
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f that State but the property of the
:ntire nation. But this rule should

ly not only to Madhya Pradesh but
:gp 1. If oil is found in any other
Satte, the benefits accruing from it

should go to the entire country, not 1o
that particular State. But it is not so.

I will relate the story of the Narmada
scheme. Originally Gujarag had plan-
ned that the dam should be 162 feet
high and should be built at a lace
called Gora, a few miles lower §ow
from Navagam. Later, Dr. K. L. Rao,
the Minister, sugﬁswd to Gujarat to
shift the site to Nevagam and have a
dam of a height of 530 feet, unmindful
of the fact that a 530-feet dam would
submerge lands in Madhya Pradesh.
But Madhya Pradesh is the nation’s
property ; therefore, anything can
happen’ there for the benefit of others.
1 thank him for it.

But unfortumately earthquakes are
occurring in that region. Recently, the
Minister of State in the Petroleum and
Chemicals Ministry stated that earth-
quakes have been occurring frequently
in that region during the last century.
1 do not know what is the thinking of
the I & P Ministry about this matter.

Another instance of sabotage of
schemes intended to benefit MP is provi-
ded by the fate of the Sindh river

roject. This was conceived by the
ate Sir M. Visveswarayya, noted en-
gineer ; it was intended to irrigate lands
which are thirsting for water. But later
on Dr. Rao suggested that splitting up
of the projecy into two. Now the cost
of the scheme has increased and the
whole matter has been shelved.

There js another project called
Demba or popularly known as Bansagar
project, ¢ MP Government wanted
that it should be taken up. They also
wanted to take up the Bargi project. But
it is now suggested by the I & P Ministry
that UP should get water from Demba
K;oject. We do not object to it as

adhya Pradesh is nation's property ;
therefore, the entire nation should Et
the benefit from it. I even go to the
extent of saying that Madhya Pradesh
need not be given anything, but this
project must ordered to be taken up
immediately.

As I said this Ministry either feels
that only one specific area is India
or that said one area should be
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developed. To achieve this object,
the Ministry has appointed certain cor-
porations and commissions which are
important and which implement the
decisions of the Ministry. The are the
Rural Electrification Corporation, The
Water Power Consultancy Service, The
Central Water and Power Commission,
The National Projects Construction Cor-
poration and the International Commis-
sion on Irrigation. About the efficiency
of these commissions, I would only
refer to the National Projects Construc-
tion Corporation. In reply to Un-
starred Question No. 7488 dated 1st
April, 1970 the Minister said that the
present paid-up capital of the Corpora-
tion is Rs. 255 lakhs while in the years
1967-68 and 1968-69, the Corporation
lost Rs. 134 lakhs, that is more than
half of its present paid-up capital. For
the information of the House I would
like to say that the heads of all these
five Corporations come from one State.
I need not name it.

AN HON. MEMBER : Which State 7

SHRI NITIRAJ SINGH CHAU-
DHARY : Andhra Pradesh. s

_The quantum of Central assistance
given to various States mentioned in the
Rajya Sabha will speak for itself. The
money allotted to the various States is
as under :

Rs.

in crores
Andhra Pradesh . 5514
Assam 6.55
Kerala 27.40
Madhya Pradesh . 25.97
Maharashtra 36.79
Mysore 25.17
Orissa . . 19.09

SHRI

PREM CHAND VERMA
(Hamirpur) : What about Himachal
Pradesh ?

SHRI NITIRAJ SINGH CHAU.
DHARY : I do n N
for Himachal Pra?dtesllj:lnd A Sgues Bave

So, this is the state of affairs.
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THE MINISTER OF IRRIGATION
‘AND POWER (DR.K.L. ‘RAD) :
From where is he reading ?

SHRI NITIRAJ SINGH CHAU-
DHARY : This is from the reply to
Unstarred Question  No. 3479 dated
18-3-1970 asked in Rajya Sabha, giving
a statement showing the quantum of
Central assistance given 1o various
States from 1967-68 onwards on river
valley projects, flood control schemes,

wer projects including rural electri-
cation, etc.

Madhya Pradesh is prepared to
undertake the Bargi and Demba
Projects, but I know they will not be
permitted. The question of the Tribunal
will be broughi in. But the projects
in Andhra Pradesh are going on even
though the matter is sub judice.

I will only say a word about power.
Appendix IT of this Report gives details
of power generated in this country. It
will show that Madhya Pradesh is
having half the power generation of
Andhra Pradesh.

1 would only say that as a student I
read “self-praise is scientific suicide.” T
think it holds good even todav. Here
the Ministry is ruled by self-praise.

st wgreTw fg Wredt () © 9

qafasrer, smofas faseft @ W &
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"1 bt vl At ¥ aft weh o @ 2

#R 3w fgara ¥ gw fawreft &1 amew
A T R ) I e
2w g & fag fr feae faferoe &
faoet a9 | FfFm mae ag T & 1 3w
% HHG AT AT § Iq TR F W,
THo THo TH o HIT AT § &M FA
A FNT TH AT KT G9R A 6 A@E
7 gt wrfgr fF sy =t faore
frd—ar=em @ @ g wifge fe
g gLFT & faferaa & faoe =97
UF AN W g a1 a4y 4y Sfww e
qg aTd TE A9 AFAT g | FT gL 2W
F1 w=t faoret 3T & foms warfaw gw
A W F1 % fam a@r @ & A et
1 IO FET T F ATAR AT
arfge awm & grew @it fe a s
faw faort &1 o < & aie 7 fawelt
& IS T TUW 1 99 @I & | 570,
AT #1 gre9 7% & f5 Seames 9w 1
A fagoor @t F foww wrer amar &
wmq 2fEd fF ot F@wT &7 Sw 9w @
2, ofrm dz %1, § 39 a9 F fag wet
oY %1 qurs I TEAT § F I ¥ 15
ATE T SHTH T | AfH T4 I AT
TET B AT T F GHA ¢ g a1 AR
¥ gz & ww & w09 qfew 420
arw W § femel w1 oww

15.20 hrs.

[SHRI VASUDEVAN NAIR in the Chair).

goma ¥ < fFamel #1 s faeeh
&Y 91 Y & 39 & Tgt a2 feamat & v
dar forar s @ A B2 frmm & ww
dar fear w1 Wr ¢ 1 @ F fod dara
TCFTT TETE &7 I & | AT IL AR
12 2/ 9mET &1 FAGNE ST WTE ar
10 %o WY g graT & fagara ¥ famr
freT F fawet ang a1 & 1 Ffew s
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g fRar § @I T g A w -
v AT & A 8 %o Y g A ¥ fgmm
¥ & i, 0 o oF W A 96 To T
leﬁ?mﬁwa‘r 110 o AT AT
2| mAaw Mo ¥ TAARIAF AR
AT ¥ dur 3T qgaAr ¥ 1 AV IAL R
w1 frara Ft W sy forlt & g
F fpara & ToraT dATT AL FT FHAT |
g frdamema gW ®1 gL FAT Afed |
fagre A ot oy grea ¢ ) fom aw amy
qfeqer &z @ A AT & §, A et
¥ #Y atq FX § @ & qATAT A0BAT §
ai% 1 a9 & w0 af QA4 &
W@ & | 3 7 wwa & 5 ag & fafaed
&1 F g, afeq & ar qgw fasdard
99 FT ag AT FEAT AgAT § | AT
A1 WA F TETT AT FAT A A
¥ T AT ¥\ AT ;E O, OrF v
fom Zua awi W @ & A FT T7AW
TgF A FC AW § A FERAET T
FLH A TGS, AR & AT ATIA HI FIE
FTH G E | IAL MW ATHIC A -
a7 # forerd feam 9X @ B
& | T ZrEwE T S wraT & A frae
& 3,000 %o FHA {7 1 &§ Iq AT F197
% 1 9% ST g A 7, At fawelt w1 -
¥ 8% faa awar & | 97 ZAEET A
et #t frand feam & @ @R
s 3 F = F g dar e § fam
sar & &t sme ag 98 WA & fF 9w
¥ wia ¥ AT qOTET Wg AR @
qz fawrdt 3@ iR & & I@ W
F T AT B AT FT TN TAHILC FA
# | frara wga § fF ztasd T o7 sTan
WTT @R 93 a1 39 #1 4 5% w7 fagr 9y
arfe 3@ F @ F ST TG AR
Ffra g 9@ =1 St 7@ T faw
10 ®o F T9@ ¥ 3,000 To FT IE

sy fFaTy F1 ST w@A €, ag wE
T 1T § | AT A q2w F fawely A
FIHT CAAT TOTET 9% G § T B q9g
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¥ fs 99 ¥ e @ -9EaT-g | TEfen
IR a@ gEa WY A1 T HT gfem
gz A fawret &1 ATEre SN g ATEAT |

o & TF AT TGT AT A9 @I
O WY A aTF ¥ | IA H AR I AT
qM@ET & 1 ATO g 9 w@r & fv oaoe
adft F A &G | qF TET AT @I
& f& wrag T@ ATL F7 ATT H 9T AT
argTafaaa & fe=rd o 7 3 A, 9w
1 5@ 71 #1 1 ¥ fouy & fag o=
SeaT SHTH AT AT @ E | LA ddr
=1 "aed 71 & ¢ 9 fegew & 3w
&t & | TET TCAT A FT AT FIA AT
iz fram & & %At @ 1w feAe
aTH S R @t @ F 2 ) g §
AT AT 2 HEE 9F ATST "W g
& o # A4t gt @, AT HEe Tt
& aF 9T AT ATA(Y 1 I F A AT
g4t g1 FAT & | ofET 9T 53w, faEn
#e gfqw 7 aft Sg 9T wq @ A7
AN 14 &, I HEAS § THI F AT2 AT
e AT & 1 &A1 F A A A st
aTT AT FEL & 1 AT AT GEA GFAT
 at wawe ol gt & 1 I e 3w
oy qrt A & oar T fage wer
¢ oferw ag dan @ 5 wEe @
it & | afed ghm T @d # a
FAT A FgAr fF ga% qw &1 =W
TEIAT, T A FH AG wAM | gHfad
&9 F1 HAHTHA JI9T gT qLF | Famd
F T 9 | & W w4 FIEr
adt # aTa F4F £ 98 faw e
¥t gT wfEd, AT A AE g
arfgd | S TR W Y AT
# 7z T W & fearl ¥ q1w werdr ok
HEaE FT AT FW § | qnEATEAT §
ot gt TRrEY TATHT § A T WA F OF
uF aia &g fear & | TOAT @Y 7 FawE
AT T FAT q3 & 7 99 FT Ao
ag § f v g e €, foed
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[t 7z fag wreet]

F%, afe feamm # ag waT wifgd
AT AFE A1 F, 10, 20 A F FA
a1 1 faure &t Gt § 72w 5 1 78
wraar gare fewrn # <@ afgg 1 g@
ATAAIT FEET WTAAT ARA 6 q<ET
A 0 JAT & | * IT B @0 ATRAT
g fr faar faard &Y &t #1 a7 &
)

STt aEaT 2 99 % fag s &
9| FroAT gET wfgd 1 At 98 T2
Tg & o F fawwr & § 1 ST www
59 T ¥t § f¥ oF oF v w uw
T |, UF OF AT 9T 974 A0 T4
fom 7 f& arer wT 39 & ol |
afes zafad 6 39 9ot 1 3wy ¥ ol
F =< g 1 #Y wfer q@0@t @k 3
qiY W F FT @ g7 F A
fom #t gw ofeqm dz ¥ afa frerea
AR gt faar =1 @ w9 o T
g @@t 37 F gra faard F1 99w <
FH 1 A F = o A7 ¥ fod Ak
BIZ BIZ ardTa AT FT F9 & &7 A7
& A ¥ wEE I oAwA §  gE-
faa sitx Z@T OoFT MA@ ) T A
B dfaai dF g frr wrF 7
¥ fgm ¢ ooy gwmmw wwoAE
g R ga # gk Fg9 & fF g
T 8 ¥ | § 9T T1gar g emfa
g fom @1 ag & | feam ot = TEar
¢ | zafod ¥ fragq @ fr ddwreita
M A TW I AT HT &TIAT TIT |

arg T qoF  faradt doft & st 81
#R S/ 7% 9T 9% qi" FiEA § ar 99
FaR@AFRAETFAE | A TF
a9 q9aT 8, S WrEeT q7g 47 af §a-
o= ArEl tFE wE = i om o
gt & Wr 8 | 7 A9 T ¥ S R
w2 3 & S faeret Tt 3, AT WS-
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foat <Y zm # faerelt & 1 72 AT T
fergeama 4 afedi £t avar o o fewm
¥ 8T §8 @Y &7 @ & ) #r8 qur
AT ITT AET A AT @ § | IAL WIW FHT
a4 =g fF @ dar gz aiw @y it
fE 37 # arft #t e 7H ¥ T
FH TE€LW & | A AR FUT §o 7 fgwr-
9 qGTT T@ A 9 wW@T ITIT T
| F | A ag FAT ALY ardgem | gwfed
TE qHH I Tg NWH GTHC B FAT
rfed |

Ireigation & Potwer)

9 & ZAl AWl aHF F JAT A
UF AF & & a0 91 @ & AT
g # vz gy ol =1 =7 @
21 9 e g fF amg & onftw freir
ardt &, few ag vt & Frwrelt ol
t 70 wfeht Td T & fam, S
T %o 32 & fgama & fas oma @
¥ fog +dt | Afew I o g@d S
F afta F TFTe Tz ¥ a9 e
@ 2, T F %7 ¥ goFC Arwaaa
@ e

W fawr o fage & s amTaT
T § IW Y A § AT Ferd qF g
¢ 9w & fod ame & avaer faar ar AT
#r seft oft & femr sww o2 f s
# STt | sETT AT A W A1 F ST
=gt fF 3w &1 Fr wdfrom fawr o

Tt atg ¥ qdf o A AT S
a7 & gt Tge & o #1 g areenEy
T frrr o | & #g wwa § 5 dfeew
& ¢ fwar fed, 60 dFer #1, W™
g 0T Iar felr qmT oAl ¥
AT 78 At afY & o foraw #7 ol 9
g ¥ & FawT FA qiY el oft T A
@ & 1 9w Faa 5 e §9 s
@ P F A wan g oA e
g WL a1 § A9 gu ¥ Afww For Feamr
araT & fF e ¥ w1 gefaw famr e



29] D.G. (Min. of

& arft fog agt #r feaw AR dar
2an &1 At & s g fe S sop
#Y 3T Ft & ¢ g w4 aF ¢4 i
R framl #Y ot w7 fasem 7 oak
faa a@ & st far 722 & ot fod
frari & woar T st @, W= 7 3|
49% @F HYA O 7 4T &, T THAT
FT FT AT GH FA AN @ E |

MR. CHAIRMAN : As far as the
Congress Party Members are concerned
I want to make it clear that I am fol-
lowing the order of mames as it was
submitted by the whip of the party.

SHRI S. K. TAPURIAH : They do
not believe in whips ; they believe in
conscience.

st abzer warr (afwar) @ qumfa
S A At T ag g w F a2
-9 &7 AT fRal #1 an 3| @
faselt 2 ¥ g SCFIT IWEA G &
il g WG ATERT #Y atd g9 @
g fag I 7 a@w ¥ A< fawig F%
IETHIW K .. H Fg @1 41 ¥ waw
F gATL W74y off I 99 W@ 4 5 q@r
it 3Afuaa ofa ¢ a8 91 & FEE A @
&1 gart qdf g wdw A of dtF
frafa & | g @gr T T WA &
afeat & 1 =gt ox afFaedfor amw 22
qa T & ) A WILT AT F Hwar
wEYEy 2 AT AGT T | A I9 T AHE@TH1
1 wody a1 FHEA & | 39 & fAg W
systge Wy awrar @, Afe ag a9 Ao
¢ waifs agr # wgEN A F AR
# \ I # I F1 w0 7 @ FF gt
suTT WAt 3 g a7 fF ge 2w & qdf
ﬁ%fqgafwgigqi'a’l‘caﬁfm‘élsﬂ
F AEAT WA WG ¥ A A0AA
T & fo qaw stree W @ v ) afEe
AT Y A TN | To Fo THo A
T g SoATer 1 gU ot 39 T A
R Fro ag ¢ oW s
W TR ¥ fogen qq faear i
8—61.5) 0
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Tg T e @ & | 9w aF IT 9 afaw
g7 @ fadm v a% &) W F aig
# Fwwer o faard &1 gwar X #
T R 1

wfed & sz fr fom a@ & 3w
®1 79 & fa7 ao fedear o¢ @ F
& 3 a@ & e W F frami #7 98-
T 9T AL T9TAT AGT, IT KT G1AT A
foar T, 3w & arva< daTATC AR qwrs W
faorelt wdt 4r ok, o agr ¥ AFQ A
HAET T AE &1 @A AT I I
Zw & framl &1 T 49 X il at
W FT AT TE FT MIAT | AL AW A
@ a7 fee sy ST w@T w4 o
faa == v v wfes &7 afaw dar
= wifgd ot Tw #1 afew ¥ sfuw
GaT @< FTAT Arfgd | A A @
g% afcfegfa ¥ gard wum % s fa
HAT $& T FT QU a1 F wwwar § F
At Ao 2ETE & A1 gre gl dy @
I ¥t gred gnit | Tafad @ 97 fawy
€7 ¥ & 3 AT €W E |

& 7g #gm f& wrwr qw & o Safwa
ofcar & 3w & afear # S wrgwTe AU
£ 1 31 AR WA § IT AT Hg A
s wfed | ag T f ag £z e
2 T At & | TW W gH dgW weARE
q FT QU FAT AqMEd | AT W H
Fr€ @ A g & fF 2w H S A wr
aher @ A Al 2 faw & srw
aw & Jord A § 1 g AL AT FH
T A QRE, AT AE FH N E I A
foft A @ E TR R E
afe 2w ® 9 onfe w-wwr @, Wi
% oFT ¥ ¥ $T AT 0T TF 7GR
o &, W X ST FH A F,
o EAIR A T A, I F
fod R WA ST T I AR I
gr s v & iy oft 7 ar | et
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[sfr =far saz]

St #1 wgar ar fF ga Fr wiE F =A™-
Feft FarAr Fofgd | e AT wEAvEE
T I AR A TEE 7 gweaT  a@@
F &1 A1 a7 FE AET T @ AT | Tl
B 3T T O THT I WA TLHFT 4
YW FETHT & Zr FaAT 2 T AT gA
far qmit o1 9@, @ 98 T@gr I¢ T
WY G0 FL I 1 T AT QW A T8
T TIT EY A AT Hg Wg 9 fHa
A FHT qAT E AR IACAAL q7T FH
O F WE 4T THTA AT GHT T A
wTq, TG 9 FI5 F Fr@E G faq
ST a1 ot ST FT TEHET T 2 A |
few @@ six 7 9t FT gw 7 90 A
T gAY | 3T T T ATl F 97 dw7
T 2 A3 §, Tef T 9g I &Y a4
£, afe o framt & fag ag s 78
&1 37 F fad 41 S gAn 30 AT AT
& aft 0 2 aFA £ 1 &, 3T 6 B
feari #1 fadarsx 30 0T aF F 99
& @ agt 9T ArfeF a7 g Tifed
37 & fag amafes cgada @ Tifgg
g dt AreaT ZgEA ATA AT T A
wdftarfeal @t 77T @ €, ag a9 frami
QAT TE AX F, IT B QWA FA@
g A 37 ¥ T o sfus ¥ & 1 79 o
T AT £ %2 AT ZAAT FT AT FA
& &Y st 2w & FaAfera -9 § wRT AT OF
TFT ¥ 9T THT AR F AT § q|W T
ZyaAw amfes @ wfed A iww
ot arafas a7 Frfed arfe feand 9
T FF | AL A1 AT AT g0 g AR
g grdarsmeama d m &
fordt Tz w1 F1E @S o A 2 ) T
TF ZIAAX 9T 50 FTAX To ;H g
£ at oF FT 9T 2,000 To ¥ fuw &9
v 1 T f9T I =i ¥ 25 F0
9T FFA & | 5 aF Y AT /YA FT
absr @ @ @ o e g oA @
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# 17 @ @ &, 9T IF Jofadt A
AT FARE TN F ark ¥ g
T TG FE W E | IW F FTOT AT B
fram 43 gu g s A dzma sy k)
T I W1 S fra § foa & o
30 0% F FNA L, ITF LA I F AT
ZwzT 2 fad w1d &7 o3 & fraral 71 sma-
&t q@
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o1t W # Fagwan agdt o1 @ & o
Fx faawar & o feaET #v smwet
FH ZET 9T Y 2 | AT OF 7 I 0FT
a fram wage Al 2 faw Awam
TEt § TFCE | I A F¥ AT T4y
@ & ToAT Y ar a7t sadr agr Wi
Erft 5 ag 3w a3t 98 F¢ w3 A7
AFIE F FIT A1 a8 9190 Fa4F Z070 |
AT F JAraT T E R o IRl g
FIA H ACHE Agam A4 a4y, Safes
fram mwgdt ®1 o T T, e &
77 fram & fag faweft a7 soqear 7t
#r wf fag & S w5t e faw oww
AT TF JAMAT AL IM H FE FATEAT
21 qTEA HT F7AT T A qgm fam
F T ACETL FT AT F e 21 0 |

(wraam)

H ga waw # faorst ® ama #7 @n
a7 i faremi 1 Ao fawelt 3 anfgg
gw fawrige & qoftafaat 1 awdit faorsfy
g, fagar w1 faoslt 79 T X @@ &,
0 F1 39 fHal X g & | W oA
¥ g frarl & aweT £ gw A9 #7
TR | T T W 427 FT F fam
A FFTA T g FAT ART & | iy
¥ ot h) wft & 3 Y Farorelt 3 & o
ZW %1 ifed a1 fF gw a8 & gord A
#F qT # FEET T A FT@, AfFA
gare fad ot faoret #7 A 6 ag &
o= ®C & s, afew gATL I W EifeR-
X 9w § ag A 7@ fad g 1 A
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fawdt & Froor gwrdl g2 vy s A
AT R, S A fram @l ¥ g
T o Wl @t oo @ 2w fa
el & f5 gx feama & 97 § gw fawsht
g faw & 3@ 78 a7 /F AT Iw W
dqraTT 93 wH |
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uqrw w&A & fF gard g7 ® 9 w5y
arY 5 | s gart wg afemr # Sme-
qz zgaaw T ofeqn ¥z Ay ¥ fal
e 7w gt oferdwew ofr g §,
afes 97 # faoreft 78 fam ar v &
TR A THY a7 S A @
AT &F FTH T 7 AT gW ATHT I4AT
1 AT FW AT @ £ wifE W T
g, fefafars & | Afes fawr St sz aw
&1 ot fgad a7 92 &) % 99 F7
BN &1 A1 TS W FET g0 39 & A
BN X Wh WifF gEra 2w arf)
&1 20 & | A &Y gATE wOHR 8, A
I EH HAST BT GET TFA & AT 39 4
1T &1 Y 821 74 7 ) AT aw
FY F HIFAT T AT AT FAT T37 |

T Jo Glo F| 7G SR FARX
ar & 1| §=d qo dto H amawr 7 WY
qY & 37 &7 7T g A o fad gk
g e § AR @ wifzg
agt 9T §6 AT S aEeEE W § )
garr afear-afaa, amm 2, dfar sax
dMAMEL, MWW IUE I WA A
W1 T GAT & 77 ALY qHA F ALY Svav o
o &o THo UF I T4 4, T2 IA F1
ST FT AW Y | IRA oA 9 o awi
war a1 | Afew qar 7@ 2w fod w0
ot grfY 1 F wgar fF e & fend e
qaT F &1 § 9 ol & 99 91 g
AT W & afeac dAfar T 6k
dfan dare @ aig 1 fazar aw ¥
fas fFm oo | @rg & 57 & o o
¥ wfas sqEm faar s
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ot S wew (drefi) @ swfa
wEEy, gaTe W W S s56.64 fafagw
gRaT it & I ¥ 31.2 fufemw
gL s O avg & fafaw &, @
sfafas & 1 57 & wrew gran & s faard
%1 feafa gare agr feas faam & 1 amar
feqi wg & fF o0 &wg 2w § O% #ifqer
saafafedt s g wedt o1 @ &
#1 1965 ¥ 475.9 AT FF sqAfafadt
47 9@ (% 1968 ¥ ag 9T #T 452.92
I @ T | W ¥ e g F gare agr
FT ¥ A w2, O g TN W fow
2 fF faar & amaw oofw Ad1 & ) o
o smavmsar & fv g &1 ggr sfus
¥ afes wzaw Sooew e 9 @
F foag ag smaww & 5 swEy sanar
faarf & \raw gega fFg ard & ST
I7een & 37 71 ¥fuF § afuw fawlam
faFar o |

TAATT 1950 7 T FL AT TF 123 4
qfaemd Fmifas # | afer a7 &
¥ wfasig oft aF amafma & A
qft g 37 ¥ ¥ aga o od & i § Frer
AT AT § | IEE AL H FATAT AT
e wTHr qwqT 7 Swifoa ey Agl
g | wafs grwon sfe oy e
% | IIHE FT I F A & 7 9w
smavas ¢ & sameT & W Gwr @
dxftforms gyeew feg od sie ot
sfafem & & o #1¢ Fzv a=ar
wTT |

qreY wy & < fafws aoat § wTe
T WY gu § A wr ATzfaEt @ )
# wrgar g fF ot F 91 @ § s
st faemar smo, T 9t B gw
a1 e |

gt 3w § auf & v g fafen
0FF Bz qrAT fasaT & ) IR ¥ oF
frgr &Yl & <= o &, woai fgear
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[t T wawq)
q¥F &1 AT § W T AT T W9 T w7
gaTH I AT & 1 F wvgar g v o= o
#1 TFer far sy, wa @R e
AT AT I AT THF! FHW A FTAT
ST | TRt e GRar war at Ty adr
# Frare & sgaear g1 @wdr

APRIL,

T AT AAT F A€qT T FOHr F
ATIT q12T & | I qETr FT T A
AT AT AFAT | qrga § F TuaEew
& wfr ar (e & ag & 99 q #
s e & fae semTe fear o w9,
SEET FTE =qaT4T FT AT T, IAF fAU
FE AT FATE AT FF A @ gl
&1 FHaT & 31T ZATD I FIE 9 FFAT
g

i Bl feard @gasi 1 oaga
g &1 afew I fadat stem #@1
w§ B | STy AT § oAt 9ust A &
HEea Ael @aTaTd | 1965-66H 20.23
fafemm @< witT ot e gearsn
grar falaa gt 4 9 & amre and
g, ot Afedi 97 FTT AU Aty AT E,
e 1 g9 urfz wra & 1 F wwgar g
fr B1er faare g 9T afas & wfas
& faar 9w 1 95 FIT woaw ffra A7
260 ®UT w41 qAT drAT T H TEE
ferw <a mar a1 S 7ga € &7 a1 | fawy
gU AT H SATX ST SR dravsi #
At ffar s ST ST A w9 R IR
# wgrae # e & F wwwan g fF e
syaeqT w1 F6r fawrT g1 wFar & A7
g9 T FTH ATH IT A EY wHAT &

orft faars drorarst ¥ 75 ww &)
O 19 A7 48 & ¥ T 3 & e faer
w= g wrar § | FE 4 @ e
feaifas #1 gow F AraT 9T wwAT 20
dfraw ag ¢ 5 goa & e w1 W
¥ #raT AT "6aT § | Wy g8 @ R wmw

. 9, 1970
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FreaaTe aife =T S T@ w TR AT
@ E AT T I TAW FT TWEY
gfr g garao smar & & A IE W
7 femeft ¥ FT TEF I QU FT
a3 &1 = wrt ¥ wfs 99 § goEg far
2 =@ s # gawar g f5 Sy gieen
7 @ ol gt a3 sfaw & sfus
a= fagr srar =rfegg o

arg frgaw %t oF ago @t FEen
o TaF arg oFr gE & 1 AT wRw anfx
A A G A AT AT E AR IT A
TgT AT} AFA T 1 T2 FAgaw
#t faor & Fo Iwfa 7@ g€ & 1 Al
o< fagawr o & fAu 9 svawms ¢
T adr Afedi ¥ d<w F A9 @ I
FOAT ATT | THHT ATH qg 20T (F qrefy
FEY qg ATCAT HT AT AEET FT
ST Sraum g & &ifE gl ag
Gl

formt afidi # g2 w1 aTg AT § IR
AT Y #1 woem fFar g s
fFaTel 9T FX &g FAT ATE )

4 g ot w1gan g fF oww anfer &ww
ufas & sfus aree & & 9 1 Iy
& gvar & fr arg o ot § afew
arat #1 gar ff 78 wwar & 1 F 7O 9T
ot T T q@ &, 7 Tvwe ol T
& 6 arg o7 Il & 1 TW aTey Al
v afaws ¥ afew gear § s
wrd artfe @Rl &1 qHg T g9aT & T
w# fF a2 o7 arelt @ % & AT I9T
FT AT |

wfy sfezqudt § wTET A @
ATF WAL &9 9E F9 ar 91 & O
¥ arg 99 ¥ U 9% TE | WA wgRA
q ot T FT IEET QT 97 ) 7 8 qH
Qg ag AT 9T | IW AT A I9E ¥
qreft ag foreet AT a3 & FTO7 B Faw
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wrfes & T 1 I 9 A qoeE W@
#Y wf ) gEeT adve ag g fE R
ani ®g #, famat & 56T ¥ 6w dema
HTAT HIT O WL TET ) 3T g 91 A
f &z oTaAT | ag FoA AT q9T FAT
&1 7 N 759 qi & w1¢ 9g A frates
& ¥ g1 ar 3o 2w & et gat W
® g7 3w & fFY (g ®, st woa
TATT AT AT FART TWETT AT OAH-
faa smaeqt #7 w10 | TANT @@ AT
W qoAT w1 Fw fadae g g
=1fga

T § AL I ATV | 9L FT aga
HEEd & | 9Tg IAM &1 a1 Far &1, 9T
% wged &1 W g GFar o Awar
st graar 7 26 fafeas fedame &
ATAIFATA Y i T T FAT EHT
st gafam om0 7@ 3@ a7 AT W
AT FTZA FT ATHAT FAT T ATTAT |
# =gaT g fF 7@ dw W orra 2 arf
=T F &1 QU fEar ww s gaiE
wrar # faweft faer 7% 1 wed 41 fafa-
g frdrate gzt afes qm@Ew d4mx
A T LHAT TAAT g AFT IWH T FaA
g afawa 1 feadra fpar a1 1571 81
T fasfaa A€t ET @Y & | & AI@ATE
f& 41 fafaas fraae fasfaa s
& fog gw faos waw 951@ |

FaT w2 w &1 035 grar &0 F =rEan
g B a1t aw & fau oF qrax faz q@mn
g | @iy F fao oz faordt arw oF
stfa afrz & fgara & a=re gt 4t wafs
9w IAWT 7T 9EE 98 9 afAe FT & T
&) AT ¥ ¥R AT IEAT qHE FT
& @t At a1 &1 97 9 7fre F feare
# gz faw s 4 afew s gas1 @
= #T famm T & 1 3T T T ATy
T AT § A FLATH AT TFAT & | @A
wgt T g & A ¥ fafem s
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AT qEar ar fFame #1 a@r 98 1968
# At w¢ famr man w1969 ¥ 110
#7 fagr mav | = qATE, 1970 & AR
120 0T &< fagr smgar | o6 feafa
¥ wafs ffrrw 90 @zar @1 @ &,
fasreit # 2% azdr w1 @ 2, frae &
fau ag % #vwa & fF ag o= fawet
AFT IEFT I FT WE AT A
it & F18 7 fasrelt F7 Iw@T FT AF
Fafrer wret 7 fewra oy & Fr oz Rt
fafrem =t 2T & g #r faort ag
FY AE FL qTAT & AT JART AT FAT
it siratdmeT ¢ P ag o
T F1 IR T2 FT AAT 2 1 F T[UEA
g & 3o gema § qar o il &
0§ fafw =190 & Fo0 oA 9T
T sEEar # wTo aifE FTEETC H
qT9 FOAF |

Tg WATHT AT ARAYW HATAd & |
7 mwAa g fF Gt i zfore dareri
FT I TTHA FT 979 &1 IH AT 4
wTfa g R @ ot WX faard wara
Ft oF F¢ foar wi1Y, T M0 AT TEEST
& A1 OF "ag ¥ oofwfaa #2
frgT ST | TRA FATET ATH ET AFAT &
AT warET ATEEe W g1 AFAT & |

SHRI A. S. KASTURE (Khamgao) :
Sir, I am thankful to you for giving me
an opporiunity to speak on  the
Demands of the Ministry of lrrigation
and Power. I am glad to note that 325
out of the 545 major and medium irri-
gation projects undertaken since the
beginning of the First Five Year Plan
have been completed. In this connec-
tion, 1 would like to bring to the notice
of the hon. Minister some problems
relating to Maharashtra,

Though there are a large number of
rivers originating in Maharashira, Maha-
rashtra is not benefited by those rivers.
Many areas of Maharashtra have not
progressed because of the inadequate
facility of irrigation and power. I want
to point out that the percentage of
irrigation in Maharashtra is very low
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compared to other States. For example,
in the case of Punjab the percentage
is quite high, There is Bhakra Nangal
Project. So, it is quite clear that unless
there are irrigation projects the irriga-
tion percentage will not go up.

In this connection I would like to
bring to the notice of the hon. Minister
the problems of the Maharashtra Gov-
ernment. There are in all 40 medium
and major projects in Maharashtra.
Nine projects are major, 22 are medium
and nine are hydro projects. These
projects are worth Rs. 368.8 crores. I
am very sorry to bring to the notice of
the House that a large number of these
frojects have not been undertaken so
ar.

There is constant pressure from the
Government of Maharashtra that
clearance should be given to these

projects but I do not know what is the
difficulty in giving the clearance. Some
of the proposals are very old proposals
and are pending with the Central
Government for the last six years. So
far no action has been taken on these
proposals. This is the State of affairs.
We are interested in having a green
revolution in the country. For that
revolution irrigation facilities must be
provided to farmers. If that is not done,
what is the point in talking about the
green revolution? From this point of
view those proposals which have been
submitted to the Central Government
should be given clearance as early as
possible.

I would like to invite the attention of
the hon. Minister, through you, to some
of the important projects. Firsy is
Dudhganga Project. It is very interest-
ing to know that the proposal for the
project was submitted to the Govern-
ment of India on 13th June, 1964 and
so far no clearance has heen given to
this proposal. There were several
reminders but in spite of reminders
clearance is not granted to this parti-
cular project. Second is Upper Pen-
ganga Project the proposal was submit-
ted on the 9th June, 1964 and so far
there is nmo clearance to this particular
project also. There is a third proposal
about the Upper Wardha Project which
was submitted on 10th August, 1964
but so far no clearance has been given
to this project also. The report of the
Government on this is that the project
is technically cleared by the Central
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Water and Power Commission, the only
bottleneck that was concurrence of
Madhya Pradesh Government to up-
strcam utilisation of 9 YMC of water
in their territory. This has since been
obtained and communicated to the Cen-
tral Government by Maharashtra Gov-
ment. Even then clearance is not grant-
ed. If there are difficulties and the
difficulties are not removed, I have no
objection if clearance is not granted,
but even when those difficulties have
been removed clearance is mot granted
as has happened in the case of Upper
Wardha Project.

There is another proposal for the
Pencha irrigation project. That propo-
sa] was submitted in 1967. There was
a lot of correspondence. The Maha-
rashtra Government has complied with
all the conditions but even then
clearance is not granted to that project.
There is the Upper Tapi, Stage I, for
which alsp there is no clearance. In
short, for all the major projects sub-
mitted by the Government of Maha-
rashtra clearance is not given. That is
the case with medium projects also. I
would like to give details of some of
the medium projects also.

The proposal for Daraswadi Project
was submitted on 11th January, 1966
and after lot of correspondence between
the Maharashtra Government and the
the Central Government, the Govemn-
ment of India has informed that it is
receiving attention. For the last four
or five years, “Receiving attention" is
simply the reply of the Government of
India. Same is the fate with regard to
Bhojapur project also. There are so
many proposals—Chatshil, Haranbari,
Amba Vallev, Giroli, Chulband, Pardi-
takmore. Chargaon, Takli, Dongar-
gaon—etc. awaiting clearance. There is
no clearance to all these proposals. 1
would like the hon. Minister to decide
them as early as possible. As a matter
of fact clearance should have been
granted to all the proposals as earlv as
possible so that there could have been
increase in the percentage of irrigation
in Maharashtra including the Vidarbha
and Marathvada area.

st T o (@) wamfy W@
F9 JqUAT AERT ¥ T A=EY WTAT &7
A FTd gU FgAT wrw # agr fF A
TRIfFARIi s A F T AT ¥
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o g7 3o far @ @R ag ag7 39
A AT} 1 F qqTT AR g
aW & 82 drady saTEr W F @A
¢ W fF qFIT ¥ a9 AiFI F qAT-
fat 1969 a% fad 13 Srady w@t =t
farareft Y r§ &, forer & wiat & 31 Hradr
A KT wERr gAT & | AfET gEw 37
& fr aga & wiai ¥ faoreft o7 swc &
T & % 9@l o oF Y 397 98 g, fad
T @ < fag 17 § % gt
sranfeai ® a7 fawret & =e ot T8t
T 1 Ag § AT FT T AR
I 1AW | AT WERE 7 w9 48
#t #g1 fF Ty arsh o ¥ 0w AT
a1 fawret 2 4y A wheTw ¥ faw
0F & TAfafEra FOie 82 9
foFar T & | F ATETE ¥ TAT TRAT §
& Far fggeara & aar o #rf fady &,
gt faorelt 7 21, 7« (5 3w ¥ 87 rady
wrat # faegw fawet @ &0

wgt % fawedt @ fa=rd w1 @A @
AER ¥ AT AFI F AqAIT T
# 97 &Faw 7.30 vz (@#dt &= 3
w1 @ 8, wa fr TeEh ¥ fAg 60.88
Az faodftas frar Wz 1@ 2
TH ACHTT FT ARTHATE F7 AT &
fac A1 Goe 74 &, a5 se=ia ¥
fao faoelt & o feara & fawdr 1
saTeT dAT JFAT wrar § #} fEEw &
9 | (7 F7 ag 7LF1T gATHIE fqa-
ute FgAr 8, WA § Ay oF qofrad
frameurr 1

wgi aw cfo wfafadis qeeg
FIA FT @ATH &, 1948-49 ¥ 20.2
fafaom g=d wfta zferes &t ot
#T 1966-67 7 32.7 fafdmw #wd
T gfarfer g™ =71 o€ 1 @ g
e 7 faw 12 fafegs dwee afaw
st w5 s sfafedta & of &
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@ ¥ wnfgz @ar @ fr s of frgem
¥ wral wa fraral ¥ e w1 g
T famar @ 1 ww vafr § fear o
7 JUATAAT AT W FH wW F AOAA
¥ desafedz &7 dm ?

frami &1 faoret &Y g @9 & SmRT
Y T & 1 ww W H fawret 1 0w
TEaRgEI A A @O T & |
FHTC T Y saear w0 frowrt fgs-
wm 4 (Fam w1 faoefr gafaerse
I 9T, AT FH H FH W 9T, &Y AE ¢

16 hrs,

@i a% IO TeEEE &Y A9 R,
TR Jamar g & gw 7 @ 99 T9fT
raaral 545 AT S9FR ST &
frar, o W & 325 SmwEw e
BT 9% & ST 220 W AU FFZAAT
# 1 sEmag A w1 & fr 3 o 220 TI9-
FH A3 —A 4T I qwig AT H T
¥ sarEr @9 I §1 QU F ¥ fag
Y FHT 91 | T8 F Tfgg g &
TEH A @8 AT 7, § T qge
¥ 70 7 fir foay wE § w7 w1 feard
AT 2, JfFF G ¥ gAEy FHE @9
Tt g, fore 1 aug & A0 AT deare
&1 w1 2 1 gREs s 1 foR &
W @gr ata wrfge T & | TR
FHLT { sy fodiE wo 647 A FoFnee.
9 Ho 3 W FF T

The Committee note that the esti-

mated cost of the project has risen

from Rs, 52.03 crores to Rs, 149.83

crores i.e. an increase of about 185%

and by the time the project is finally

completed the estimated cost is likely
to go up still further.

oY faq oedtdes Fadr 7 st Foriee-
v # Fgr & & <t ot whr e o,
Iq F1 FImER w9 T aE T &AM
w7 fF Q0 g1 aF I Y FeE T ar
frrT 7 @9 9 | I ¥ A 9%
AY ETEET AW F#T o wfwg-Tw AT
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[ T wzm)

sffrs Fre 70 w3T @ 4, A
IF F I77 fraTese o=AT 159.00 0%
1 a1 R A1 wwT @ 6 o aw g
FEOATZ EWI, TH & T 200 FAT
w90 F FOT &Y AT | T/ AFTL FY @i
#X dearfan £ awg & avr i
T AT JTAT &)

garfy wgeg, faq aqq T18 ATAT
& 1 fRam #1 @dt q@Tg &Y AW 2 0
wre frar fedt et & 98T & 9T
F FIT AAT A1 WA 10 AT THIAY
A FY ATAT & | T FTCETL FT AILATES
q g1 fdt 7g7 ¥ Fz 917 ¥ Frara &
Tt qaTg g At @, IW A G ¥ T
HqIF AT & AT T T AIFT I/ T F90-
FzFt I fGraE a oo & 913 ¥ |dr
arft St 2 9k (Fam #1 Geie &
T 8, 9 a7 ¥ (FEE #1383
TR & At av fn s aifgm )

FEr qT TTA-AA W AT E—TRA
g1 ¢ fF w0 EfEfFam samw
FT TGAT FT A€ 3 ) AW wAT WEEW A
s 2 fr sfuw zaa-ge9 ama & foaa
UF TYF A9 FIEINA AT TATGAT &Y
AT | g FIT A7 TAHHE § 72T
Hz-3 g1 #1378 F1 F19 78 grv =ifgm
5 =t= ofa & w1 ¢ sl & slos
zaaaq @ T feai w1 o= 2t
9% TYA-TF AT FL L |

TEI A% T FT AAA F—AFR
o2 1 %A 0 fawge we @ 2
A g7 adfy AATTHT F A€ 97T 9T
= dar @+ (war mr g, ag famgw aE
T & 1 fomr et & s=T g it o,
|l AT F AT 7 20 N &7 EETE
adf F0f 2, wEl war 3@ F1W & fag
ToF TR ar ar W@ 917 & A
9T TW WA FT gEAA gar § | zafaq
A A F oy @ (F g P w O
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% fad a9 g8 =8 T & O 5
faa gmwr gwadm 7 @1 &%

Fama wgEw, famr qEmwgr #
te g qraT g€ F+7 & fog o w@-
fag iz s & A #Fgr omar a1 o
g *g1 741 91 & sa odifEE oA w6
TET AT F qmw swrar s | Afws
¥® T A ww wr @ fr o
% g | w7 @ ¢ W WY W
FeEa & SN 99 adfm greEr F
g ag wEfnw i (de geemet
" %q a% g s, fowy 2y oea
% faq wedt faga Iooew & 739

o A &d H AT 93 WA F 90
200 T 0§ z, faT F9<i &1 o Tmal
WY 7ETT AE AT & | T ACHIT IW AR
F1 wEtgs st (& Gww s@ a3 7Y
FAT F1 Fr2gT a7 a7 99 ¥z o
w1 oAaE !

UF F9 T W7 w2red & favw w0F
FEAT ATEAT F——37 F fawm & a7
WTAFT FTEIA F agd A AHAL g, fo
¥ w19 &% 40 @ *ara "9 (war sar g,
37 A @fgifEr 8w @ & fowm ad
#t wE R, IT & THUA AT TIHATAH
ZH | oY Aracandy aw wf g 1 F JEar
g fw sy oft T aww ot smer 30

a5 Ao Wo WA  (&raTHr) : HWI-
afiy off, F @2 & 9gF 919 & T e Fo
U0 71 MY FT GAAT JWTE | A &
qfvaw & avmla g7 1 @rgla o=
wE | T/ Aemia g & I fagre A
FHa 253 gAC vFE WA 1 fAard
et 1 3% aw 39 F FTY FYAT 9247
& fr wfigfr frmr o & amg o w0
=1 7% ¥ AR A 20 TG ®A FT A
g37 gorm &, foad s =w w@r ¢, e
¥t 7% fagre s ¥ 3few 99 am-
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Afer AT Y TIF TG & 1 F AT F AVEAH
¥ 2o A ¥ Fragw waar wgan § &
fraft 9=t 27 7%, 7 fagre a<wrT wt
fod i ag arawfa AT &1 F17 T2
¥ I ATTW FT |

aa & Mo TIA T STA AEATAN T&T
#T A F ATAT AZATE | TW AL F 5
|1 G Mo @ 7 @7 4T 471 HIT @A
& q17 IR 9T FfAad) F oF FHE
ST HTHT AT HY AeAEEAT W oATE oY
Y ATHT FHT AT IT F A At
AT Aqw & ofg § o, avmfe 5
&1 Frdterer frar sl = W & ofom
% aE I oF (o ara a7
% g O § =i faar & fF I
FemT & I fagm v #0071 9
UHT ItT #7 fa=rs & awdat 7 ) afEF
R 39 & AqTq FZAT 9247 ¢ fF 3w @w-
LT YA 9T AT aF ®1S eqT= A1 faar
mrEgige g g AU AT E I T
TH T aTE W egia T )

gfegst Frft Tg A1 A7 w@fig =
AT FEIGT AT AT T 1964 H OTE
4T #1379 "% 9T AT wgeE v a@r
Fufeaa 4 | qfFT ot a% 39 9 H
wrg wfr 7@ gf & 1 5w (7 720 fra
% (r #az wa=at &1 oF (rez qewr Ao
wra AT gt & o o wfawrd § fom
#t aorg & 99 @rg 7 oy Fr% ot wafa
B BT /AT §, @W@I AT FT ACH AHCA
Ira 7T AT FAadr s=d &t 7% afvwdr
#idr 7gT & (aafor &1 a9 Q@ 21 8% |
M ¥ W gk ¥ #0479 6 dr"w UEw
Fty &1 faard 2t

TEE MFAT H A T@ar g fF gieim,
AATRT # 19 7 w47 3 39 § faadt
ey et af 41, 58 " aft w1
gl T 1 W4T & 1 F 0o T A A-
a w&m fF afz (q@e o @ *m
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A ¥ A FOA @ A 0w
I mmmg‘rﬂ?!f{ﬁ'ﬁlﬂ%m
fagre @X I 93W A 33 @ O
st &Y = AT

& swx 9g-Adr At Fagwac garz S
F H19 ¥ AW F FFAT AGAT el
a% Faweft &7 o7 ga< fagre # &, ¥@i
garé feafy ag & fr s Wil & AT
warq@nfmglﬁaﬁmﬁ'%m
it ot frar zqa-aw aUE guE I &
24 WA H 1515 %52 aF faoer @
firerdft & St T Y AT —3TT BT GA FT
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SHRI LOBO PRABHU (Udipi) :
As the last Speaker, I am hoping to make
some impact on the Minister in the
very large mass of facts and figures
which have been borne in on him.

Sir, I want first of all to remove the
sclf-complacency which seems to be
attacking his Ministry. According to
international satistics published by the
Government itself, the area irrigated in
India, out of the total, is only 16.1 per
cent as against 100 per cent in Egypt,
55.6 per cent in Japan, 44.45 per cenl
in Pakistan and 22.5 per cent in Ceylon.
We are at the bottom of the ladder. In
respect of electricity also, in terms of
coal energy, our consumption is just 176
units, as against about 10,000 units in
the USA, 5,000 units in the United
Kingdom and 4,000 units in the USSR.
We are, therefore, in a very bad posi-
tion, and this position has to be related
to the fact that 70 per cent of our
pepulation is engaged in agriculture as
against only four per cent in the United
Kingdom, six per cent in the USA and
10 per cent in Australia, and this popu-
Jation and our economy depend on irri-
gation and electricity.

You yourselves have Poimed out that
we are only using one-third of our hydel
supplies. In respect of underground
supplies, the proportion is even lower,
and it has to be noted that only 13 per
cent of our villages arc electrified in
sg';te of the claim made by Tamil Nadu
that they are irrigating more. In these
circumstances, what are you doing?
Your provision for irrigation is of
meagre sum of Rs. 854 crores, and out
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of this, only 97.5 per cent is for mew
projects. I would like this House to
mark that this provision of 97.5 per cent
is smaller than the provision for Khadi
development. Just imagine our prio-
rities : Khadi development gets more
than the new irrigation projects in the
fourth Plan. In respect of electricity,
no doubt the provision is larger. It is
about Rs. 2,350 crores. But out of this,
the proportion for agriculture is only
8.5 per cent. I do not blame you. You
have donc your best. You have always
pleaded for larger finances. But you
have not been able to overcome the
Government as a whole or the Planning
Commission ~ which  prefers  showy
projects including Khadi. But we are
with you, and you must see that there
is more money for electricity and irriga-
tion for the sake of the largest part
of the population of this country, the
population that lives in the villages.

I would briefly identify the causes
which have been responsible for this
kind of parsimony towards you. The
first cause is the loss arising in irriga-
tion works, about Rs. 30 crores a year.
But we have to remember the loss must
be matched with the gain in producti-
vity—sometimes 10 or 20 times more in
the production of foodgrains.

The second reason to be identified
in the State of these inter-State disputes.
I would suggest to the Minister, it is no
use trying to reconcile people who are
absolutely convinced of thewr own case.
You have lost about 5 years in the
Narmada, Godavari and Krishna dis-
putes. Do not lose any further time
about Cauvery. If you cannot make
them agree when you meet them on
17th of this month, please refer the dis-

te at once to a tribunal. Let us have
it settled one way or the other. Other-
wise, you will get the reputation of a
person trying to do but succeeding
in doing something which is just
opposite.

The third very important cause is this.
It concerns your Ministry. You main-
tain a very high-powered of techni-
cal men with very good qualifications—
the Cemra%’ Wall.ler and Power Com-
mission. You have got an expert
and a consultancy service Erchwm
available to the world. But what do
you do with these services? Do you
use them for checking on the projects
and for management of the projects in
this country ? In addition, you have the
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Planning Commission which duplicates
almost your entire staff. What is the
point of having all this stafl when any
enquiry made from you about any irri-
gation work in a State is referred back
to us saying this is primarily a matter
of the State? What do you exist for,
if with all these bodies you just leave
everything to the States, give them a
block grant and say, this is primarily
a matter for the State ? I will give you
a few examples in my own State, with
which I am familiar, to show how you
have failed to do justice to different
parts of Mysore.

There were three projects left 15
years ago by the previous Madras
Government in the South Kanara Dis-
trict. This first one—Gurpur is a ludi-
crous achievement of the Mysore Gov-
ernment. They have made a diver-
sionary dam just 2 feet above the
remaining water level of the river, so
that there is not one drop of water
available as soon as the rains are over.
Again and again, 1 want to challenge
your engineers. What is the point in
spending only Rs. 64,000 on a dam and
Rs. 16 lakhs on the distributories when
there is not a drop of water when rain
stops and when water is most required?

Secondly, there is a small
Bijur, on which they have spent
lakhs. The total cost at that time
was estimated at Rs. 64 lakhs. Now
it has risen to Rs. 1.31 crores. The
answer given about this project which
has been pending for 15 years is that
there is no money in the fourth plan
for this project, when the State is spend-
ing Rs. B0 crores on other projects. It
has also got Rs. 10 crores from the
Resources Committee. But there is no
money  available—Rs. 1.3 crores—for
one single west flowing river in that
district. Is it fair to this district of
mine? What are you doing? What
is your CWPC doing that the Mysore
Government can behave like this with
my district? I have written many
times to you, to Mr. Nijalingappa and to
the Chief Minister, but nothing is being
done, When the Chief Minister comes
and tells you “Give us water from
Madras”, please tell him, “Before you
get that water, use your own water. See
that water from South Kanara is fully
utilised.”

project
Rs. 7

The third is the Haladi project. That
is the cheapest project. It only costs
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Rs. 3.4 crores, just Rs. 1000 per acre.
That has been shelved. It is now
reported that it may be taken up. [
have written to you about it also. It
will reduce the flood damages, for which
a provision of Rs. 40 lakhs is being
made. What have you done abouy it ?
1 blame you. It is your duty to see
that justice is done, that water availa-
ble is used, that water which is not
available is not made the subject of
schemes which are leading to diffe-
rences between the States.
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You have done a great deal for irri-
gation, but you must do more. This
mere irrigation is not enough to the
States ; you have to be very firm. You-
have 1o tell the Mysore State : “before
you want to fight for the water going
to Andhra or Madras, use your own
water, use the west-flowing water”. I
think I have made that point.

MR. CHAIRMAN : Your
also up.

time is

SHRI LOBO PRABHU : Now I am
coming to the other position where
we have failed. You have disputes
not only between States but also with
a neighbouring country. You have
done well in the case of Indus Water
Treaty. You have utilized the water
of the Indus. But why do you not do
the same thing about the east-flowing
rivers, Brahmaputra, Ganga, Padma,
Bhagirathi and Teesta when you have
got water for everyone. Why do you
link up the whole thing with Farraka
barrage ? You must take a bold stand,
you must have a big plan for it, of
the same pattern as the Indus Water
Treaty. You must, in your time, before
the election comes, give us the treaty
for the Eastern rivers, which is not an
impossible thing and is a very desira-
ble one.

Lastly, as my time is being rushed,
as others were not rushed—the more
you just talk to the point the less time
you are allowed—I come to another
point. ‘This country has this distinc-
tion of having the most costly electri-
city in the world. The rates have in-
creased on an average five times what
they were at the time of independence.
Now, electricity is necessary not only for
agriculture—as 1 said, it is only a small
proportion of 8.6 per cent—it is the
life of industries. 70 per cent of the
clectricity goes to industries. How
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can you expect industries, particularly
industries like aluminium, to have any
future, to have any market which is
competitive unless you lower the price
of electricity ?

1 suppose you will say that it is not
your job because there are the electri-
city boards. But what have the electri-
city boards done except to grow their
staffl and grow their rates? You must
have some kind of voice with these
eleciricity boards. This kind of abdi-
cation of your own responsibility in
favour of these boards, the Chairman
of one of which in Mysore was a failed
matric, will not do. These boards are
a disgrace. It is not only a disgrace
but it is doing very considerable harm
both to agriculture and to industry.

I may point out that in Mysore
specially, where the charges are high,
there has been another peculiar feature.
Even when you do not use water for
pump sets during the monsoon, the
minimum charge has to be paid. There
has been an agitation about it and you
have also been addressed, I think ; but
the Mysore Electricity Board will not
remove it. I would like you to see
that your high-power commissions and
expert bodies do take some interest in
these electricity boards and see that they
do not waste their money only on staff.
I may mention that there are three
Chief Engineers for electricity in
Mysore in place of one some five years
ago. We do not want Chief Engineers ;
we want plenty of electricity and I feel
that you will be failing in your duty
if you do not see that these electricity
Boards serve the people instead of
serving themselves.
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SHRI C. M. KEDARIA (Mandvi) :
Mr. Chairman, Sir, I am thankful to
you for giving me this opportunity to
participate in the debate. The Minister
of Irrigation and Power, Dr. K. L. Rao,
deserves our compliments for the good
and commendable work done by his
Ministry.

I had a chance to visit one of the
carthern dams in my constituency with
him not as a Minister buy as a seasoned
engineer. He took keen interest in the
construction of the project and 1 was
very bappy to see that our engineers
constructing the dam were also highly
encouraged. So, such type of work by
Ministers wil] always be encouraging to
our Indian engineers. But, at the same
time, one thing cannot be lost sight
of. The Ukai project is much more
delayed and delay always leads to
escalation of costs. So, any irrigation
project taken up by the Ministry should
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be completed within the stipulated time,
Otherwise, the costs will go up™ and
delay is costing the farmers also. The
Ministry should prevail upon the Gov-
ernment and the Planning Commission
and ask for more funds if they have
not got sufficient funds for a particular
project.

Secondly, under the Inter-State Water
Dispute  Act the case of Narmada
roject has gone to a tribunal. But the
fate Pandit Jawharlal Nehru has laid
the foundation stone of the project.
So, I request the Government that,
according to the Khosla Commission's
finding, the foundation should be cleared
and the work should be allowed to go
on; otherwise there is no meaning in
the laying—of the_ foundation stone by

the late Prime Minister who was our
greatest and most respected leader. So,
I request that the foundation, a i

to the Khosla Commission, should be

allowed without an{edelay and whatever
;terdict comes will binding on all the
ates.

Now, the water supply scheme of
Gandhi Nagar in Ahmedabad
depends upon the Dharoi project. The
Dharoi project should be immediately
taken up. Otherwise, there will be a
great difficulty of water supply m
Gandhi Nagar the new capital of the
Gujarat State.

Regarding power, | have one com-
plaint tp make. Under the Rural Elec-
trification Scheme Adivasi villages are
partially electrified and backward g:ns
of the villages are always left out
request the Ministry thag wherever there
is a Rural tion programme,
the whele village as a unit should be
taken up for electrification and the
village should not be partially elec-
trified. There are so many instances in
my State where urban areas or the areas
inhabited by the upper classes are elc-
trified under the Rural Electrification
Scheme and the Adivasi and backward

rts of the villages are always left out.

, T request that such discrimination
should not be allowed by the Central
Government and that too when w¢
advocate socialism in our country.

Lastiv. one point I would make with
all emphasis. Mostly the irrigation
projects are constructed in jungle and
rural areas, Those areas are mostly in-
habited by Adivasis or triba] people.
When the project is completed, mostly
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the Adivasis are displaced and are left
to the mercy of God. I would request
the Ministry that the cost of rehabilita-
tion of these displaced tribal people
should be included in the cost of the
project. Otherwise, nobody will take
care for these weak and innocent

people.

With these few words, I again thank
the Minister,

SHRI CH!NTAMAN'I PANIGRAHI
(Bhubaneswar) : Mr. Chairman, Sir,
rise to support thc Dmands for Grants
of the Ministry of Irrigation and Power.
1 would be happy if the Minister is able
to get more funds for the Ministry
from this House. But I would like to
draw the attention of the hon. Minister
to certain specific problems, which I
think need urgent attention,

Sir, if we look to the irrigation poten-
tial which is created in the country by
an investment of Rs. 2,000 crores
during the last 15 to 20 years you will
find that it is gradually slowing down.
The utilisation was 50% at the end of
the First Plan, It rose to 74% at the
end of the Second Plan. It registered
an increase of 24% in the Second Five-
year Plan. But by the end of the
Third Five-Year Plan it registered an
increase of only 6% and in the Plan-
holiday period, it came down from 6

cent. to 3 per cent . When we have
mvested so much of money I hope the
Minister will take note of this particu-
lar problem and see that far greater
utilisation is made in view of the ever-
increasing demand for power and water
for irrigation in the country. 1 hope
the Minister will take serious note of
this to see that better utilisation is made
of the irrigation potential which is
created.

Now I come to the question of dis-
parities regarding the area irrigated in
the various States. How are you going
to remove this disparity ? If you see
the percentage of the area irrigated in
the various States—in regard to five or
six States I am citing here—you will
find the position like this. Take the
case of Tamilnadu—it is 46% ; Andhra
29.2% :  Bihar 209% ; U.P. 30% ;
Madhva Pradesh 5.6% : Assam 22.2% ;
West Bengal 21.9% ; Orissa 149 only.

Takeé the case of energisation of
pumping sets. Government had a very
ambitious programme. But, Sir, what
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is the effect focijl? Look at it.

are as &m&lﬁ Dec(:;sb;r. ng: regard-

ing tube-well and pumping sets ener-

gised.
Andhra 1,43,536
Maharashtra 1,43,877
Mysore 1,02,335
Tamilnadu 4,55,400
Bihar 54,392
Haryana 61,972
Kerala 16,808
Orisa 498

If you take the total number of vil-
lages electrified the figures are as
follows :

In Andhra Pradesh, out of the total
number of villages of 27,024 the total
number of villages electrified as on
31-12-69 are 6,093 ; in Tamilnadu, out
of the total villages of 14,124, the num-
ber of villages electrified is 9,181. Our
congratulations for the Tamilnadu
Government. Tamiloadu has done well.
Same is the case of Haryana also
because they are trying to electrify all
the villages. In the case of Orissa, what
we find is this, Out of 46,466 villages
in Orissa, the electrified villages are only
847 in number. Sir, Orissa has a sur-
;Ius in respect of power, and by 1973-

4, Orissa will have a surplus power of
135 M.W. But in Orissa, in respect of
pumping sets energised and villages
clectrified we find this very low figure.
I do not know the reason. 1 hope the
hon. Minister will be able to tell us
and explain why this contradiction is
there.

There is another problem to which I
would like to draw the attention of the
hon. Minister. This is regarding the
losses of the State Electricity Boards.
The losses of the State Electricity
Boards during the last 3 years total
Rs. 77 crores. They are paying by way
of interest to the State Governments
Rs. 204 crores and it is a serious
problem and I wish the Minister looks
into it. In view of this huge loss the
custodians of the 14 nationalised banks
have asked to impose greater financial
gl:sciridine on the Boards before advanc-
ing them loans, because they are in red.
Unless you take steps to improve the
working of the Electricity Boards they
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any programmes fur-
the steps which have to
Minister,

, promises are bei made, but
are they being implemented ? It
was promised that they will electrify
one lakh of villages by thie end of the
Gandhi Centenary Year. After 6
months another reviewing committee
was set up and they said that this
target cannot be achieved. Then, why
do you make promises? Why do you
promise that by October, 1970 you will
do this ? The first reviewing committee
said, let us take 6 months more.
Another committee came in and they
said unless you give additional finance
we cannot electrify the rest 10,000
villages.

Now, even the State Governments
have adopted an attitude of indifference
to the Irrigation Commission which has
been appointed by the Government of
India. The State Governments are not
cooperating with the Irrigation Com-
mission. I would request the hon. Mini-
ster to ask the State Governments to
cooperate with the Irrigation Commis-
sion by providing the necessary data
which they require. After 100 years
you are setting up the Irrigation Com-
mission.

17 hrs.

I hope the Government of India
would go into it and give careful con-
sideration to it, I am very happy 10
note that Dr. Rao is taking keen interest
in the projects and is visiting all the
projects. 1 would therefore urge upon
him that he should take up the power
development programme also. As far
as power is concerned, they should deve-
lop the power grids all over the country
and whatever surplus power is available
the Centre should supply to the deficit
State. Power programme should be
taken over by the Centre for a period
of at least ten years and they should
develop an all India grid for the above
purpose. This will enable our country
to go faster in the path of balanced
development.

Let me now tell you the losses in-
curred so far as transmission and dis-
tribution of power is concerned. Every
year we are incurring a loss of Rs. 160
crores in transmission and distribution
of power. Looking to the international
standard, the loss in this regard is 16%
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in India whereas it is 7.5% in U.S.A.,
7.95% in Britain and it is 9.9% in
Japan and 7.07% in Soviet Union. Why
should we not make an attempt to
reduce the loss and save Rs. 100 crores
which we can make use of for electri-
fication of 5 lakhs villages by 1973-74.
For construction of the projects about
5,000 machineries are there. Out of
these 5,000, 2,000 are out of order.
Because of this you are unable to com-
plete the projects in time. In another
two to four years, the cost is likely to
increase at the rate of 15 to 209 every
year. For example, in Orissa the cost
Dalta Canal has gone up from Rs. 14
crores to Rs. 64 crores and by 1974, it
will go up to Rs. 100 crores. 1 hope
the Government will take a serious note
of these things and see that something
is done in this regard. 1 would like to
urge upon the hon. Minister to pay
a visit to the drought affected areas of
my Constituency in Orissa. 1 would
request the hon. Minister and his
Deputy Minister to visit our areas and
see how young men are building small
irrigation dams  through  voluntary
efforts.  They are constructing minor
irrigation works. There is vast possi-
bility of taking up lift irrigation scheme
in Mahanadi, in Gauia in River Dahuka,
Malaguni, Hada and other rivers in my
area. Water is simply wasted and 1
hope that the hon. Minister will take
note of this and try to see that all these
suggestions made by me are taken into
consideration.

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : Sir,
I am very happy to note that a large
number of hon. Members have taken
part in this debate and I am thankful
to them. They have really made very
valuable suggestions. I shall deal with
most of them. First I shall deal with
the irrigation sector and then I shall
pass on to the power sector. I shall try
to cover as many points raised by the
hon. Members as possible. But still 1
may omit one or two points because
so many friends have made so many
comments. One of the things with
which the hon. Members have been
very greatly concerned is this that we
have not been able to achieve as much
as we should have achieved in the mat-
ter of irrigation. In a way it is true.

At the time of our attaining indepen-
dence, we had under major, and medli‘le:l;:
irrigation sectors 24 m#]]ion acres and

we wanted to add another 46 million
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acres. And soR w% 9408an£tb ned 1!'1:5
rojects costing Rs. 1, crores. is
fvas] the situation. And we created addi-
tional irrigation of 24 million acres. It
is a strange statistical coincidence that
we have spent so far Rs. 1920 crores
practically. We have completely spent
that amount but we have achieved only
half the potential that we hoped to get.
we have added an additional twentyfour
million acres only. In other words,
the money that we have provided for
was hardly sufficient for 24 million
acres. The main reason for this is that
our projects stretch over a long period.
What we should have done is that we
should have allotted optimum funds to
these projects. This is what the Esti-
mates Committee of our House have
very correctly remarked in their report
dealing with the Gandak Project.
The result of this is that we have not
been able to have as much potential as
we would like to have created. This
requires some serious consideration.

One of the points made by Shri Naidu
is that we should give accelerated assis-
tance for some of the projects, as we
have done in the past. This is for
projects in an advanced stage of con-
struction like Gandak, Rajasthan Canal
and so on. Actually, we have done
that. Year before last we gave Rs. 25
crores, last year we gave Rs. 15 crores.
We found that this money came in for
very good use in the last stages when
these projects begin to yield very much.
So what little extra assistance we give
would go a long way. I only hope it
will be possible for us to continue this
special accelerated assistance for some
of the projects which are in an advan-
ced stage.

Another point made by him concern-
ed the drought affected areas. There
must be special assistance for projects
like the Tungabhadra Canal, which
he mentioned, and the Rajasthan Canal.
As for the Tungabhadra Canal, it is true
it had been started many years back.
The area to be covered by it is one of
the worst drought-affected areas. We
have yet to spend Rs. 15 crores on the
low elevel cana] in Mysore and Rs. 15
crores on the high level one, both in
Mysore and Andhra. This money has
been provided by the respective States
in the Fourth Plan and we hope it will
be possible to complete these before the
end of the Fourth Plan.
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Coming to the Rajasthan Canal, as a
number of members have expressed
their views on this, I would like to go
into it in some detail. The Cana] was
intended for reclaiming nearly 30 lakh
acres of desert. It is a type of project
entirely different from others. In the
other types, we try to give water to
areas which are already cultivated. But
in the case of the Rajasthan Canal, it
is not like that; it is an entirely new
area. We have got to level the ground
and bring about a lot of transformation,
in fact to prepare the area by reclaiming
it and doing the other things mecessary
for cultivation.

‘What we have done is that in the
first stage, we have completed 70 miles
and we are p ing with work bet-
ween the 70th mile and the 120th mile ;
another 50 miles are being constructed.
To complete this first stage by the end
of this Plan is all right. But the point
made by Dr. Kamni Singh and Shri
Brij Raj Singh—Kotah is that unless
you take the second stage as well, that
is, by extending it by another 170 miles,
we will not be able to utilise the water
to reclaim the lands. Without that,
the Rajasthan State would unnecessarily
have to bear a lot of interest, a lot of
cost. This is all correct argument, there
is much in what they say. It is in the
best national interest that we should try
to complete the second stage also.

But with regard to that, the only
point, again, is that we have limited
funds, within which we have to accom-
modate it. If that is possible, we can
do that We in the Ministry are try-
ing to see that this is also taken up
and completed before the end of this
Plan. Or at least within one or
to years of the mext Plan. For this,
I am having some discussioms. It
looks as if it may be possible for us
to find some money from that set apart
for rura] works, about Rs. 100 crores
for the whole country. This is meant
for drought areas. Instead of giving it
for road construction and so on, it is
suggested that it can be spent on the
extension of the Canal. Very likely we
will be able to do that in which case
it will be possible for us to take the
Canal to the second stage also. If we
are able to do the first and second
stage by the end of this Plan or one or
two years after that, we would have
done a very commendable job,

APRIL, 9, 1970

Irrigation & Powers) 260

Then Dr. Karni Singh complained
that in spite of releases under the Indus
treaty out of the country having stop-
ped, he is getting only 1200 cusecs in
the Gang Canal whereas he should have
got 2700 cusecs. He was quite correct.
In fact, he doubted wvery much my
original statement in this House, and
my colleague came to my rescue and
quoted what I said and proved it to be
correct, and he quoted figures from the
Secretary of the Punjab Government. I
always take as much precaution as possi-
ble in giving correct information to
the House. What he said is quite cor-
rect. He is gettintguonly 1200 cusecs,
while last year at this time it was 2700
cusecs. What is the reason? [ went
into it and I find that the rivers Ravi
and Beas have behaved peculiarly. Last
year there were 18,500 cusecs while
this year it is only 8,000 cusecs, it is
carrying less than half. If we had not
prevented water from going to Pakistan,
it would have been a very serious thing

in our area. Fortunately, the Indus
Treaty was over and we can utilise
every drop of water. I would aga.i.n

submit to the House that’ the salient
feature of this Indus Treaty closing is
that we are able to use completely the
river waters except for three months in
the flood season, July, August and
September. In those three months some
amount of water goes down the rivers,
but even there we are trying to catch
water to the extent our canals can
carry ; about 20,000 cusecs. The
excess water naturally goes down the
river, and the only way in which we
can catch this water is by the comple-
tion of the Pong Dam on the Beas and
of a dam on the Ravi. Of these two,
the Pong Dam is more important
because it has very big capacity, six
million acre feet. ‘Therefore, am
very anxious that the Rajasthan Canal
must be completed simultaneously with
the Pong Dam. It is only then we will
be able to use our Indus water com-
pletely, We have provided sufficient
money in the Fourth Plan for the Pong
Dam. Therefore, I would expect that
this Project would be completed on time,
before 1973-74.

Hon. Members referred to inter-State
disputes and some Members asked why
they are not referred to the Tribunal.
There are 20 inter-State rivers in this
country, 17 major ones and three
medium ones. The major ones have a
catchment area of more than 5000 sq.
miles, and the minor ones less than
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5000 sq. miles. Out of these 20, we
have had to refer to the Tribunal three
cases. We are trying to prevent the
reference of one more case to the Tri-
bunal. It is better that these problems
are settled by negotiations and mutual
agreements rather than by going to
the Tribunal.  Shri Lobo Prabhu was
saying that the Kaveri dispute must be
referred to the Tribunal but that is
exactly what the Mysore Government
does not want, though the Madras
Government wants it.  Therefore, we
are trying to settle these disputes as
much as possible through negotiations.
On the 17th April, we are meeting the
Chief Ministers of the three Southern
States, and I hope it will be possible
for us to achieve a sort of agreement so
that we need not go to the Tribunal.
The Tribuna] after all is a legal affair
and is not the best way of solving
these domestic problems.

The hon.
referred to the

Member from Tanjore
Grand Feeder Canal.
All over the world that is the latest
technique that is being adopted. For
instance, in England itself, which is a
small country, there is water in Wales,
no water in London and the southeast
area. Therefore, their whole attempt is
to get water, very little quantity of
course, from the west, Welsh area, to
the south of England. Similarly, in the
USSR rivers flowing north carry more
water than rivers flowing south. Volga
carries much less water. They want
more water in the south. Therefore
they have drawn up a plan, and I have
seen it when I went there. In the next
ten or fifteen years they are going to
take up projects by which they are
going to divert water from the north
right down to the south. We have to
tackle the problem like that in our
country. e only area where we have
got some surplus water, reliably good
surplus is in the Ganges at Patna. We
do not want to touch it above that.
After that place, there is no more use
for that water except for Farakka
barrage diversion. In monsoon we are
letting down a very large quantity, 150
million acre feet, to flow down to the
sea, and what we are trying to do is
to divert a small quantity, about 20
million acres feet, and pymp it up
and send it down 78 degrees longi-
tude which runs right across the middle
of India and take it to Narmada and
Tapti and then right down to thé
south, It is an integrating scheme,
an excellent scheme, and then only

CHAITRA 19, 1892 (SAKA)

Irrigation & Power) 262

we shall nit hear the kind ef dis-
cerdant notes involving accusations of
one against the other, as we found in
these discussions. It is a very good
scheme. The only thing is that it has
got to be studied first : how far we can
do it. The hon. Member from Tanjore
said : why do we not start with Krishna
and Godavari. It is quite correct ; that
is going to be done. But if I say that
you are going to take water, immediately
there will be a lot of quarrel because

they say water is not sufficient for
them, Therefore, you must draw
up a complete scheme. The whole

scheme must be sanctioned in one stage.
In Krishna a thousand TMC of water
goes to the sea; in Godavari it is two
thousand TMC.; Narmada completely
goes to the sea; in Godavari it is two
process these things it will take 2-3
decades. In fact we need not pump
all the water from the Ganga at all. But
we must draw up a scheme and the
whole scheme must be sanctioned so
that there may be no question or doubt
anywhere. In reality, it is not neces-
sary to pump the Ganga water for a
considerable time. But we must have
the whole scheme planned out and then
only it will be possible for us to be able
to make progress of that scheme.

Shri Kedaria and Shri Amin referred
to Dharoi project in Gujarat., It is a
valuable project which will improve
irrigation and supply water to Ahmeda-
bad city. This is one of the inter-State
projects involving Rajasthan and Guja-
rat. We had discussions with ministers
of both States and we have drawn up
some proposals and they are under
consideration. As soon as it is agreed
to, it will be started. Shri Amin asked :
why do you not start with tube wells in
North Gujarat if you are going to delay
the projects like this ?

Of course it is the correct thing to
do. But after all, Dharoi is not a
big scheme. In North Gujarat there
is very little water. So, supplemental
sources of water have to be found
out. Dharoi is not going to solve the
problem in MNorth Gujarat ; it is going
to irrigate a lakh or 80,000 acres. There
is such a large area left out that it is
necessary to dig tube wells, I think
the Gujarat Government is already en-
gaged in this work and I shall draw
their attention again to the necessity of
tziking over underground water schemes
also.
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The hon. Member Braj Raj Singh
referred to the Chamba] project and
said that there was  water-logging,
chocking of canals and so on. He is
correct in that. Only the areas are not
as much as he mentioned; it is not
three lakhs; it is about forty thousand
acres. We find that there is some
waterlogging, due to absence of drains.
So, we sanctioned some pilot projects,
and they were done, and water-logging
was cured in those areas. A further
scheme has been drawn up for the whole
area for the construction of drainage
schemes at a cost of Rs. 10 crores, and
that has to be done. It is possible for
us to completely prevent that area from
getting water-logged. The main diffi-
culty in Chambal is this. It is true that
right bank of the Chambal canal is not
carrying as much water as was intended.
There are some defects. There, I am
sorry about it. It is not only Rajasthan
but Madhya Pradesh which suffers
more from it. Therefore, that is one
of the things which I am concerned
about. I have appointed a Committee,
with very senior engineers, to look into
this and that is engaging our attention
at the moment.

The hon. Member, Shri Brij Raj
Singh—Kotah, mentioned the Bhim-
sagar project, a small one. Some work

was done on it up to 1961 and then it
was left over; it irrigates about 12,000
acres. There are, like that, a lot of
schemes which are left over all over
the country, and we have to pick them
up. Since he told me, I am referring
to this. I contacted the Rajasthan Gov-
emment and I think they are going to
take it up and finish it in the course of
the Plan period.

SHRI S. KUNDU (Balasore) : You
have covered one-third. You have to
cover yet two-thirds.

DR. K. L. RAO: Since the hon.
Member has mentioned it, I would like
to point out that the general picture is,
out of 390 million acres that we are
cultivating in this country, we are irri-
gating at the moment 95 million acres.
It is really wvery creditable for us
because it has come up to 95 million
acres now, adding since Independence
40 million acres ; it is a creditable one.
Still, it is not adequate. 95 million
acres would mean about one-fourth,
and, still we have to go a long way.
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We are half-way. We have to get at
least another half-way before we can
claim that we have developed our irri-
gation potential.

The hon. Member, Shri Laskar, has
mentioned about the Brahmaputra
Flood Control Board, and he asked
what has Happened to this. He is en-
titled to get an answer, because we have
been silent for sometime now. Four
months back, the Prime Minister had
announced it. What happened is this.
For that project, the Brahmaputra
Flood Control, the amount of money
that we expected to spend is about
Rs. 30 crores, and that money was not
available in the State Plan. Therefore,
special assistance has been given ; so far
as money is concerned, it has been
given : Rs. 25 crores plus Rs. 3% crores,
The Government of India purchased
very big dredgers and will give them to
Assam free of cost. But the main
difficulty that arose was that the Assam
Government wanted the additional
amount to be given as 90 per cent grant
and 10 per cent loan, just as for the
Assam hill areas. Well, theoretically, I
have my sympathies with them, because
I know what is meant by the Brahma-
putra erosion. We have now started
the protection of Dhubri about which
several hon. Members were writing.
After a lot of correspondence, we have
started a few days back. Similarly
we have at number of places where
we are trying to protect. We can-
not say whether these would be perman-
ent works like the Bhakra dam. Whether
it should be dealt with in this manner
loan and grant, is a matter of argument.
Now that they have asked us, we have
been making some attempts to see
whether we can get what Assam
wanted. Meanwhile we were losing
time. I therefore suggested to the
hon. Chief Minister of Assam, and I
gave him a scheme how to proceed
further. My suggestion was this; we
wanted to form a Flood Control Com-
mission, consisting of the Ministers con-
cerned, and the Board consisting of
engineers. I gave him a complete
scheme. T wanted their approval before
starting the work. I am expecting a
reply from him. As soon as we get it,
we will be able to start the work. We
have fairly a good amount of money.
I wanted Rs. 6 crores to Rs. 8 crores
a year and we have it. Now we should
tackle the flood control problem with
vigour. We try to do.
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Mr. Laskar spoke about the Barak
project. It is a very delicate affair. He
said, why did you not look into these
things earlier ? If you look into these
things earlier, you will not be able to
start it at all. Therefore, it is much
better not to look into these things
earlier and try to solve them as they

come. It will be indeed a very good
project in the sense that it will
serve to keep of flood peaks and

prevent inundation and trouble to Sil-
char and lower down it will be bene-
ficial even to Pakistan. The project has
been worked out in complete detail,
but unfortunately it has some submer-
sion problems in Manipur. Unfortu-
nately, in Manipur there is no repre-
sentative Government. The Lt. Gover-
nor is in charge. I have requested him
to have a joint inspection with the
Minister of Assam and after that joint
inspection is over, we will have a dis-
cussion. We are trying to do our best
in this matter. In these matters, one
has to be very careful. Hon. Members
from H. P. will tell you how much
trouble we are having with regard to the
Pong Dam. After spending so many
crores, we are finding it very difficult to
proceed further.

Mr. Madhukar was mentioning about
Gandak project. 1 am very glad hon.
members are taking interest in these
problems, because Gandak is one of our
very good projects. It gives irrigation
to nearly 3% million acres in UP and
flood-free areas of Bihar. There are
lots of areas in Bihar which are subject
to floods. But this particular area—
Saran district, Tirhut canal and other
areas are free flood and therefore irri-
gation will bring immense benefit to
those areas. e have made full provi-
sion in the fourth plan for the comple-
tion of this project.

st wo fRo wuwt : wyaT faar Ml
7A@ eE # aer fanm & o
dterar T & ?

DR. K. L. RAO : He need not worry
about the Gandak project. It is com-
pletely under control and some addi-
tional assistance was given last year.
There is a full provision of Rs. 70 crores
in the fourth plan. That is sufficient
for completing the project. I am pretty
certain that that project will be comple-
ted in the next tﬁrcc or four years.
Sooner the better.
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Mr. Esthose mentioned about Kutta-
nad Tannirmukkam. Hon. members
have got a very correct way of pressing
on the weak points.

ﬂtoﬁo!ﬂﬂ:qﬁﬂﬁﬁ'fﬁ'{
FaxH oo e §w w@wE?

DR. K. L. RAO : The Western Kosi
Canal is a ﬂil";:ljtcl intended for irriga-
tion of 7 lakhs acres, taking from the
Hanuman Nagar Barrage. It has been
agreed to much earlier, in 1965 itself.
Unfortunately, the first 22 miles pass
through Nepal territory and we have to
get His Majesty the King's permission
for this. We have satisfied them about
every criterion they wanted. We are
expecting the sanction for this, but so
far it has not come. In the absence of
that, it has not been possible to start
this project. But we have been thinking
one or two alternatives. One alterna-
tive would be to conmstruct a barrage at
Dagmara and take off the canal. The
only trouble in the case of Dagmara is
that we will lose half the command ;
out of 7 lakhs we will lose 3% lakhs
and the cost of the Dagmara project is
Rs. 25 crores. So the cost of the pro-
ject becomes very heavy. But when one
is forced to do it, one has probably to
take it up.

The other alternative that we have
been thinking of is, fortunately, North
Bihar has got excellent underground
water. It is very near the hill and the

und water level is very much higher.
n fact, we expect waterlogging problem
there and one of the steéas by which
waterlogging can be solved is g‘y pump-
ing the water out. The pumped out
water can be used for irrigation. In
fact, we have got some scheme already
drawn up, a pilot scheme for 50,000
acres in Madhubani area. Even if we
could construct the West Kosi Canal,
the tube-well area, located at the end
will enable reducing the length of the
canal. It is under consideration and
we are having discussion and so on.

Shri Esthose referred to Thannir-
mukham. I must accept that this project
going on for a very long time, the con-
struction of the Thannirmukham regula-
tor. Actually, the State Government
should have given a punch to it because
a large amount of money is not invol-
ved, only Rs. 2 crores or 3 crores. You
may say that the Centre must take
interest in it. I Thave visited that
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project, but it is there. The fact is that
this project requires very concentrated
attention and we shall do that.

Then I come to sea erosion which
is a4 very serious problems in Kerala. ...

(Interruptions)

MR. CHAIRMAN : I would request
hon. Members not to disturb the hon.
Minister. Let him complete his sub-
mission. Afterwards, if necessary, hon.
Members can ask for some clarifications.

DR. K. L. RAO: It is quite true
that we have got a long length of sea
shore and sea erosion is a serious
problem. Kerala is subjected to the
most severe sea erosion and quite a
lot of property is damaged and lost
because of that, Therefore, it is in our
best national interests that we do protect
our land, as far as possible. At the
moment we have got 200 miles of coast-
line. We have done protection for
about 40 miles. There is quite a large
area yet to be attended to. We have
provided Rs. 5 crores for this purpose
in the Fourth Plan and I hope that
further assistance would come in to ex-
pedite this project,

Shri Nitiraj Singh Chaudhary has
made a very critical speech. It was al-
most a thunderstorm or hailstorm of ab-
uses. It does not matter. As a Minister
I have got to get all those abuses. But
the very unfortunate part is this. In
his speech 1 was trying to see at least
one statement which would be correct ;
unfortunately, everyone of his statements
is incorrect. For example, he was try-
ing to compare Andhra Pradesh with
Madhya Pradesh, which he should not
have done. Andhra Pradesh has got the
least amount of power. Assam and
Andhra Pradesh are at the bottom.
Madhya Pradesh today has got 772
megawatt as against 625 megawatt of
Andhra Pradesh. Qut of this 772 mega-
watt Madhya Pradesh has a surplus of
200 megawatt and we do not know what
to do. with this.

AN HON. MEMBER : Because there
are no transmission lines.

DR. K. L. RAO : The hon. Member
was talking of generation. He quoted
figures to show that the installed capa-
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city of Madhya Pradesh was much less
than that of Andhra Pradesh. Then he
talked about the per capita consump-
tion. The per capita consumption of
Andhra is 47 KWH today and that of
Madhya Pradesh is 51 KWH.

Similarly, he has very wonderfully
read out some entirely incorrect state-
ment ; he has manipulated the whole
thing. Central assistance is not given by
the Ministry of Irrigation and Power.
Central assistance is always given by
the Planning Commission. 1 cannot
touch even one rupee in these things. If

I can touch it, I will put the whole
money in Rajasthan Canal. I will put
it in some of the most important
national projects.

SHRI ONKARLAL BOHRA (Chit-
torgarh) : Rajasthan Canal mus; be

taken over by the Central Government.

SHRI G. S. MISHRA : Rajasthan
Canal must be given the priority but do
not let down Madhya Pradesh and alse
Maharashtra.

DR. K. L. RAO: The hon. Member
has added some figures which are not
of the same nature and then said that
no assistance has been given for river
valley irrigation projects in Madhya
Pradesh. Central assistance is fixed as
a whole plan. If there is a big project,
naturally that State will spend more on
it. He has not read the figures for
Bihar and U.P. Where there are
major irrigation projects, that State will
have a higher figure.

I cannot understand why Shri Nitiraj
Singh Chaudhary is angry with me. [
had no occasion to make him angry., I
can understand if he is angry because
Madhya Pradesh has not been develop-
ed well. I quite agree with him.
Madhya Pradesh is one of our very
large States in the country. It has vast
and immense potential and beautiful
rivers but it has not been developed. It
has not been developed because the
State has not attached importance to
it, whereas the other areas have gone
on and developed themselves by putting
in more money of their own in addition
to whatever assistance has been given
to them.

. SHRI A. S, SAIGAL (Bilaspur) : Is
it the fault of the Madhya Pradesh
l(:'iovemment? I ask a straight ques-
ion.
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DR. K. L. RAO : What is done is
that the Government of India gives a
certain amount of money to a State
based on a certain formula on the basis
of population, per capita income, etc.
That money is divided between the vari-
ous sectors according to the State's
wishes. The money is not given by the
Ministry of Irrigation, Ministry of Food
and so on. The money is given to each
State on the basis of that formula,

SHRI G. S. MISHRA : Will Madhya
Pradesh remain backward for ever?

DR. K. L. RAO: The charge that
the hon. Member, Shri Nitiraj Singh
Chaudhary, has made is not really justi-
fied. But it will be my privilege to be
of any use to Madhya Pradesh and to
see that it is developed because it has
to come up.

SHRI G. S. MISHRA : It
our privilege if you will be of
use {0 us.

SHRI RANDHIR SINGH (Rohtak) :
Nobody can raise a finger against you
but give us water.

will be
some

DR. K. L. RAO : The hon. Member,
Shri Chandrika Prasad, mentioned
about the Sarju Project. I do not know
how many hon. Members know about
this project. It is a national project
of the greatest importance. There is
one river called Ghagra in Uttar
Pradesh. Ghagra is the biggest river,
much bigger than the Ganga. We
have not made use of it all these years.
It is only our ancients who knew its
importance. They built the great city
of Ayodhya on its banks. We have not
realised why Ayodhya was situated on
its banks. It is because it is the big-
gest river in the country with the largest
amount of water flowing during mid-
summer. But we have not made use
of it. About two years back we sanc-
tioned the Sarju Project. It will com-
pletely change Uttar Pradesh when it
is completed.

SHRI SHEO NARAIN (Basti) :
When are you going to control it ?

DR. K. L. RAO : The project—two
barrages and canal—has been started.
I have taken up with the WUP Chief
Minister that he should allot more
money for the project. They have
allotted a certain amount of money.
But I have told them to allot more
‘money and see that this project is com-
pleted as early as possible in the next
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4 or 5 years. It is a question of money
all the time. I submit it will be a great
proud day for India if Sarju project is
completed as early as possible.

Then, my hon. friend, Shri Kasture,
was mentioning about the clearance of
projects in Maharashtra. He mention-
ed that Upper Tapi project has not been
sanctioned. That has been sanctioned.
The hon. Members must know these
things. If they write to me, I will give
information to them. The Upper Tapi
project has been sanctioned, Then,
Upper Wardha project and Upper Pen-
ganga project have ben technically
cleared. All these projects have been
cleared technically. = They are all in
the Planning Commission. In Maha-
rashtra a number of projects have
sanctioned and the amount of money
that has to be spent for the projects
is to the tune of Rs. 250 crores. Out
of this, the Plan provision is about
Rs. 120 crores, that is, there are already
projects which will take two Plan
periods.

Every State has sent projects totalling
nearly Rs. 1000 crores. They are in
the C.W.P.C. awaiting sanction. The
whole country is ablaze with the deter-

mination to develop the irrigation
projects in the country, That is one
of the signs of progress. The only

trouble, unfortunately, is that the Plan-
ning Commission has set a rule that no
project will be sanctioned unless it has
got resources attached to it. Therefore,
in the absence of resources, they are
holding back these projects. I want to
submit to my friends from Maharashtra
that there is no use getting sanction
alone. All these projects must be con-
structed and implemented. Then alone
they will be of use. Take, for example,

Warna project in Maharashtra, It was
sanctioned in January, 1966 and not a
stone has been thrown in that. Many

projects have not been started. It is not
their fault. It is because they do not
have sufficient amount of money in
the State Plan. The State Plan comes
in the way. What I would like to sub-
mit is that if any hon. Member has
got any doubt or anything like that,
they can freely write to me and I will
explain it to him.

SHRI DEORAQ PATIL (Yeotmal) :
The Maharashtra Government has a
doubt that the Central Government is
not doing justice.
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DR. K. L. RAO : Then, the hon.
szmbrg. Shri N. P. Ya:;v hr:ent.iuned
about Bagmati project and that j
has been sanctioned. The only E;t:.liﬁch:
is that Bihar is having so many irri-
gation projects. They have woken up
rather late in the day. They have so
many projects that they cannot find
money for all these projects. Where-
from are they to find money for these
projects 7 There is Kosi project—Rs. 80
crores ; Gandak project—150 crores
and Bagmati—Rs. 5-6 crores. Then, all
these are in north Bihar. There is
south Bihar which is completely dry of
water. There are too many projects
in the State. Naturally, there is a cer-
tain amount of lagging behind.

SHRI M. N, NAGHNOOR
gaum) : We are trying to get
tance in the form of loans from the
World Bank and the International
Monetary Fund. What about that ?

(Bel-
assis-

DR. K. L. RAO: Unfortunately,
there is a misunderstanding that as soon
as the World Bank gives a loan, that
will be passed on to the project. What-
ever assistance in the form of loan is

iven by other agencies is taken over

y the Government of India. The
Planning Commission takes in its bag.
We will be very happy if the World
Bank examines Upper Krishna Project,
a very big project, and sanctions Rs.
100 crores and says that it is for this
project. But the money does not go
there. The money goes in the coffars
of the Central Government,

About Kandana project in Gujarat,
they have sanctioned 36 million dollars
as a loan. But not a single pie will
go to Gujarat. 1 cannot very plain.
Otherwise, the States will not cooperate
with us.

Then, Shri Lobo Prabhu mentioned
about some small projects, about South
Canara and all that. It is quite correct
he has written to me often about it.
The only trouble is that small projects
are really to be sanctioned by the
States. There are more controversies
in the States about the projects than
at the Centre. The Centre is much
more harmonious. I would tell Shri
Lobo Prabhu that I will try to do my
best and try to get through those small
projects.

My hon. friends, Shri Mudrika Sioha
said about North Koel project and he
was very angry. There is no need for
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him to angry. I agree that is a very
impoﬂa&? project, Sone system is
already suffering for want of water.
The high leve] canal, we are con-
structing and the Dhemba project
upstream which is wanted both by UP
and Madhya Pradesh is being examined,

Therefore, we must supplement the
water by constructing a dam on the
North Koel on the tributaries. . (Infer-

ruptions). Therefore, last week 1 was in
Patna, and 1 suggested to thp Ministers
there that they must take it in two
stages. First construct the dam and im-
pound the water and use if for existing
irrigation. Secondly, later on you can
add the canal system and you will be
able to irrigate ? lakhs of acres. That
is how we have got to proceed. The
firsy stage itself costs about Rs. 10
crores. If they can find Rs. 10 crores,
North Koyal will be very geod in fact.
In view of the very great importance of
the Sone system, 1 think it should be
possible.

Shri Kedaria complained about the
Ukai project being delayed. Anyway
there is no use going back. Ukai
project is one of the very big projects
in the country and it has a lot of en-
gineering difficulties also. I had the
honour of visiting it last month. It is
coming on very well and it is important
for us to store water next year.

Now I must submit that 1 actually
wanted to devote more time to power
generation. That is one of the subjects
on which I want to seek the support of
the House. Hon. Members have said
that the installed capacity in this
country is 154 million kilowatt hours
and that is utterly inadequate. It is
quite true. Actually, if this nation
wants to attain the take-off stage, it
must have what is ‘hcal]ad h300 units
per person. Against that we have got
to-day 80 units, That means that we
must increase the installed capacity by
three times. Therefore, it is a long wa
we are behind and we must try to reacl
that end as soon as possible.

The other subject on which hon. Shri
Maharaj Siogh Bharati and many hon,
Members have thrown very valuable
sugpgestions is the central generation.
There is no doubt that central genera-
tion is very essential in a big country
like ours. I think the stage is
coming on gradually. Once you sell
this idea, there will be more co-opera-
tion. Central generation means that the
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electricity will be generated by one cen-
tral organization and then given to the
various States for distribution,  That
means that there will be a uniform rate.
They will be able to use much bigger
size machines and we will be able to
achieve much more economy and inte-
grated operation becomes possible. An
all-India grid will become very effective
in case we have central generation. I
am very glad we have started central
generation this year with the sanction-
g of three projects—one is Salal
project in Jammu and Kashmir, the
other is Siul project in Himachal Pra-
desh and the third is Loktak Project in
Manipur. All these projects are going
to be completed. The power will be
distributed to all the neighbouring States.
It goes to fill in the energy requirements
of all the neighbouring States. There-
fore, it is a good thing that we have
made a good beginning in that direction.

About North Gujarat thermal station,
I won't enter into that controversy as
thermal station for North Gujarat is a
very controversial subject. All that I
can say is that one should not worry
about whether it is south or north. All
that you want is power and Gujarat
needs more power. It is one of the
States where power is used more
quickly.

Hon. Member, Mr. Amin, was men-
tioning that agriculturists are given elec-
tricity only in the night time between
8 p.m. and 5 am. I would like to men-
tion that this was there when the trans-
mission substation was not completed.
There was one substation there in
North Gujarat which was overloaded.
Therefore, loads were staggered. Now,
it has been overcome and there is no
restriction. For the night supply they
will charge a less rate, but there is no
restriction. Some farmers take electri-
city at night. That is all.

There are a large number of other
points which Hon. Members have raised.
I am very thankful to all of them.
Only I want to submit that in the case
of some Members, they have com-
plained very correctly that the voltage
is getting down and some special steps
must be taken and I have been thinking
of this problem. As we get more and
more of electricity developed we must
have more and more careful watch, and
I have been thinking now of consti-
tuting a Committee of Experts to go
round the various power stations and
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see to the preventive maintenance, what
type of precautionary measures should
be there, the training of the operator
etc., all these things they can go into
and see much ahead so that the break-
down of power stations is avoided.
At the moment I may submit that we
are not happy with the number of
breakdowns that are occurring, 1o
Barauni, for example, in Delhi itself,
D.V.C. and so, on and 1 want Eo see
that this is eliminated. 1 am going to
make this proposal to the airman
of the Electricity Boards and the res-
pective Ministers and with their concur-
rence 1 hope to set up this Committee.

There has been some delay in regard
to the power stations coming up, may
be, due to so many reasons. So,
want to eliminate these delays by attack-
ing it this way, by making Members of
the Central Water and Power Commis-
sion responsible for a group of Power
Stations—one man responsible for that
group of Power Stations—so that there
will be no delay because of foreign ex-
change difficulty or any other because
everything will be looked .into by this
officer.

1 was submitting elsewhere that as
rural electrification is expanding there is
more and more increasing necessity for
some service units. There must
some squad which must look after the
repairs of motors or pumps and so on.
There must be a standard rate for the
repairs. Otherwise one fellow will be
charging Rs. 30 or Rs. 40 where only
Rs, 3 or Rs, 4 is necessary. So I am
thinking of this and I am trying to
organise with the concurrence of the
State Electricity Boards some sort of
flying squad.

1 am very sorry 1 have taken more of
the time of the hon’ble House. I want
to submit, whenever the Demands come
up before the House, I feel very happy,
because I am getting the support of the
House and I only feel ashamed that I
have not been able to attend to all the

Hon. Members so much as [ should
have done.
I will say that the officials of the

Ministry of Irrigation and Power, the
Secretary, and Chairman and Mem-
bers of the Central Water and Power
Commission have done very difficult
work this year and I must also say, I
feelkvenf happy to speak well of their
work.
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Now, I want to submit this, that in
these sectors of Irrigation and Power,
unless we have development on a large
scale we cannot build the nation strong.
The most important development must
be in respect of these two sectors. It
is only then that we can make the
nation strong. Then only we will be
able to achieve the raising of the living
standards of the people of our country.
Thank you.

SOME HON. MEMEBRS rose—

MR. CHAIRMAN : Order please.
Will !;on. Members please resume their
scats

SHRI RANDHIR SINGH: What
about the hard work done by the mil-
lions and millions of kisans? You are
not talking about the peasants, you are
talking about the officers.

SHRI S. KUNDU : When you ask
everybody to resume his seat, it does
not mean you ask him to get up.

MR. CHAIRMAN : No, that is not
proper. Now, it is true that I said in
the beginning that some Members may
ask questions, in the end. But I cannot
have another round of a discussion, in
the name of asking questions. There
was one Member—Shri Y. P. Mandal
whose name was in the list given to me
and }}e could not be accommodated. I
promised him to allow a question. So,
Shri Y. P. Mandal may ask a question.

The question should be straight and
specific.

SHRI YAMUNA PRASAD MAN-
DAL (Samastipur) : In the proposed
Western Kosi Canal betweer 1866 and
1970 there have been forty devastatin
floods and five devastating droughts ang
five famines. In order to be realieved
from this menace I would request the
hon. Minister to give us an alternative
plan for a network of tubewells as
this Darbhanga District is an area (like
Rayalaseema) with a population of
1.5 crores. The House should also
know that the per capita income comes
to Rs. 93 annually. This being so,
this regional imbalance must be wip-
ed out wﬂlccmlely. Otherwise this
will create di ties. I would like the
hon. Minister to take up Dagmara
Barrage on the Kosi. We are glad to
note that he has taken a lot of pains
to study this area and he has even
?npec! out or controlled the Kosi floods
in this region. My next request is for
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taking up rural electrification

programme.

MR. CHAIRMAN : The hon. Mem-
ber should now resume his seat. In the
name of questions he is making a
speech. 1 cannot allow the speeches
being made in the House at this stage.
I am sorry to say so. The hon. Minis-
ter has taken pains to refer to all the
schemes that were referred to by the
hon. Members in their speeches. [ do
not know what further information the
hon. Member would like to elicit from
him.  (Interruption). The Members
should also help the Chair to find out
how it could accommodate such a large
number of Members.

SHRI RANDHIR SINGH : Please
allow us to put one question to the hon.

Minister  specially with rgeard to
peasantry.

MR. CHAIRMAN : No please. If I
allow you to ask one question then

there is no end to it. Please excuse me.
Many hon. Members have moved cut
motions and the Ministry is taking note
of them. The other points may be
communicated to the Minister later on.
There will be many other occasions
when the issues can be taken up. Since
there are so many Members now trving
to get up I am sorry I cannot oblige
one Member and not allow others.

SHRI A. S. SAIGAL: Sir, I was
not allowed to speak., But at least
a_lloi;' me to put a question. (Inferrup-
tion).

SHRI S. KANDAPPAN (Mettur) :
You may put all the cut motions to the
vole of the House.

MR. CHAIRMAN: If I am told
earlier I could have done something

about it. How can I allow one Member
to put questions and not allow the
others ?

SHRI S. KUNDU: You can give
one minute to everybody.

18 hrs.

MR. CHAIRMAN : We have already
exceeded the time by something like 2
hours. So many hon. members have
been waiting for two hours to take part
in the next debate. There should be
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some procedure about these things.
Members will kindly excuse me. If I
allow Shri Saigal, I will have to allow
others too.

SHRI A. S. SAIGAL : Some criteria
should be evolved. Our names were
there. You should give us a chance.

MR. CHAIRMAN : His name was
not in the list.

SHRI A. S. SAIGAL : The Parlia-
mentary Affairs Minister 1s at fault for
that.

MR. CHAIRMAN : Shall I put all
the cut motions together ?

SHRI SHIVA CHANDRA JHA
(Madhubani) : No. 30 may be put
separately.

SHRI B. K. DASCHOWDHURY : I
do not want to put a question. But let
the hon. Minister say a few words.

MR. CHAIRMAN : About?

SHRI B. K. DASCHOWDHURY :
He made a visit last September. . .

MR. CHAIRMAN : Order, order.
The question is :

“That the demand under the head
‘Ministry of Irrigation and Power' be
reduced to Re. 1", [Failure to expedite
the excavation of the Western Kosi
Canal (30)].

The Lok Sabha divided :.
Division No. 23

AYES
Chandra Shekhar Singh, Shri
Jha, Shri Bhogendra
Jha, Shri Shiva Chandra
Kapoor, Shri Lakhan Laj
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Kundu, Shri S.
Ray, Shri Rabi

NOES
Achal Singh, Shri
Ahmed, Shri F. A.
Azad, Shri Bhagwat Jha
Bajpai, Shri Vidya Dhar
Barua, Shri R.
Besra, Shri S. C.
Bhagat, Shri B. R,

18.04 hrs.
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Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bohra, Shri Onkarlal

Burman, Shri Kirit Bikram Deb

Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chavan, Shri D. R,
Chavan, Shri Y. B.
Choudhury, Shri J. K.
Damani, Shri S. R.
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Dinesh Singh, Shri
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gandhi, Shrimati Indira
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri P, K.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjivan Ram, Shri
Jamir, Shri S. C.
Kamble, Shri

Kamala Kumari, Kumari
Karan Singh, Dr.
Kasture, Shri A. S.
Kavade, Shri B. R.
Kesri, Shri Sitaram
Khadilkar, Shri

Khan, Shri M. A.
Kotoki, Shri Liladhar
Kureel, Shri B. N.
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.
Laxmi Bai, Shrimati
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mabharaj Singh, Shri
Mahida, Shri Narendra Singh
Mahishi, Dr, Sarojini
Mandal, Shri Yamuna Prasad
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Melkote, Dr.

Mishra, Shri G. S
Oraon, Shri Kartik
Pahadia, Shri Jasann_ath
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Parthasarathy, Shri

Patil, Shri Deorao
Prasad, Shri Y. A.
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Ram, Shri T.

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Singh, Shri

Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri J. Ramapathi
Rao, Dr. V. K. R. V.
Reddi, Shri G. S.
Rohatgi, Shrimati Sushila
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S.

Sanghi, Shri N. K.
Sankata Prasad, Dr.
Sayeed, Shri P. M.

Sen, Shri Dwaipayan
Shambhu Nath, Shri
Shankaranand, Shri B.
Shastri, Shri Sheopujan
Sher Singh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Siddheshwar Prasad, Shri
Singh, Shri D. V.

Sinha, Shri Satya Narayan
Snatak, Shri Nar Deo
Sudarsanam, Shri M.
Sundar Lal, Shri J.
Suryanarayana, Shri K.
Swaran Singh, Shri
Tarodekar, Shri V. B.
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Venkateswamy, Shri G.
Virbhadra Singh , Shri
Yadab, Shri N. P.

Yadav, Shri Chandra Jeet

MR. CHAIRMAN : The résuli* of
the division is :

Ayes : 8; Noes: 106
The motion was negatived.

MR. CHAIRMAN : I put ali the
other cut motions to the House.

All the cut motions were put and
negatived.

MR. CHAIRMAN : The question is :

“That the respective sums not ex-
ceeding the amounts shown in the
fourth column of the order paper, be
granted to the President, to complete
the sums necessary to defray the
charges that will come in course of
payment during the year erding the
31st day of March, 1971, in respect
of the heads of demands entered in
the second column thereof against
Demands Nos. 64 to 66, 125 and 126
relating to the Ministry of Irrigation
and Power.”

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the Lok Sabha
are reproduced below.—Ed.]

DEMAND NO. 64—MINISTRY OF IRRIGA-
TION AND POWER

“That a sum not exceeding
Rs. 37,39,000 be granted to the Presi-
dent to complere the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1971, in
respect of ‘Ministry of Irrigation and
Power’.

DEMAND NO. 65—MULTIPURPOSE RIVER
SCHEMES

“That a sum not exceedin
Rs, 2,65,56,000 be granted to the Presi-
dent ro complete the sum necessary to
defray the charges which will come in

*Shri Swami Brahmanandji also voted for NOES.
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course of payment during the year end-
ing the SII:l‘Mnch. 1971. in respect of
‘Multipurpose River Schemes

DEMANDS No. 66—OTHER REVENUE .EX-
PENDITURE OF THE MINISTRY OF IRRIGA-
TION AND POWER

“That a sum not exceeding
Rs. 8,49,88,000 be ted to the Presi-
dent to complete the sum necessary 1o
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1971, in
respect of ‘Other Revenue _Expenduure
of the Ministry of Irrigation and
Power'.” -

DEMAND NO. 125—CAPITAL OUTLAY ON
MULTIPURPOSE RIVER SCHEMES

“That a sum 0ot exceeding
Rs. 16,71,43,000 be granted to the
President 1o complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Capital Outlay on Multi-

purpose River Schemes’.

DEMAND NO. 126—OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF IRRIGATION

AND POWER
“That a sum not exceeding
Rs. 21,27,25,000 be anted to the

President to~complete the sum necessary
to defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1971, in res-
pect of ‘Other Capital Outlay of the

Ministry of Irrigation and Power".

18.07 hurs.
MINISTRY OF FOREIGN TRADE

MR. CHAIRMAN : The House will
now take up discussion and voting on
Demand Nos. 34 to 36 and 117 relating
to the Ministry of Foreign Trade for
which 4 hours have been allotted

Hon. Members present in the House
who are desirous of moving their cut
motions may send slips to the Table
within 5 minutes indicating the serial
numbers of the cut motions they would
like to move.
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DEMAND NO. 34—MINISTRY OF FOREIGN
TRADE

MR. CHAIRMAN : Motion moved :

That a sum not exceeding Rs.
44,17,000 be granted to the President to
complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1971 in respect of
Ministry of Foreign Trade.

DEMAND NO. 35—FOREIGN TRADE

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 70,65,55,000 be granted 1o the
President to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Foreign Trade'.”

DEMAND NO. 36—OTHER REVENUE EX-
PENDITURE OF THE MINISTRY OF
FOREIGN TRADE

MR. CHAIRMAN : Motion moved :

©

‘That a sum not exceeding
Rs. _6.39,70.000 be granted to the
President 1o complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Foreign Trade'.”

DEMAND NO. 117—CAPITAL OUTLAY OF
THE MINISTRY OF FOREIGN TRADE

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 21,97,000 be granted to the
President to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971, in
respect of the ‘Capital Outlay of the
Ministry of Foreign Trade’.”

MR. CHAIRMAN : Hon'ble Mem-
ber may now move the cut Motions.

SHRI P. VISWAMBHARAN (Tri-
vandrum) : I beg to move :

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100."

[Failure to check the decline in the
export of coir and coir goods. (3)]
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[Shri P. Visvambharan]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Need to accept the Rs. 15 crore
scheme submitted by the Government of
Kerala for the development of Coir
Industry in that State as a Centrally
sponsored scheme. (4)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Need to reduce the licence fee for
retting of cocoanut husk. (5)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100,

[Need to introduce price comtrol for
green cocoanut husk. (6)]

“That the demand under the head
Mmtslry of Formgn Trade be reduced
by R

[Need to abolish export duty on coir
yarn. (7)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Need to introduce new export incen-
tive schemes for coir goods. (8)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[MNeed to introduce export incentive
sghemes for export of marine products.
N1

SHRI YASHWANT SINGH KUSH-
WAH (Bhind) : I beg to move :

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[In efficient working of the
of Foreign Trade. (11)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Insistence on not increasing trade
relations with Israel. (12)]

SHRI YASHPAL SINGH (Dehra
Dun) : I beg to move :

Ministry
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“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Failure to ban the export of skins of
cows, buffaloes and calves. (14)]

SHRI BENI SHANKER SHARMA
(Banka) : I beg to move :

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Need for directing our export trade
to developing African and other Asian
countries. (21)[

“That the demand under the head
Ministry of Fa-mgn Trade be reduced
by Rs. 100.”

[Need to stop the import of Cotton
from foreign countries. (22)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[{Need fofr abolition or substantial
reduction of export duty on Jute Carpet-
backings to enable it to compete with
l(’zah?')s]tan and the influx of synthetics.

“That the demand under the head
Ministry of Forelgn Trade be reduced
by Rs. 100.”

[Failure to modernise the Jute Mills
in West Bengal. (24)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Need for devising ways and means to
maintain the lead of our Jute industry
in the export market. (25)]

“That the demand under the head
Ministry of [Foreign Trade be reduced
by Rs. 100.”

[Failure to merge sick and weak cot-
tion mills with other mills to ensure full
production. (26)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100."

eed to abolish rt .
(2!!1‘;1 o a export duty on tea

“That the demand under the head
g{yxninw &; JForeign Trade be reduced
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[Failure to boost the export of Indian
handicraft and handloom products for

which there is a potential market in
foreign countries. (28)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Need to boost the export of silk
cloth, (29)]
That the demand under the head

Foreign Trade be reduced to Re. 1.

[Export of mica on Rupee payment

basis. (30)]

“That the demand under the head
Foreign Trade be reduced to Re. 1,

[Failure to reduce the import of cop-
per. (31)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Failure to increase the export of
tobacco specially of Andhra variety, the
stock whereof is accumulating. (32)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Need of stimulating and ecouraging
expori of engineering goods, specially to
undeveloped and developing countries.
(33)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Need to find more foreign markels
for our surplus sugar. (34)]

SHRI LAKHAN LAL KAPOOR
(Kishan ganj) : I beg to move :
“That the demand under the head

Ministry of Foreign Trade be reduced
to Re. 1.”

[Failure to increase export of jute,
tca, tobacco, marine products and
cashewnuts.  (35)]

“That the demand under the head
Ministry of Foreign Trade be reduced
to Re. 1.

[Failure to amalgamate various export
councils and export organisations into
one Board. (36))

10 -6 1.. 8.7
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“That the demand under the head
Ministry of Foreign Trade be reduced
to Re. 1.

[Failure to appoint a single Advisory
Committee to advise the various Corpo-
rations. (37)]

SHRI VASUDEVAN NAIR (Peer-
made) : I beg to move :

“That the demand under the head
Mi?{istr}r of Foreign Trade be reduced
to Re. 1.”

[Failure to energetically pursue the
policy of import substitution to save
valuable foreign exchange. (38)]

“That the demand under the head
Mlgsm}f of Foreign Trade be reduced
to Re. 1."

[Failure to taking any effective steps
against the evil practices of over invoic-
ing and under invoicing. (39)]

“That the demand under the head
Ml;lstlj; of Foreign Trade be reduced
to Re. 1.”

[Failure to really diversify trade fo
new areas from traditional areas. (40)]

“That the demand under the head
nglslrgif of Foreign Trade be reduced
to Re. 1.”

[Failure to develop better trade with
newly liberated Asian, African and
Latin American countries. (41)]

“That the Demand under the head
M:a:str:i' of Foreign Trade be reduced
to Re. 1.7

[Failure to cvolve a bold policy of
meeting the challenge of some of the
developed countrics by way of imposi-
tion of custom barriers and other dis-
criminatory practices. (42)]

“That the Demand under the head
MI!"I;:"II’}I' of Foreign Trade be reduced
to Re. 1.”

[Failure to implemeny the policy of
nationalisation of import export trade.
(43)]

SHRI OM PRAKASH TYAGI
(Moradabad) : I be g move :

“That the Demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100"
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[Shri Om Prakash Tyagi]

[Absence of control on goods import-
ed by S.T.C. (44)]

“That the Demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100."

[Failure to ban export of cow and
calf leather. (45)]

“That the Demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100."

[Indifference towards increasing trade
relations with Israel and Taiwan. (46)]

“That the Demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Failure to check extravagance of
S.T.C. officials. (47)]

“That the Demand under the head
Ministry of Forelgn Trade be reduced
by Rs. 100.”

[Failure to introduce Indian goods in
?outh American and African countries.
48)1

“That the Demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Failure to improve the quality of
Indian exportable products and popula-
rise them abroad. (49)]

“That the Demand under the head
Ministry of Forelgn Trade be reduced
by Rs. 100.”

[Absence of arrangement to advertise
al;g exhibit Indian products abroad.
(50)1

“That the Demand under the head
Ministry of Fore:gn Trade be reduced
by Rs. 100.

[Mistake of limiting India's

trade to USS.R. and a few
countries. (51)]

SHRI LAKHAN LAL KAPOOR : I
he to move :

“That the Demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

export
other

[Failure to promote exports expediti-
ously. (52)]
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“That the Demand under the head
Mlmstry of Foreign Trade be reduced
by Rs. 100.

[Failure to provide adequate facilities
for increased export production. (53)]

“That the Demand under the head
Mini: of Foreign Trade be reduced
by Rs. 100.”

[Need to re-vitalise the Export Promo-
tion Service. (54)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Slow and inefficient working of the
office of the Chief Controller of Im-
ports and Exports at New Delhi. (55)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100."

[Need to further bifurcate the Mini-
stry of Foreign Trade. (56)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Need to establish more Commodity
Boards. (57)]

SHRI VASUDEVAN NAIR : 1
to move :

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100."

beg

|[Need to reduce the freight rates for
manufactured coir goods. (58)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100."

|Need to overcome the discriminatory
custom barriers imposed by the coun-
tries of E.E.C. and UK. (59)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Need to offer more incentive to the
Sea Food industry to step up exports.
(60)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Need to abolish the export duty on
coir yarn and coir goods. (61)]
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“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Need to immediately implement the
decision regarding the scheme of cana-
lising import of raw cashew by some
Government agency. (62)]

“That the demand under the head
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Need to associate the Kerala Cashew
Development Corporation in the imgml
and distribution of raw cashew. (63)]

“That the demand under the head
Other Revenue Expenditure of the
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Need to fix a remunerative price for
Indian natural rubber on the basis of
the Tariff Commission Report. (64)]

“That the demand under the head
Other Revenue Expenditure of the
Ministry of Foreign Trade be reduced
by Rs. 100."

[Need to evolve a correct policy
regarding import of rubber. (65)]

“That the demand under the head
Other Revenue Expenditure of the
Ministry of Foreign Trade be reduced
by Rs. 100.”

[Neglect of tea gardens by the foreign
E]anls in spite of replantation incentives
y Tea Board. (66)]

“That the demand under the head
Other Revenue Expenditure of the
Ministry of Foreign Trade be reduced
by Rs. 100."

[Need to give financial help for the
implementation of the coir development
scheme proposed by the Kerala Govern-
ment. (67)]

MR. CHAIRMAN : The cut Motions
are also before the House.

SHRI KAMALNAYAN  BAJAJ
(Wardha) : The Government publicity
machinery has been used to give a rosy
picture of progress and quick decision
in foreign trade matters. While the
Foreign Trade Ministry’s performance
may be somewhat better than thar of
the other Ministries, delay is taking
place in taking decisions and implemen-
tation, and because of thar the results
are not achieved to the extent that
should have been possible.
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18.09 hrs.
[SHR1 PRAKASH VIR SHASTRI in the
Chair.]

For example, in regard to the scheme
of guarantee to cover Indian investment
abroad, the committee which was ap-
pointed submitted a unanimous report
in December, 1967. In the committee
there were representatives of the Gov-
emment and also of the E.C.G.C.
Though it is over two years now,
nothing has been heard about a decision
on this report. Such a delay in such an
important matter naturally has held up
many of the foreign collaborations or
Indian investment in foreign countries.

On the question of developing exports
and export capabilities the decision of
the Government on Dutta Committee
was announced on the 18th February
and it was hinted that export production
will be given preferential treatment.
On the 31st March, the import policy
was announced and it was said that the
policy and procedure are being evolved.
But nothing has been heard in this mat-
ter, and such delays naturally hold up
the export production, and those who
are exporting their goods do not know
what are the exact procedures or what
are the policies. So, delay in these
matters should not occur because it
costs us heavily.

About two years ago, the Govern-
ment had announced their intention that
a resolution on export policy would be
made just like the industrial policy
resolution which has been made. But
nothing has been done so far in the
last two years or so. These delays are
some of the things whereby neither the
decisions are made nor the time-factor
is taken into account, because of which
our exports are suffering.

The US AID has given monetary
assistance to us for making many studies.
The studies have been conducted and
their reports have been submitted to
the Ministry. Bup no decisions have
been taken, as far as I koow, on auy
of the recommendations or the findings
of such committees. What is the use
of studying these problems and spend-
ing money, even if it were foreign
money, given by friendly countries who
are assisting us by giving money ?
Even if it is their money, what is the
use of spending it if we are not taking
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[Shri Kamalnayan Bajaj)]

advantage of their findings after spend-
ing that money in our country, and
after the study team gives its report and
no action or decision is taken in these
matters ?

On the question of export duties, our
Government's policy is not very clear.
Generally, it should not be considered
as a source of revenue, because when
the export duties are levied it should
not be considered from the point of
view of revenue, because, if the com-
panies or the industries export more,
und supposing they make some profit,
then the companies will be tax on
those profits, and you will get revenue
otherwise. But if you levy export duty
on that, it hinders the export unneces-
sarily, and for that reason, the tempta-
tion for getting revenue from the export
duties should be completely avoided. 1
would grant that there are some raw
materials which we are exporting and
which are needed in our country.
There, if a protective export duty is
levied, then those essential raw materials
will be conserved in our country and it
will help us to produce more finished
goods, and those finished goods can be
utilised in our country and can also be
exported. To pgive protection to the
conservation of the raw materials in our
country if the export duty is levied; il
is understandable, but not on the export
of our goods because, then, we are not
in a position to compete with the inter-
national market as we ought to do.
Even if some profits are there, that
incentive should be there, because, after
all, 55 per ceny of the taxation of
Government is obtained from industrial
activities ; you get that. Whether you
get it as export duty or company tax,
it does not really matter very much.

Apart from that, when you tax the
companies, to some cxtent it may meet
the losses that vou may suffer because
You may not have put the export
duties, but the advantage will be, there
will be more employment and there
will be foreign exchange earnings and
there will be a reduction of costs on
our products, and consequently the
prices will alsp be reduced.

Let us compare our export figures, as
they have been mentioned, with the
world export figures. In 1961 our per-
centage in the total world exports was
1.2 per cent. In 1968, it has come
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down to 0.8 per cent. If it was 100 in
1961, in 1968 it was only 66. In 1961,
the total world exports were $1,80,000
million. In 1968 it was $2,12,800 mil-
lion. That means, the total increase in
the world exports in these years was
79.4 per cent. USA increased their
total exports by 64.8 per cent, West
Germany" by 95.3 per cent, Japan by
306.2 per cent, Hong Kong by 253.5
per cent, Korea by 1109.7 gc.r cent and
Libya by 8527 per cent. Of course, it
is a special case because they found
oil, which is not comparable. But our
exporls increased only by 26.3 per cent.
Our share in the total world exports has
been reduced from 1.2 to 0.5 per cent.
We are not increasing our exports (o
the extent we ought to do. On the other
hand, our exports are going down in
the context of the world picture.

In the financial year 1969-70 our
exports may go upto about Rs, 1420
crores as compared to Rs. 1360 crores
in 1968-69. This is not satisfactory. It
is only an increase of about 4 to 4.5
per cent. In many traditiona] products
like jute, tea and oilcake, there will be
a serious shortfall in export. If we
compare it with our performance in
1904-65, which was a reasonable year in
the pre-devaluation period, in the last
five years, our exporis cumulatively in-
creased only by 10 per cent. In 1964-
65 our exports were Rs. 1286 crores
at post devaluation rates, In 1969-70,
it is estimated that it might be Rs. 1420
crores. This works out to a simple rate
of increase of less than 2 per cent per
year.

SHRI S. R. DAMANI (Sholapur) :
Have you taken into account the reces-
sion and the failure of the monsoon ?

SHRI KAMALNAYAN BAJA] : But
recession does not extend to so many
\rrears, It should have picked up very
ast.

While our target has been 7 per cent
compound every year, we have achieved
only 2 per cent simple rate of expan-
sion.

Before our independence and afier
our beloved leader like Jawaharlal
Nehru and others felt for the indepen-
dence and political freedom of many
suppressed an dependent countries.
But thereafter that policy has not been
pursued vigorously by our government.
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We should give assistance for the econo-
mic development of those countries
which are under-developed or which
are trying to develop and which have
not reached the stage which we have
reached. Fortunately for us, we have
got a lead in economic development.
So, it is up to the Ministry of Foreign
Trade. in collaboration with the Minis-
tries of Industries, Finance and Exter-
nal Affairs to prepare a comprehensive
scheme by which many industries could
be started in Africa, West Asia and
South East Asia, wherever there is
scope and necessity.

To-day certain facilities are given to
big business people and those who have
bases in foreign countries to start
projects in foreign countries.  Small
industrialists and people who have no
base in foreign countries find it very
costly to negotiate with foreign countries
and they are not in a position to do so.
So, the Foreign Trade Ministry must
make a survey of those under-developed
countries and come out with a pro-
gramme. For example, the Ministry
could tell the industrialists that we will
start a dozen sugar factories, cement
factories or textile mills, if not more, in
those countries, these are the facilities
which we will give, how many of you
would like to avail of this. An assu-
rance should be given that if for poli-
tical or military reason our investment
is lost, then the government will insure
it. For that purpose, the guarantee
which has been suggested in the
guarantee report should be fully imple-
mented.

If there is such a comprehensive
scheme, it will help us in many ways.
When we go to develop those countries
economically, we will put up so many

factories in those countries. We will
manufacture capital goods in  our
country for those industries. Now

those plants in our country are not
working to full capacity because there
is not market. If we have such a
scheme, we will be exporting capital
goods, At the same time, we will earn
the goodwill of those countries. We
will alsp have a good market for our
spare parts and our technical know-how

In addition to all this, we will get
from our business people there an in-
dependent intelligence  service on
commerce, trade and business which will
be very useful for formulating our
foreign -policy. Then we can compare
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the reports which we get through gov-
ernment agencies with the report of the
business people. We also can know
the reactions of the business people and
the common people abroad to our poli-
cies and shape or formulate our foreign
policies in the light of that.

If we get our reports only through
our Embassies it will not be sufficient.
Of course, we have our Trade represen-
tatives in the embassies. But they are
not accustomed to trade and business,
So, really speaking, they should not be
there. On the other hand, you should
invite people from business and trade to
take up this service as a national ser-
vice. You can recruit them on a con-
tract basis for three to five years. If
such business people are associated with
our Embassies, I have no doubt that
our export can be built up very fast and
very quickly. We have enough resour-
ces for that. If only a certain amount
of facilities and contacts are provided,
we can do very well. Today desk
work is done in embassies. If you want
some addresses, they give you the names
of the parties and so on ; otherwise, full
information is not available and for a
small man to go there becomes very
difficult,

In the report of the Ministry of
Foreign Trade for 1969-70 they men-
tion at page 29 :—

“Upto the end of December, 1969,
90 projects have been approved by
the Government of India which in-
clude 6 projects approved during the
year under review.”

This is about projects outside the
country. In the whole year they have
approved only six projects. The

projects completed so far are only 17 in
number. That shows with what speed
we are building up projects outside our
country. 1 do not have the figures
but I do not think that there will be
more than half a dozen parties which
have built up these 17 projects. I have
no grudge against them ; they have done
national service. I have all apprecia-
tion for them, but the Foreign Trade
Ministry should evolve a policy by
which those who do not have any
access in foreign countries should, with
the assistance of the External Affairs
Ministry and the Foreign Trade
Ministry, be able to put up big and
small factories outside the countries
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with the guidance of Government. Un-
less such a policy is enunciated, it will
be tall talk and we cannot get the
sympathy of the brotherly and neigh-
bourly nations which is so much impor-
tant for us. Apant from that, it will
help us and help them. I am not sug-
gesting any exploitation in it. If they
are underdeveloped, we help them to
develop and, at the same time, iy helps
us to export our technical know-how,
material and many other things,

Last year or a year and a half ago
the prices of some commodities were
very low. Because of their international
shortage, the prices shot up. Many
people in the industry had a contractual
obligation which they had entered into
the foreign market after which the prices
had gone up. When they entered into
the contractual obligations, they had
the consent of the Government of India
that the necessary raw material that
would be needed would be given from
the public sector. Unfortunately, the
public sector was not able to give them
as much as was anticipated of them to

roduce. That gave a handle to the
individual parties to cancel some of
those contractual obligations abroad. It
suited the individual parties because if
they sold it again they got higher prices.
It saved them money for a short while
but in the international market we lose
our face and those countries lose faith
and confidence. In the international
market our country gets a bad name.
For that reason, even if we have to
suffer privation in the country, specially
when the parties have taken the consent
of the Government of India and then
contracted to export, it should have
been adhered to whatever the suffering
that had to be gone through domesti-
cally. Many of these contracts have
either been reduced in quantity or in-
creased in price because the foreigners
know that if they did not do this they
might not anything at all. Under
such compulsion t must not be made
to agree. If possible, we should find
out a way—even if it is delayed a
little—so that our contractual obliga-
tions are honoured and the country's
prestige is maintained.

I have one thing more very impor-
tant to say. Very often in private talks
ministers make a suggestion or give a
hint—I do not want to mname them;
there are quite a lot of them—that when

APRIL 9, 1970

Foreign Trade) 296

the leaders of industry come in a repre-
sentation of the association to which
they belong, they say one thing but
when they meet privately they say
something else, 1  would ask
the Minister, if any big or small busi-
nessmen give a represenlation on behalf
of an association or through a public
body and they say something else when
they meet privately, to expose them. It
is in the national interest. You don't
hear them at all. You ask them to
give in writing and produce it before
the public so that such people will be
exposed publicly and even the associa-
tions will reject them.  Otherwise, it
becomes very difficult for the associa-
tions to take any action on them. You
give them a hearing which is not in the
national interest. Such people should
be exposed.

In the S.T.C. business methods, there
has been some improvement and I am
happy about it. The redtapism, the
delay and the bureaucratic approach to
the entire problem is to be dealt with
when you wang to canalise all imports
which are very essentia] for the industry,
Very ofien, they make a mistake either
in taking the goods or in importing them
in the matter of right type of quality
and proper specifications, For that
reason, we are not in a position to
produce the right type of quality which
is very essential specially for the export
market and even for our own market.
Why should we suffer as far as the
quality is concerned ? For that reason,
if there are any alternative agencies or
some individuals, specially, those who
are manufacturing the product, should
be allowed to import directly so that
they can plan out properly and the
industry will not suffer.

Even in respect of cotton which used
to be imported, it was the practice in
the past that cotton used to be gene-
rally distributed according to the past
performance, according to the perfor-
mance of the previous year, to the
textile mills who needed it. But some
policy change has been made by which
cotton is now distributed on the basis
of spindles to such mills who have never
used imported cotton in the past and
they never need it. They cannot use
it. .. (Interruption)

SHRI S. K. TAPURIAH (Pali) : He
will get a chance to speak. Why should
he interrupt now like this ? We will not
allow him to interrupt like this.
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But this is my information.

Mr. Damani is in the textile mills where-
as I am mnot. So, his information
may be correct. If I am wrong I will
be very happy. If 1 am right, let the
Minister look into it and answer it when
he replies.

Then, the Finance Ministry has an-
nounced a certain amount of relaxation
for the Indian tourists abroad. They
have also mentioned that if you go there
with 100 dollars which is not very
much, Rs. 750 worth foreign exchange,
and if you stay longer, np questions
will be asked. Does it not suggest that
you can go and manage your money
anyhow and do that? Many people are
already doing it. Supposing somebody
is caught, if he is caught in our country,
you will prosecute him and he will
suffer. Many innocent people will be
trapped in that.

Again, why do you encourage them
to buy foreign exchange from the black
market 7 For that, the Government can
evolve a policy. Many countries do
that. They can have two rates of ex-
change. For a subsidy to travel abroad,
if the open market rate is, say, Rs. 12
or something today, they can sell it at
Rs. 10 or a little less or a little more.
Whatever you sanction officially, you
can sanction at the official rate. If the
Reserve Bank sells it, then the profit
will go to the Government and not to
a private party. That scheme should
be evolved. Further, individuals will
not be compelled to do a wrong thing.
These things should be looked into.
Even with regard to the sick mills
that are being looked after by the
Government, before we take the sick
mills we should also try to see that the
mills which are working now, are
allowed to modernise and given proper
assistance. Otherwise, they will become
sick tomorrow, We should see that
prevention is done there. The textile
mills are given under your Ministry
because it has an export potential and
for that reason you should make them
efficient and see that these mills are
able to modernise so that they may not
become sick hereafter and with regard
to other mills which are already sick,
efforts should be made to run them
efficiently. Sometimes it is better that
some of these mills which are beyond
redemption are scrapped and the labour
employed elsewhere or given loans or
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even doles. Otherwise, loss in run-
ning those mills will be more than the

doles that you may give.
SHRI M. SUDARSANAM (Nara-

saraopet) : While supporting the
demands for grants of the Foreign
Trade Ministry, 1 compliment the

Minister, his Deputy and the band of
officials headed by Mr. K. B. Lall, for
their wonderful achievements during
the year. The report now circulated
bears ample testimony to the excellent
performance during the year. We have
tremendous potentialities for export
development for traditional and in other
lines also. But, still, we are not in
line with very many dcve,lopind%v coun-
tries, not to speak of the eloped
countries. So, we have to do a lot
and plan in a better fashion to see
that we come on par with the other
developing countries.

Export growth this year was of the
tune of 4.5%. But in the previous
year it was 10.5% making an average
of 7%. It is quite in line with the plan
estimates. It is not so bad as Mr. Bajaj
thinks. The adverse trade balance has
been considerably narrowed down. Even
during January 1970 it was a surplus
trade balance and this is really an
excellent job. Still, we have to pay
large sums towards interest on our
various borrowings from  overseas
countries. So, we have to do a lot for
further improvement on our export
side.

I find from the report that the
Foreign Trade Development Wing in
the Ministry is concerned, among other
things, with product development.
There is also an Export Industries Divi-
sion which looks after the industriés
that fall under the purview of the
Ministry, The basic question to which
a reference was made prominently
in  announcing the foreign trade
policy on the 31st March is
the question of giving adequate
orientation to industrial  licensin
policy to step up the export effort.
wil] make bold to say that while this
Government cannot afford to ignore the
need for preventing monopolistic trends
and the like, the question of creation
of additional capacity to generate sup-
plies to meet the internal demand, even
by bringing about some relaxation in
the concepts in industrial licensing
policy is urgently called for. No nation
can bring about increase in exports on
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a permanent basis without generating
additional supplies. 1 think this fact
must be recognised fully so that export
production and its expansion, moderni-
sation and diversification receives _the
highest priority. 1 understand, Sir,
that this Government are considering
the question of setting up an Export
Trade Development Agency. Shri
Bhagat has reiterated this proposal at
the meeting of the Exporters’ Club in
Madras on the 5th of this month. 1
imagine that this is a very sound propo-
sal although I am not quite sure, yet,
whether the exporters cannog be helped
in matters concerning marketing, mer-
chandising, research and development
and financial advice even under the
present set up. Perhaps the setting up
of the new Apgency may impart a new
dynamism and to that extent, it should
be welcome. This Agency should not
be run in the normal way in which
‘Government departments work. It will
more thap fulfil its task if it functioned
as a real vehicle for export promotion,
both in the field of production and
marketing.

In this connection, I wish to make a
reference to the nine studies that have
already been completed with the help of
the U.S. AID on various commodities
that play an important role in our
expory effort. Unfortunately, the task
of implementation is not what it should
be. Is it of any use that voluminous
reports are prepared, valuable data
gathered and also perhaps disseminated,
without resulting in concrete action? I
would earn:sll{_)eplcad thay either the
Export Trade Development Agency or
some other organisation must examine
how an action-oriented approach can be
brought about in implementation of the
valuable recommendations made in these
studies, from time to time.

T understand, the question of issuing
an Export Policy Resolution was dis-
cussed some years ago at a meeting of
the Board of Trade. The question has
been under Government's consideration
from time to time, but no mention
of this point has beecn made in the
Report of the Ministry just circulated.

I think that like the Industrial Policy
Resolution, we should have an Export
Policy Resolution to make the nation

realise the importance of exports. In-
deed the need for a Resolution flows
from the fact that with the rising pros-
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perity at home, there will be a greater
consumption of goods produced domes-
tically. Constraints on domestic con-
sumption are, to my mind, not the
best way of promoting exports, What
is required is to promote production
and if the Export Policy Resolution can
be phrased and implemented to impart
a new sense of urgency to the need for
augmenting production, it would be a
good step.

Chapter VII of this Report makes a
mention of the International Conferen-
ces with which the Ministry is directly
concerned. [ have noticed in my dis-
cussions with businessmen abroad that
they are very familiar with the thinking
of Government on the various com-
mercial policy matters that come up
before the International Conferences.
This is perhaps not so in India, at any
rate, to the same extent. as in many
other countries. [ think this lacuna,
which needs to be corrected, flows from
the inadequate manner in which busi-
nessmen and Members of Parliament
are associated with these Conferences as
well as the various trade negotiations
that take place. 1 consider it of high-
est importance that the association of
Members of Parliament with the Con-
ferences and even trade negotiations
should be intimate. 1 had the privilege
of being associated with the Indian
Delegation at the UNCTAD-II.  This
not only helped me to understand the
intricacies of international economic
negotiations, but also resulted in a
greater realisation of the manner in
which actual international trade should
be conducted. In the matter of trade
negotiations and conclusions of Trade
Agreements, I find that the business
community has not been taken into as
much confidence as it should be. 1
would, therefore, strongly plead that we
should give a fresh look at the problem
of seeking expert advice not in per-
functory and casual manner, but in a
very systematic and planned basis. May
1, in this connection, refer to the ques-
tion of evolving an integrated strategy
for Regional Economic peration  to
which a reference has been made in
the Report? From my intimate ex-
perience of the working of Chambers
of Commerce and Industrial and Trade
Associations. I find that too many
organisations deal with the same types
of problems. For example, there is the
Apex organisation, FICCI. Then, as
Central organisations, we have the
Associated Chambers of Commerce and
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Industry, All-India  Manufacturers’
Organisation and the newly-found

National Alliance of Young Entrepre-
neurs, not to mention the Federation of
Indian Export Organisations.

The last mentioned organisation
receives ts from Government in line
with various Export Promotion Councils
numbering 19. In my opinion, it is
on the basis of the Anglo-American
pattern. I had an occasion to look into
the working of Chambers of Commerce
in West Germany and 1 was very much
impressed by them. There every busi-
ness house has to compulsorily become
a member of the Chamber and this en-
sures them adequate income and they
can liaise with Governmeny properly
and devote a large part of their energies
to real promotional work. I would
suggest that this matter be examined
either by a Committee to be appointed
by Government or by a Special Officer.

I also had an occasion to visit abroad
where very many Commercial Secre-
taries and Trade Commissioners have
become far more responsive than was
the case in the past. There is a great
difference and 1 should say that it is for
the betterment of our country. My
only submission is that only the officers
of the Foreign Trade Ministry should
be selected as commercial attaches in
various countries as that will go a long
way really in evolving a system by
which our export trade can  be
improved. What we need to-day is the
role of trade representatives in export
romotion and proper dissemination of
information. This can acquire greater
importance if the procedures for dis-
semination of information in the
Ministry of Foreign Trade are con-
stantly improved.

Once again let me refer to our per-
formance. In January 1970 it was of
the order of Rs. 145 crores—a record
performance. To this Government
deserves our comEliments‘ Let me now
join my friend Shri Bajaj to say a few
words with regard to export duty on
tobacco. Foreign  exchange carned
comes to the tune of Rs. 33 crores on
export of tobacco. Due to cyclone
there is now going to be a tremendous
fall in our export. And India will not
be in a position to compete in global
markets because of this heavy export
duty. This is really a very serious
matter. If the meavy export duty is
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not immediately abolished, tobacco, will
not find a place in our export trade in
the coming years.

Coming to the State Trading Corpo-
ration, under the guidance of Shi P. L.
Tandon, the Corporation has stream-
lined its method and system of work.
He deserves compliments for the good
work done by him in this regard. The
S.T.C. should pay special attention to
the planning otp imports so that occa-
siona] gluts and shortages are avoided.
The pricing policy should be such_that
it does not atiract unnecessary criticism
of industry and trade. In fact, the
new Agency which is proposed to be
set up under the S.T.C., viz., the Indus-
triul Raw Materials Assistance Centre
will be able to justify its existence
only if it conducts its operations in a
purely businesslike and efficient manner.
One more importanl point concerning
the S.T.C. to which attention is to be
drawn is the varying rates of commis-
sions charged by it. There is, of course,
some justification of having different
rates of commission depending upon the
nature of the commodity handled. But
what is important is that the rates of
commission should bear a reasonable
proportion to the cost of services
rendered.

Another point is that the Corporation
should devise some arrangements by
which the parties on whose behalf goods
are imported, do not have to pay the
additiona] burden of sales tax which is
not payable on the imports. This needs
examination.

Before concluding, may I refer to the
reports 1 have received about India’s
participation in the Osaka Fair? 1 am
sure, lot of foresight and planning has
gone into this major participation by
India. Unfortunately, there are some
who have been mentioning to me that
we have not made full efforts to project
the new industrial image of India and
we concerned ourselves a little too much
with projecting our oriental image of a
backward economy, a land which has
a white tiger and all,

SHRI S. K. TAPURIAH: 1 rise
to oppose the Demands of the Ministry
of Foreign Trade. My Party and 1
feel that all these Demands of this
Ministry deserve an outright rejection
lock, stock and barrel, because the
Ministry has failed in all the important
aspects of its activities, and all the
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three major industries under the charge
of this Ministry, Jute, cotton textile and
tea, have been passing through a criti-
cal period.

1 am not surprised at this because it
is an incompetent Ministry with absolu-
tely ignorant Ministers, To starred
question No, 897 asked  yesterday
whether it is a fact that Government

ed to ban the export of alu-
minium, the Deputy Minister replies :

“The policy for the current year
with regard to export of aluminium

is under consideration”.

1 understand on 21 March the govern-
ment issued a notification which appear-
ed in newspapers the next day, banning
the export of aluminium. It is a diffe-
rent thing when later on protest was
made internally by the Ministry to the
Prime Minister, but as things stand,
the export has been banned and no
clarification has been made. If this is
how they function where a Minister in
charge of export does not know whether
a commodity can be exported or not, I
am not surprised at the resuit.

As 1 comb through the statistics
provided in the report, I cannot resist
the temptation of comparing them with
a bikini bathing suit. It has been said
of the bikini bathing suit that what it
reveals is suggestive but what it hides is
vital. The same is the case here. If
you go through the statistics, it men-
tions a 3.9 per cent rise in exports in
1969, Bui it fails to mention that this
rise was against a planned target of 7
per cent combined growth which only
early last year they had set themselves,
and that this rise was less than half of
the 8.7 per cent growth achieved in
1968.

Further if you closely scrutinise the
21 major items which constitute nearly
80 per cent of the total export trade of
India, you will find that in 12 of these,
the performance in 1969 has been
poorer than earlier records. If you go
elsewhere, away from this report, to
see further, you will find that India’s
share in total world exports have gone
down from 1.2 per cent in 1961 1o 0.7
per cent in 1969.

SHRI KAMALNAYAN BAJAJ: 0.8,
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SHRI S. K. TAPURIAH: I had
checked it up. Anyway, the Ministry
tries to justify the slow-down in growth
by saying :

“An important reason for the de-
cline in rate of growth in exports
was the generally unfavourable world
trade conditions that obtained during
the periad under review”.

1 believed him for a moment, but when
1 got the latest issue of International
Financial Statistics {Jro\rided by the IMF,
1 found that world exports rose by
nearly 14 per cent against less than 12
per cent in 1968". The trend has not
declined.

Again, these figures reveal that
while India’s exports rose by only 80
million dollars in 1969, the rise of
world exports was a massive 30,000
million dollars from $220,000 million in
1968 to $254,000 million in 1969.

I thought probably we were passing
through a bad time ourselves, all the
Asian countries were passing through a
bad time. So I tried to look into the
records of performance by our neigh-
bours in South East Asia and South
Asia. 1 found that during 1969, the
rise in exports of Hongkong, Malaysia,
Korea, and Singapore were to the tune
of 25, 24, 30 and 22 per cent respec-
tively. Where then was the slow-down
world trade 7

The report again goes to say that
“with a view to arrest deceleration in the
rate of growth of exports in the latter
half of the year under review, the
Ministry on the recommendation of the
Board of Trade formulated and launch-
ed a crash programme of exports in
December 1968". Why so late? Right
from June onwards, I am sure the
Minister will bare me out, we had been
warning Government in this House and
in Consultative Committee that with the
pick-up in domestic demand, the sur-
plus available for export would be go-
ing down; and it will affect our
exports and you must wake up and do
something. They waited till December.
There are people like Mr. Damani who
even now say that because of the reces-
sion exports were not larger, and so, [
am glad that the Ministry says that it
is because of internal demand rising.
Thank to goodness that Mr. Damani
could not prevail on Mr. Bhagat, other-
wise we would have been in a worse
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mess than we are now in. What has
the Government done since the resolu-
tion ? Where is the Committee on Steel
Allocation ?  Are the export efforts in
steel products not being vitiated by the
unilateral actions of the Ministry of
Steel and Heavy Engineering over your
heads ? Have they not time and again
without consulting you taken decisions
for withdrawal of incentives, for ban-
ning certain items and the categories of
steel 7 It is quick decisions like this
without your knowledge that hamper
your exports today and they will hamper
your re-entry again at a feature date.
If the Steel Allocation Committee had
been formed and you had yourself
decided, probably they would have been
able to warn you and probably would

have awakened you in time to resist
these wrong decisions of other
Ministries.

The allocation of billets etc. for ex-
porting units is also made by the Joint
Plant Committee which is a hot house
of corruption. In reply to a question,
the Government have stated that while
billets for exports were to be allotted to
exporters on the basis of average
monthly export during a certain base
period, on going through this long list
I find that a few favoured people have
got a little more than their export per-
formance, that most of them got less
than what their export performance,
that most of them got less than what
their export performance gave them a
right to, and that there is one firm which
has been given twice the installed capa-
city of the unit. How can you give more
than the installed capacity ? Is it not a
clear licence to blackmarketing while
this Government says it is against black-
marketing ? How did it take place and
what machinery do the Government
have to check such actions ? Compas-
sion, charity and generosity are noble
virtues, but a Government has to be
just before it is generous, and I would
like the Minister to announce when he
replies whay machinery he is going to
set up to check these malpractices and
what steps he is going to take to see,
since his efforts of exports are vitally
connected, that a representative of the
Ministry of Foreign Trade is included
in the Joint Plant Committee, I know
that the other Ministry will object to it,
but since your efforts are primary for
our exports, they have to yield. It is
a fair demand. Charges of nepotism
and corruption have been made and
you tell us what steps you are taking
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for enquiring into them and whether
you succeed in getting your reprsenta-
tive there.

Why has the Board of Trade not been
reconstructed ? You talk of a crash
programme, but the Board of Trade
expired on 31st January and still it has
not been reconstituted. Is this the way
to show that you really mean a crash
programme ? Or, is this meant only as
a slogan so that the exporters may
feel that this is the best time for them ?

I would like to give an idea of what
I would recommend to the Government

by way of measures to be taken for
export promotion.
Stability in export policies must be

maintained.

Import of raw material for use in
production of exportable goods must be
liberalised.

Installation of new capacity and ex-
pansion of exlshng ones in export-based
industries must be freely allowed.

Area-wise concentration of efforts
will bring better results. As an example
I may point out that the total import
bill of South East Asia for one year
runs to Rs. 20,000 crores. If we can
concentrate all our efforts on that area
and get even five per cent of the market,
we will find that our exports double.
It is better than selling all sorts of com-
modities all over the world.

19 hrs.

Revision of existing collaboration
agreements should be made to allow free
export franchise. The studies of the
Reserve Bank of India and Dut; Com-
mittee reveal that nearly 65 per cent of
the present foreign collaboration agree-
ments have export restrictions of some
sort or the other. This should be done
away with.

And, a realistic appraisa] of export
duties is called for ; where export duties
hamper export efforts, they should be
removed.

To sum up, my points on exports,
I can just say that your exports can
pick up and move at a faster pace if
you will encourage production, rationa-
lise expory duties and stabilise your
policies for export incentives and if you
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[Shri S. K. Tapuriah] SHRI S. K. TAPURIAH : 1 will con-

. : tinue tomorrow.
will, so to say, throw the reins upon
the horses neck. We have a strong 9.02 b
horse, It is a small horse, but he is 19. rs.
a potential winner. Alas! he has been
bitted and bridled and hobbled and bat- The Lok Sabha then adjourned till
tered that he can hardly move. Eleven of the Clock on Friday, April

10, 1970/Chaitra 20, 1892 (Saka).
gerafe wfEm : WA 9EE SaET ‘
qET FF ATA |
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